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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRITARIAT

Aux termes de l'Article 102 de la Charte des Nations Unies, tout trait ou accord international conclu
par un Membre des Nations Unies apris I'entr& en vigueur de Ia Charte sera, le plus t6t possible,
enregistr6 au Secretariat et publi par lui. De plus, aucune partie A un trait6 ou accord international qui
aurait dO etre enregistr6 mais ne I'a pas W ne pourra invoquer ledit trait ou accord devant un organe des
Nations Unies. Par sa resolution 97 (I), I'Assembl[e gnrale a adopt, un r glement destin6 A mettre en
application ]'Article 102 de la Charte (voir texte du r<glement, vol. 859, p. IX).

Le terme (<trait6), et l'expression <accord internationalb n'ont &t6 d~finis ni dans la Charte ni dans le
riglement, et le Secrdtariat a pris comme principe de s'en tenir A la position adopte A cet 6gard par I'Etat
Membre qui a pr~sent6 I'instrument A l'enregistrement, A savoir que pour autant qu'il s'agit de cet Etat
comme partie contractante rinstrument constitue un trait, ou un accord international au sens de I'Article
102. II s'ensuit que 'enregistrement d'un instrument present par un Etat Membre n'implique, de la part
du Secretariat, aucun jugement sur Ia nature de l'instrument, le statut d'une partie ou toute autre question
similaire. Le Secretariat considire donc que les actes qu'il pourrait tre amen0 A accomplir ne confirent
pas A un instrument la qualit6 de <<trait& ou d'<<accord international-si cet instrument n'a pas dbjhi cette
qualit6, et qu'ils ne conf~rent pas A une partie un statut que, par ailleurs, elle ne poss6derait pas.

Sauf indication contraire, les traductions des textes originaux des traits. etc., publies dans cc Recueji
ont Wce ecablies par le Secretariat de l'Organisation des Nations Unies.
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No. 22652

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
ARGENTINA

Loan Agreement- Yacyretd Hydroelectric Project (with
schedules and General Conditions Applicable to Loan
and Guarantee Agreements dated 15 March 1974).
Signed at Posadas on 6 November 1979

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
ARGENTINE

Contrat d'emprunt - Projet hydroelectrique de Yacyretd
(avec annexes et Conditions gknkrales applicables aux
contrats d'emprunt et de garantie en date du 15 mars
1974). Signe A Posadas le 6 novembre 1979

Texte authentique : anglais.

Enregistr par la Banque internationale pour la reconstruction et le d6velop-
pement le 4 jan vier 1984.
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

CONTRAT D'EMPRUNT'

Publication effectude conform ment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblie gdnirale destin6 &
mettre en application rArticle 102 de la
Charte des Nations Unies tel qu'amend
en dernier lieu par la resolution 33/141 A
de i'Assemblde gdnirale en date du 19 dd-
cembre 1978.

I Came into force on 7 July 1981, upon notification by I Entr6 en vigueur le 7 juillet 1981, des notification par la
the Bank to the Government of Argentina. Banque au Gouvernement argentin.
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No. 22653

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
ARGENTINA and PARAGUAY

Owners Agreement - Yacyretd Hydroelectric Project. Signed
at Posadas on 6 November 1979

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
ARGENTINE et PARAGUAY

Accord avec le maitre de I'ouvrage - Projet hydroglec-
trique de Yacyretd. Signi a Posadas le 6 novembre 1979

Texte authentique : anglais.

Enregistri par la Banque internationale pour la reconstruction et le d6velop-
pement le 4 jan vier 1984.
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OWNERS AGREEMENT' - YA-
CYRETA HYDROELECTRIC
PROJECT- BETWEEN THE AR-
GENTINE REPUBLIC AND THE
REPUBLIC OF PARAGUAY
AND THE INTERNATIONAL
BANK FOR RECONSTRUC-
TION AND DEVELOPMENT

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

[TRADUCTION - TRANSLATION]

ACCORD' AVEC LE MAITRE
DE L'OUVRAGE - PROJET
HYDROLECTRIQUE DE YA-
CYRETA- ENTRE LA RI PU-
BLIQUE ARGENTINE ET LA
RItPUBLIQUE DU PARAGUAY
ET LA BANQUE INTERNATIO-
NALE POUR LA RECONS-
TRUCTION ET LE DtVELOP-
PEMENT

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du r gle-
ment de l'Assembl'e ginirale destini a
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de l'Assemble ginerale en date du 19 d6-
cembre 1978.

I Caine into force on 7 July 1981, upon notification by I Entr en vigueur le 7 juillet 1981, d.s notification par la
the Bank to the Governments of Argentina and Paraguay. Banque aux Gouvernements argentin et paraguayen.

Vol. 1346,1-22653



No. 22654

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
MALAYSIA

Loan Agreement-First Federal Land Consolidation and
Rehabilitation Authority Project (FELCRA I) (with
schedules and General Conditions Applicable to Loan
and Guarantee Agreements dated 27 October 1980).
Signed at Washington on 20 July 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
MALAISIE

Contrat d'emprunt - Premiere phase du projet relatif 'a la
Federal Land Consolidation and Rehabilitation
Authority (FELCRA I) [avec annexes et Conditions
generales applicables aux contrats d'emprunt et de
garantie en date du 27 octobre 1980]. Sign6 '
Washington le 20 juillet 1981

Texte authentique : anglais.

EnregistrM par la Banque internationale pour la reconstruction et le d6velop-
pement le 4 janvier 1984.

Vol. 1346,1-22654
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

CONTRAT D'EMPRUNT'

Publication effectuee conformiment
au paragraphe 2 de l'article 12 du rkgle-
ment de l'Assemble gnrale destin6 b
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amend6
en dernier lieu par la r6solution 33/141 A
de l'Assemblde gdndrale en date du 19 dd-
cembre 1978.

I Came into force on 10 March 1982, upon notification I Entre en vigueur le 10 mars 1982, dis notification par

by the Bank to the Government of Malaysia. la Banque au Gouvernement malaisien.

Vol. 1346,1-22654



No. 22655

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
MALAYSIA

Loan Agreement-Kedah Valleys Agricultural Develop-
ment Project (with schedules and General Conditions
Applicable to Loan and Guarantee Agreements dated
27 October 1980). Signed at Washington on 7 February
1983

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEkVELOPPEMENT

et
MALAISIE

Contrat d'emprunt - Projet de d6veloppement agricole de
la region de Kedah (avec annexes et Conditions
generales applicables aux contrats d'emprunt et de
garantie en date du 27 octobre 1980). Signe '
Washington le 7 f6vrier 1983

Texte authentique : anglais.

EnregistrL par la Banque internationale pour la reconstruction et le divelop-
pement le 4 janvier 1984.

Vol. 1346, 1-22655
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of

.the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

CONTRAT D'EMPRUNT

Publication effectuge conformdment
au paragraphe 2 de l'article 12 du r~gle-
ment de I'Assemblie gin~rale desting t
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendg
en dernier lieu par la resolution 33/141 A
de lAssemblie gcnrale en date du 19 dj-
cembre 1978.

I Came into force on 12 April 1983, upon notification by I Entr6 en vigueur le 12 avril 1983, ds notification par la
the Bank to the Government of Malaysia. Banque au Gouvernement malaisien.

Vol. 1346,1-22655



No. 22656

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

GHANA

Development Credit Agreement -Railway Rehabilitation
Project (with schedules and General Conditions
Applicable to Development Credit Agreements dated
30 June 1980). Signed at Washington on 20 July 1981

Authentic text: English.

Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
GHANA

Contrat de credit de developpement - Projet relatif 'a la
remise en itat des chemins de fer (avec annexes et
Conditions genfrales applicables aux contrats de credit
de developpement en date du 30 juin 1980). Signe '
Washington le 20 juillet 1981

Texte authentique : anglais.

Enregistr, par rAssociation internationale de d6veloppement le 4 janvier
1984.

Vol. 1346, 1-22656
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

Came into force on 22 December 1982, upon notifica-
tion by the Association to the Government of Ghana.

[TRADUCTION - TRANSLATION]

CONTRAT DE CREDIT
DE DVELOPPEMENTI

Publication effectuie conformiment
au paragraphe 2 de l'article 12 du rbgle-
ment de l'Assemblie g~nirale destinj 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la risolution 33/141 A
de l'Assemblde gin~rale en date du 19 d6-
cembre 1978.

1 Entr6 en vigueur le 22 dicembre 1982, des notification
par I'Association au Gouvernement ghan6en.

Vol. 1346,1-22656



No. 22657

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

ZAIRE

Development Credit Agreement- Kwango-Kwilu Technical
Assistance Project (with schedules and General Condi-
tions Applicable to Development Credit Agreements
dated 30 June 1980). Signed at Washington on 23 July
1981

Authentic text: English.

Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
ZAIRE

Contrat de credit de developpement - Projet d'assistance
technique dans les regions de Kwango et de Kwilu (avec
annexes et Conditions g6nerales applicables aux
contrats de credit de d6veloppement en date du 30 juin
1980). Signe a Washington le 23 juillet 1981

Texte authentique : anglais.
Enregistri par l'Association internationale de diveloppement le 4 janvier

1984.

Vol. 1346, 1-22657
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

[TRADUCTION - TRANSLATION]

CONTRAT DE CREDIT
DE D8VELOPPEMENTI

Publication effectude conformdment
au paragraphe 2 de l'article 12 du r~gle-
ment de I'Assemblie g~ndrale destind 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amend'
en dernier lieu par la risolution 33/141 A
de l'Assemblde gdndrale en date du 19 d6-
cembre 1978.

I Came into force on 7 July 1982, upon notification by I Entri en vigueur le 7 juillet 1982, ds notification par

the Association to the Government of Zaire. l'Association au Gouvernement zairois.

Vol. 1346, 1-22657



No. 22658

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
NIGERIA

Loan Agreement-Bauchi Agricultural Development Proj-
ect (with schedules and General Conditions Applicable
to Loan and Guarantee Agreements dated 27 October
1980). Signed at Washington on 2 September 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
NIGERIA

Contrat d'emprunt - Projet de dgveloppement agricole de
l'Etat de Bauchi (avec annexes et Conditions genfrales
applicables aux contrats d'emprunt et de garantie en
date du 27 octobre 1980). Sign6 i Washington le 2 sep-
tembre 1981

Texte authentique : anglais.

Enregistri par la Banque internationale pour la reconstruction et le d6velop-
pement le 4 janvier 1984.

Vol. 1346,1-22658
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 23 December 1981, upon notifica-
tion by the Bank to the Government of Nigeria.

CONTRAT D'EMPRUNT

Publication effectuje conformiment
au paragraphe 2 de l'article 12 du rigle-
ment de l'Assemblie gingrale destin6 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de I'Assemblge gdndrale en date du 19 dj-
cembre 1978.

1 Entr6 en vigueur le 23 ddcembre 1981, d&s notification
par la Banque au Gouvernement nigdrian.

Vol. 1346, 1-22658



No. 22659

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
COLOMBIA

Guarantee Agreement -Rural Roads Project (with General
Conditions Applicable to Loan and Guarantee
Agreements dated 27 October 1980). Signed at
Washington on 24 September 1981

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DIVELOPPEMENT

et
COLOMBIE

Contrat de garantie - Projet relatif aux routes rurales
(avec Conditions ginerales applicables aux contrats
d'emprunt et de garantie en date du 27 octobre 1980).
Sign6 'a Washington le 24 septembre 1981

Texte authentique : anglais.

Enregistrg par la Banque internationale pour la reconstruction et le divelop-
pement le 4 janvier 1984.

Vol. 1346,1-22659
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[TRADUCTION - TRANSLATION]

GUARANTEE AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

CONTRAT DE GARANTIE'

Publication effectuge conform ment
au paragraphe 2 de i'article 12 du rbgle-
ment de lAssemblie gdngrale desting a
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la risolution 33/141 A
de l'Assemble ginirale en date du 19 dj-
cembre 1978.

Came into force on 21 April 1982, upon notification by 1 Entri en vigueur le 21 avril 1982, ds notification par la
the Bank to the Government of Colombia. Banque au Gouvernement colombien.

Vol. 1346,1-22659



No. 22660

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

PAKISTAN

Development Credit Agreement-Grain Storage Project
(with schedules and General Conditions Applicable to
Development Credit Agreements dated 30 June 1980).
Signed at Washington on 21 October 1981

Authentic text: English.

Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
PAKISTAN

Contrat de cr6dit de d6veloppement - Projet relatif au
stockage de cereales (avec annexes et Conditions
gin6rales applicables aux contrats de credit de develop-
pement en date du 30 juin 1980). Signk Washington le
21 octobre 1981

Texte authentique : anglais.
Enregistri par l'Association internationale de developpement le 4 janvier

1984.

Vol. 1346,1-22660
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

[TRADUCTION - TRANSLATION]

CONTRAT DE CRIeDIT
DE D8VELOPPEMENT'

Publication effectuge conformdment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemble ginirale destinj 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la risolution 33/141 A
de l'Assemble gingrale en date du 19 d6-
cembre 1978.

I Came into force on 15 March 1982, upon notification I Entr6 en vigueur le 15 mars 1982, dis notification par
by the Association to the Government of Pakistan. I'Association au Gouvernement pakistanais.

Vol. 1346,1-22660



No. 22661

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

PAKISTAN

Development Credit Agreement-Irrigation Systems Reha-
bilitation Project (with schedules and General Condi-
tions Applicable to Development Credit Agreements
dated 30 June 1980). Signed at Washington on 3 June
1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
PAKISTAN

Contrat de credit de developpement - Projet relatif i
la remise en itat des systbmes d'irrigation (avec annexes
et Conditions genfrales applicables aux contrats de
credit de developpement en date du 30 juin 1980). Signi
a Washington le 3 juin 1982

Texte authentique : anglais.
Enregistrg par rAssociation internationale de diveloppement le 4 janvier

1984.

Vol. 1346, 1-22661
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 1I May 1983, upon notification by
the Association to the Government of Pakistan.

[TRADUCTION - TRANSLATION]

CONTRAT DE CRtDIT
DE D8VELOPPEMENT'

Publication effectude conform ment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblee genirale desting 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amend6
en dernier lieu par la resolution 33/141 A
de i'Assemblee gin~rale en date du 19 dj-
cembre 1978.

I Entr6 en vigueur le I I mai 1983, d~s notification par
I'Association au Gouvernement pakistanais.

Vol. 1346,1-22661



No. 22662

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

BURUNDI

Development Credit Agreement - Integrated Rural
Development/NGOZI III Project (with schedules and
General Conditions Applicable to Development Credit
Agreements dated 30 June 1980). Signed at Washington
on 29 March 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
BURUNDI

Contrat de credit de developpement - Projet de diveloppe-
ment rural intigri/NGOZI III (avec annexes et Condi-
tions gen'rales applicables aux contrats de credit de
developpement en date du 30 juin 1980). Sign6 ' Wash-
ington le 29 mars 1982

Texte authentique : anglais.
Enregistri par I'Association internationale de diveloppement le 4 janvier

1984.

Vol. 1346, 1-22662
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

Came into force on 7 June 1983, upon notification by
the Association to the Government of Burundi.

[TRADUCTION - TRANSLATION]

CONTRAT DE CRIEDIT
DE DtVELOPPEMENT'

Publication effectu6e conformdment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblde gdndrale destind &
mettre en application I'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la rdsolution 33/141 A
de l'Assemblde gdndrale en date du 19 dd-
cembre 1978.

Entr6 en vigueur le 7 juin 1983, difs notification par
I'Association au Gouvernement burundais.

Vol. 1346, 1-22662



No. 22663

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
PERU and BANCO DE LA NACI6N

Loan Agreement-Eighth Highway Project (with schedules
and General Conditions Applicable to Loan and
Guarantee Agreements dated 27 October 1980). Signed
at Washington on 4 June 1982

Authentic text: English.
Registered by the International Bank for Reconstruction and Development

on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
PtROU et BANCO DE LA NACION

Contrat d'emprunt - Huitiime projet relatif au reseau
routier (avec annexes et Conditions genirales ap-
plicables aux contrats d'emprunt et de garantie en date
du 27 octobre 1980). Signe i Washington le 4 juin 1982

Texte authentique : anglais.
EnregistrM par la Banque internationale pour la reconstruction et le ddvelop-

pement le 4 jan vier 1984.

Vol. 1346, 1-22663
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

Came into force on 17 March 1983, upon notification
by the Bank to the Government of Peru and to Banco de la
Naci6n.

CONTRAT D'EMPRUNT'

Publication effectude conformiment
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblde g4nrale destine a
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendJ
en dernier lieu par la rdsolution 33/141 A
de l'Assemblie ginirale en date du 19 d6-
cembre 1978.

1 Entr6 en vigueur le 17 mars 1983, ds notification par

la Banque au Gouvernement p~ruvien et au Banco de la
Naci6n.

Vol. 1346,1-22663



No. 22664

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

RWANDA

Development Credit Agreement-Second Education Project
(with schedules and General Conditions Applicable to
Development Credit Agreements dated 30 June 1980).
Signed at Washington on 30 June 1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
RWANDA

Contrat de cridit de developpement - Deuxieme projet
relatif h l'enseignement (avec annexes et Conditions
generales applicables aux contrats de credit de develop-
pement en date du 30 juin 1980). Signi ' Washington le
30 juin 1982

Texte authentique : anglais.
EnregistrJ par rAssociation internationale de ddveloppement le 4 janvier

1984.

Vol. 1346,1-22664
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

[TRADUCTION - TRANSLATION]

CONTRAT DE CRIeDIT
DE DIVELOPPEMENT]

Publication effectude conformdment
au paragraphe 2 de l'article 12 du rbgle-
ment de l'Assemblie gdndrale destin6 a
mettre en application l'Article 102 de Ia
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de l'Assemblde gdndrale en date du 19 dd-
cembre 1978.

I Came into force on 13 April 1983, upon notification by I Entr6 en vigueur le 13 avril 1983, ds notification par

the Association to the Government of Rwanda. I'Association au Gouvernement rwandais.

Vol. 1346, 1-22664



No. 22665

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

RWANDA

Development Credit Agreement-Bugesera and Gisaka
Migongo-Phase H Project (with schedules and
General Conditions Applicable to Development Credit
Agreements dated 30 June 1980). Signed at
Washington on 28 September 1982

Authentic text: English.

Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEkVELOPPEMENT

et
RWANDA

Contrat de credit de developpement - Projet concer-
nant les zones rurales de Bugesera et Gisaka Migongo
(deuxibme phase) [avec annexes et Conditions generales
applicables aux contrats de credit de developpement en
date du 30 juin 19801. Signe a Washington le 28 sep-
tembre 1982

Texte authentique : anglais.

Enregistrd par rAssociation internationale de ddveloppement le 4 janvier
1984.

Vol. 1346,1-22665
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

I Came into force on 29 March 1983, upon notification
by the Association to the Government of Rwanda.

[TRADUCTION - TRANSLATION]

CONTRAT DE CREDIT
DE DIVELOPPEMENT]

Publication effectude conformdment
au paragraphe 2 de l'article 12 du rbgle-
ment de I'Assemblde gingrale destind a
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de l'Assemblde gdndrale en date du 19 dd-
cembre 1978.

Entrt en vigueur le 29 mars 1983, des notification par
I'Association au Gouvernement rwandais.

Vol. 1346, 1-22665



No. 22666

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
PHILIPPINES

Guarantee Agreement-Coal Exploration Project (with
General Conditions Applicable to Loan and Guarantee
Agreements dated 27 October 1980). Signed at Wash-
ington on 18 September 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
PHILIPPINES

Contrat de garantie - Projet relatif 'a la prospection du
charbon (avec Conditions generales applicables aux
contrats d'emprunt et de garantie en date du 27 octobre
1980). Sign6 a Washington le 18 septembre 1982

Texte authentique : anglais.

Enregistrd par la Banque internationale pour la reconstruction et le develop-
pement le 4 jan vier 1984.

Vol. 1346,1-22666
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GUARANTEE AGREEMENT'

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

Came into force on 9 May 1983, upon notification by
the Bank to the Government of the Philippines.

[TRADUCTION - TRANSLATION]

CONTRAT DE GARANTIE'

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du r~gle-
ment de IAssemblie gjndrale destini b
mettre en application i'Article 102 de la
Charte des Nations Unies tel qu'amendg
en dernier lieu par la r~solution 33/141 A
de l'Assemblde ggnjrale en date du 19 d-
cembre 1978.

Entrd en vigueur le 9 mai 1983, dis notification par la
Banque au Gouvernement philippin.

Vol. 1346,1-22666



No. 22667

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
PHILIPPINES

Guarantee Agreement -Petroleum Exploration Promotion
Project (with General Conditions Applicable to Loan
and Guarantee Agreements dated 27 October 1980).
Signed at Washington on 28 October 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
PHILIPPINES

Contrat de garantie - Projet relatif h la promotion de la
prospection pltrolkre (avec Conditions genirales ap-
plicables aux contrats d'emprunt et de garantie en date
du 27 octobre 1980). Sign6 ' Washington le 28 octobre
1982

Texte authentique : anglais.
Enregistri par la Banque internationale pour la reconstruction et le divelop-

pement le 4 janvier 1984.

Vol. 1346, 1-22667
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[TRADUCTION - TRANSLATION]

GUARANTEE AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

CONTRAT DE GARANTIE'

Publication effectude conformdment
au paragraphe 2 de I'article 12 du r~gle-
ment de l'Assemblde gdndrale destind 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rsolution 33/141 A
de l'Assemblde gdndrale en date du 19 dd-
cembre 1978.

I Came into force on 26 January 1983, upon notification I Entr6 en vigueur le 26 janvier 1983, ds notification par
by the Bank to the Government of the Philippines. la Banque au Gouvernement philippin.

Vol. 1346,1-22667



No. 22668

INTERNATIONAL BANK FOR
RECONSTRUCTION AND DEVELOPMENT

and
PHILIPPINES

Loan Agreement -Petroleum Exploration Promotion Proj-
ect (with schedules and General Conditions Applicable
to Loan and Guarantee Agreements dated 27 October
1980). Signed/at Washington on 28 October 1982

Authentic text: English.

Registered by the International Bank for Reconstruction and Development
on 4 January 1984.

BANQUE INTERNATIONALE POUR
LA RECONSTRUCTION ET LE DEVELOPPEMENT

et
PHILIPPINES

Contrat d'emprunt - Projet relatif 'a la promotion de la
prospection potrolibre (avec annexes et Conditions
g6n6rales applicables aux contrats d'emprunt et de
garantie en date du 27 octobre 1980). Sign6 a Wash-
ington le 28 octobre 1982

Texte authentique : anglais.

Enregistri par la Banque internationale pour la reconstruction et le divelop-
pement le 4 jan vier 1984.
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[TRADUCTION - TRANSLATION]

LOAN AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 26 January 1983, upon notification
by the Bank to the Government of the Philippines.

CONTRAT D'EMPRUNT'

Publication effectuge conformiment
au paragraphe 2 de l'article 12 du rbgle-
ment de l'Assemblde gdnirale destind b
mettre en application I'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de l'Assemblde gdndrale en date du 19 de-
cembre 1978.

Entri en vigueur le 26 janvier 1983, ds notification par
la Banque au Gouvernement philippin.
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No. 22669

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

UPPER VOLTA

Development Credit Agreement - Third Rural Development
Fund Project (with schedules and General Conditions
Applicable to Development Credit Agreements dated
30 June 1980). Signed at Washington on 28 October
1982

Authentic text: English.
Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
HAUTE-VOLTA

Contrat de credit de developpement - Troisieme projet
relatif 4 un fonds pour le d6veloppement rural (avec an-
nexes et Conditions ge'nkrales applicables aux contrats
de credit de developpement en date du 30 juin 1980).
Signk 'a Washington le 28 octobre 1982

Texte authentique : anglais.
Enregistrd par rAssociation internationale de diveloppement le 4 janvier

1984.
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12(2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

1 Came into force on 4 May 1983, upon notification by
the Association to the Government of the Upper Volta.

[TRADUCTION - TRANSLATION]

CONTRAT DE CREDIT
DE DEVELOPPEMENTI

Publication effectude conformg'ment
au paragraphe 2 de l'article 12 du rigle-
ment de l'Assemblie gdngrale destin6 &
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la risolution 33/141 A
de l'Assemblke ginirale en date du 19 dj-
cembre 1978.

1 Entr6 en vigueur le 4 mai 1983, ds notification par
l'Association au Gouvernement voltaique.
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No. 22670

INTERNATIONAL DEVELOPMENT ASSOCIATION
and

MALI

Development Credit Agreement -Economic Management
and Training Project (with schedules and General Con-
ditions Applicable to Development Credit Agreements
dated 30 June 1980). Signed at Washington on 21 De-
cember 1982

Authentic text: English.

Registered by the International Development Association on 4 January 1984.

ASSOCIATION INTERNATIONALE
DE DEVELOPPEMENT

et
MALI

Contrat de credit de developpement - Projet relatif h la
gestion economique et 'a la formation professionnelle
(avec annexes et Conditions ginkrales applicables aux
contrats de credit de developpement en date du 30 juin
1980). Signe i Washington le 21 decembre 1982

Texte authentique : anglais.

Enregistri par rAssociation internationale de diveloppement le 4 janvier
1984.
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DEVELOPMENT CREDIT
AGREEMENT'

Publication effected in accordance with
article 12 (2) of the General Assembly
regulations to give effect to Article 102 of
the Charter of the United Nations as
amended in the last instance by General
Assembly resolution 33/141 A of 19 De-
cember 1978.

[TRADUCTION - TRANSLATION]

CONTRAT DE CRIEDIT
DE DIVELOPPEMENT'

Publication effectuge conformiment
au paragraphe 2 de I'article 12 du rbgle-
ment de I'Assemblie gdndrale desting &
mettre en application i'Article 102 de la
Charte des Nations Unies tel qu'amendi
en dernier lieu par la risolution 33/141 A
de l'Assemblie gdnirale en date du 19 dd-
cembre 1978.

I Came into force on 6 May 1983, upon notification by I Entri en vigueur le 6 mai 1983, dis notification par
the Association to the Government of Mali. l'Association au Gouvernement malien.
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No. 22671

UNITED NATIONS
and

MALI

Agreement for the implementation of the Government per-
sonnel management component of the project to pro-
vide assistance for the strengthening of economic
management and finance training, funded by the Inter-
national Development Association (credit 1307-MLI)
(with annexes). Signed at Bamako on 30 December
1983

Authentic text: French.

Registered ex officio on 5 January 1984.

ORGANISATION DES NATIONS UNIES
et

MALI

Accord en vue de l'execution du volet gestion du personnel
de l'Etat dans le cadre du projet d'assistance pour le
renforcement de la gestion de i'economie et pour la for-
mation finance sur des fonds de 'Association interna-
tionale pour le developpement (credit 1307-MLI) [avec
annexes]. Sign6 i Bamako le 30 decembre 1983

Texte authentique : franvais.

Enregistri d'office le 5 janvier 1984.
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ACCORD' ENTRE LE GOUVERNEMENT DE LA Rt8PUBLIQUE DU
MALI ET LES NATIONS UNIES, EN VUE DE L'EX8CUTION DU
VOLET GESTION DU PERSONNEL DE L'tTAT DANS LE CADRE
DU PROJET D'ASSISTANCE POUR LE RENFORCEMENT DE LA
GESTION DE L'TCONOMIE ET POUR LA FORMATION
FINANCE SUR DES FONDS DE L'ASSOCIATION INTERNA-
TIONALE POUR LE DI8VELOPPEMENT (CRIDIT 1307-MLI)

Le Gouvernement de la R~publique du Mali, repr6sent par le Ministre du tra-
vail et de la fonction publique, ci-apr~s appel& o le Gouvernement > a conclu un ac-
cord de credit avec l'Association internationale pour le d6veloppement, ci-apr~s ap-
pel~e ( IDA)), en vue du financement du Projet de renforcement de la gestion (cr6dit
1307-MLI) comprenant une composante oAssistance A la gestion du personnel de
l'Etat >.

Le Gouvernement entend utiliser la partie dudit cr6dit consacre A cette com-
posante pour confier aux Nations Unies, repr6sent6es par son Dpartement de la
cooperation technique pour le d~veloppement, ci-apr~s appel6 <le DCTD>>, l'ex6cu-
tion de cette partie du projet. Les annexes I et II font parties int~grantes du pr6sent
accord.

Article 1. 1.1. Le DCTD sera conjointement responsable avec le Gouverne-
ment de l'ex~cution de l'Assistance A la gestion du personnel de l'Etat. Cette assis-
tance comporte les services d6crits en annexe I du pr6sent accord. La dur6e de cette
assistance ne devrait pas dpasser 3 ans i compter du troisi~me mois qui suit la
signature du pr6sent accord.

Article 2. 2.1. Le cofit total de l'assistance est estim6 A 685 000 dollars des
Etats-Unis, y compris les impr6vus et les frais d'ex~cution, calcul~s A treize pour cent
des d6penses totales. Le montant allou6 aux impr6vus ne sera utilis6 que si les prix
augmentent par rapport au niveau calcul6.

2.2. Ds la signature du pr6sent accord, le Gouvernement soumettra A I'IDA
une demande de pr6l vement des fonds selon le calendrier de paiement inclus en an-
nexe II du pr6sent accord. Ces paiements seront effectu6s directement au compte
no 2-014-1-018531 A la Banque Chase Manhattan (825 UN Plaza, New York, N.Y.
10017) en faveur du DCTD.

2.3. Le DCTD s'engage A soumettre au Gouvernement un rapport financier
tous les 6 mois couvrant les d6tails des d6penses effectu6es, le Gouvernement se r6ser-
vant le droit de v6rification. Au cas oil les d6penses effectu6es s'6carteraient de faqon
substantielle du montant estimatif, le Gouvernement se r6serve le droit d'aviser l'IDA
et de modifier le calendrier des paiements. Le DCTD ne commencera A ex6cuter les
services que lorsque le d6p6t initial aura W effectu6 conform6ment au calendrier des
paiements.

2.4. Aucun int~r~t n'est dQ sur tout solde d6biteur 6ventuel du compte du
fonds de d~p6t.

I Entr6 en vigueur le 5 janvier 1984, date k laquelle le Gouvernement malien a transmis A l'Organisation des Nations
Unies un exemplaire sign6 de l'Accord, conformanent & 'article 9.
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2.5. A tout moment pendant la dur~e du present accord, le Gouvernement et le
DCTD, apr~s consultation avec l'IDA, pourront d6cider de commun accord de
s'dcarter du plan de travail ou du budget du projet et d'apporter les modifications
n6cessaires au plan d'opdration, A condition de rester dans le cadre des objectifs du
projet et dans les limites des fonds disponibles. S'il y a lieu, le calendrier des
paiements visd A l'article 2, paragraphe 2, ci-dessus pourra dgalement Etre r~visd dans
de telles occasions.

Article 3. Pour executer les services, le DCTD s'engage
3.1. A recruter et A engager les experts et consultants requis conform6ment aux

termes de r6f6rence mentionn6s h 'annexe I apr~s avoir obtenu 'accord du
Gouvernement. Le Gouvernement pourrait proposer 4 cet effet des candidats.
Les experts et consultants seront recrut6s et employ6s par le DCTD conform6-
ment aux dispositions du Statut du personnel des Nations Unies et aux
r~glements relatifs aux conditions de service;

3.2. A superviser et A guider les experts et consultants dans 'ex6cution de leurs
tiches et h leur fournir le soutien administratif et les services consultatifs
ncessaires pour la r~ussite du projet;

3.3. A prendre les dispositions n6cessaires pour s'acquitter de tous les paiements
dus aux experts et consultants ainsi que de tous autres frais lis A leur affecta-
tion, selon les dispositions du Statut du personnel et les autres r~glements des
Nations Unies et en particulier :

i) Les frais de voyage au et du lieu d'affectation des experts [et] des personnes
reconnues comme 6tant h leur charge, ainsi que les cofits et allocations
connexes, y compris, le cas 6ch6ant, d'autres d6penses telles que cong6
dans les foyers et visite aux personnes h charge;

ii) Les salaires et indemnit6s;
iii) Le cofit de l'assurance fournie par les Nations Unies contre les risques de

maladie, d'invalidit6 ou de d6c~s;
iv) L'indemnitd de d6placement pour les voyages en mission officielle dans le

pays d'affectation ainsi que les frais de voyage s'ils ne sont pas pris en
charge par le Gouvernement;

3.4. A ex6cuter, en consultation avec le Gouvernement, le programme de forma-
tion et de perfectionnement A l'6tranger mentionn6 A l'annexe I. Les r~glements
des Nations Unies concernant 'administration des bourses seront appliqu6s
dans ce cas;

3.5. A sous-contracter, si n6cessaire et appropri , les services apr~s consultation
du Gouvernement;

3.6. A fournir et A contr6ler l'usage de l'6quipement spcifi en annexe I du pr6sent
Accord;

3.7. En vue des avantages et privileges accord~s par le Gouvernement aux Nations
Unies, le titre de cet quipement ne sera transf6r6 au Gouvernement qu'A
1'expiration du pr6sent accord;

3.8. A g~rer les fonds et h en rendre compte, conform6ment aux r~glements finan-
ciers des Nations Unies et aux autres pratiques, proc6dures et r~glements ap-
pliquds en la matire, et A tenir des 6tats et comptes s~par6s pour le projet;

3.9. A soumettre au Gouvernement au terme de cet accord, un rapport g6n6ral
couvrant les sujets suivants :
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a) Les rdsultats obtenus A l'ach~vement du projet;
b) L'6tat financier d'une manire d6finitive, annuellement et a l'ach~vement

du projet;
3.10. A tenir a la disposition de l'IDA ou A rembourser A celle-ci, apr~s consultation

du gouvernement et accord, tout solde des fonds regus qui n'aurait pas dtd
d6pens6 ou engagd k 'ach~vement du projet.

Article 4. Les obligations du DCTD aux termes de cet accord sont sujettes A la
d6cision de ses organes comptents et A ses r~glements constitutionnels, financiers et
budg6taires, ainsi qu'au d6p6t des fonds n6cessaires. Le DCTD n'assumera aucune
responsabilit6 pour les sommes exc6dant le montant que le gouvernement s'est
engag6 A d~poser aux termes du pr6sent accord.

Article 5. 5.1. Le Gouvernement s'engage A fournir les locaux convenables
aux travaux des experts et consultants. En cas de besoin, le DCTD pourrait louer les
locaux dans le cadre du prdsent accord.

5.2. Le Gouvernement ddlivre les exon6rations n6cessaires ou prend en charge
les frais de douane et autres taxes et droits relatifs au d~douanement ou a l'admission
dans le pays de '6quipement. Il s'engage A organiser le transport, la manutention et
l'entreposage de cet 6quipement et A assumer tous les frais de l'installation, de l'entre-
tien, de la r6paration, du fonctionnement, de 'assurance et, si n6cessaire, du rem-
placement de '6quipemcnt, sauf si ces frais ont dtd sp6cifiquement pr6vus dans le
budget du projet.

5.3. Le Gouvernement s'engage A payer, sur ses propres ressources ou sur
d'autres ressources provenant du Cr6dit, toute diff6rence entre les sommes avanc6es
au DCTD et les frais reels support~s par le DCTD lorsque cet frais d6passent les pr6-
visions du fait de r6vision des 6chelles de salaires, de fluctuations des taux de change
ou de circonstances impr6visibles.

Article 6. Le Gouvernememt devra r6pondre A toute reclamation que des tiers
pourraient prdsenter contre le DCTD, contre son personnel ou contre d'autres per-
sonnes fournissant des services pour son compte, et les mettra hors de cause en cas de
r6clamations d~coulant d'op6rations ex6cut~es en vertu du pr6sent accord, sauf dans
les cas oOi le DCTD et le Gouvernement sont d'accord pour reconnaltre que de telles
reclamations ou plaintes r6sultent d'une grave n6gligence ou d'une faute intention-
nelle de ces personnes.

Article 7. Dans toute affaire lie A l'assistance fournie dans le cadre du present
accord, le Gouvernememt appliquera au DCTD, A ses biens, A ses fonctionnaires et A
tout personnel d~sign6 par lui pour fournir un service aux termes du pr6sent accord
les dispositions de la Convention sur les privileges et les immunit6s de 'Organisation
des Nations Unies'.

Article 8. L'Accord de coop6ration entre le Gouvernement du Mali et le Pro-
gramme des Nations Unies pour le d6veloppement sign6 par le Gouvernement
le 9 juin 19782 sera applicable A toute question non express6ment pr6vue par le pr6-
sent accord.

I Nations Unies, Recuei des Traitds, vol. 1, p. 15.
2 Ibid., vol. 1092, p. 9.
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Article 9. Le present accord entrera en vigueur lorsque le Gouvernement aura
renvoy6 au DCTD une copie de ce document signde au nom du Gouvernement mar-
quant ainsi son accord aux termes et conditions qui y sont 6nonc~s.

Article 10. Le present accord ne pourra 8tre d~noncd par une des parties que
par notification 6crite adress~e & I'autre partie, l'accord cessant de produire ses effets
soixante jours apr~s r6ception de la notification. Les obligations assum~es aux termes
de l'accord par le DCTD et par le Gouvernement resteront en vigueur le temps ndces-
saire pour permettre de proc~der m6thodiquement au retrait du personnel, des fonds
et des biens du DCTD et A la liquidation des comptes entre les parties.

Annexes
1. Description des services

Termes de r~frence
Budget du projet

11. Calendrier des paiements

Bamako, le 30 d~cembre 1983

[Sign6 - Signed]'
Pour le D~partement Pour le Gouvernement

de la cooperation technique de la R~publique du Mali:
pour le ddveloppement

Repr~sentant r6sident [Sign,]

Mr. A. M. AG HAMANI
Ministre du Plan

Mr. DRISSA KEITA
Ministre des finances

[Signe]
Mr. MODIBO KEITA
Ministre du travail

et de la fonction publique

ANNEXE I

Comprenant:
Annexe I a : Descriptions des services;
Annexe I b : Termes de rdf~rence et descriptions des taches de l'expert en gestion du person-

nel, conseiller technique principal du projet;
Annexe I c Budget du projet.

I Sign6 par Faqir Mahammad - Signed by Faqir Mahammad.
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ANNEXE Ia

DESCRIPTION DES SERVICES

Origine et justification du projet
1. Au Mali, la Direction nationale de la fonction publique et du personnel qui relive du

Minist&e de la fonction publique et du travail (DNFPP) a 6t6 cr66e en 1978. Elle a pour fonc-
tion de contr6ler et de g6rer le personnel gouvernemental en poste dans les administrations cen-
trales, r6gionales et locales. En raison de sa position centrale, cette direction est potentielle-
ment A meme de jouer un r61e cl en aidant le Gouvernement dans le contrale des recrutements
et la limitation des d~penses de personnel. Depuis sa creation, la DNFPP a requ une assistance
de la Commission nationale de la r6forme administrative du Mali, notamment par l'in-
term6diaire du projet PNUD/Nations Unies MLI/82/006.

2. Toutefois, certaines faiblesses et d6ficiences de fonctionnement en mati~re de gestion
du personnel tant au niveau de cette Direction qu'au niveau des Cellules administrativess et
financi~res des diff~rents Ministres (CAF) ont continu6 A constituer un obstacle pour la pro-
gression des travaux en matire d'automatisation des salaires actuellement en cours, ainsi que
pour la prise en charge par la DNFPP de toutes les operations automatis6es de gestion ad-
ministrative du personnel ainsi que pour l'61aboration d'une politique de gestion pr6visionnelle
des effectifs.

3. Les autorit6s nationales ont fait appel A l'assistance de la Banque mondiale dans le
cadre du Projet d'assistance et de formation pour le renforcement de la gestion publique de
l'6conomie malienne (cr6dit 1307-MLI). Dans le cadre de ce projet a W retenue une com-
posante sp~cifique «Assistance it la Direction nationale de la fonction publique pour l'am6-
lioration de la gestion du personnel de l'Etat. >> Le Gouvernement du Mali a d6cid6 de confier la
plus large part de la mise en oeuvre de cette composante au DTCD/Nations Unies.

Objectifs du projet
4. Dans le cadre du projet d'assistance pour le renforcement de la gestion de l'6conomie

et pour la formation (cr6dit 1307-MLI), les objectifs du volet < Gestion des personnels de
l'Etat> ont &6 pr~cis~s comme suit :
a) Maitriser la gestion du personnel de l'Etat;
b) D6velopper et mettre en place un r6seau et un syst~me d'information n6cessaire bt la gestion

du personnel afin de mieux d6finir les relations de travail entre la DNFPP et les autres ins-
titutions concern6es par la gestion du personnel;

c) Dvelopper et mettre en place un syst~me d'automatisation des dossiers du personnel de
l'Etat;

d) Former les cadres charg6s de la gestion du personnel tant au niveau du Minist~re du travail
qu'i celui des autres d6partements minist~riels.

Risultats attendus du projet
5. Les r6sultats du projet peuvent tre synth6tis6s comme suit

- Mise A jour du fichier informatique existant;
- Mise au point des m6canismes et des proc6dures de liaison entre la Direction de la fonction

publique et les Ministres employeurs en vue d'assurer une constante mise a jour du fichier;
- Mise en place des 6quipements n6cessaires A une gestion m~thodique et rationnelle des per-

sonnels et h une informatisation complete de cette gestion;
- Formation des personnels de direction et d~x6cution de la Direction nationale de la fonction

publique appel~s b prendre la relbve du projet;
- Mise en ceuvre d'un programme de contr6le de l'emploi et des salaires devant d6boucher sur

une gestion pr6visionnelle des effectifs et la mise au point d'une planification/programma-
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tion budg~taire conceptualise A partir des donn~es de gestion pr~visionnelle retenues (plans
d'effectifs et audit de la masse salariale).

Activitds
6. Les activit~s du projet d6coulent logiquement des objectifs qui ont W d~finis et des

r6sultats attendus. Pour chaque rdsultat 6num6rd au paragraphe 3 correspond un type d'ac-
tivit~s sp6cifique (activit~s de conceptualisation, activit~s de caractre technique, activit~s de
formation).

7. Les activit~s touchant la mise A jour du fichier actuel, les mcanismes de mise A jour
constante, la mise en place des 6quipements devraient etre engagdes imm~diatement. Suivra la
formation des personnels. En dernier lieu, et une fois le dispositif mis en place et le personnel
de contrepartie form6, interviendra la mise au point des travaux sp~cifiques couchant A la ges-
tion pr~visionnelle des effectifs et le syst~me de planification.

8. Un programme de travail, pr6voyant notamment les m6canismes et les d6lais d'inter-
vention pour chaque objectif retenu, devra tre 6labor6 en d6tail en accord avec les autorit6s
nationales par le conseiller technique principal dans le mois suivant son arrivee A Bamako.
Apr~s approbation par les services du Sifge, ce programme de travail sera consid6r6 comme
partie int6grante de la pr6sente annexe.

Contrele
9. Le projet est plac6 sous 'autorit6 du Ministre du travail et de ia fonction publique.
10. L'expert, conseiller technique principal, soumettra un rapport trimestriel d'activit~s

l'Agence d'ex6cution dont une copie sera transmise aux services r6sponsables de la Banque
mondiale.

11. Une mission technique du Sifge des Nations Unies est pr6vue au cours du deuxi~me
semestre suivant le d6marrage du projet et une autre mission A la fin du projet en vue d'exami-
ncr avec le Gouvernement les r6alisations du projet en fonction des objectifs d6finis dans ce
document.

Contributions au Projet
12. Les moyens mis A la disposition de la Direction nationale de la fonction publique et

du personnel pour rdaliser les objectifs du projet sont : une 6quipe d'experts et consultants
compos~e comme suit :

i) Un expert en gestion du personnel de I'Etat dont la mission sera d'assister la Direction na-
tionale de la fonction publique et du personnel (DNFPP) dans la formulation des poli-
tiques et procedures de mise en oeuvre du Statut gdn~ral des fonctionnaires (ordonnance
n0 77-71 du 26 d~cembre 1977). L'expert veillera sur la bonne marche du travail A effectuer
par les consultants et A la r~alisation des objectifs du projet. Il assistera la DNFPP dans la
preparation des listes d'6quipement. Sa mission sera de 18 mois. La description de poste de
cet expert figure en annexe I b;

ii) Conseiller en organisation et m6thode : Une mission de 4 mois visant A d6velopper et
mettre en place une meilleure gestion et m6thodes de travail au sein de la Direction na-
tionale de la fonction publique;

iii) Conseiller en syst~me d'information A la gestion : Une mission de 4 mois ayant pour objec-
tif de d6velopper et mettre en place un syst~me de circuit d'information entre la DNFPP et
les divisions ou sections charg~es de la gestion du personnel dans les d~partements et ser-
vices d'Etat;

iv) Conseiller en matire de documentation de gestion du personnel : Une mission de 6 mois
visant A d6velopper et mettre en place un syst~me de microfichage des dossiers du personnel
de l'Etat. Cette mission devra commencer 2 mois avant I'arriv& de I'quipement n6cessaire;
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v) Conseifler en formation A la gestion du personnel : Trois missions de deux mois chacune en
vue d'organiser en collaboration avec I'IPGP, ou toutes autres institutions appropries,
9 s~minaires dans les domaines des activitds mentionn~es ci-dessus. Ces missions ne seront
effectu~es qu'aprs le d6veloppement des syst~mes, procedures et nouvelles m~thodes de
travail.
13. La description du poste figure en annexe I b. L'expert en gestion du personnel,

conseiller technique principal, 6tablira une description de poste ddtaill6e pour chacun des
consultants ainsi qu'un programme de travail pour chacun d'eux avant leur recrutement. Ce
recrutement devrait intervenir rapidement afin que l'quipe soit au complet au moment du
lancement du projet (ler trimestre 1984).

14. L'6quipement n6cessaire b l'automatisation des dossiers du personnel de l'Etat, et les
moyens de bureaux et de transports relatifs aux travaux de la Direction nationale de la fonction
publique. Le projet, pour sa part, dispose d'un montant de 115 000 dollars qui sera utilis6 pour
le mat6riel et les machines A acheter dans le cadre de l'accord avec les Nations Unies relatif A ce
volet. Cependant les r~gles de la Banque mondiale telles qu'elles sont d6finies dans le texte de
l'Accord de cr6dit (1307-MLI) doivent atre suivies.

15. Les bourses de formation seront divis~es entre la formation A l'6tranger de certains
hauts fonctionnaires du Minist~re de la fonction publique et du travail et la formation sur place
des fonctionnaires de cat6gorie interm6diaire et d'exdcution appel6s A prendre part A la gestion
du personnel selon les nouvelles proc6dures et en utilisant le nouvel 6quipement mis en place
dans le cadre du projet.

16. L'expert principal devra d6finir un programme de formation apr~s discussion avec les
autorit6s du Ministre.

17. Appui administratif. Une somme de 12 000 dollars USA a 6t6 affect6e au projet A ce
titre.

18. Divers. Une rubrique divers a 6t6 retenue pour un montant de 11 000 dollars USA.

ANNEXE lb

EXPERT EN GESTION DU PERSONNEL, CONSEILLER TECHNIQUE PRINCIPAL

Termes de rifirence et description des tfiches
Titre du poste : Expert en gestion du personnel de l'Etat,

Conseiller technique principal
Durde de la mission : 18 mois
Date probable d'entrde en fonction : Aussit6t que possible
Lieu de la mission : Bamako, avec d6placement A l'int6rieur du pays
Ddfinition de la mission : Mise en oeuvre d'un programme de rationalisation de la gestion du

personnel de l'Etat.
L'expert est notamment charg6 d'assister le Gouvernement du Mali en vue de:

- Mettre en oeuvre un systbme efficace de collecte, de traitement et de diffusion de l'informa-
tion n6cessaire A la gestion du personnel de la fonction publique;

- Formuler les politiques et proc6dures de mise en oeuvre du Statut g6n6ral de la fonction
publique;

- Preparer ou assurer la s6lection et/ou la formation du personnel indispensable pour la ra-
tionalisation et la modernisation de la gestion de la fonction publique;

- Proc6der ou faire proc6der A l'implantation des nouveaux 6quipements et les rendre op6ra-
tionnels.
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En conformit6 avec ce qui pr6cdde, l'expert devra :
- Dans le mois qui suit son arriv~e, 6tablir en accord avec les autorit~s nationales et l'Agence

d'ex6cution un programme de travail et d'activitds qui sera consid6r6 par toutes les parties
int~resses au projet comme partie int6grante de la pr~sente description des services;

- Etablir les descriptions de poste des diff~rents consultants appel~s A se joindre AL lui en cours
d'excution du projet et A travailler sous son autorit6;

- Participer A la selection du personnel de contrepartie qui doit atre form6 et participer, en
tant que de besoin, A cette formation sur place;

- Faire rapport r~guliirement au D~partement de la cooperation technique pour le d6veloppe-
ment tel que pr6vu par les rigles r6gissant les operations sur le terrain et transmettre au
minimum un rapport d'activit~s chaque trimestre;

- Preparer un rapport final un mois avant la fin de la mission suivant les directives du DTCD.
Formation et expirience requises : L'expert devra avoir :
- Une formation universitaire notamment dans le domaine de la gestion du personnel et de

bonnes connaissances en informatique;
- Une grande experience dans le domaine de la gestion du personnel relevant du secteur

public;
- Une connaissance particuli~re des problkmes de gestion automatis~e dans les pays en voie de

d6veloppement.
Langue : Frangais. Une bonne connaissance de l'anglais appr~cide.

ANNEXE Ic

Pays: MALI
Numdro du projet : MLI/BIRD/83/007
Titre du projet : Assistance A la Direction nationale de la fonction publique

D. BUDGET DU PROJET

10. Personnel
11. Expert
11.01. Gestion du personnel

Conseiller technique principal
11.02. Consultants
11.03. Organisation et m~thodes
11.04. Syst~me d'information
11.05. Documentation
11.06. Formation
11.99. Sous-total
13.00. Support administratif
16.00. Mission
19. Total personnel
30. Formation total du poste
40. Equipement
49. Total du poste
50. Divers
51. Maintenance
52. Rapport final

1983 1984 1985
rn/h $ mh $

12 110000 6 70000 180000

40000
40000
60000
30000

280 000
8000
4000

292 000
40000

100000

1 500

3 30000
100000
4000
4000

108 000
40000

40000
40000
60000
60000

380 000
12000
8000

400000
80 000

15000 115000

1000
1 500
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53. Autres 4000 3000
59. Total 5 500 5500 11000
99. Total du projet 437 500 168 500 606 000

CoOt du programme 130 57 100 21 900 79 000
GRAND TOTAL 494 600 190 400 685 000

[ANNEXE II]

A. CALENDRIER DES PAIEMENTS

1. Le coOt total des services est estim6 A 685 000 dollars des Etats-Unis.
2. Les versements de fonds en faveur du DCTC seront planifi~s de fagon que le DCTD

dispose en permanence des fonds suffisants pour faire face aux d~penses devant 8tre effectu~es
pendant une p&iode de six mois.

Premier versement
Deuxi~me versement
Troisi~me versement
Quatri~me versement

Date Montant
Signature de 'Accord ........................................ 250 000
Six mois apr~s ia signature de l'Accord ......................... 250 000
Six mois apr~s la signature de 'Accord ......................... 150 000
Six mois apr~s le troisi~me versement ........................... 35 000

685 000
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF MALI AND THE UNITED NATIONS FOR THE IMPLEMEN-
TATION OF THE GOVERNMENT PERSONNEL MANAGEMENT
COMPONENT OF THE PROJECT TO PROVIDE ASSISTANCE
FOR THE STRENGTHENING OF ECONOMIC MANAGEMENT
AND FINANCE TRAINING, FUNDED BY THE INTERNATIONAL
DEVELOPMENT ASSOCIATION (CREDIT 1307-MLI)

The Government of the Republic of Mali, represented by the Minister of Labour
and the Civil Service, hereinafter referred to as "the Government", has concluded a
credit agreement with the International Development Association, hereinafter re-
ferred to as "IDA", with a view to financing the management strengthening project
(credit 1307 MLI) including a component "Assistance to Government personnel
management".

The Government intends to use the portion of the credit earmarked for this com-
ponent to entrust the United Nations, represented by its Department of Technical
Co-operation for Development, hereinafter referred to as "DTCD", with the execu-
tion of this part of the project. Annexes I and II shall be integral parts of this Agree-
ment.

Article 1. 1.1. DTCD shall be jointly responsible with the Government for
the execution of the Government personnel management component. The assistance
will comprise the services described in annex I of this Agreement. The duration of
this assistance shall not exceed three years, starting from the third month following
the signing of this Agreement.

Article 2. 2.1. The total cost of the assistance is estimated at $US 685,000,
including contingencies and implementation costs, calculated at 13 per cent of total
expenditures. The allocation for contingencies shall be used only if prices increase in
relation to the estimates.

2.2. Following the signing of this Agreement, the Government shall submit to
IDA a request for withdrawal of funds according to the payments schedule in an-
nex II of this Agreement. The disbursements shall be made directly to account
No. 2-014-1-018531 at the Chase Manhattan Bank (825 United Nations Plaza, New
York, N.Y. 10017) on behalf of DTCD.

2.3. DTCD undertakes to submit to the Government a financial report every
six months detailing the expenditures made, and the Government reserves the right
of verification. Should the actual expenditures vary substantially from the estimates,
the Government reserves the right to advise IDA and to modify the payments sched-
ule. DTCD shall begin to provide services only when the initial deposit has been
made in accordance with the payments schedule.

2.4. No interest shall be due on any debit balance of the account in which the
funds are deposited.

I Came into force on 5 January 1984, the date on which the Government of Mali transmitted to the United Nations a

signed copy of the Agreement, in accordance with article 9.
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2.5. At any time during the term of this Agreement, the Government and
DTCD may, after consultation with IDA, decide jointly to depart from the work
plan or the project budget and to make any necessary modifications to the plan of
operation, provided that such changes remain within the framework of the objectives
of the project and within the limits of available funds. Where necessary, the pay-
ments schedule referred to in article 2, paragraph 2, may also be revised on such oc-
casions.

Article 3. For the provision of services, DTCD undertakes:
3.1. To recruit and appoint the required experts and consultants in accordance with

the terms of reference set forth in annex I, after obtaining the Government's
agreement. The Government may propose candidates for this purpose. The ex-
perts and consultants shall be recruited and employed by DTCD in accordance
with the provisions of the Staff Regulations of the United Nations and the rele-
vant regulations covering conditions of service;

3.2. To supervise and guide the experts and consultants in the performance of their
duties and to provide them with the administrative support and advisory serv-
ices necessary for the success of the project;

3.3. To make the necessary arrangements to make all payments to the experts and
consultants and to defray for the assumption of all other costs connected with
their assignments, in accordance with the provisions of the Staff Regulations
and other regulations of the United Nations, including in particular:
(i) Travel costs to and from the duty station for experts and their recognized

dependants and related costs and allowances, including, where appro-
priate, such other expenses as home leave and family visits;

(ii) Salaries and allowances;
(iii) The cost of insurance provided by the United Nations against illness,

disability or death;
(iv) The travel allowance for official missions within the country of the duty

station and travel costs if they are not assumed by the Government;
3.4. To implement, in consultation with the Government, the training and

refresher training programme abroad referred to in annex I. The regulations
of the United Nations concerning the administration of fellowships shall apply
in such cases;

3.5. After consultation with the Government, to subcontract services where
necessary and appropriate;

3.6. To provide the equipment specified in annex I of this Agreement and to
monitor its use;

3.7. In view of the advantages and privileges granted by the Government to the
United Nations, ownership of such equipment shall not be transferred to the
Government until this Agreement expires;

3.8. To manage and be accountable for the funds in accordance with the Financial
Regulations of the United Nations and other practices, procedures and regula-
tions applied in that connection, and to keep separate statements and accounts
for the project;

3.9. To submit to the Government at the expiry of this Agreement, a general report
covering the following subjects:
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(a) The results achieved at the completion of the project;
(b) The final financial statement annually and at the end of the project;

3.10. After consultation with the Government and subject to its agreement, to make
available to, or repay IDA, any funds received which remain unspent or un-
committed at the end of the project.

Article 4. The obligations of DTCD under the terms of this Agreement shall
be subject to the decision of its competent organs and its constitutional, financial and
budgetary rules, and to the deposit of the necessary funds. DTCD shall not assume
any responsibility for sums exceeding the amount which the Government has under-
taken to deposit under the terms of this Agreement.

Article 5. 5.1 The Government undertakes to provide suitable premises for
the work of the experts and consultants. Where necessary, DTCD may rent the prem-
ises within the framework of this Agreement.

5.2. The Government shall allow the necessary exemptions or defray the
customs and other charges and duties arising from customs clearance of the equip-
ment or its admission into the country. It undertakes to organize the transportation,
handling and warehousing of this equipment and to assume all costs of installation,
maintenance, repair, operation, insurance and, where necessary, replacement of the
equipment, except where such costs have been specifically provided for in the project
budget.

5.3 The Government undertakes to pay from its own resources or from other
resources deriving from the credit, any difference between the amounts advanced to
DTCD and the real costs borne by DTCD when such costs exceed the estimates as a
result of revision of salary scales, fluctuations in exchange rates or unforeseen cir-
cumstances.

Article 6. The Government shall settle any claims which third parties may
make against DTCD, its personnel or other persons providing services on its behalf,
and shall exonerate them from claims arising from operations carried out in pur-
suance of this Agreement, except in cases where DTCD and the Government have
agreed to acknowledge that such claims or complaints result from serious negligence
or intentional misconduct of such persons.

Article 7. In all matters related to the assistance provided under this Agree-
ment, the Government shall apply to DTCD, its property, its staff and any personnel
designated by it to provide a service under the terms of this Agreement, the provi-
sions of the Convention on the Privileges and Immunities of the United Nations.'

Article 8. The co-operation agreement between the Government of Mali and
the United Nations Development Programme signed by the Government on 9 June
19782 shall be applicable to any matter not expressly provided for in this Agreement.

Article 9. This Agreement shall enter into force when the Government has
transmitted to DTCD a copy of this document signed on behalf of the Government,
thereby signifying its concurrence with the terms and conditions set forth therein.

I United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. i, p. 18).
2 Ibid., vol. 1092, p. 9.
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Article 10. This Agreement may be denounced by one of the parties only by
written notice addressed to the other party, the Agreement ceasing to have effect
60 days after receipt of such notification. The obligations assumed under the Agree-
ment by DTCD and by the Government shall remain in effect for as long as is
necessary to permit the orderly withdrawal of the personnel, funds and property of
DTCD and the settlement of accounts between the parties.

Annexes
I. Description of services

Terms of reference
Project budget

II. Payments schedule

Bamako, 30 December 1983

For the Department of Technical For the Government
Co-operation for Development: of the Republic of Mali:

[FAQIR MAHAMMAD] [Signed]
Resident Representative Mr. A. M. AG HAMANI

Minister for Planning

Mr. DRISSA KEITA
Minister of Finance

[Signed]

Mr. MODIBO KEITA
Minister of Labour and the Civil Service

ANNEX I
Comprising:

Annex I (a): Description of services
Annex I (b): Terms of reference and job descriptions of the Expert in Personnel Management,

Principal technical adviser of the project
Annex I (c): Project budget

ANNEX I (a)

DESCRIPTION OF SERVICES

Origin of and justification for the project
1. In Mali, the National Directorate of the Civil Service and Personnel, which comes

under the Ministry of the Civil Service and Labour (DNFPP), was established in 1978. Its func-
tion is to oversee and manage government personnel in service in the central, regional and local
administrations. Because of its central position, this Directorate is potentially in a position to
play a key role in assisting the Government to oversee recruitment and limit staff costs. Since its
establishment, DNFPP has received assistance from the Malian National Commission for Ad-
ministrative Reform, notably through the UNDP/United Nations project (MLI/82/006).

2. However, certain operational weaknesses and deficiencies in personnel management,
at the level of both this Directorate and the Administrative and Financial Units (CAF) of the
individual Ministries, have remained an obstacle to progress in the current work on payroll
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automation, the assumption by DNFPP of all automated operations of administrative person-
nel management and the preparation of a policy of forward planning in manpower manage-
ment.

3. The national authorities have asked the World Bank for assistance within the frame-
work of the project to provide assistance and training for the strengthening of public manage-
ment of the Malian economy (credit 1307-MLI). Within the framework of this project, a
specific assistance component was retained within the National Directorate of the Civil Service
for the improvement of the government personnel management. The Government of Mali
decided to entrust the major portion of the implementation of this component to
DTCD/United Nations.

Objectives of the project
4. Under the project to provide assistance for the strengthening of the management of

the economy and training (credit 1307-MLI), the following objectives were set for the govern-
ment personnel management component:
(a) Adequate management of government personnel;
(b) Developing and putting into place a personnel management structure and information

system in order better to define the work relations between DNFPP and the other institu-
tions concerned with personnel management;

(c) Developing and putting into place a system for the computerization of government per-
sonnel files;

(d) Training the staff responsible for personnel management at both the level of the Ministry
of Labour and that of other ministerial departments.

Results expected from the project

5. The results of the project may be summed up as follows:
- Updating of existing data files;
- Refining the machinery and liaison procedures between the Directorate of the Civil Service

and the Ministries concerned with a view to ensuring continued updating of files;
- Introduction of equipment for methodical and rational personnel management and full

computerization of that management;
- Training of the management and executive personnel in the National Directorate of the

Civil Service required to take over from the project;
- Implementation of a programme for monitoring employment and wages which will lead to

forward planning in manpower management and the development of budget plan-
ning/programming based on data obtained from forward planning (staffing plans and
payroll audit).

Activities
6. The activities of the project derive logically from the objectives set and the results

expected. For each result described there is a specific type of activity (conceptual, technical,
training).

7. Activities concerning the updating of the current file system, the machinery for con-
tinued updating and the installation of equipment should be undertaken immediately. Staff
training will follow. Lastly, once the apparatus is in place and the counterpart personnel
trained, the development of specific tasks relating to the forward planning of personnel
management and the planning system will begin.

8. A work programme detailing the machinery and lead time for each objective should
be prepared jointly with the national authorities by the principal technical adviser in the month
following his arrival at Bamako. After approval by the services at Headquarters, the aforemen-
tioned work programme will be regarded as an integral part of this annex.
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Control
9. The project shall be placed under the authority of the Minister of Labour and the

Civil Service.
10. The principal technical adviser shall submit a quarterly report on activities to the

executing agency, a copy of which shall be transmitted to the appropriate services of the World
Bank.

11. A technical mission from United Nations Headquarters shall be sent during the
second six-month period after the start of the project and another mission shall be sent at the
end of the project with a view to studying with the Government the accomplishments of the
project in terms of the objectives described in this document.

Contributions to the project
12. The resources made available to the National Directorate of the Civil Service and

Personnel to achieve the objectives of the project are: A team of experts and consultants con-
sisting of:
(i) An expert in government personnel management whose task shall be to assist the National

Directorate of the Civil Service and Personnel (DNFPP) in the formulation of policies and
procedures relating to the implementation of the General Civil Service Staff Rules (Or-
dinance No. 77-71 of 26 December 1977). The expert shall be responsible for ensuring that
steady progress is made in the work carried out by the consultants and the achievement of
the objectives of the project. He will assist DNFPP in the preparation of equipment lists.
His mission shall last 18 months. The job description for this expert is set forth in an-
nex I (b);

(ii) An adviser in organization and methods: a mission of four months aimed at developing
and instituting better management and working methods in the National Directorate of
the Civil Service;

(iii) Adviser in management information systems: a mission of four months for the purpose of
developing and introducing an information system between DNFPP and the divisions or
sections entrusted with personnel management in the government departments and serv-
ices;

(iv) Adviser in personnel management documentation: a mission of six months aimed at
developing and establishing a microfiche system for government personnel files. This mis-
sion shall begin two months prior to the arrival of the necessary equipment;

(v) Adviser in management personnel training: three missions of two months each with a view
to organizing in co-operation with IPGP, or other appropriate institutions, nine seminars
in the areas of the above-mentioned activities. These missions shall be carried out only
after the development of systems, procedures and new methods of work.
13. The job description is set forth in annex I (b). The expert in personnel management,

principal technical adviser, shall establish a detailed job description for each of the consultants
and a programme of work for each prior to their recruitment. This recruitment shall be expe-
dited so that the team will be complete at the time of the launching of the project (first quarter
of 1984).

14. The equipment necessary for the automation of government personnel files and the
office and transport facilities for the work of the National Directorate of the Civil Service. The
project shall have available an amount of $115,000 which shall be used for equipment and
machinery to be purchased within the framework of the agreement with the United Nations
relative to this component. However, the rules of the World Bank as set forth in the text of the
Credit Agreement (1307-MLI) shall be followed.

15. Training scholarships shall be divided between the training abroad of a number of
senior officials of the Ministry of the Civil Service and Labour and the local training of the in-
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termediate-level and executive personnel who will participate in personnel management under
the new procedures, using the new equipment installed in the course of the project.

16. The principal expert shall define a training programme after discussion with Ministry
authorities.

17. Administrative support. A sum of $US 12,000 has been allocated to the project
under this heading.

18. Miscellaneous. An amount of $US 11,000 has been earmarked for miscellaneous
items.

ANNEX I (b)

EXPERT IN PERSONNEL MANAGEMENT, PRINCIPAL TECHNICAL ADVISER

Terms of reference and job description
Functional title: Expert in government personnel management, principal

technical adviser
Duration of assignment: 18 months
Expected date of entry on duty date: As soon as possible
Duty station: Bamako, with travel within the country
Purpose of assignment: To implement a programme for the rationalization of

government personnel management
The expert shall assist the Government of Mali to:

- Establish an effective system for the collection, processing and dissemination of informa-
tion necessary for Civil Service personnel management;

- Formulate the policies and procedures for implementing the General Civil Service Staff
Rules;

- Carry out or ensure the selection and/or training of personnel essential for the rationaliza-
tion and modernization of Civil Service management;

- Undertake or oversee the installation of new equipment and ensure that it is operational.
In accordance with the foregoing, the expert shall:

- In the month following his arrival, establish in agreement with the national authorities and
the executing agency a programme of work and activities which shall be regarded by all the
parties concerned with the project as an integral part of this description of services;

- Establish the job descriptions for the consultants required to aid him in the course of the
project and to work under his authority;

- Participate in the selection of counterpart personnel for training and participate, as needed,
in this local training;

- Report regularly to the Department of Technical Co-operation for Development, as pro-
vided in the rules governing field operations, and transmit at least one report on activities
each quarter;

- Prepare a final report one month before the end of the mission on the basis of DTCD
guidelines.

Training and experience required: The expert shall have:
- University training, particularly in personnel management, and good knowledge of com-

puter systems;
- Extensive experience of personnel management in the public sector;
- Special knowledge of the problems of computerized management in developing countries.
Language: French. Good knowledge of English will be an asset.
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ANNEX I(c)

Country: MALI
Project No.: MLI/IBRD/83/007
Project title: Assistance to the National Directorate of the Civil Service

D. PROJECT BUDGET

10. Personnel
11. Expert
11.01. Personnel management

Principal Technical Adviser
11.02. Consultants
11.03. Organization and Methods
11.04. Information system
11.05. Documentation
11.06. Training
11.99. Sub-total
13.00. Administrative support
16.00. Mission
19. Total for personnel
30. Total for training
40. Equipment
49. Total
50. Miscellaneous
51. Maintenance
52. Final report
53. Other
59. Total
99. Total for the project

1307o programme cost
GRAND TOTAL

1983 1984 Total

mh $ m/h $

12 110,000 6 70,000 180,000

4 40,000 40,000
4 40,000 40,000
6 60,000 60,000
3 30,000 3 30,000 60,000

280,000 100,000 380,000
8,000 4,000 12,000
4,000 4,000 8,000

292,000 108,000 400,000
40,000 40,000 80,000

100,000

1,500

4,000
5,500

437,500
57,100

494,600

15,000 115,000

1,000
1,500
3,000
5,500

168,500
21,900

190,400

11,000
606,000
79,000

685,000

[ANNEX II]

A. PAYMENTS SCHEDULE

1. The total cost of services is estimated at $US 685,000.
2. Disbursements made to DTCD shall be planned so that DTCD shall always have suffi-

cient funds to meet expenses over any six-months period.

First disbursement
Second disbursement
Third disbursement
Fourth disbursement

Date
Upon signing of the Agreement ...............................
Six months after the signing of the Agreement ...................
Six months after the signing of the Agreement ...................
Six months after the third disbursement ........................

TOTAL [Annex 11]
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Amount
250,000
250,000
150,000
35,000

685,000
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INTERNATIONAL AGREEMENT' ON JUTE AND JUTE PRODUCTS,
1982

PREAMBLE

The Parties to this Agreement,
Recalling the Declaration2 and the Programme of Action on the Establishment

of a New International Economic Order,3

Recalling resolutions 93 (IV)' and 124 (V)' on the Integrated Programme for
Commodities adopted by the United Nations Conference on Trade and Development
at its fourth and fifth sessions,

Recalling further the Substantial New Programme of Action for the 1980s for
the Least Developed Countries," and in particular paragraph 82 thereof,

Recognizing the importance of jute and jute products to the economies of many
developing exporting countries,

Considering that close international co-operation in finding solutions to the
problems facing this commodity will further the economic development of the
exporting countries and strengthen economic co-operation between exporting and
importing countries,

Have agreed as follows:

I Came into force provisionally on 9 January 1984 in respect of the following States and Organization which had
signed it definitively, or had deposited an instrument of ratification, acceptance or approval, or had notified the Secretary-
General that they would apply it provisionally and which had decided to put the Agreement into force provisionally
among themselves in whole, in accordance with article 40 (3):

Date of definitive signa- Date of definitive signa-
ture (s), or of the deposit ture (s), or of the deposit
of a notification of provi- of a notification of provi-
sional application (n), or sional application (n), or
of an instrument of ratii- of an instrument of rati-

cation, acceptance (A) cation, acceptance (A)
State or approval (AA) State or approval (AA)
Bangladesh .................. 11 February 1983 s Japan ....................... 1 June 1983 A
Belgium ..................... 6 June 1983 n Luxembourg ................. 6 June 1983 n
Canada ..................... 30 June 1983 s Nepal ....................... 29 June 1983s
China ....................... 30 June 1983 AA Netherlands .................. 6 June 1983 n
Denmark .................... 6 June 1983 Norway ...................... 30 June 1983
Egypt ....................... 4 January 1984 n Sweden ...................... 30 June 1983
European Economic Community. 6 June 1983 n Thailand ..................... 23 December 1983
Finland ..................... 30 June 1983 n Turkey ...................... 29 December 1983
France ...................... 19 April 1983 n United Kingdom of Great Britain
Germany, Federal Republic of ... 6 June 1983 n and Northern Ireland ........ 22 December 1983
Greece ...................... 25 July 1983 n (Including the Bailiwicks of
India ........................ 23 June 1983 s Guernsey and Jersey.)
Ireland ...................... 29 June 1983 United States of America ....... 24 June 1983 n
Italy ........................ 6 June 1983 n

2 See resolution 3201 (S-VI) in United Nations, Official Records of the GeneralAssembly, Sixth SpecialSession, Sup-
plement No. 1 (A/9559), p. 3.

3Ibid., p. 5.
4 United Nations Conference on Trade and Development, Proceedings of the United Nations Conference on Trade

and Development, Fourth Session, Volume I. Report and Annexes (TD/218 (Vol. 1)), p. 6.
5 Ibid., Fifth Session, Volume I, Report and Annexes (TD/269), p. 9.
6 United Nations Conference on the Least Developed Countries, Report by the Secretary General of the Conference,

Paris, 1st September 1981, A/CONF. 104/7/Add.3, p. 1.
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CHAPTER I. OBJECTIVES

Article 1. OBJECTIVES

1. For the benefit of both exporting and importing members, and with a view
to achieving the relevant objectives adopted by the United Nations Conference on
Trade and Development in its resolutions 93 (IV) and 124 (V) on the Integrated Pro-
gramme for Commodities and taking account of its resolution 98 (IV),' the objec-
tives of the International Agreement on Jute and Jute Products, 1982 (hereinafter
referred to as "this Agreement") shall be:
(a) To improve structural conditions in the jute market;
(b) To enhance the competitiveness of jute and jute products;
(c) To maintain and enlarge existing markets as well as to develop new markets for

jute and jute products;
(d) To develop production of Jute and jute products with a view to improving, inter

alia, their quality for the benefit of importing and exporting members;
(e) To develop production, exports and imports of jute and jute products as regards

quantity so as to meet the requirements of world demand and supply.
2. The objectives referred to in paragraph 1 of this article should be met in par-

ticular by means of:
(a) Projects of research and development, market promotion and cost reduction;
(b) Collation and dissemination of information relating to jute and jute products;
(c) Consideration of important issues concerning jute and jute products, such as the

questions of stabilization of prices and supplies and of competition with syn-
thetics and substitutes.

CHAPTER i1. DEFINITIONS

Article 2. DEFINITIONS
For the purposes of this Agreement:
(1) "Jute" means raw jute, kenaf and other allied fibres, including Urena

lobata, Abutilon avicennae and Cephalonema polyandrum;
(2) "Jute products" means products made wholly or almost wholly of jute, or

products whose largest component by weight is jute;
(3) "Member" means a Government or an intergovernmental organization as

provided for in article 5 which has consented to be bound by this Agreement provi-
sionally or definitively;

(4) "Exporting member" means a member whose exports of jute and jute prod-
ucts exceed its imports of jute and jute products and which has declared itself to be
an exporting member;

(5) "Importing member" means a member whose imports of jute and jute
products exceed its exports of jute and jute products and which has declared itself to
be an importing member;

(6) "Organization" means the International Jute Organization established in
accordance with article 3;

1 United Nations Conference on Trade and Development, Proceedings of the United Nations Conference on Trade
and Development, Fourth Session, Volume i, Report and Annexes (TD/218(Vol. I)), p. 22.
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(7) "Council" means the International Jute Council established in accordance
with article 6;

(8) "Special vote" means a vote requiring at least two thirds of the votes cast by
exporting members present and voting and at least two thirds of the votes cast by im-
porting members present and voting, counted separately, on condition that these
votes are cast by a majority of exporting members and by at least four importing
members present and voting;

(9) "Simple distributed majority vote" means a vote requiring more than half
of the total votes of exporting members present and voting and more than half of the
total votes of the importing members present and voting counted separately. The
votes required for exporting members must be cast by a majority of exporting
members present and voting;

(10) "Financial year" means the period from 1 July to 30 June inclusive;
(11) "Jute year" means the period from 1 July to 30 June inclusive;
(12) "Exports of jute" or "exports of jute products" means any jute or jute

products which leave the customs territory of any member; and "imports of jute" or
"imports of jute products" means any jute or jute products which enter the customs
territory of any member, provided that, for the purposes of these definitions,
customs territory shall, in the case of a member which comprises more than one
customs territory, be deemed to refer to the combined customs territories of that
member; and

(13) "Freely usable currencies" means the deutsche mark, the French franc, the
Japanese yen, the pound sterling, the United States dollar and any other currency
which has been designated from time to time by a competent international monetary
organization as being in fact widely used to make payments for international trans-
actions and widely traded in the principal exchange markets.

CHAPTER In. ORGANIZATION AND ADMINISTRATION

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL JUTE ORGANIZATION

1. The International Jute Organization is hereby established to administer the
provisions and supervise the operation of this Agreement.

2. The Organization shall function through the International Jute Council and
the Committee on Projects as permanent bodies, and the Executive Director and the
staff. The Council may, by special vote, establish for specific purposes committees
and working groups with specified terms of reference.

3. The headquarters of the Organization shall be in Dacca, Bangladesh.
4. The headquarters of the Organization shall at all times be located in the ter-

ritory of a member.

Article 4. MEMBERSHIP IN THE ORGANIZATION

1. There shall be two categories of membership in the Organization, namely:
(a) Exporting; and
(b) Importing.

2. A member may change its category of membership on such conditions as
the Council shall establish.
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Article 5. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to "Governments" shall be construed as in-
cluding the European Economic Community and any other intergovernmental orga-
nization having responsibilities in respect of the negotiation, conclusion and applica-
tion of international agreements, in particular commodity agreements. Accordingly,
any reference in this Agreement to signature, ratification, acceptance or approval, or
to notification of provisional application, or to accession shall, in the case of such
intergovernmental organizations, be construed as including a reference to signature,
ratification, acceptance or approval, or to notification of provisional application, or
to accession, by such intergovernmental organizations.

2. In the case of voting on matters within their competence, such intergovern-
mental organizations shall vote with a number of votes equal to the total number of
votes attributable to their member States in accordance with article 10. In such cases,
the member States of such intergovernmental organizations shall not be entitled to
exercise their individual voting rights.

CHAPTER IV. INTERNATIONAL JUTE COUNCIL

Article 6. COMPOSITION OF THE INTERNATIONAL JUTE COUNCIL
1. The highest authority of the Organization shall be the International Jute

Council, which shall consist of all the members of the Organization.
2. Each member shall be represented in the Council by one delegate, and may

designate alternates and advisers to attend sessions of the Council.
3. An alternate delegate shall be empowered to act and vote on behalf of the

delegate during the latter's absence or in special circumstances.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of this
Agreement.

2. The Council shall, by special vote, adopt such rules and regulations as are
necessary to carry out the provisions of this Agreement and are consistent therewith,
including its own rules of procedure and the financial and staff regulations of the
Organization. Such financial rules and regulations shall govern, inter alia, the receipt
and expenditure of funds under the Administrative and Special Accounts. The Coun-
cil may, in its rules of procedure, provide for a procedure whereby it may, without
meeting, decide specific questions.

3. The Council shall keep such records as are required for the performance of
its functions under this Agreement.

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect for each jute year a Chairman and a Vice-Chairman,
who shall not be paid by the Organization.

2. The Chairman and the Vice-Chairman shall be elected, one from among the
representatives of exporting members and the other from among the representatives
of importing members. These offices shall alternate each year between the two cate-
gories of members, provided, however, that this shall not prohibit the re-election of
either or both, under exceptional circumstances, by special vote of the Council.
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3. In the temporary absence of the Chairman, the Vice-Chairman shall act in
his place. In the temporary absence of both the Chairman and the Vice-Chairman or
the permanent absence of one or both of them, the Council may elect new officers
from among the representatives of the exporting members and/or from among the
representatives of the importing members, as the case may be, on a temporary or per-
manent basis.

Article 9. SEssioNs OF THE COUNCIL
1. As a general rule, the Council shall hold one regular session in each half of

the jute year.
2. The Council shall meet in special session whenever it so decides or at the re-

quest of:
(a) The Executive Director, in agreement with the Chairman of the Council; or
(b) A majority of exporting members or a majority of importing members; or
(c) Members holding at least 500 votes.

3. Sessions of the Council shall be held at the headquarters of the Organiza-
tion unless the Council, by special vote, decides otherwise. If on the invitation of any
member the Council meets elsewhere than at the headquarters of the Organization,
that member shall pay the additional cost of holding the meeting away from head-
quarters.

4. Notice of any session and the agenda for the session shall be communicated
to members by the Executive Director at least 30 days in advance, except in cases of
emergency when notice shall be communicated at least seven days in advance.

Article 10. DISTRIBUTION OF VOTES

1. The exporting members shall together hold 1,000 votes and the importing
members shall together hold 1,000 votes.

2. The votes of the exporting members shall be distributed as follows:
150 votes shall be divided equally among all exporting members to the nearest whole
vote for each member; the remaining votes shall be distributed in proportion to the
average volume of their net exports of jute and jute products during the preceding
three jute years, provided that the maximum number of votes of any exporting mem-
ber shall not exceed 450. The surplus votes in excess of the maximum shall be
distributed to all exporting members having less than 250 votes individually, in pro-
portion to their trade shares.

3. The votes of importing members shall be distributed as follows: each im-
porting member shall have up to five initial votes provided that the total of initial
votes shall not exceed 125. The remaining votes shall be distributed in proportion to
the annual average of the volume of their respective net imports of jute and jute
products during the three-year period commencing four calendar years prior to the
distribution of votes.

4. The Council shall distribute the votes for each financial year at the begin-
ning of the first session of that year in accordance with the provisions of this article.
Such distribution shall remain in effect for the rest of that year, except as provided
for in paragraph 5 of this article.

5. Whenever the membership of the Organization changes or when any mem-
ber has its voting rights suspended or restored under any provision of this Agree-
ment, the Council shall redistribute the votes within the affected category or cate-
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gories of members in accordance with the provisions of this article. The Council shall
decide the date on which the redistribution of votes shall become effective.

6. There shall be no fractional votes.
7. In rounding to the nearest whole vote, any fraction less than 0.5 shall be

rounded downward and any fraction greater than or equal to 0.5 shall be rounded
upward.

Article 11. VOTING PROCEDURE OF THE COUNCIL

1. Each member shall be entitled to cast the number of votes it holds and no
member shall be entitled to divide its votes. A member may, however, cast differently
from such votes any votes which it is authorized to cast under paragraph 2 of this ar-
ticle.

2. By written notification to the Chairman of the Council, any exporting mem-
ber may authorize any other exporting member, and any importing member may
authorize any other importing member, to represent its interests and to cast its votes
at any meeting or session of the Council.

3. A member authorized by another member to cast the votes held by the
authorizing member under article 10 shall cast such votes in accordance with the in-
structions of the authorizing member.

4. When abstaining, a member shall be deemed not to have cast its votes.

Article 12. DECISIONS AND RECOMMENDATIONS OF THE COUNCIL

1. The Council shall endeavour to take all decisions, and make all recommen-
dations, by consensus. If a consensus is not arrived at, all decisions of the Council
shall be taken, and all recommendations shall be made, by a simple distributed ma-
jority vote, unless this Agreement provides for a special vote.

2. Where a member avails itself of the provisions of article 11, paragraph 2,
and its votes are cast at a meeting of the Council, such member shall, for the pur-
poses of paragraph 1 of this article, be considered as present and voting.

3. All decisions and recommendations of the Council shall be consistent with
the provisions of this Agreement.

Article 13. QUORUM FOR THE COUNCIL

1. The quorum for any meeting of the Council shall be the presence of a ma-
jority of exporting members and a majority of importing members, provided that
such members hold at least two thirds of the total votes in their respective categories.

2. If there is no quorum in accordance with paragraph 1 of this article on the
day fixed for the meeting and on the following day, the quorum on the third day and
thereafter shall be the presence of a majority of exporting members and a majority of
importing members, provided that such members hold a majority of the total votes in
their respective categories.

3. Representation in accordance with article 11, paragraph 2, shall be con-
sidered as presence.

Article 14. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Organization shall, to the maximum extent possible, rely upon and
fully utilize the facilities, services and expertise of organizations such as the food and
Agriculture Organization of the United Nations (FAO), the International Trade Cen-
tre UNCTAD/GATT (ITC), the United Nations Industrial Development Organiza-
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tion (UNIDO) and the United Nations Conference on Trade and Development
(UNCTAD). In the event that their facilities, services and expertise are considered by
the Council to be deficient or inadequate for the effective functioning of the
Organization, the Council shall decide, where circumstances so warrant, to take the
necessary action to have the work carried out effectively, if necessary by the
Organization on its own.

2. The Council shall make whatever arrangements are appropriate for con-
sultation or co-operation with the United Nations and its organs, in particular
UNCTAD, and with FAO and such other specialized agencies of the United Nations
and intergovernmental and non-governmental organizations as may be appropriate.

3. The Council, bearing in mind the particular role of UNCTAD in the field of
international commodity trade, shall, as appropriate, keep that organization
informed of its activities and programmes of work.

Article 15. ADMISSION OF OBSERVERS

The Council may invite any non-member country or any of the organizations
referred to in article 14 and article 31 concerned with international trade in jute and
jute products or with the jute industry to attend as observers any of the meetings of
the Council.

Article 16. EXECUTIVE DIRECTOR AND STAFF

1. The Council shall, by special vote, appoint the Executive Director.
2. The terms and conditions of appointment of the Executive Director shall be

determined by the Council.
3. The Executive Director shall be the chief administrative officer of the

Organization and shall be responsible to the Council for the administration and
operation of this Agreement in accordance with the decisions of the Council.

4. The Executive Director shall appoint the staff in accordance with the regula-
tions established by the Council. The Council shall at its first session decide on the
number of executive and professional staff the Executive Director may appoint for
the initial five-year period. Such staff shall be recruited in stages. Any changes in the
number of executive and professional staff shall be decided by the Council by special
vote. The staff shall be responsible to the Executive Director.

5. Neither the Executive Director nor any member of the staff shall have any
financial interest in the jute industry or trade, or associated commercial activities.

6. In the performance of their duties, the Executive Director and other staff
shall not seek or receive instruction from any member or from any other authority
external to the Organization. They shall refrain from any action which might reflect
on their positions as international officials ultimately responsible to the Council.
Each member shall respect the exclusively international character of the respon-
sibilities of the Executive Director and other staff and shall not seek to influence them
in the discharge of their responsibilities.

CHAPTER V. PRIVILEGES AND IMMUNITIES

Article 17. PRIVILEGES AND IMMUNITIES
1. The Organization shall have legal personality. It shall in particular have the

capacity to contract, to acquire and dispose of movable and immovable property and
to institute legal proceedings.
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2. The Organization shall, as soon as possible after the entry into force of this
Agreement, seek to conclude with the Government of the country in which the head-
quarters of the Organization is to be situated (hereinafter referred to as "the host
Government") an agreement (hereinafter referred to as "the Headquarters Agree-
ment") relating to such status, privileges and immunities of the Organization, of its
Executive Director, its staff and experts, and of delegates of members, as are
reasonably necessary for the purpose of discharging their functions.

3. Pending the conclusion of the Headquarters Agreement referred to in para-
graph 2 of this article, the Organization shall request the host Government to grant,
within the limits of its national legislation, exemption from taxation on remunera-
tion paid by the Organization to its employees, and on the assets, income and other
property of the Organization.

4. The Organization may also conclude, with one or more countries,
agreements to be approved by the Council relating to such privileges and immunities
as may be necessary for the proper functioning of this Agreement.

5. If the headquarters of the Organization is moved to another country which
is a member of the Organization, that member shall, as soon as possible, conclude
with the Organization a headquarters agreement to be approved by the Council.

6. The Headquarters Agreement shall be independent of this Agreement. It
shall, however, terminate:
(a) By agreement between the host Government and the Organization;
(b) In the event of the headquarters of the Organization being moved from the coun-

try of the host Government; or
(c) In the event of the Organization ceasing to exist.

CHAPTER VI. FINANCE

Article 18. FINANCIAL ACCOUNTS

1. There shall be established two accounts:
(a) The Administrative Account; and
(b) The Special Account.

2. The Executive Director shall be responsible for the administration of these
accounts and the Council shall make provision in its rules of procedure therefor.

Article 19. FORMS OF PAYMENT

1. Contributions to the Administrative Account shall be payable in freely
usable currencies and shall be exempt from foreign exchange restrictions.

2. Financial contributions to the Special Account shall be payable in freely
usable currencies and shall be exempt from foreign exchange restrictions.

3. The Council may also decide to accept other forms of contributions to the
Special Account, including scientific and technical equipment or manpower, to meet
the requirements of approved projects.

Article 20. AUDIT AND PUBLICATION OF ACCOUNTS

1. The Council shall appoint auditors for the purpose of auditing its books of
account.

2. An independently audited statement of the Administrative Account and of
the Special Account shall be made available to members as soon as possible after the
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close of each jute year, but not later than six months after that date, and be con-
sidered for approval by the Council at its next session, as appropriate. A summary of
the audited accounts and balance sheet shall thereafter be published.

Article 21. ADMINISTRATIVE ACCOUNT

1. The expenses necessary for the administration of this Agreement shall be
brought into the Administrative Account and shall be met by annual contributions
from members in accordance with their respective constitutional or institutional pro-
cedures assessed in accordance with paragraphs 3, 4 and 5 of this article.

2. The expenses of delegations to the Council, the Committee on Projects and
to the committees and working groups referred to in article 3, paragraph 2, shall be
met by the members concerned. In cases where a member requests special services
from the Organization, the Council shall require that member to pay the costs of
such services.

3. During the second half of each financial year, the Council shall approve the
administrative budget of the Organization for the following financial year and shall
assess the contribution of each member to that budget.

4. The contribution of each member to the administrative budget for each
financial year shall be in the proportion which the number of its votes at the time the
administrative budget for that financial year is approved bears to the total votes of all
the members. In assessing contributions, the votes of each member shall be calcu-
lated without regard to the suspension of any member's voting rights or any redis-
tribution of votes resulting therefrom.

5. The initial contribution of any member joining the Organization after the
entry into force of this Agreement shall be assessed by the Council on the basis of the
number of votes to be held by it and the period remaining in the current financial
year, but the assessment made upon other members for the current financial year
shall not thereby be altered.

6. Contributions to the first administrative budget shall become due on a date
to be decided by the Council at its first session. Contributions to subsequent ad-
ministrative budgets shall become due on the first day of each financial year. Con-
tributions of members in respect of the financial year in which they join the
Organization shall be due on the date on which they become members.

7. If a member has not paid its full contribution to the administrative budget
within two months after such contribution becomes due in accordance with para-
graph 6 of this article, the Executive Director shall request that member to make
payment as quickly as possible. If the member has still not paid its contribution
within two months after such request, it shall be requested to state the reasons for its
inability to make payment. If at the expiry of six months from the due date of con-
tribution that member has still not paid its contribution, its voting rights shall be
suspended unless the Council, by special vote, decides otherwise. If that member still
fails to pay its contribution at the expiry of a period of one month from the date of
suspension of its voting rights, all rights of that member under this Agreement shall
be suspended by the Council until such time as it has paid in full its contribution,
unless the Council, by special vote, decides otherwise.

8. A member whose rights have been suspended under paragraph 7 of this ar-
ticle shall in particular remain liable to pay its contribution.
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Article 22. SPECIAL ACCOUNT

1. There shall be established two sub-accounts under the Special Account:
(a) The Pre-Project Sub-Account; and
(b) The Project Sub-Account.

2. All expenditures for the Pre-Project Sub-Account shall be reimbursed from
the Project Sub-Account if projects are subsequently approved and funded. If within
six months of the entry into force of this Agreement the Council does not receive any
funds for the Pre-Project Sub-Account, it shall review the situation and take ap-
propriate action.

3. All receipts pertaining to specific identifiable projects shall be brought into
the Special Account. All expenditures incurred on such projects, including
remuneration and travel expenses of consultants and experts, shall be charged to the
Special Account.

4. The possible sources of finance for the Special Account shall be:
(a) The Second Account of the Common Fund for Commodities, when established;
(b) Regional and international financial institutions, namely, the United Nations

Development Programme, the World Bank, the Asian Development Bank, the
Inter-American Development Bank and the African Development Bank, etc.;
and

(c) Voluntary contributions.
5. The Council shall, by special vote, establish terms and conditions on which

it would, when and where appropriate, sponsor projects for loan financing, where a
member or members have voluntarily assumed full obligations and responsibilities
for such loans. The Organization shall have no obligations for such loans.

6. The Council may nominate and sponsor any entity with the consent of that
entity, including a member or members, to receive loans for the financing of
approved projects and to undertake all the obligations involved, except that the
Organization shall reserve to itself the right to monitor the use of resources and to
follow up on the implementation of projects so financed. However, the Organization
shall not be responsible for guarantees given by individual members of other entities.

7. No member shall be responsible by reason of its membership in the Organ-
ization for any liability arising from borrowing or lending by any other member or
entity in connection with projects.

8. In the event that voluntary unearmarked funds are offered to the Organiza-
tion, the Council may accept such funds. Such funds may be utilized for pre-project
activities as well as for approved projects.

9. The Executive Director shall endeavour to seek, on such terms and condi-
tions as the Council may decide, adequate and assured finance for projects approved
by the Council.

10. The resources of the Special Account shall be used only for approved proj-
ects or for pre-project activities.

11. Contributions for specified approved projects shall be used only for the
projects for which they were originally intended unless otherwise decided by the
Council in agreement with the contributor. After the completion of a project, the
Organization shall return to each contributor for specific projects the balance of any
funds remaining pro rata to each contributor's share in the total of the contributions
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originally made available for financing that project, unless otherwise agreed to by the
contributor.

12. The Council may, when appropriate, review the financing of the Special
Account.

CHAPTER VII. OPERATIONAL ACTIVITIES

Article 23. PROJECTS

1. In order to achieve the objectives set out in article 1, the Council shall, on a
continuing basis and in accordance with the provisions of article 14, paragraph 1,
identify, arrange for the preparation and implementation of, and, with a view to en-
suring their effectiveness, follow up projects in the fields of research and develop-
ment, market promotion and cost reduction and other relevant projects approved by
the Council.

2. The Executive Director shall submit proposals on projects referred to in
paragraph I of this article to the Committee on Projects. Such proposals shall be cir-
culated to all members at least two months before the session of the Committee at
which they are to be considered. On the basis of these proposals, the Committee shall
decide which pre-project activities shall be undertaken. Such pre-project activities
shall be arranged by the Executive Director in accordance with rules and regulations
to be adopted by the Council.

3. The results of the pre-project activities, including detailed costings, possible
benefits, duration, location and possible executing agencies, shall be submitted by
the Executive Director to the Committee after circulation to all members at least two
months before the session of the Committee at which they are to be considered.

4. The Committee shall consider the results of such pre-project activities and
make recommendations on the projects to the Council.

5. The Council shall consider the recommendations and shall, by special vote,
decide on the proposed projects for financing in accordance with article 22 and
article 27.

6. The Council shall decide on the relative priorities of projects.
7. Initially, the Council shall give priority to projects prepared by FAO and

ITC for the Preparatory Meetings on Jute and Jute Products under the Integrated
Programme for Commodities and to such other viable projects as the Council may
approve.

8. The Council shall obtain the approval of a member before approving a
project in the territory of that member.

9. The Council may, by special vote, terminate its sponsorship of any project.

Article 24. RESEARCH AND DEVELOPMENT

Projects relating to research and development should, inter alia, be aimed at:
(a) Improving agricultural productivity and fibre quality;
(b) Improving manufacturing processes for existing and new products;
(c) Finding new end-uses and improving existing products.
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Article 25. MARKET PROMOTION

Projects relating to market promotion should, inter alia, be aimed at the
maintenance and expansion of markets for existing products and finding markets for
new products.

Article 26. COST REDUCTION

The projects relating to cost reduction should, inter alia, be aimed at, in so far as
appropriate, improving processes and techniques relating to agricultural produc-
tivity and fibre quality, as well as improvement of processes and techniques relating
to labour, material and capital costs in the jute manufacturing industry, and
developing and maintaining, for the use of members, information on the most effi-
cient processes and techniques currently available to the jute economy.

Article 27. CRITERIA FOR APPROVAL OF PROJECTS
Approval of projects by the Council shall be based on the following criteria:

(a) They shall have the potential of benefiting, at present or in the future, more than
one exporting member and be of benefit to the jute economy as a whole;

(b) They shall be related to the maintenance or expansion of international trade in
jute and jute products;

(c) They shall offer prospects for favourable economic results in relation to costs in
the short term or in the long term;

(d) They shall be designed to be consistent with the size of the international trade in
jute and jute products;

(e) They shall have the potential for improving the general competitiveness or
market prospects of jute and jute products.

Article 28. COMMITTEE ON PROJECTS
1. A Committee on Projects (hereinafter referred to as "the Committee") is

hereby established. It shall be responsible to, and work under the general direction
of, the Council.

2. Participation in the Committee shall be open to all members. The rules of
procedure as well as the distribution of votes and voting procedure of the Committee
shall be those of the Council mutatis mutandis. The Committee shall, unless it
decides otherwise, meet four times a year or at the request of the Council.

3. The functions of the Committee shall be:
(a) To consider and technically appraise and evaluate project proposals referred to

in article 23;
(b) To decide on pre-project activities; and
(c) To make recommendations to the Council relating to projects.

CHAPTER VIII. RELATIONSHIP WITH THE COMMON FUND
FOR COMMODITIES

Article 29. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund becomes operational, the Organization shall take full
advantage of the facilities of the Common Fund according to the principles set out in
the Agreement establishing the Common Fund for Commodities.
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CHAPTER IX. CONSIDERATION OF IMPORTANT ISSUES
CONCERNING JUTE AND JUTE PRODUCTS

Article 30. CONSIDERATION OF STABILIZATION, COMPETITION WITH
SYNTHETICS AND OTHER ISSUES

1. The Council shall continue consideration of the questions of stabilization of
prices and supplies of jute and jute products for export with a view to finding solu-
tions therefor. Following such consideration, any solution agreed upon that entails
measures not already explicitly provided for in this Agreement may only be im-
plemented by an amendment of this Agreement pursuant to article 42.

2. The Council shall consider issues relating to competition between jute and
jute products on the one hand, and synthetics and substitutes on the other.

3. The Council shall make arrangements for the continuing consideration of
other important issues relevant to jute and jute products.

CHAPTER X. STATISTICS, STUDIES AND INFORMATION

Article 31. STATISTICS, STUDIES AND INFORMATION

1. The Council shall establish close relationships with appropriate interna-
tional organizations, in particular FAO, in order to help ensure the availability of re-
cent and reliable data and information on all factors affecting jute and jute products.
The Organization shall collect, collate and as necessary publish such statistical infor-
mation on production, trade, supply, stocks, consumption and prices of jute, jute
products, synthetics and substitutes as is necessary for the operation of this Agree-
ment.

2. Members shall furnish statistics and information within a reasonable time
to the fullest extent possible not inconsistent with their national legislation.

3. The Council shall arrange to have studies undertaken of the trends and of
the short- and long-term problems of the world jute economy.

4. The Council shall ensure that no information published shall prejudice the
confidentiality of the operations of persons or companies producing, processing or
marketing jute, jute products, synthetics and substitutes.

Article 32. ANNUAL REPORT AND REPORT ON ASSESSMENT AND REVIEW
1. The Council shall, within six months of the close of each jute year, publish

an annual report on its activities and such other information as it considers ap-
propriate.

2. The Council shall annually assess and review the world jute situation and
outlook, including the state of competition with synthetics and substitutes, and shall
inform members of the results of the review.

3. The review shall be carried out in the light of information supplied by
members in relation to national production, stocks, exports and imports, consump-
tion and prices, of jute and jute products and synthetics and substitutes and such
other information as may be available to the Council either directly or through the
appropriate organizations in the United Nations system, including UNCTAD and
FAO, and appropriate intergovernmental and non-governmental organizations.
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CHAPTER XI. MISCELLANEOUS

Article 33. COMPLAINTS AND DISPUTES

Any complaint that a member has failed to fulfil its obligations under this
Agreement and any dispute concerning the interpretation or application of this
Agreement shall be referred to the Council for decision. Decisions of the Council on
these matters shall be final and binding.

Article 34. GENERAL OBLIGATIONS OF MEMBERS

1. Members shall for the duration of this Agreement use their best endeavours
and co-operate to promote the attainment of its objectives and to avoid action in
contradiction to them.

2. Members undertake to accept as binding decisions of the Council under the
provisions of this Agreement, and shall seek to refrain from implementing measures
which would have the effect of limiting or running counter to them.

Article 35. RELIEF FROM OBLIGATIONS

1. Where it is necessary on account of exceptional circumstances or emergency
or force majeure not expressly provided for in this Agreement, the Council may, by
special vote, relieve a member of an obligation under this Agreement if it is satisfied
by an explanation from that member regarding the reasons why the obligation can-
not be met.

2. The Council, in granting relief to a member under paragraph 1 of this arti-
cle, shall state explicitly the terms and conditions on which, and the period for which,
the member is relieved of such obligation and the reasons for which the relief is
granted.

Article 36. DIFFERENTIAL AND REMEDIAL MEASURES

1. Developing importing members whose interests are adversely affected by
measures taken under this Agreement may apply to the Council for appropriate
differential and remedial measures. The Council shall consider taking appropriate
measures in accordance with section III, paragraphs 3 and 4, of resolution 93 (IV) of
the United Nations Conference on Trade and Development.

2. Without prejudice to the interests of other exporting members, the Council
shall, in all its activities, give special consideration to the needs of a particular least
developed exporting member.

CHAPTER XII. FINAL PROVISIONS

Article 37. SIGNATURE, RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be open for signature at United Nations Headquarters
from 3 January to 30 June 1983 inclusive by Governments invited to the United Na-
tions Conference on Jute and Jute Products, 1981.

2. Any Government referred to in paragraph 1 of this article may:
(a) At the time of signing this Agreement, declare that by such signature it expresses

its consent to be bound by this Agreement;
(b) After signing this Agreement, ratify, accept or approve it by the deposit of an in-

strument to this effect with the depositary.
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Article 38. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.

Article 39. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument, may, at any time,
notify the depositary that it will apply this Agreement provisionally either when it
enters into force in accordance with article 40 or, if it is already in force, at a specified
date. At the time of its notification of provisional application, each Government
shall declare itself to be an exporting member or an importing member.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement either when this Agreement enters into force or, if this
Agreement is already in force, at a specified date shall, from that time, be a provi-
sional member of the Organization, until it deposits its instrument of ratification, ac-
ceptance, approval or accession and thus becomes a member.

Article 40. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 July 1983 or on any
date thereafter, if by that date three Governments accounting for at least 85 per cent
of net exports as set out in annex A to this Agreement, and 20 Governments accoun-
ting for at least 65 per cent of net imports as set out in annex B to this Agreement,
have signed this Agreement pursuant to article 37, paragraph 2 (a), or have deposited
their instruments of ratification, acceptance, approval or accession.

2. This Agreement shall enter into force provisionally on 1 July 1983 or on any
date thereafter, if by that date three Governments accounting for at least 85 per cent
of net exports as set out in annex A to this Agreement, and 20 Governments accoun-
ting for at least 65 per cent of net imports as set out in annex B to this Agreement,
have signed this Agreement pursuant to article 37, paragraph 2 (a), or have deposited
their instruments of ratification, acceptance or approval, or have notified the
depositary under article 39 that they will apply this Agreement provisionally.

3. If the requirements for entry into force under paragraph 1 or paragraph 2 of
this article have not been met on 1 January 1984, the Secretary-General of the United
Nations shall invite those Governments which have signed this Agreement pursuant
to article 37, paragraph 2 (a), or have deposited instruments of ratification, accep-
tance or approval, or have notified the depositary that they will apply this Agreement
provisionally, to meet at the earliest time practicable and to decide to put this Agree-
ment into force provisionally or definitively among themselves in whole or in part.
While this Agreement is in force provisionally under this paragraph, those Govern-
ments which have decided to put this Agreement into force provisionally among
themselves in whole or in part shall be provisional members. Such Governments may
meet to review the situation and decide whether this Agreement shall enter into force
definitively among themselves, or continue in force provisionally, or terminate.

4. For any Government that deposits its instrument of ratification, accep-
tance, approval or accession after the entry into force of this Agreement, it shall
enter into force for that Government on the date of such deposit.

5. The Secretary-General of the United Nations shall convene the first session
of the Council as soon as possible after the entry into force of this Agreement.
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Article 41. ACCESSION

1. This Agreement shall be open for accession by the Governments of all
States upon conditions established by the Council, which shall include a time-limit
for the deposit of instruments of accession. The Council may, however, grant exten-
sions of time to Governments which are unable to deposit their instruments of acces-
sion by the time-limit set in the conditions of accession.

2. Accession shall be effected by the deposit of an instrument of accession with
the depositary.

Article 42. AMENDMENTS

1. The Council may, by special vote, recommend an amendment of this Agree-
ment to the members.

2. The Council shall fix a date by which members shall notify the depositary of
their acceptance of the amendment.

3. An amendment shall enter into force 90 days after the depositary has
received notifications of acceptance from members constituting at least two thirds of
the exporting members and accounting for at least 85 per cent of the votes of the
exporting members, and from members constituting at least two thirds of the import-
ing members and accounting for at least 85 per cent of the votes of the importing
members.

4. After the depositary informs the Council that the requirements for entry in-
to force of the amendment have been met, and notwithstanding the provisions of
paragraph 2 of this article relating to the date fixed by the Council, a member may
still notify the depositary of its acceptance of the amendment, provided that such
notification is made before the entry into force of the amendment.

5. Any member which has not notified its acceptance of an amendment by the
date on which such amendment enters into force shall cease to be a party to this
Agreement as from that date, unless such member has satisfied the Council that its
acceptance could not be obtained in time owing to difficulties in completing its con-
stitutional or institutional procedures, and the Council decides to extend the period
for acceptance of the amendment for that member. Such member shall not be bound
by the amendment before it has notified its acceptance thereof.

6. If the requirements for the entry into force of the amendment have not been
met by the date fixed by the Council in accordance with paragraph 2 of this article,
the amendment shall be considered withdrawn.

Article 43. WITHDRAWAL

1. A member may withdraw from this Agreement at any time after the entry
into force of this Agreement by giving written notice of withdrawal to the depositary.
That member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal shall become effective 90 days after the notice is received by the
depositary.

Article 44. EXCLUSION
If the Council decides that any member is in breach of its obligations under this

Agreement and decides further that such breach significantly impairs the operation
of this Agreement, it may, by special vote, exclude that member from this Agree-
ment. The Council shall immediately so notify the depositary. One year after the date
of the Council's decision, that member shall cease to be a party to this Agreement.
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Article 45. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING OR EXCLUDED MEMBERS
OR MEMBERS UNABLE TO ACCEPT AN AMENDMENT

1. In accordance with this article, the Council shall determine any settlement
of accounts with a member which ceases to be a party to this Agreement owing to:
(a) Non-acceptance of an amendment to this Agreement under article 42;
(b) Withdrawal from this Agreement under article 43; or
(c) Exclusion from this Agreement under article 44.

2. The Council shall retain any contribution paid to the Administrative Ac-
count by a member which ceases to be a party to this Agreement.

3. A member which has received an appropriate refund under this article shall
not be entitled to any share of the proceeds of liquidation or the other assets of the
Organization. Nor shall such a member be liable for any deficit incurred by the
Organization after such refund has been made.

Article 46. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force for a period of five years from the date
of its entry into force unless the Council, by special vote, decides to extend or
renegotiate this Agreement or to terminate it.

2. Before the expiry of the five-year period referred to in paragraph 1 of this
article, the Council may, by special vote, decide to extend this Agreement for a
period not exceeding two years and/or to renegotiate it.

3. If, before the expiry of the five-year period referred to in paragraph 1 of this
article, negotiations for a new agreement to replace this Agreement have not yet been
concluded, the Council may, by special vote, extend this Agreement for a period to
be decided by the Council.

4. If, before the expiry of the five-year period referred to in paragraph 1 of this
article, a new agreement to replace this Agreement has been negotiated but has not
yet entered into force either definitively or provisionally, the Council may, by special
vote, extend this Agreement until the provisional or definitive entry into force of the
new agreement.

5. If a new international jute agreement is negotiated and enters into force
during any period or extension of this Agreement pursuant to paragraphs 2, 3 or 4 of
this article, this Agreement, as extended, shall terminate upon the entry into force of
the new agreement.

6. The Council may at any time, by special vote, decide to terminate this
Agreement with effect from such date as it may determine.

7. Notwithstanding the termination of this Agreement, the Council shall con-
tinue in being for a period not exceeding 18 months to carry out the liquidation of the
Organization, including the settlement of accounts, and, subject to relevant decisions
to be taken by special vote, shall have during that period such powers and functions
as may be necessary for these purposes.

8. The Council shall notify the depositary of any decision taken under this ar-
ticle.

Article 47. RESERVATIONS

Reservations may not be made with respect to any of the provisions of this
Agreement.
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IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DONE at Geneva on the first day of October, one thousand nine hundred and
eighty-two, the texts of this Agreement in the Arabic, English, French, Russian and
Spanish languages being equally authentic.

ANNEX A

Shares of individual exporting countries in total net exports ofjute and jute products of coun-
tries participating in the United Nations Conference on Jute and Jute Products, 1981, as
established for the purposes of article 40

Percentage
Bangladesh ......................................... 56.668
B razil .............................................. 0.921
India .............................................. 31.457
N epal .............................................. 3.452
Peru ............................................... 0.097
Thailand ........................................... 7.405

TOTAL 100.000

ANNEX B

Shares of individual importing countries and groups of countries in total net imports of jute
andjute products of countries participating in the United Nations Conference on Jute and
Jute Products, 1981, as established for the purposes of article 40

Percentage

A lgeria ...................................................... 0.916
A ustralia .................................................... 7.067
A ustria ...................................................... 0.252
Bulgaria ..................................................... 1.572
C anada . ..................................................... 1.702
Colombia .................................................... 0.000
Costa Rica ................................................... 0.000
C uba ........................................................ 5.258
Czechoslovakia ............................................... 1.236
Ecuador ..................................................... 0.000
E gypt ....................................................... 2.747
El Salvador .................................................. 0.542
European Economic Community ................................ 16.316

Belgium/Luxembourg ..................................... 2.892
D enm ark ................................................ 0.313
France .................................................. 2.778
Germany, Federal Republic of .............................. 2.831
G reece .................................................. 0.420
Ireland .................................................. 0.366
Italy .................................................... 1.244
N etherlands .............................................. 1.740
United Kingdom of Great Britain and Northern Ireland ......... 3.732

Finland ..................................................... . 0.191
G hana ....................................................... 0.336
H ungary ..................................................... 0.420
Indonesia .................................................... 2.366
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Percentage

Iraq ......................................................... 1.9 15
Japan ....................................................... 5.952
M adagascar .................................................. 0.350
M alaysia .................................................... 0.160
M alta ....................................................... 0.000
M auritania ................................................... 0.008
M exico ...................................................... 0.359
N icaragua ................................................... 0.122
N igeria ...................................................... 0.626
N orw ay ..................................................... 0.168
Pakistan ..................................................... 7.547
Philippines ................................................... 0.259
P olan d ...................................................... 1.221
Republic of Korea ............................................. 0.443
R om ania .................................................... 0.885
Saudi A rabia ................................................. 0.313
Senegal ...................................................... 0.023
Spain ....................................................... 0.664
Sudan ....................................................... 3.846
Sw eden ...................................................... 0.046
Sw itzerland .................................................. 0.267
Syrian Arab Republic .......................................... 1.740
T unisia ...................................................... 0.328
T urkey ...................................................... 1.160
Union of Soviet Socialist Republics .............................. 11.729
United Republic of Tanzania .................................... 0.702
United States of America ....................................... 16.644
V enezuela .................................................... 0.053
Y ugoslavia ................................................... 1.526
Z aire ........................................................ 0.023

TOTAL 100.000
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ACCORD' INTERNATIONAL DE 1982 SUR LE JUTE ET LES AR-
TICLES EN JUTE

PRtAMBULE

Les Parties au present Accord,
Rappelant la Dclaration2 et le Programme d'action concernant l'instauration

d'un nouvel ordre 6conomique international',
Rappelant les r6solutions 93 (IV)4 et 124 (V)I, relatives au Programme int6gr6

pour les produits de base, que la Confdrence des Nations Unies sur le commerce et le
d6veloppement a adopt6es A ses quatri~me et cinqui~me sessions,

Rappelant en outre le Nouveau programme substantiel d'action pour les ann6es
80 en faveur des pays les moins avanc6s, et en particulier son paragraphe 82,

Reconnaissant l'importance du jute et des articles en jute pour l'conomie de
nombreux pays en d6veloppement exportateurs,

Consid~rant qu'une cooperation internationale 6troite A la solution des pro-
blmes pos6s par ce produit de base favorisera le d6veloppement 6conomique des
pays exportateurs et renforcera la coopdration 6conomique entre pays exportateurs
et importateurs,

Sont convenues de ce qui suit:

Entr6 en vigueur h titre provisoire le 9 janvier 1984 k l'egard des Etats et Organisation suivants qui l'avaient sign6
d~finitivement, ou qui avaient d6pos6 un instrument de ratification, d'acceptation ou d'approbation, ou notifit au
Secretaire g~n6ral qu'ils I'appliqueraient h titre provisoire et qui ont d6cid& de mettre l'Accord en vigueur entre eux en
totalit6, conform6ment aux dispositions du paragraphe 3 de l'article 40:

Date de signature dtlini- Date de signature defini-
tire (s), ou du drp6t de ta tire (s), ou du dWpt de la
notification d'application notification d'application
provisoire (n), ou de l'ins- provisoire (n). OU de tins-

trument de ratification, trument de ratification,
d'acceptation (A) ou d'acceptation (A) ou

Etat d'approbation (AA) Eiat d'approbation (AA)

Allemagne, Rpublique fd&erale d' . 6 juin 1983 n Irlande ...................... 29 juin 1983
Bangladesh ................... II f6vrier 1983 s Italie ........................ 6 juin 1983 n
Belgique ...................... 6 juin 1983 n Japon ....................... 1 er juin 1983 A
Canada ....................... 30 juin 1983 s Luxembourg ................. 6 juin 1983 n
Chine ....................... 30 juin 1983 AA N6pal ....................... 29 juin 1983 s
Communaut6 economique euro- Norvige ..................... 30 juin 1983

p6enne ..................... 6 juin 1983 n Pays-Bas .................... 6 juin 1983 n
Danemark .................... 6 juin 1983 Royaume-Uni de Grande-Bretagne
Egypte ....................... 4 janvier 1984 n et d'lrlandedu Nord ......... 22 d6cembre 1983
Etats-Unis d'Am6rique ......... 24 juin 1983 n (Y compris les bailliages de
Finlande ...................... 30 juin 1983 n Guernesey et de Jersey.)
France ....................... 19 avril 1983 n Su&le ....................... 30 juin 1981
Gr&e ........................ 25 juillet 1983 n Thailande ................... 23 d6cembre 1983
ldce ........................ 23 juin 1983 s Turquie ..................... 29 decembre 1983

2 Voir la resolution 3201 (S-VI) dans les Documents officiels de IAssemble gdngrale des Nations Unies, sixime ses-
sion spciale, Supplement n° 

I (A/9559), p. 3.
3 Ibid., p. 5.
4 Conference des Nations Unies sur le commerce et le d6veloppement, Actes de la Conference des Nations Unies sur le

commerce et le dveloppement, quatribme session, volume L Rapport el annexes (TD/218 [vol. I]), p. 6.
5 Ibid., Cinquibme session, volume 1, Rapport et annexes (TD/269), p. 9.
6 Conference des Nations Unies sur les pays les moins avances, Rapport par le Secrdtaire gdn~ral de la Conference,

Paris, Jer septembre 1981, A/CONF. 104/7/Add.3, p. 1.
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CHAPITRE PREMIER. OBJECTIFS

Article premier. OBJECTIFS
1. Dans l'int6ret des deux cat6gories de membres, exportateurs et impor-

tateurs, et en vue d'atteindre les objectifs pertinents adopt6s par la Conference des
Nations Unies sur le commerce et le d6veloppement dans ses r6solutions 93 (IV) et
124 (V), relatives au Programme int~gr6 pour les produits de base, et compte tenu de
la r6solution 98 (IV)', les objectifs de l'Accord international de 1982 sur le jute et les
articles en jute (ci-apr~s ddnomm6 ole present Accord>>) sont :
a) D'amdliorer les caract6ristiques structurelles du march6 du jute;
b) De renforcer la comp6titivit6 du jute et des articles en jute;
c) De pr6server et 61argir les march6s existants et d'6tablir de nouveaux march6s du

jute et des articles en jute;
d) D'accroitre la production de jute et d'articles en jute en vue, notamment,

d'am6liorer la qualit6 de ces produits dans l'int6ret des membres importateurs et
des membres exportateurs;

e) D'accroitre le volume de la production, des exportations et des importations de
jute et d'articles en jute de fa~on A satisfaire aux exigences de la demande mon-
diale et de l'approvisionnement.
2. Les objectifs 6noncds au paragraphe 1 au prdsent article devraient atre at-

teints en particulier par les moyens suivants :
a) Projets de recherche-d6veloppement, de promotion des ventes et de r6duction

des cofits;
b) Rassemblement et diffusion d'informations relatives au jute et aux articles en

jute;
c) Examen des questions importantes concernant le jute et les articles en jute,

comme la question de la stabilisation des prix et des approvisionnements et celle
de la concurrence avec les produits synth6tiques et les produits de remplacement.

CHAPITRE ii. DtFINITIONS

Article 2. DtFINITIONS

Aux fins du pr6sent Accord :
1) Par ((jute)> il faut entendre le jute brut, le k6naf et les autres fibres

apparent6es, y compris Urena lobata, Abutilon avicennae et Cephalonema polyan-
drum;

2) Par «articles en jute>> il faut entendre les produits fabriqu6s en totalit6 ou
quasi-totalit6 avec du jute, ou les produits dont l'616ment le plus important, en poids,
est le jute;

3) Par omembre>> il faut entendre un gouvernement, ou une organisation in-
tergouvernementale vis6e A l'article 5, qui a accept6 d'Etre lid par le pr6sent Accord A
titre provisoire ou d6finitif;

4) Par ormembre exportateur>> il faut entendre un membre qui exporte plus de
jute et d'articles en jute qu'il n'en importe et qui s'est d6clard lui-meme membre
exportateur;

I Conf6rence des Nations Unies sur le commerce et le ddveloppement, Actes de la Confirence des Nations Uniessur le
commerce et le d6veloppement, quatrikme session, volume , Rapport et annexes (TD/218[vol. I]), p. 23.
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5) Par «membre importateur>il faut entendre un membre qui importe plus de
jute et d'articles en jute qu'il n'en exporte et qui s'est d~clard lui-m~me membre im-
portateur;

6) Par <Organisation>> il faut entendre l'Organisation internationale du jute
institute conform6ment A l'article 3;

7) Par <<Conseil>> il faut entendre le Conseil international du jute institud con-
form6ment A l'article 6;

8) Par «vote spdcial> il faut entendre un vote requdrant les deux tiers au moins
des suffrages exprimds par les membres exportateurs pr6sents et votants et les deux
tiers au moins des suffrages exprim~s par les membres importateurs presents et
votants, comptds s6par~ment, A condition que ces suffrages soient exprimds par la
majoritd des membres exportateurs et par au moins quatre membres importateurs
presents et votants;

9) Par «vote A la majorit6 simple r6partie>> il faut entendre un vote requdrant
plus de la moitid au total des suffrages exprim6s par les membres exportateurs
pr6sents et votants et plus de la moiti6 du total des suffrages exprimds par les mem-
bres importateurs pr6sents et votants, compt6s s~par6ment. Les suffrages requis pour
les membres exportateurs doivent 8tre exprim6s par la majorit6 des membres expor-
tateurs prdsents et votants;

10) Par «exercice>> iI faut entendre la p6riode allant du ler juillet au 30 juin in-
clusivement;

11) Par «campage agricole du jute>> il faut entendre la p6riode allant du
ier juillet au 30 juin inclusivement;

12) Par «exportations de jute>> ou «exportations d'articles en jute>> il faut
entendre le jute ou les articles en jute qui quittent le territoire douanier d'un membre,
et par rmportations de jute>> ou oimportations d'articles en jute le jute ou les ar-
ticles en jute qui entrent sur le territoire douanier d'un membre, 6tant entendu qu'aux
fins des pr6sentes d6finitions le territoire douanier d'un membre qui se compose de
plusieurs territoires douaniers est r6put6 tre constitu6 par ses territoires douaniers
combin6s; et

13) Par «monnaies librement utilisables>> il faut entendre le deutsche mark, le
dollar des Etats-Unis, le franc frangais, la livre sterling et le yen japonais ainsi que
toute autre monnaie 6ventuellement d6sign6e par une organisation mon6taire inter-
nationale comp6tente comme 6tant en fait couramment utilis6e pour effectuer des
paiements au titre de transactions internationales et couramment 6chang6e sur les
principaux march6s des changes.

CHAPITRE III. ORGANISATION ET ADMINISTRATION

Article 3. CREATION, SIEGE ET STRUCTURE DE L'ORGANISATION
INTERNATIONALE DU JUTE

1. Il est cr66 une Organisation internationale du jute charg6e d'assurer la mise
en oeuvre des dispositions du pr6sent Accord et d'en superviser le fonctionnement.

2. L'Organisation exerce ses fonctions par l'interm~diaire du Conseil interna-
tional du jute et du Comit6 des projets, organes permanents, ainsi que du Directeur
ex~cutif et du personnel. Le Conseil peut, par un vote special et Ai des fins d6ter-
min6es, crer des comit~s et groupes de travail ayant un mandat express6ment d6fini.

3. L'Organisation a son sifge A Dacca (Bangladesh).
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4. Le sifge de l'Organisation est situ6 en tout temps sur le territoire d'un
membre.

Article 4. MEMBRES DE L'ORGANISATION

1. I1 est institu6 deux cat6gories de membres de l'Organisation, A savoir
a) Les membres exportateurs; et
b) Les membres importateurs.

2. Un membre peut changer de cat~gorie aux conditions que fixe le Conseil.

Article 5. PARTICIPATION D'ORGANISATIONS INTERGOUVERNEMENTALES

1. Toute r~f6rence faite dans le present Accord A des "(gouvernements > est
r6put6e valoir aussi pour la Communaut6 6conomique europ6enne et pour toute
autre organisation intergouvernementale ayant des responsabilit~s dans la n6gocia-
tion, la conclusion et l'application d'accords internationaux, en particulier d'accords
sur des produits de base. En cons6quence, toute mention, dans le pr6sent Accord, de
la signature, de la ratification, de l'acceptation ou de l'approbation, ou de la notifica-
tion d'application A titre provisoire, ou de l'adh6sion est, dans le cas desdites organi-
sations intergouvernementales, r6put6e valoir aussi pour la signature, la ratification,
l'acceptation ou l'approbation, ou pour la notification d'application A titre pro-
visoire, ou pour l'adh6sion, par ces organisations intergouvernementales.

2. En cas de vote sur des questions relevant de leur comp&ence, lesdites orga-
nisations intergouvernementales disposent d'un nombre de voix 6gal au nombre total
de voix attribuables A leurs Etats membres conform6ment A l'article 10. En pareil cas,
les Etats membres desdites organisations intergouvernementales ne sont pas auto-
ris6s A exercer leurs droits de vote individuels.

CHAPITRE IV. CONSEIL INTERNATIONAL DU JUTE

Article 6. COMPOSITION DU CONSEIL INTERNATIONAL DU JUTE

1. L'autorit6 supreme de l'Organisation est le Conseil international du jute, qui
se compose de tous les membres de l'Organisation.

2. Chaque membre est repr~sent6 au Conseil\par un seul repr6sentant et peut
designer des suppliants et des conseillers pour assister aux sessions du Conseil.

3. Un suppliant est habilit6 k agir et A voter au nom du representant en
l'absence de celui-ci ou dans des circonstances exceptionnelles.

Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s'acquitte, ou veille A l'accomplisse-
ment, de toutes les fonctions qui sont n6cessaires A l'application des dispositions du
pr6sent Accord

2. Le Conseil, par un vote sp6cial, adopte les r~glements qui sont n6cessaires A
l'application des dispositions du prdsent Accord et qui sont sont compatibles avec
celles-ci, notamment son r~glement int6rieur, le r~glement financier de l'Organisation
et le statut du personnel. Ledit r~glement financier contient des dispositions ap-
plicables notamment aux entr6es et sorties de fonds du compte administratif et du
compte spdcial. Le Conseil peut, dans son r~glement int6rieur, pr6voir une proc6dure
lui permettant de prendre, sans se rdunir, des d6cisions sur des questions sp6cifiques.

3. Le Conseil tient les archives dont il a besoin pour s'acquitter des fonctions
que le present Accord lui confute.
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Article 8. PRESIDENT ET VICE-PRESIDENT DU CONSEIL
1. Le Conseil 6lit pour chaque annie correspondant A la campagne agricole du

jute un President et un Vice-President, qui ne sont pas r~mun~r~s par l'Organisation.
2. Le President et le Vice-President sont dlus, l'un parmi les repr~sentants des

membres exportateurs, l'autre parmi ceux des membres importateurs. La pr~sidence
et la vice-pr~sidence sont attributes A tour de r~le A chacune des deux categories de
membres pour une annie, 6tant entendu toutefois que cette alternance n'emp~che pas
la r~lection, dans des circonstances exceptionnelles, du President ou du Vice-
President, ou de l'un et de l'autre, si le Conseil en decide ainsi par un vote special.

3. En cas d'absence temporaire du President, le Vice-President assure la pr~si-
dence A sa place. En cas d'absence temporaire simultan~e du President et du Vice-
President, ou en cas d'absence permanente de l'un ou l'autre ou des deux, le Conseil
peut 61ire de nouveaux titulaires de ces fonctions parmi les repr~sentants des mem-
bres exportateurs et/ou parmi les repr~sentants des membres importateurs, selon le
cas, A titre temporaire ou permanent.

Article 9. SESSIONS DU CONSEIL

1. En r~gle g~n~rale, le Conseil se rdunit en session ordinaire une fois par
semestre de l'ann~e correspondant i la campagne agricole du jute.

2. Le Conseil se r~unit en session extraordinaire s'il en decide ainsi ou s'il en est
requis :
a) Par le Directeur ex~cutif, agissant en accord avec le President du Conseil; ou
b) Par une majorit6 des membres exportateurs ou une majorit6 des membres impor-

tateurs; ou
c) Par des membres d~tenant au moins 500 voix.

3. Les sessions du Conseil ont lieu au siege de l'Organisation A moins que le
Conseil, par un vote special, n'en decide autrement. Si, sur l'invitation d'un membre,
le Conseil se r~unit ailleurs qu'au sifge de l'Organisation, ce membre prend A sa
charge les frais suppl~mentaires qui en r~sultent.

4. Le Directeur ex~cutif annonce les sessions aux membres et leur en commu-
nique l'ordre du jour au moins 30 jours 4 l'avance, sauf en cas d'urgence oii le pr6avis
sera d'au moins sept jours.

Article 10. REPARTITION DES VOIX

1. Les membres exportateurs d~tiennent ensemble 1 000 voix et les membres
importateurs d~tiennent ensemble 1 000 voix.

2. Les voix des membres exportateurs sont r~parties comme suit: 150 voix sont
divis~es . parts 6gales entre tous les membres exportateurs, le chiffre dtant arrondi au
nombre entier le plus proche pour chaque membre; le reste des voix est r~parti pro-
portionnellement au volume moyen de leurs exportations nettes de jute et d'articles
en jute pour les trois pr~c~dentes campagnes agricoles du jute, sous reserve qu'aucun
membre exportateur ne d~tienne plus de 450 voix. Les voix qui subsistent en sus du
maximum sont r~parties entre tous les membres exportateurs d6tenant moins de 250
voix chacun, proportionnellement A leur part des 6changes.

3. Les voix des membres importateurs sont r~parties comme suit : chaque
membre importateur d~tient initialement un maximum de cinq voix, 6tant entendu
que le nombre total des voix initiales ainsi d~tenues ne peut 8tre sup~rieur A 125. Le
reste des voix est r~parti proportionnellement au volume annuel moyen de leurs im-
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portations nettes de jute et d'articles en jute pour la pdriode de trois ans commengant
quatre anndes civiles avant la repartition des voix.

4. Le Conseil rdpartit les voix pour chaque exercice au debut de la premiere
session de l'exercice conformdment aux dispositions du present article. Cette rdparti-
tion demeure en vigueur pour le reste de 'exercice, sous reserve des dispositions du
paragraphe 5 du present article.

5. Quand la composition de l'Organisation change ou quand le droit de vote
d'un membre est suspendu ou rdtabli en application d'une disposition du present
Accord, le Conseil proc~de A une nouvelle repartition des voix A l'intdrieur de la cat&
gorie ou des categories de membres en cause conformdment aux dispositions du prd-
sent article. Le Conseil fixe la date A laquelle la nouvelle rdpartition des voix prend
effet.

6. I ne peut y avoir de fractionnement de voix.
7. Lorsqu'on arrondit au nombre entier le plus proche, toute fraction in-

fdrieure A 0,5 est arrondie au nombre entier immddiatement inf6rieur et toute frac-
tion supdrieure ou 6gale A 0,5 est arrondie au nombre entier immddiatement
supdrieur.

Article 11. PROCEDURE DE VOTE AU CONSEIL

1. Chaque membre dispose, pour le vote, du nombre de voix qu'il ddtient et au-
cun membre ne peut diviser ses voix. Un membre n'est toutefois pas tenu d'exprimer
dans le mme sens que ses propres voix celles qu'il est autoris6 A utiliser en vertu du
paragraphe 2 du present article.

2. Par notification 6crite adressde au President du Conseil, tout membre expor-
tateur peut autoriser tout autre membre exportateur, et tout membre importateur
peut autoriser tout autre membre importateur, A reprdsenter ses intdr~ts et A exercer
son droit de vote bL toute seance ou session du Conseil.

3. Un membre autoris6 par un autre membre A utiliser les voix que cet autre
membre ddtient en vertu de l'article 10 utilise ces voix conformdment aux instructions
dudit membre.

4. En cas d'abstention, un membre est rdputd ne pas avoir utilis6 ses voix.

Article 12. DICISIONS ET RECOMMANDATIONS DU CONSEIL

1. Le Conseil s'efforce de prendre toutes ses decisions et de faire toutes ses
recommandations par consensus. Si un consensus ne peut Etre obtenu, toutes les
decisions du Conseil sont prises et toutes les recommandations faites par un vote A la
majorit6 simple rdpartie, A moins que le present Accord ne prdvoie un vote special.

2. Quand un membre invoque les dispositions du paragraphe 2 de 'article 11 et
que ses voix sont utilisdes A une seance du Conseil, ce membre est considr6, aux fins
du paragraphe 1 du present article, comme present et votant.

3. Toutes les decisions et recommandations du Conseil doivent tre com-
patibles avec les dispositions du present Accord.

Article 13. QUORUM AU CONSEIL

1. Le quorum exigd pour toute seance du Conseil est constitud par la presence
de la majorit6 des membres exportateurs et de la majorit6 des membres importateurs,
sous rdserve que les membres ainsi presents ddtiennent les deux tiers au moins du
total des voix dans chacune des deux categories.
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2. Si le quorum ddfini au paragraphe 1 du present article n'est pas atteint le
jour fixd pour la s6ance ni le lendemain, le quorum est constitu6 le troisi~me jour et
les jours suivants par la presence de la majorit6 des membres exportateurs et de la
majorit6 des membres importateurs, sous reserve que ces membres d6tiennent la ma-
jorit6 du total des voix dans chacune des deux cat6gories.

3. Tout membre represent6 conform6ment au paragraphe 2 de l'article 11 est
considdrd comme present.

Article 14. COOPERATION AVEC D'AUTRES ORGANISMES
1. L'Organisation, dans toute la mesure possible, sollicite et utilise pleinement

les facilit~s, services et connaissances sp6cialis6es d'organismes tels que l'Organisa-
tion des Nations Unies pour l'alimentation et l'agriculture (FAO), le Centre du com-
merce international CNUCED/GATT (CCI), l'Organisation des Nations Unies pour
le d6veloppement industriel (ONUDI) et la Conference des Nations Unies sur le com-
merce et le d6veloppement (CNUCED). Si le Conseil juge que leurs facilit6s, services
et connaissances spdcialis~es sont insuffisants ou inad6quats pour le bon fonctionne-
ment de l'Organisation, il d6cide, lorsque les circonstances l'exigent, de prendre les
mesures n6cessaires pour que l'Organisation assure l'ex6cution efficace du travail, si
besoin est par ses propres moyens.

2. Le Conseil prend toutes dispositions appropri6es aux fins de consultation ou
de coopdration avec 'Organisation des Nations Unies et ses organes, en particulier la
CNUCED, ainsi qu'avec la FAO et les autres institutions sp6cialis~es des Nations
Unies et organisations intergouvernementales et non gouvernementales qui seraient
appropri~es.

3. Le Conseil, eu 6gard au r6le particulier de la CNUCED dans le domaine du
commerce international des produits de base, la tient au courant, selon qu'il con-
vient, de ses activit6s et programmes de travail.

Article 15. ADMISSION D'OBSERVATEURS
Le Conseil peut inviter tout pays non membre, ou tout organisme vis6 A 'ar-

ticle 14 et A l'article 31, que concerne le commerce international du jute et des articles
en jute ou l'industrie du jute A assister en qualit6 d'observateur A l'une quelconque des
r6unions du Conseil.

Article 16. LE DIRECTEUR EXECUTIF ET LE PERSONNEL
1. Le Conseil, par un vote sp6cial, nomme le Directeur ex6cutif.
2. Les modalit6s et conditions d'engagement du Directeur ex6cutif sont fix6es

par le Conseil.
3. Le Directeur ex6cutif est le plus haut fonctionnaire de l'Organisation; il est

responsable devant le Conseil de l'administration et du fonctionnement du present
Accord en conformit6 des d6cisions du Conseil.

4. Le Directeur ex6cutif nomme le personnel conform6ment au r~glement
arrt6 par le Conseil. Le Conseil fixe b sa premiere session 'effectif du personnel des
cadres sup6rieurs et de la cat6gorie des administrateurs que le Directeur ex6cutif est
autoris6 A nommer pour les cinq premieres ann6es. Le recrutement de ce personnel se
fait par 6tapes. Toute modification de 'effectif du personnel des cadres sup6rieurs et
de la cat6gorie des administrateurs est d6cid6e par le Conseil par un vote sp6cia. Le
personnel est responsable devant le Directeur ex6cutif.

Vol. 1346.1-22672



86 United Nations - Treaty Series e Nations Unies - Recueil des Traitks 1984

5. Ni le Directeur ex6cutif ni aucun membre du personnel ne doivent avoir
d'intdrt financier dans l'industrie ou le commerce du jute, ni dans des activit~s com-
merciales connexes.

6. Dans l'exercice de leurs fonctions, le Directeur ex6cutif et les autres mern-
bres du personnel ne sollicitent ni n'acceptent d'instructions d'aucun membre ni
d'aucune autorit ext~rieure l'Organisation. Ils s'abstiennent de tout acte incompa-
tible avec leur situation de fonctionnaires internationaux responsables en dernier
ressort devant le Conseil. Chaque membre de l'Organisation doit respecter le
caract~re exclusivement international des responsabilit6s du Directeur ex6cutif et des
autres membres du personnel et ne pas chercher A les influencer dans l'exercice de
leurs responsabilit6s.

CHAPITRE V. PRIVILEGES ET IMMUNITIS

Article 17. PRIVILiGES ET IMMUNITIES

1. L'Organisation a la personnalit6 juridique. Elle a, en particulier, la capacit6
de contracter, d'acqu~rir et de c6der des biens meubles et immeubles et d'ester en
justice.

2. L'Organisation entreprend, aussit6t que possible aprs l'entr6e en vigueur
du pr6sent Accord, de conclure avec le gouvernement du pays oii son sifge doit atre
situ& (ci-apr~s d~nomm6 ole Gouvernement h6te>>) un accord (ci-aprs d6nomm6
<, l'Accord de sifge>>) touchant le statut, les privilfges et les immunit6s de l'Organisa-
tion, de son Directeur ex6cutif, de son personnel et de ses experts, ainsi que des
repr6sentants des membres, qui sont normalement n6cessaires b l'exercice de leurs
fonctions.

3. En attendant la conclusion de l'Accord de sifge vis6 au paragraphe 2 du pF-
sent article, l'Organisation demande au Gouvernement h6te d'exon~rer d'imp6ts,
dans les limites de sa I6gislation nationale, les 6moluments vers6s par l'Organisation A
son personnel et les avoirs, revenus et autres biens de l'Organisation.

4. L'Organisation peut aussi conclure, avec un ou plusieurs autres pays, des
accords qui doivent 8tre approuv6s par le Conseil, touchant les privileges et im-
munit6s qui peuvent 8tre n6cessaires A la bonne application du pr6sent Accord.

5. Si le siege de l'Organisation est transfdr6 dans un autre pays qui est membre
de l'Organisation, ce membre conclut aussit6t que possible, avec l'Organisation, un
accord de sifge qui doit tre approuvd par le Conseil.

6. L'Accord de sifge est ind6pendant du pr6sent Accord. Toutefois, il prend
fin :
a) Par consentement mutuel du Gouvernement h6te et de l'Organisation;
b) Si le sifge de l'Organisation est transf6r6 hors du territoire du Gouvernement

h6te; ou
c) Si l'Organisation cesse d'exister.

CHAPITRE vi. DISPOSITIONS FINANCIfERES

Article 18. COMPTES FINANCIERS
1. Il est institu6 deux comptes

a) Le compte administratif; et
b) Le compte special.
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2. Le Directeur ex~cutif est responsable de la gestion desdits comptes et le
Conseil prdvoit les dispositions n6cessaires dans son r~glement int6rieur.

Article 19. MODES DE PAIEMENT

1. Les contributions au compte administratif sont payables en monnaies libre-
ment utilisables et ne sont pas assujetties A des restrictions de change.

2. Les contributions au compte sp6cial sont payables en monnaies librement
utilisables et ne sont pas assujetties A des restrictions de change.

3. Le Conseil peut aussi decider d'accepter des contributions au compte sp6cial
sous d'autres formes, y compris sous forme de materiel ou main-d'oeuvre scientifique
et technique, selon les exigences des projets approuv~s.

Article 20. VERIFICATION ET PUBLICATION DES COMPTES

1. Le Conseil nomme des v~rificateurs aux comptes qui sont charges de verifier
ses livres.

2. Un tat de compte administratif et du compte special, v~rifid par des v~ri-
ficateurs ind~pendants, est mis A la disposition des membres aussit~t que possible
apr~s la fin de chaque annie correspondant A une campagne agricole du jute, mais
pas plus de six mois apr~s cette date, et le Conseil l'examine en vue de son approba-
tion k sa session suivante, selon qu'il est appropri6. Un r~sum des comptes et du
bilan v~rifi~s est ensuite publi6.

Article 21. COMPTE ADMINISTRATIF

1. Les d~penses requises pour l'administration du present Accord sont
imput~es sur le compte administratif et sont couvertes au moyen de contributions an-
nuelles vers~es par les membres, conform~ment A leurs procedures constitutionnelles
et institutionnelles respectives, et calcul~es conform~ment aux paragraphes 3, 4 et 5
du present article.

2. Les d~penses des d~l~gations au Conseil, au Comit6 des projets et aux
comit~s et groupes de travail vis~s au paragraphe 2 de l'article 3 sont A la charge des
membres int~ress~s. Lorsqu'un membre demande des services sp~ciaux A l'Organisa-
tion, le Conseil requiert ce membre de prendre A sa charge les d~penses correspon-
dant A ces services.

3. Pendant le deuxi~me semestre de chaque exercice, le Conseil approuve le
budget administratif de l'Organisation pour l'exercice suivant et calcule la contribu-
tion de chaque membre A ce budget.

4. Pour chaque exercice, la contribution de chaque membre au budget ad-
ministratif est proportionnelle au rapport qui existe, au moment de l'adoption du
budget administratif de cet exercice, entre le nombre de voix de ce membre et le nom-
bre total des voix de l'ensemble des membres. Pour la fixation des contributions, les
voix de chaque membre se calculent sans prendre en consideration la suspension des
droits de vote d'un membre ni la nouvelle repartition des voix qui en r~sulte.

5. Le Conseil calcule la contribution initiale de tout membre qui adhere A
l'Organisation apr~s l'entr~e en vigueur du present Accord en fonction du nombre de
voix que ce membre doit d~tenir et de la fraction non 6coul~e de l'exercice en cours,
mais les contributions demand~es aux autres membres pour l'exercice en cours ne s'en
trouvent pas chang~es.

6. Les contributions au premier budget administratif sont exigibles k une date
fix~e par le Conseil A sa premiere session. Les contributions aux budgets ad-
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ministratifs ult~rieurs sont exigibles le premier jour de chaque exercice. Les contribu-
tions des membres pour 'exercice au cours duquel ils deviennent membres de
'Organisation sont exigibles h la date laquelle ils deviennent membres.

7. Si un membre n'a pas vers6 int6gralement sa contribution au budget ad-
ministratif dans les deux mois qui suivent la date A laquelle elle est exigible en vertu
du paragraphe 6 du present article, le Directeur ex6cutif lui demande d'en effectuer le
paiement le plus t6t possible. Si ce membre n'a pas encore vers6 sa contribution dans
les deux mois qui suivent une telle demande, il est prig d'indiquer les raisons pour les-
quelles il n'a pas pu en effectuer le paiement. S'il n'a toujours pas vers6 sa contribu-
tion six mois apr~s la date A laquelle elle est exigible, ses droits de vote sont suspendus
A moins que le Conseil, par un vote sp6cial, n'en d6cide autrement. Si ce membre n'a
toujours pas acquitt6 sa contribution A l'expiration d'un d6lai d'un mois A compter de
la date A laquelle ses droits de vote ont 6 suspendus, tous les droits qu'il a en vertu
du pr6sent Accord sont suspendus par le Conseil jusqu'au versement integral de sa
contribution, A moins que le Conseil, par un vote sp6cial, n'en d6cide autrement.

8. Un membre dont les droits ont &6 suspendus en application du paragraphe 7
du present article reste tenu, en particulier, de verser sa contribution.

Article 22. COMPTE SPECIAL
1. Il est institu6 deux sous-comptes du compte sp6cial

a) Le sous-compte des activit6s pr6alables aux projets; et
b) Le sous-compte des projets.

2. Toutes les d6penses port6es au sous-compte des activit6s pr6alables aux pro-
jets sont rembours6es par imputation sur le sous-compte des projets si les projets sont
par la suite approuv6s et financ6s. Si dans les six mois de l'entr6e en vigueur du pr6-
sent Accord le Conseil n'a pas regu de fonds pour le sous-compte des activit6s
pr6alables aux projets, il revoit la situation et prend les mesures n6cessaires.

3. Toutes les recettes aff~rentes A des projets bien identifiables sont port6es au
compte sp6cial. Toutes les d6penses relatives h de tels projets, y compris la r6mun6ra-
tion et les frais de voyage de consultants et d'experts, sont imput6es sur le compte
special.

4. Le compte sp6cial peut 8tre financd par les sources suivantes
a) Le deuxi~me compte du Fonds commun pour les produits de base, une fois

celui-ci cr66;
b) Des institutions financi~res r6gionales et internationales, comme le Programme

des Nations Unies pour le d6veloppement, la Banque mondiale, la Banque asia-
tique de d6veloppement, la Banque interam6ricaine de d6veloppement, la
Banque africaine de d6veloppement, etc.; et

c) Des contributions volontaires.
5. Le Conseil fixe, par un vote sp6cial, les conditions et modalit6s selon les-

quelles il devrait, au moment opportun et dans les cas appropri6s, patronner des pro-
jets en vue de leur financement au moyen de pr~ts, lorsqu'un ou plusieurs membres
ont volontairement assum6 toutes obligations et responsabilit6s concerant ces prets.
L'Organisation n'assume aucune obligation dans le cas de tels prets.

6. Le Conseil peut d6signer et parrainer toute entit6, avec son assentiment,
notamment un membre ou un groupe de membres, qui recevra des prets pour le
financement de projets approuv6s et assumera toutes les obligations qui en
d6coulent, itant entendu que l'Organisation se r6serve le droit de surveiller l'utilisa-

Vol. 1346. 1-22672



1984 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 89

tion des ressources et de suivre l'ex~cution des projets ainsi finances. Toutefois,
l'Organi3ation n'est pas responsable des garanties donn6es par un membre quel-
conque ou par d'autres entit6s.

7. L'appartenance A l'Organisation n'entraine, pour aucun membre, une quel-
conque responsabilit6 i raison des emprunts contract6s ou des prets consentis pour
des projets par tout autre membre ou toute autre entit6.

8. Si des contributions volontaires sans affectation dtermin6e sont offertes A
l'Organisation, le Conseil peut accepter ces fonds. Les fonds en question peuvent etre
utilis6s pour des activit~s pr6alables aux projets, ainsi que pour des projets ap-
prouv6s.

9. Le Directeur ex6cutif s'attache h rechercher, aux conditions et selon les
modalit6s que le Conseil peut fixer, un financement ad6quat et sfir pour les projets
approuv~s par le Conseil.

10. Les ressources du compte sp6cial ne sont utilis6es que pour des projets ap-
prouv6s ou pour des activit6s pr6alables aux projets.

11. Les contributions vers6es pour des projets approuv6s d6termin6s ne sont
utilis6es que pour les projets auxquels elles 6taient initialement destin6es, h moins que
le Conseil n'en decide autrement avec l'accord du contribuant. Aprs l'ach~vement
d'un projet l'Organisation restitue aux divers contribuants les fonds qui subsistent
6ventuellement, au prorata de la part de chacun dans le total des contributions ini-
tialement fournies pour le financement dudit projet, moins que le contribuant n'ac-
cepte qu'il en soit autrement.

12. Le Conseil peut, lorsque cela est appropri6, revoir le financement du compte
sp6cial.

CHAPITRE vii. ACTIVITIS OPtRATIONNELLES

Article 23. PROJETS
1. Pour atteindre les objectifs 6nonc6s A l'article premier, le Conseil, de fagon

continue et conform6ment aux dispositions du paragraphe 1 de l'article 14, d6termine
les projets A entreprendre dans les domaines de la recherche-d6veloppement, de la
promotion des ventes et de la reduction des cofits, ainsi que les autres projets qu'il
peut approuver, prend les dispositions en vue de leur prdparation et de leur mise en
oeuvre et, pour s'assurer de leur efficacit6, suit leur ex6cution.

2. Le Directeur ex6cutif soumet au Comit6 des projets des propositions con-
cernant les projets vis6s au paragraphe 1 du pr6sent article. Ces propositions sont
communiqu~es A tous les membres deux mois au moins avant la session du Comit6 A
laquelle elles doivent etre examin6es. Sur la base de ces propositions, le Comit6
d6cide des activit6s pr6alables A ex6cuter. Le Directeur ex6cutif organise lesdites ac-
tivit6s pr6alables conform~ment aux r~glements que le Conseil adoptera.

3. Les r6sultats des activit6s pr6alables, indiquant notamment le detail des
cofits, les avantages 6ventuels, la dur6e, le lieu d'ex~cution et le nom des organismes
susceptibles d'etre charg6s de l'ex6cution, sont pr6sent~s au Comit6 par le Directeur
ex cutif, apr~s avoir 6t6 communiqu6s 4 tous les membres deux mois au moins avant
la session du Comit6 A laquelle ils doivent Etre examin6s.

4. Le Comit6 examine ces r6sultats et fait des recommandations au Conseil au
sujet des projets.
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5. Le Conseil examine ces recommandations et, par un vote special, prend une
d6cision au sujet des projets propos6s, aux fins de leur financement conform6ment A
'article 22 et A l'article 27.

6. Le Conseil d6cide de l'ordre de priorit6 des projets.
7. Au d6part, le Conseil accorde la priorit6 aux projets 61abor6s par la FAO et

le CCI pour les rdunions pr6paratoires organis~es sur le jute et les articles en jute au
titre du Programme int6gr6 pour les produits de base, ainsi qu'aux autres projets
viables que le Conseil peut approuver.

8. Avant d'approuver un projet sur le territoire d'un membre, le Conseil doit
obtenir l'approbation de ce membre.

9. Le Conseil peut, par un vote sp6cial, cesser de patronner un projet quel-
conque.

Article 24. RECHERCHE-DEVELOPPEMENT

Les projets de recherche-d6veloppement devraient viser notamment
a) A am61iorer la productivit6 agricole et la qualit6 des fibres;
b) A am6liorer les proc6d6s de fabrication des articles existants et des articles

nouveaux;
c) A trouver de nouvelles utilisations finales et k am6liorer les produits existants.

Article 25. PROMOTION DES VENTES

Les projets de promotion des ventes devraient viser notamment A pr6server et
61argir les march6s pour les articles existants et A trouver des ddbouch6s pour les ar-
ticles nouveaux.

Article 26. RDUCTION DES COOTS

Les projets relatifs A la reduction des cofits devraient viser notamment, dans la
mesure appropri6e, a am61iorer les proc6dds et les techniques ayant un rapport avec
la productivit6 agricole et la qualit6 des fibres, A am6liorer les proc6d6s et les tech-
niques ayant un rapport avec le cofit de la main-d'oeuvre, le coit des mati~res et les
d6penses en capital dans l'industrie de transformation du jute, et A rassembler et tenir
A jour, i l'usage des membres, des renseignements sur les procdd6s et techniques les
plus efficaces qui sont A la disposition de l'industrie du jute.

Article 27. CRITtRES D'APPROBATION DES PROJETS

L'approbation des projets par le Conseil sera fond6e sur les crit~res suivants
a) Les projets doivent Ztre de nature A apporter des avantages, imm6diats ou A

venir, A plus d'un membre exportateur et etre profitables A l'conomie du jute
dans son ensemble;

b) Ils doivent tre lis au maintien ou k l'expansion du commerce international du
jute et des articles en jute;

c) Ils doivent laisser entrevoir des r6sultats 6conomiques favorables A court ou t
long terme en ce qui concerne les cofits;

d) Ils doivent etre A la mesure du volume du commerce international du jute et des
articles en jute;

e) Ils doivent tre de nature fi am6liorer la comp6titivit& g6n6rale ou les perspectives
du march6 du jute et des articles en jute.

Vol. 1346,1-22672



1984 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 91

Article 28. COMITE DES PROJETS

1. Il est cr& un Comit6 des projets (ci-apr~s d~nomm <le Comit:>), qui est
responsable devant le Conseil et travaile sous sa direction g~n~rale.

2. Le Comit6 est ouvert A la participation de tous les membres. Le r~glement
int~rieur, la repartition des voix et la procedure de vote y sont, mutatis mutandis, les
mames qu'au Conseil. Le Comit6, A moins qu'il n'en decide autrement, se r~unit
quatre fois par an ou A la demande du Conseil.

3. Les fonctions du Comit6 sont les suivantes
a) Examiner et 6valuer sur le plan technique les propositions de projets vis~es A

l'article 23;
b) Decider des activit~s A entreprendre pr~alablement aux projets; et
c) Faire des recommandations au Conseil au sujet des projets.

CHAPITRE viii. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Article 29. RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE

Lorsque le Fonds commun entrera en activit6, l'Organisation tirera pleinement
parti des facilit~s dudit Fonds commun, conform~ment aux principes 6nonc~s dans
l'Accord portant creation du Fonds commun pour les produits de base.

CHAPITRE ix. EXAMEN DE QUESTIONS IMPORTANTES CONCERNANT
LE JUTE ET LES ARTICLES EN JUTE

Article 30. STABILISATION, CONCURRENCE AVEC LES PRODUITS SYNTHtTIQUES

ET AUTRES QUESTIONS

1. Le Conseil poursuit l'examen des questions relatives A la stabilisation des
prix du jute et des articles en jute destines A 'exportation, ainsi que des approvision-
nements, en vue de leur trouver des solutions. A l'issue de cet examen, l'application
d'une solution convenue impliquant des mesures qui ne sont pas d~jA express~ment
pr6vues par le pr6sent Accord exige un amendement au pr6sent Accord conform6-
ment A l'article 42.

2. Le Conseil examine les questions se rapportant A la concurrence entre le jute
et les articles en jute, d'une part, et les produits synthdtiques et produits de remplace-
ment, d'autre part.

3. Le Conseil prend des dispositions pour assurer l'examen suivi des autres
questions importantes relatives au jute et aux articles en jute.

CHAPITRE X. STATISTIQUES, tTUDES ET INFORMATION

Article 31. STATISTIQUES, ETUDES ET INFORMATION

1. Le Conseil 6tablit des relations 6troites avec les organismes internationaux ap-
propri~s, en particulier la FAO, pour contribuer A ce que des donn~es et informations
r~centes et fiables soient disponibles sur tous les facteurs touchant le jute et les ar-
ticles en jute. L'Organisation rassemble, classe et au besoin publie, au sujet de la pro-
duction, du commerce, de l'offre, des stocks, de la consommation et des prix du jute,
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des articles en jute, des produits synthtiques et des produits de remplacement, les
statistiques qui sont n6cessaires au bon fonctionnement du present Accord.

2. Les membres doivent fournir dans un d6lai raisonnable toutes statistiques et
informations dont la diffusion n'est pas incompatible avec leur 16gislation nationale.

3. Le Conseil fait 6tablir des 6tudes sur les tendances et sur les problmes A
court et & long terme de l'6conomie mondiale du jute.

4. Le Conseil veille A ce qu'aucune des informations publi6es ne porte atteinte
au secret des op6rations des particuliers ou des soci6t6s qui produisent, traitent ou
commercialisent du jute, des articles en jute, des produits synth6tiques et des pro-
duits de remplacement.

Article 32. RAPPORT ANNUEL ET RAPPORT D'VALUATION ET D'EXAMEN

1. Le Conseil publie, dans les six mois qui suivent la fin de chaque campagne
agricole du jute, un rapport annuel sur ses activit~s et tous autres renseignements
qu'il juge appropri6s.

2. Le Conseil 6value et examine chaque annge la situation et les perspectives du
jute sur le march6 mondial, y compris l'6tat de la concurrence avec les produits syn-
th6tiques et de remplacement, et il informe les membres des rdsultats de l'examen.

3. L'examen se fait A l'aide des renseignements fournis par les membres sur la
production nationale, les stocks, les exportations et importations, la consommation
et les prix du jute, des articles en jute et des produits synth6tiques et de remplace-
ment, ainsi qu'A l'aide des autres renseignements que le Conseil peut obtenir soit
directement, soit par l'interm6diaire des organismes appropri6s des Nations Unies, y
compris la CNUCED et la FAO, et des organisations intergouvernementales et non
gouvernementales appropri6es.

CHAPITRE xi. DISPOSITIONS DIVERSES

Article 33. PLAINTES ET DIFFERENDS

Toute plainte contre un membre pour manquement aux obligations que le pr6-
sent Accord lui impose et tout diff6rend relatif A l'interpr6tation ou A l'application du
present Accord sont d~f6r6s au Conseil pour d6cision. Les d6cisions du Conseil en la
mati~re sont d6finitives et ont force obligatoire.

Article 34. OBLIGATIONS GENERALES DES MEMBRES
1. Pendant la dur~e du present Accord, les membres mettent tout en oeuvre et

coop~rent pour favoriser la rdalisation de ses objectifs et 6viter que soient prises des
mesures allant A l'encontre desdits objectifs.

2. Les membres s'engagent A accepter d'8tre lies par les decisions que le Conseil
prend en vertu des dispositions du present Accord et veillent A s'abstenir d'appliquer
des mesures qui auraient pour effet de limiter ou de contrecarrer ces decisions.

Article 35. DISPENSES
1. Quand des circonstances exceptionnelles ou des raisons de force majeure

qui ne sont pas express6ment envisag6es dans le pr6sent Accord l'exigent, le Conseil
peut, par un vote sp6cial, dispenser un membre d'une obligation prescrite par le pr6-
sent Accord si les explications donn~es par ce membre le convainquent quant aux
raisons qui l'emp~chent de respecter cette obligation.
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2. Quand il accorde une dispense A un membre en vertu du paragraphe 1 du
pr6sent article, le Conseil prdcise les modalit6s, les conditions, la dur6e et les motifs
de cette dispense.

Article 36. MESURES DIFFERENCIEES ET CORRECTIVES

1. Les membres en d6veloppement importateurs dont les int6r~ts sont 16s6s par
des mesures prises en application du pr6sent Accord peuvent s'adresser au Conseil
pour des mesures diff~rencides et correctives appropri6es. Le Conseil envisage de
prendre des mesures appropri6es conform6ment A la section III, paragraphes 3 et 4,
de la r6solution 93 (IV) de la Conf6rence des Nations Unies sur le commerce et le
d6veloppement.

2. Sans prejudice des int6r~ts des autres membres exportateurs le Conseil, dans
toutes ses activit6s, prend sp~cialement en consid6ration les besoins d'un pays expor-
tateur particulier figurant parmi les pays les moins avancds.

CHAPITRE xii. DISPOSITIONS FINALES

Article 37. SIGNATURE, RATIFICATION, ACCEPTATION ET APPROBATION

1. Le pr6sent Accord sera ouvert A la signature des gouvernements invit6s A la
Conference des Nations Unies sur le jute et les articles en jute, 1981, au Sifge de
l'Organisation des Nations Unies, du 3 janvier au 30 juin 1983 inclus.

2. Tout gouvernement vis6 au paragraphe 1 du pr6sent article peut:
a) Au moment de la signature du pr6sent Accord, d6clarer que par cette signature il

exprime son consentement A tre li par le pr6sent Accord;
b) Apr~s la signature du present Accord, le ratifier, l'accepter ou l'approuver par le

ddp6t d'un instrument A cet effet aupr~s du d6positaire.

Article 38. DtPOSITAIRE

Le Secr6taire g6n6ral de l'Organisation des Nations Unies est d6sign6 comme
d6positaire du pr6sent Accord.

Article 39. NOTIFICATION D'APPLICATION A TITRE PROVISOIRE

1. Un gouvernement signataire qui a l'intention de ratifier, d'accepter ou d'ap-
prouver le pr6sent Accord, ou un gouvernement pour lequel le Conseil a fix6 des
conditions d'adh6sion mais qui n'a pas encore pu d6poser son instrument, peut A tout
moment notifier au d6positaire qu'il appliquera le pr6sent Accord a titre provisoire,
soit quand celui-ci entrera en vigueur conform6ment A l'article 40, soit, s'il est d~jA en
vigueur, A une date sp6cifi6e. En faisant sa notification A cet effet, le gouvernement
int6ress6 se d6clare membre exportateur ou membre importateur.

2. Un gouvernement qui a notifi6 conform6ment au paragraphe 1 du pr6sent
article qu'il appliquera le prdsent Accord quand celui-ci entrera en vigueur ou, s'il est
djA en vigueur, A une date sp6cifi6e, est ds lors membre de l'Organisation A titre
provisoire jusqu'A ce qu'il d6pose son instrument de ratification, d'acceptation, d'ap-
probation ou d'adh6sion et devienne ainsi membre.

Article 40. ENTREE EN VIGUEUR

1. Le pr6sent Accord entrera en vigueur A titre d6finitif le Ier juillet 1983 ou h
toute date ultdrieure si, A cette date, trois gouvernements totalisant au moins 85 %
des exportations nettes indiqu6es a 'annexe A du present Accord et 20 gou-
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vernements totalisant au moins 65 % des importations nettes indiqudes A 'annexe B
du pr6sent Accord ont sign6 le pr6sent Accord conformgment au paragraphe 2, a de
rarticle 37, ou ont dgpos6 leur instrument de ratification, d'acceptation, d'approba-
tion ou d'adh~sion.

2. Le pr6sent Accord entrera en vigueur A titre provisoire le 1er juillet 1983 ou A
toute date ult~rieure si, A cette date, trois gouvernements totalisant au moins 85 %'o
des exportations nettes indiqu6es A l'annexe A du present Accord et 20 gou-
vernements totalisant au moins 65 % des importations nettes indiqudes A l'annexe B
du present Accord ont sign6 le present Accord conform~ment au paragraphe 2, a de
l'article 37, ou ont d~pos6 leur instrument de ratification, d'acceptation ou d'ap-
probation, ou ont notifi au d~positaire, en vertu de l'article 39, qu'ils appliqueront le
present Accord A titre provisoire.

3. Si les conditions d'entr~e en vigueur pr6vues au paragraphe 1 ou au
paragraphe 2 du present article ne sont pas remplies le ier janvier 1984, le Secr6taire
g6n6ral de l'Organisation des Nations Unies invitera les gouvernements qui auront
sign6 le present Accord conform6ment au paragraphe 2, a de l'article 37, ou qui
auront d6pos6 leur instrument de ratification, d'acceptation ou d'approbation, ou qui
lui auront notifi6 qu'ils appliqueront le pr6sent Accord A titre provisoire, A se r6unir le
plus tft possible et a d6cider de mettre le prdsent Accord en vigueur entre eux, A titre
provisoire ou d~finitif, en totalit6 ou en partie. Pendant que le prdsent Accord sera en
vigueur A titre provisoire en vertu du pr6sent paragraphe, les gouvernements qui
auront d6cid6 de le mettre en vigueur entre eux A titre provisoire, en totalit6 ou en
partie, seront membres A titre provisoire. Ces gouvernements pourront se r6unir pour
r6examiner la situation et decider si le pr6sent Accord entrera en vigueur entre eux A
titre d6finitif, s'il restera en vigueur A titre provisoire ou s'il cessera d'etre en vigueur.

4. Si un gouvernement depose son instrument de ratification, d'acceptation,
d'approbation ou d'adh6sion apr~s l'entr6e en vigueur du present Accord, celui-ci en-
trera en vigueur pour ledit gouvernement A la date de ce ddp6t.

5. Le Secr6taire g6n~ral de l'Organisation des Nations Unies convoquera la
premiere session du Conseil aussit6t que possible apr~s l'entrde en vigueur du pr6sent
Accord.

Article 41. ADHtSION
1. Les gouvernements de tous les Etats peuvent adherer au present Accord aux

conditions que le Conseil determine et qui comprennent un d~lai pour le d~p6t des
instruments d'adh~sion. Le Conseil peut toutefois accorder une prorogation aux
gouvernements qui ne peuvent pas d~poser leur instrument d'adh~sion dans le d~lai
fix.

2. L'adh~sion se fait par le d~p6t d'un instrument d'adh~sion aupr~s du d~po-
sitaire.

Article 42. AMENDEMENTS

1. Le Conseil peut, par un vote special, recommander aux membres un
amendement au prdsent Accord.

2. Le Conseil fixe la date A laquelle les membres doivent notifier au d~positaire
qu'ils acceptent l'amendement.

3. Tout amendement entre en vigueur 90 jours apr~s que le d~positaire a requ
des notifications d'acceptation de membres constituant au moins les deux tiers des
membres exportateurs et totalisant au moins 85 % des voix des membres expor-
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tateurs, et de membres constituant au moins les deux tiers des membres importateurs
et totalisant au moins 85 % des voix des membres importateurs.

4. Apr~s que le d6positaire a inform6 le Conseil que les conditions requises
pour l'entr6e en vigueur de l'amendement ont 6 satisfaites, et nonobstant les dis-
positions du paragraphe 2 du pr6sent article relatives A la date fix6e par le Conseil,
tout membre peut encore notifier au d6positaire qu'il accepte l'amendement, A condi-
tion que cette notification soit faite avant l'entr~e en vigueur de l'amendement.

5. Tout membre qui n'a pas notifi6 son acceptation d'un amendement A la date
A laquelle ledit amendement entre en vigueur cesse d'etre partie au pr6sent Accord A
compter de cette date, A moins qu'il n'ait prouv6 au Conseil qu'il n'a pas pu accepter
l'amendement en temps voulu par suite de difficult6s rencontrdes pour mener A terme
sa proc6dure constitutionnelle ou institutionnelle et que le Conseil ne d6cide de pro-
longer le d6lai d'acceptation pour ledit membre. Ce membre n'est pas li par
l'amendement tant qu'il n'a pas notifi6 qu'il l'accepte.

6. Si les conditions requises pour l'entr6e en vigueur de l'amendement ne sont
pas satisfaites A la date fix6e par le Conseil conform~ment au paragraphe 2 du pr6sent
article, l'amendement est r6put6 retir6.

Article 43. RETRAIT
1. Tout membre peut se retirer du pr6sent Accord A tout moment apr~s l'entr~e

en vigueur de celui-ci, en notifiant son retrait par dcrit au d6positaire. Il informe
simultan6ment le Conseil de la d6cision qu'il a prise.

2. Le retrait prend effet 90 j ours apr~s que le d~positaire en a revu notification.

Article 44. EXCLUSION

Si le Conseil conclut qu'un membre a manqu6 aux obligations que le pr6sent Ac-
cord lui impose et qu'il d6cide en outre que ce manquement entrave s6rieusement le
fonctionnement du pr6sent Accord, il peut, par un vote sp6cial, exclure ce membre
du prdsent Accord. Le Conseil en donne imm6diatement notification au d~positaire.
Ledit membre cesse d'Etre partie au pr6sent Accord un an apr~s la date de la decision
du Conseil.

Article 45. LIQUIDATION DES COMPTES DES MEMBRES QUI SE RETIRENT OU SONT
EXCLUS OU DES MEMBRES QUI NE SONT PAS EN MESURE D'ACCEPTER UN AMENDE-
MENT

1. Conform~ment au present article, le Conseil proc~de b la liquidation des
comptes d'un membre qui cesse d'Etre partie au present Accord en raison :
a) De la non-acceptation d'un amendement au present Accord en application de

l'article 42;
b) Du retrait du present Accord en application de l'article 43; ou
c) De l'exclusion du present Accord en application de l'article 44.

2. Le Conseil garde toute contribution vers~e au compte administratif par un
membre qui cesse d'8tre partie au present Accord.

3. Un membre qui a requ en remboursement un montant appropri6 en applica-
tion du present article n'a droit 4 aucune part du produit de la liquidation de
l'Organisation ni de ses autres avoirs. Il ne peut lui 8tre imputd non plus aucun deficit
dventuel de l'Organisation apr~s que le remboursement a 6t6 effectu6.
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Article 46. DUREE, PROROGATION ET FIN DE L'AccORD
1. Le present Accord restera en vigueur pendant une p~riode de cinq ans A

compter de la date de son entree en vigueur A moins que le Conseil ne decide, par un
vote special, de le proroger ou de le ren~gocier ou d'y mettre fin.

2. Avant l'expiration de la p~riode de cinq ans vis~e au paragraphe 1 du present
article le Conseil peut, par un vote special, decider de proroger le present Accord
pour une p~riode ne d~passant pas deux ans et/ou de le ren~gocier.

3. Si, avant l'expiration de la p~riode de cinq ans vis~e au paragraphe 1 du pr6-
sent article, les n~gociations en vue d'un nouvel accord destin6 A remplacer le present
Accord n'ont pas encore abouti, le Conseil peut, par un vote special, proroger le pr6-
sent Accord pour une p~riode fx~e par lui.

4. Si, avant l'expiration de la p~riode de cinq ans vis~e au paragraphe 1 du pr6-
sent article, un nouvel accord destin6 A remplacer le present Accord a 6t6 n~gocid
mais n'est pas encore entr6 en vigueur titre provisoire ou d~finitif, le Conseil peut,
par un vote special, proroger le present Accord jusqu'A l'entr~e en vigueur A titre pro-
visoire ou d~finitif du nouvel accord.

5. Si un nouvel accord international sur le jute est n~goci6 et entre en vigueur
alors que le present Accord est en cours de prorogation conform~ment aux para-
graphes 2, 3 ou 4 du present article, le present Accord, tel qu'il a 6t6 prorogd, prend
fin au moment de l'entr6e en vigueur du nouvel accord.

6. Le Conseil peut A tout moment, par un vote sp6cial, d6cider de mettre fin au
pr6sent Accord avec effet A la date de son choix.

7. Nonobstant la fin du pr6sent Accord, le Conseil continue d'exister pendant
une p6riode ne d6passant pas 18 mois pour proc6der A la liquidation de l'Organisa-
tion, y compris la liquidation des comptes et, sous r6serve des dispositions per-
tinentes A prendre par un vote sp6cial, il a pendant ladite p~riode les pouvoirs et fonc-
tions qui peuvent lui Etre n6cessaires a ces fins.

8. Le Conseil notifie au d6positaire toute d6cision prise en vertu du pr6sent
article.

Article 47. RSERVES
Aucune r6serve ne peut Etre faite en ce qui concerne l'une quelconque des

dispositions du pr6sent Accord.
EN FOI DE QUOI les soussign6s, dfiment autoris6s A cet effet, ont appos6 leurs

signatures sur le pr6sent Accord aux dates indiqu6es.
FAIT A Gen~ve le premier octobre mil neuf cent quatre-vingt-deux, les textes du

pr6sent Accord en anglais, en arabe, en espagnol, en frangais et en russe faisant
6galement foi.
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ANNEXE A

Part de chaque pays exportateur dans le total des exportations nettes de jute et d'articles en jute
des pays participant i la Confirence des Nations Unies sur le jute et les articles en jute,
1981, telle qu'elle a dt 4tablie aux fins de Particle 40

Bangladesh .........................................
B r6sil ..............................................
Inde ...............................................
N ~pal ..............................................
P 6rou ..............................................
T hallande ..........................................

TOTAL

Pourcentage

56,668
0,921

31,457
3,452
0,097
7,405

100,000

ANNEXE B

Part de chaque pays importateur et groupe depays importateurs dans le total des importations
nettes de jute et d'articles en jute des pays participant b la Confrence des Nations Unies
sur le jute et les articles en jute, 1981, telle qu'elle a dtd 06tablie aux fins de l'article 40

Pourcentage

A lg~rie ...................................................... 0,916
A rabie saoudite ............................................... 0,313
A ustralie .................................................... 7,067
A utriche ..................................................... 0,252
B ulgarie ..................................................... 1,572
C anada ...................................................... 1,702
C olom bie .................................................... 0,000
Communauti 6conomique europ&nne ........................... 16,316

Allemagne, Rdpublique f~ddrale d' . ........................... 2,831
Belgique-Luxembourg ..................................... 2,892
D anem ark ............................................... 0,313
France .................................................. 2,778
G race ................................................... 0,420
Irlande ................................................... 0,366
Italie .................................................... 1,244
Pays-Bas ................................................ 1,740
Royaume-Uni de Grande Bretagne et d'Irlande du Nord ......... 3,732

C osta R ica ................................................... 0,000
C uba ........................................................ 5,258
E gypte ...................................................... 2,747
El Salvador .................................................. 0,542
Equateur .................................................... 0,000
Espagne ..................................................... 0,664
Etats-Unis d'Am~rique ......................................... 16,644
Finlande ..................................................... 0,191
G hana ....................................................... 0,336
H ongrie ..................................................... 0,420
Indon6sie .................................................... 2,366
Iraq ......................................................... 1,9 15
Japon ....................................................... 5,952
M adagascar .................................................. 0,350
M alaisie ..................................................... 0,160
M alte ....................................................... 0,000
M auritanie ................................................... 0,008
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Pourcentage

M exique ..................................................... 0,359
N icaragua ................................................... 0,122
N igeria ...................................................... 0,626
N orv~ ge ..................................................... 0,168
Pakistan ..................................................... 7,547
Philippines ................................................... 0,259
Pologne ..................................................... 1,221
Rdpublique arabe syrienne ...................................... 1,740
R publique de Corde ........................................... 0,443
R~publique-Unie de Tanzanie ................................... 0,702
Roum anie ................................................... 0,885
Sdn~gal ...................................................... 0,023
Soudan ...................................................... 3,846
Suede ....................................................... 0,046
Suisse ....................................................... 0,267
Tchtcoslovaquie .............................................. 1,236
T unisie ...................................................... 0,328
T urquie ..................................................... 1,160
Union des Rpubliques socialistes sovidtiques ...................... 11,729
Venezuela .................................................... 0,053
Yougoslavie .................................................. 1,526
Za re ........................................................ 0 023

TOTAL 100,000
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[RusSIAN TEXT - TEXTE RUSSE]

ME)K,!YHAPOUHOE COFIAIIIEHHE no Ja)KYTY H A)KYTOBblM
H3,EJUI5IM 1982 FOUA

-IPEAMEBYIA

YqaCTHHKH HaCTotuiero CornaeHHA,

HanOMHHa o jeKnapauHH H rlporpaMMeafeflCTBH1f nO yCTaHoBneHHIO HOBOrO
Me)K21yHapOZaHoro 3KOHOMHeMCKoro nopJIKa,

HIanoMHHaA o pe30oH1O1H1X 93 (IV) H 124 (V) no I4HTerpHpOBaHHOiA nporpaMMe
JIA cbipbeBbIX ToBapoB, ripHHMTbIX KoHbepeHUHeAl OpraHH3aauHH 6beHHenHblX

Haniwr rio Toprowne HI pa3BHTHIO Ha qeTBepTOAl H nAlTOR ceccHx,

ccbijnaRcb jlAanee Ha OCHOBHYfO HOBYEO nporpaMMyuLe11CTBHfk Ha 80-e roaiml Un
HaHMeHee pa3BHTbIX CTpaH, H B qaCTHOCTH Ha ee ]TYHKT 82,

lpIH3HaBai Ba)KHOe 3HaqeHHe AKyTa H X)KYTOBbIX H3AejliH4 AIsI 3KOHOMHKH
MHOrHX pa3BHBaIonHxcI CTpaH-3KCnOpTepOB,

yqHTbIBaA, qTO TeCHoe Me)KAyHapoAHoe COTpyXIHHqeCTBO B rIOHCKaX peiueHHA
npo6HeM, CTOIUHX nepeg laHHbIM CbipbeBbIM ToBapoM, 6yleT CoXaefkCTBOBaTb
3KOHOMHqeCKOMY pa3BHTHIO CTpaH-3KCnOpTepOB H YKperIneHHiO 3KOHOMHqeCKOro
COTPYAHtleCTBa MexKqy 3KCnOpTHpyIOMHMH H HMHOPTHPYIOInHMH CTpaHaMH,

XaorOBOpHJIHCb 0 HI)KeCneaIoiueM:

rJiABA I. LEJH4

CmambI 1. IUErH

1. B HrTepecax KaK 3KCnOpTHpyIOLUIHX, TaK H IHMHOPTHPYOIILHX y4aCTHHKOB

XHIS AOCTH)KeHH COOTBeTCTBYEI.IHX uenei, nipHHATbIX KoH epeHnierf OpraHH3a-

IHH e061eAH4HeHHblx HauiHl no Toproame H pa3BHTHlO B pe3oIloUHAtX 93 (IV) H 124 (V)
no HHTerpHpoBaHHoA nporpaMMeaIJm CbIpbeBbIX TOBapOB, H C yqaCTHeM ee pe3o-
HiOiHH 98 (IV) ueHIe Me)xIyHapoAHoro cornaineHA no JpKyTy H a)KYTOBbIM
H3iaeHIi4HM 1982 roaa (B XaaJbHeAlueM HMeHyeMorO «HaCToLuee CorJ~aueH14e>>) 3a-
KJHoqatoTCA B CnenylolueM:

a) yiyqiIaTb CTpYKTYPHbIe YCJIOBH$ Ha pbliHKe A)KyTa;

b) nOBbmIaTb KOHKypeHTocnoco6HOCTE ZKYTa H al)KYTOBbX H3ReIHml;

c) CoxpaHITb H pacI1HPSITb cyuIueCTByIoiuHe pbIHKH, a TaKwe pa3BHBaTb HOBbie
PbIHKH 21)KYTa H Jl)KYTOBbIX H3AejHAf;

d) pa3BHBaTb IIpOH3BOZICTBO a)KYTa H XDKYTOBbIX H31ejiHk C ueJibio noBbIIweHHi, B
qaCTHOCTH, HX KaqeCTBO Ha 6naro HMIIOPTHPYIOnHX H 3KCIIOPTHPYEOIIHX
yqaCTHHKOB;

e) pa3BHBaTb npOH3BOICTBO, 3KCniOpT H HMnOPT aUKYTa H £I)KYTOBbIX H3QaeJHHI B
KOIH4qeCTBeHHOM OTHOUeHHH, C TeM, qTO6bi YAOBjieTBOpAtTb Tpe6OBaHH31
MHPoBoro cnpoca H ripe jO)KeHHA.

2. I_1eJH, yKa3aHHbie B InyHKTe I HaCTosnerI CTaTbH, OIHC)KHbI jOCTHraTbCA, B
qaCTHOCTH, noCpeACTBOM:
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a) BbIrIOIHeHHI ripOeKTOB 1o HCCJleaOBaHHAIM H pa3pa6OTKaM, CogeICTBH1O pa3-

BHTHIO pbIHKa H CHH)KeHHIO ce6eCTOHMOCTH;

b) o6pa6OTKH i pacnpocTpaHeB HHdbOpMauHH, OTHOCtUeACA K AI)KYTY H jAKY-
TOBbIM H3UaeJIHsM;

c) paCCMOTpeHHl Ba)KHbIX BOIIpOCOB, KacaoIHXCA A)KYTa H X)KYTOBbIX H31eJiHri,
TaKHX, KaK BOIIPOCbI cTa6HJIH3aUHH UeH H IIOCTaBOK H KOHKypeHIHH C CHHTeTH-
qeCKHMH MaTepHaJIaMH H 3aMeHHTeJIAMH.

rJIABA 11. OrIPE4EJIEHHA

CmambR 2. OnPE IEJEHHM

B uejnix HaCTOfuliero CornauIeHHH:

1) « J)KyT>> o3HaqaeT A)tyT-CbIpeu, KeHaj-cbwpelu H Apyrne cbmpbeBbie poa-
CTBeHHbie BOnOKHa, BKJ1O~qaA Urena lobata, A butilon avicennae H Cephalonema po-
lyandrum;

2) (<(J)KyTOBbie H3,aejIHA>> 03HaqalOT H3IejiHa, H3rOTOBjieHHbie IIOrlHOCTbIO
HjIH IIOqTH rlOXIHOCTbIO H3 A)KyTa, HJIH H3IeJIH, B KOTOPhIX )KYT COCTaBjIIeT HaHl-
6obiEylo noxno no Becy;

3) ((YqaCTHHK>> o3HaqaeT flpaBHTeJIbCTBO HJIH Me)KnpaBtHTejibCTBeHHYIO Op-
raHH3aH1O cormJaCHo nonlo)KeHHAM CTaTbH 5, KOTOpbie CoiaCHJIHCb 6bITb CBA3aH-
HbIMH YCJIOBHAMH HacToAsnero CornameHHA BpeMeHHO HJIH OKOHqaTeJIbHo;

4) <I9KcnOpTHpyroIUHrI y'aCTHHK>) o3HaqaeT yIaCTHHa, 3KCnOPT 4)KyTa H

APKYTOBblX H3Ae HAf KOTOpOro npeBbliuaeT ero HMrlOPT aKYTa H a)KYTOBbIX H3Ae-
JIHIt H KOTOpbl O6,SBHJI ce6A 3KCnOPTHPYIOIUHM yqaCTHHKOM;

5) ((I4MIlOpTHpyEOIIIlI yqaCTHHK>) o3HaqaeT yqaCTHHKa, HMIOPT AlKyTa H

A)KYTOBBIX H3AejiHfi KOTOpOrO IIpCBbIuaeT ero 3KCIOPT APKYTa H a)KYTOBbIX H3JAe-
JIHIl H KOTOpbIJA 061,ABHn ce6A HMIOPTHPYOIUHM yqaCTHHKOM;

6) oOpraHH3auHs>m 03HaqaeT Me)KAyHapoflHyIO opraHn3aumo no n)KYTY,
yqpe)KeHHYIO B COOTBeTCTBHH CO CTaTberl 3;

7) (<COBeT>> o3HaqaeT MexqwyHapOAHb~fl COBeT n1O A)KYTY, C03IaHHblfl B COOT-
BeTCTBHH CO CTaThefl 6;

8) <<KBaiHdHiIxpoBaHHoe 60bmIIHHCTBo rOIOCOB>> o3HaqaeT no MeHbluefk
Mepe ABe TpeTH roJIOCOB, IIolaHHbIX 3KCIIOPTHPYIOIUHMH yqaCTHHKaMH, IpHCyT-

CTBYIOIIHMH H yqaCTByIOIIIHMH B roJIOCOBaHHH, H no MeHbIuel Mepe ABe TpeTH
rOJIOCOB, noflaHHbIX HMOPTHPYIOmUHMH yqaCTHHKaMH, InpHCYTCTBYIOUIHMH H

yqaCTBYIIUIHMH B rojIoCoBaHHH, KOTOpbie IOlCqHTbIBaIOTC1 pa3AeJlbHO, fIpH yCJIO-
BHH, qTO 3TH ronoca no0aHbI 6OJbIIIUHHCTBOM 3KCnOpTHpyFoLUHX NqaCTHHKOB H IIO
KpariHetf Mepe qeTbIPbMA HMIOPTHPYIOUIHMH yqaCTHHKaMH, IIpHCYTCTBYIOIHMH H
yqaCTByIOIUHMH B rOnIOCOBaHHH;

9) (OlpOCToe pa3AedlbHOe 6OJfbmLHHCTBo rOjiOCOB)> o3HaqaeT 6onee IIOJIOBHHbI
Bcex roxioCOB 3KCIIOPTHPYIOIWIHX yqaCTHHKOB, IpHCYTCTBYiOUHX H yqaCTByIOtUIX B
ronIOCOBaHHH, H 6oniee OJIOBHHbI BCeX rOJIOCOB HMIIOPTHPYIOII.HX yqaCTHHKOB, 11pH-

CYTCTBYIO.HX H yqaCTBy]OIXIX B roJIOCOBaHHH, KOTOpbIe noJICqHTbIBaIOTCt pa3-

UaenIbHO. Fojioca, Heo6xoLIHMbIe AInII 3KCflOpTHpyOILHX yqaCTHHKOB, AOJfIKHbI
noJIaBaTbcl 60JIbIuIHHCTBOM 3KCIOPTHPy1OIIIX yqaCTHHKOB, nIHCyTCTByIOUXHX H

yqaCTBYIOtIHX B roJIOCOBaHHH;

10) <((1HHaHCOBbI ron >> o3HaqaeT nepnon c I HIOJIA no 30 HIOH1 BKJIIOqH-

TeJIbHO;
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11) <<A)KyTOBbIA 1Ol > 03HaaeT nCpHO c 1 HIOJrlI no 30 HIOHA BKnJloqHTejibHo;

12) (3KCIIOpT A)KyTa>> HjiH («3KClOPT AXCyTOBbIX H3AejiHI>> 03HaqaeT BbIBO3
LKyTa HJIH a)KyTOBbIX H3AejIHri B no60M BHXe 3a npeiejibl TaMO)eHHOR1 TeppHTO-
pHH nIo6oro yqaCTHHKa, a <<HMIIOPT aPKyTa)> HJIH <<HMIHOpT A)KYTOBbIX H3AejiHfk)> 03-
HaqaeT BB03 ,)KyTa HJIH A)KYTOBbIX H3LaeflHA B Iuo6OM BHfl Ha TaMOKeHHYEO Tep-
PHTOPHIO rno6oro yqaCTHHKa, flpH yCJIOBHH, qTO B Lejisx HaCT03.UHX onpeAejIeHHfk
TaMO)KeHHOIt TeppHTopHeft, npHMCHHTeIbHO K yqaCTHHKy, HMeiO1teMy 6onee OaHOt
TaMo)KeHHOl TePPHTOPHH, CqHTaeTC51 COBOKyIIHOCTb TaMO2CKHHbIX TeppHTOpHA
3TOFO yqaCTHHKa; H

13) <<CBO60AHO Hcnonb3yeMbxe BaJrOTb)> O3HaqalOT MapKy Dpr, tIpaHUy3-
CKHIR tIpaHK, .nOHCKYTO HeHy, (iyHT cTepnHHrOB, nojap CIHA H mo6yto apyryio Ba-
JIIOTy, BpeMSI OT BpeMeHH Ha3HaqaeMyso KoMnIeTeHTHOfl Me)KL[yHaPOatHOtl BaJIOTHOA
opraHH3aixHeA KaK BaJ'OTy, taKTHqeCKH IIHPOIO HCnoJrb3yeMyIO B onepaUHAx Ha OC-
HOBHbIX BaJIIOTHbIX pbIHKaX.

F-rABA 1ii. OPrAH43AI14 1 YIPABJIEHHE

Cmamb.9 3. YPEK,4EHHE, IIITAEB-KBAPTHPA m CTPYKTYPA ME)KaYHAPOaHOfl
OPFAH3Aum[H no JU)KYTY

1. HaCTOS1U.HM YTBep)KaaeTC31 Me)KAyHapOaHaA opraHH3aImHA no a)KYTy auI3t

ynpaBJIeHHSI ocyI.IeCTBJ1eHHeM nonoY)KeHHri HaCTOAHuero CorIamueHHl H Ha6mo-
AleHHIA 3a ero aeIACTBHeM.

2. OpraHH3aIHA ocyiueCTBnqeT CBOH 4bYHKIIHH qepe3 Me KE(yHapOAtHbIfi COBeT
no XVKYTY H KOMHTeT no npOeKTaM B KaqeCTBe IIOCTOAHHbIX opraHOB, a TaKwKe
qepe3 I4CnOJnHHTebHoro IHpeKTOpa H nepCOHaJi. COBeT MoKcer KBanH1HUL(HpOBaH-
HbIM 60nbmUHHCTBoM rOJIOCOB C03AaBaTb JIJIS KOHKpeTHb1X uenefi KOMHTeTb1 H pa-
6oqHe rpynnbi C yCTaHOBjneHHbIM KpYrOM Be teHHA.

3. IUTa6-KBapTHpa OpraHH3aUHH HaxOAIHTCA B aaKKe, BaHrnagle.
4. IUTa6-KBapTHpa OpraHH3auHH B .no6oe BpeMA HaxOXIHTCA Ha TeppHTOPHH

OAHOrO H3 ytaCTHHKOB.

Cmambm 4. YtACTHE B OPrAHH3AI-UHH

1. rIpeyCMaTPHBaeTCSI aBe KaTerOpHH yaCTHHKOB OpraHH3aiHH, a HMeH-
HO:

a) 3KCnOPTHpyioiue H

b) HMnOpTHpyiOuxHe.

2. YqaCTHHK MO)KeT H3MeHHTb KaTeropnio cBoero yqaCT14 Ha TaKHX yCJIO-
BHaX, KOTOpbie onpeaeSleT COBeT.

Cmamb? 5. YMACTHE ME)KHPABHTEJqbCTBEHHbIX OPFAHH3AUH14

1. .lio6a CCbIJIKa B HaCToiuteM COrFIaIeHHH Ha <<fpaBHTeJIbCTBa>> nOHH-

MaeTcsI KaK BKJnoqaioiuaA EBponeflcKoe 3KOHOMHqeCKoe Coo6ueCTBO H rno6yio
gpyryo Me)KnpaBHTenJbCTBeHHYIO opraHH3aIlHO, Hecytuyo OTBeTCTBeHHOCTb B OT-
HOIeHHH nPOBexteHHI neperoBopoB, 3aKJIIOqeHH3I H rIpHMeHeHHH Me)KJ YHaPOAHbIX
corniauieHHfl, B qaCTHOCTH TOBapHbIX cornameHHA. COOTBeTCTBeHHO, Juo6aI
CCbIJTKa B HaCTOAIueM corniaueHHH Ha nOinHCaHHe, paTHd1HKaUHIO, 11PHHSITHe HJIH
otio6peHHe, HJIH Ha yBeAOMjieHHe 0 BpeMeHHOM ripHMeHeHHH, HJIH Ha flpHCOeCH-
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HeHHe nOHHMaeTCA B OTHOiueHHH TaxHX Me)xHpaBHTejIbCTBeHHbIX opraHH3auH11 KaK
BKnIoqaoiLaA CCbIfIKy Ha noXanHcaHHe, paTHdHKaiHtO, fpHHATHe HiH oao6peHHe,
HJIH Ha YBeaOMJIeHHe 0 BpeMeHHOM npHMeHeHHH, HJIH Ha npHCoeAHHeHHe TaKHX
Me)KnpaBHTenibCTBeHHbIX opraHH3aHif.

2. B cnyqae rOjIOCOBaHHA no BonpocaM, OTHOC1UfHMCA K HX KOMIeTeHIHH,
TaKHe Me)KnpaBHTeIbCTBeHHbIe opraHH3aUHH fIOgaIOT flpH roIiOCOBaHHH qHCno ro-
JIOCOB, paBHoe o6lueMy qHcny rOJIOCOB, npegoCTaBneHHblX RX rocygapCTBaM-
qnieHaM B COOTBeTCTBHH CO CTaTbeA 10. B 3THX cnyqasx rocyaapCTBa-qjieHbI TaKHX
MeKiHpaBHTenjbCTBeHHbtX opraHH3auHfl He MOrYT ocymueCTBJnHTb CBoe HHJHBHaY-
aIbHoe npaBo ronoca.

rJlABA IV. ME)KaYHAPOqHbIf COBET ro WKYTY

Cnwmb 6. COCTAB MEXCAYHAPOHOrO COBETA HO A}KYTY

1. BbIcnHM opraHOM OpraHH3aurHH [BJIeTC51 Me)KAyHapOAHbIfl COBeT no
A)KyTy, KOTOPbIff COCTOHT H3 Bcex yqaCTHHKOB OpraH3awlij.

2. KawgbIri yqaCTHHK IIpeaCTaBfleH B COBeTe OXIHHM aeneraTOM H MO)KeT
Ha3HaqaTb 3aMeCTHTCjIC H COBeTHHKOB aIq yiaCTHBq B ceccHSx COBeTa.

3. 3aMeCTHTeJm IejleraTa HaaeJIseTcst npaBOM aeflCTBOBaTb H roJIOCOBaTb OT
HMeHH generaTa BO BpeMA ero OTCYTCTBH HJIH HpH oco6bix o6CTOITeiibCTBax.

CmambA 7. IOJIHOMOqMA M 'DYHKIHH COBETA

1. COBeT ocyuJeCTBJIIeT BCe nOJIHOMOLHA H BbIfOJIHR T HMH IIPHHHMaeT
MepbI ,JI31 BbInOIHeHHR[ BCeX (IYHKUHIR, KOTOpbie Heo6xOaHMbI JlA BbIIIOJIHeHHI nO-
flO)KeHHA HaCTOsi uero CorJiameHHA.

2. COBeT KBarIHdJHLIHPOBaHHbIM 60JLbIIIHHCTBOM rOJIOCOB rIpHHHMaeT TaKHe
npaBHJIa, KOTOpble HeO6XOJJHMbi JLIA BbIfiOnIHeHHI noj1oweHHA HaCTosiutero Corna-
iIeHHA H COOTBeTCTBYIOT HM, BKJnioqaA CBOH npaBHjia npouetgypbi, a TaK)Ke dIHHaH-
COBble npaBHjia H nOjIOBKeHHA o nepcoHane OpraHH3aUrHH. TaKHe cjHHaHCOBbie
npaBHJIa H noJIo)KeHHA peryjIHpyIoT, B qaCTHOCTH, nOCTyrJeHHA H pacxobi no aai-
MHHHCTpaTHBHOMY H cneLIHaJbHOMy CqeTaM. COBeT MoMCeT B CBOHX npaBHlnax npo-
uezypbl rIpegyCMOTpeTb npoueaypy, rIocpeaICTBOM KOTOpOfl OH MO)SeT peI1aTb
KOHKpeTHbIe BOnpOCbi 6e3 CO3blBa 3acegaHHfA.

3. COBeT BeaXeT AOKyMeHTaLIHtO, KOTOpaA Tpe6yeTCl XI BbIIIOJIHeHHI HM
CBOHX d)yHKLH B COOTBeTCTBHH C HaCTOAIIlHM CornameHHeM.

Cmamb.. 8. -PEaCEaATEJI6 H 3AMECTI4TEJIb nlPEaCEaATEJ A COBETA

1. COBeT H36HpaeT Ha Ka)KIbIf A)KyTOBbIfl rogi npegceaaTejIA H 3aMeCTHTeJI
npeJceflaTenA, pa60Ta KOTOPbIX He oriiaqHBaeTcA OpraHM3aumeit.

2. rHpeacegaTenb H 3aMeCTHTenb npeaceaaTeiIA H36HpaIOTCAl: OQHH-H3
qHcjia flpegCTaBHTeflefl 3KCIIOPTHpYIOIUJHX y'4aCTHHKOB, a Xpyrofl-3 qncnia npea-
CTaBHTeJleft HMIIOPTHPYIOIIIHX yqaCTHHKOB. 3TH AOJIKHOCTH qepegy[OTC KawKabIIf
roa MexIy o6eHMH KaTeFOpHSIMH ylaCTHHKOB npH YCJIOBHH, OaHaKO, qTO 3TO He
npeInSTCTByeT B HCKIIOqHTejilHblX o6CTOslTenIbCTBax nepeH36paHHIO Ka}KIOFO H3
HHX HflH o6OHX KBaJIHdJHlIlpOBaHHbIM 6oJIbl1HHCTBOM roJIOCOB CoBeTa.

3. B ciyqae BpeMeHHOFO OTCYTCTBHH npence~aTenR erO 3aMeIuaeT 3aMeCTH-
TeJb npegcegaTejIs. B ciyae BpeMeHHOrO OTCYTCTBHI KaK npeaceaaTejIjq, TaK H 3a-
MeCTHTeJII npeUceaaTeJIs HJIH B cjy'qae IIOCTOAHHOFO OTCYTCTBHAI OAIHOrO H3 HHX
HJIH o6oHx COBeT MO}KeT H36paTb HOBbIX AOJI)KHOCTHbIX JIHIJ H3 qHcjia ipeICTaBH-
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TeJneR 3KCIOPTHPYloIIIHX yqaCTHHKOB H/HJIH H3 qHcJa npeuICTaBHTenIeIC HMIOpTH-
pyIOWRHX yqaCTHHKOB, CMOTpI no o6CTORTeIbCTBaM, Ha BpeMeHHOfl HJIH flOCTO3RH-
HOfR OCHOBe.

Cmamwi 9. CECCH1 COBETA
1. B nopAAKe o6wero npaanna COBeT npOBOaHT OalHY oqepeAHy1O cecCHIO B

KaKKXIOM nojIyrOIHH JKYTOBOrO ronia.
2. COBeT Co6HpaeTCft Ha cneUHaJibHyIO CeCCHIO B cilyqae, ecai OH IIpHHHMaeT

pewIeHHe o6 3TOM, HJ1H no npocb6e:
a) I4cnOJIHHTejibHoro AHpeKTOpa c cornacHAs npextceaaTes COBeTa; HflH
b) 6OJIbUIHHCTBa 3KCnOPTHpYIO1UHX yqaCTHHKOB HJIH 6OJIblUIHHCTBa HMrlOpTHpyIO-

1UHX yqaCTHHKOB; HflH

c) ytaCTHHKOB, pacnonaraoftx no MeHbwUefl Mepe 500 rojiocaMH.
3. CeCCHH CoBeTa flpOBOaASTCAI B WUTa6-KBapTHpe OpraHH3al]HH, eCJIH COBeT

KBanIHbHIIHpOBaHHbIM 6orIbIUHHCTBoM FOJIOCOB He IpHMeT HHOFO peiJeHH51. EcJn
no npHriaueHHIO KaKoro-1H6o yqaCTHHKa COBeT co6HpaeTcst B HHOM MeCTe, no-
MHMO 1UTa6-KBapTHpbI OpraHH3aUHH, TO 3TOT ylaCTHHK onjiaqHBaeT LIOflOHH-
TejibHbIe pacxoabi, CBs3aHHbie C nIpOBe[eHHeM 3aceataHHA BHe IlTa6-KBapTHpbI.

4. YBegOMJieHHI 0 Co3bIBe .ito6ofi CeCCHH H nOBeCTKa AHA 3TOAl CeCCHH Hanpa-
BJIAnOTCR yqaCTHHKaM T4CnoJIHHTeJIbHbIM aHIpeKTOpOM no Meabmei Mepe 3a 30,aHeft
no ee OTKpbITHft, 3a HCKJIIOqeHHeM 3KCTpeHHbIX cJIyqaeB, KorAa yBeaoMueHHst Ha-
npaBJI1OTcx no MeHbluetk Mepe 3a CeMb xHei no OTKPblTHSI ceCCHH.

Cmamb,9 10. PACnPEIEIEHPE FoJIOCOB
1. 9KCnOpTHpyloInHe yqaCTHHKH pacnonaraloT BMeCTe 1000 rOJIOCaMH H

HMflOPTHpyioIuHe yqaCTHHKH pacnonaraloT BMeCTe 1000 rOJIOCaMH.
2. Fojioca 3KCfnOPTHPYIOIUHX yqaCTHHKOB pacnpeensqOTCR cJneIyOIuiHM

o6pa3oM: 150 ronIocoB aeJRTCBI IOPOBHY Me)KaIy BCeMH 3KCIIOPTHPYIOI.HMH yqaCT-
HHKaMH C OKpyrJIeHHeM no 6nixarlmero uenoro rouoca anu Kawaoro yqaCTHHKa;
OCTaJbHbie ronioca pacnpeaeiIOTCH nponOPLHOHaJIbHO cpeaHeMy O6beMy HX qHC-
Toro 3KCnOpTa INKYT'a H JDKYTOBbIX H3genfl 3a npeabilywne TPH t)KYTOBbIX roga
npH yCJIOBHH,' qTO MaKCHMaJlbHOe qHCjIO rojiOCOB nmo6oro 3KcnOpTHpyiollero
yqaCTHHKa He npeBblulaeT 450. 1436bITOK rOJIOCOB, ripeBbIlmaKoIIHl MaKCHMaJbHoe
qHcjIo ronocoB, pacrpe meJeTcR cpeAH Bcex 3KCIIOPTHPYIOIIHX yqaCTHHKOB,
KawKtblft H3 KOTOPbIX B OTaerIJbHOCTH HMeeT MeHee 250 ronIoCoB, HpOflOpL.HOHaJqbHO
HX ZtOJIM B ToproBnie.

3. Fojioca HMflOPTHPYIOU HX yqaCTHHKOB pacnpeieniOTCt cJIeayIOIlnHM o6pa-
30M: KawKabIfl HMnOpTHpyOIlIHIl yqaCTHHK HMeeT nO flITH fIepBOHaqaJIbHbIX rono-
COB IpH yCJIOBHH, %TO o6wee qHCJIO nepBOHaqaJIbHbIx rojiOCOB He npeBbIiuaeT 125.
OcTanbHbie ronoca pacnpelejisHOTct nponOpUHoHaJIbHO cpenHeronOBOMy o6ieMy
HX qncToro HMnOpTa DI(KYTa H A)tYTOBbIX H3aeJIHfl 3a TpexjneTHHA nepnoa, HaqH-
HajOUHlCHq 3a 'TeTbipe KanieHaIapHbix roga no MOMeHTa pacnpeeIeHH rojIOCOB.

4. COBeT pacnpegenseT ronoca Ha KaxtabIR1b 4HHaHCOBblt roA B Ha'taje nep-
BOfl CeCCHH aaHHoro roga B COOTBeTCTBHH C HOjIO)KeHHAMH HaCTomwUefl CTaTbH. Ta-
Koe pacnpeaneienHe OCTaeTCR B cHne no KOHI a naHHOro roga, 3a HCKJHOtqeHHeM cny-
qaeB, npeLIyCMOTpeHHbIX B rIyHKTe 5 HaCTOquieri CTaTbH.

5. flpH H3MeHeHHH COCTaBa yqaCTHHKOB OpraHH3auHH HJ1H npH BpeMeHHOM
JiHIueHHH HJIH BOCCTaHOBjIeHHH npaBa ronoca nio6oro yqaCTHHKa B COOTBeTCTBHH C
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rIno6biM nO1IO)KeHHeM HaCToAIero CorniaueHHt COBeT nepepacnpeeeJeT ronoca
B paMKaX COOTBeTCTByIOIuer1 KaTerOpHH HJIH KaTeropHrf yqaCTHHKOB B COOTBeT-
CTBHH C nojIO)KeHHAIMH HaCTO1uerl CTaTbH. COBeT orIpegteneT AaTy, C KOTOpOiR
pacnpegeneHHe BCTynaeT B CHIny.

6. a[po6neHe roJIOCOB He aonyCKaeTCA.

7. IIpH OKpyrneHHH aO 6nHxKaiiero uenoro ronoca jio6aA apo6b MeHbmie
0,5 OKpyrJ1AeTCq B CTOPOHY yMeHblueHHa, a mo6ag )po6b 6onbue Him paBHaA 0,5
OKPYrJIeTC51 B CTOPOHY yBeIHqeHHSI.

Cmamb 11. r-POLLE.tYPA FOJIOCOBAH14 COBETA

1. Kacrbuirk yqaCTHHK HMeeT npaBo noalaBaTb TO qHCJIO rOnIOCOB, KOTOpbIM
OH pacriojiaraeT, H HH OLHH H3 yqfCTHHKOB He HMeeT npaBa A1eJIHTb CBOH rojioca.
YqaCTHHK Mo)KeT, OaHaKO, no1aaTb, He3aBHCHMO OT 3THX roJIOCOB, mno6ble ronoca,
KOTOpble OH yHO1IHOMOqeH noJaBaTb cornyaCHO nyHKTy 2 HaCTOsruleri CTaTbH.

2. IlyTeM nHCbMeHHOFO yBe11OMneHHH, HanpaBIeHHOrO npeaceaaTeino Co-
BeTa, 11o16orl 3KCnOpTHpYIOUHIR yqaCTHHK Mo)KeT yHOJIHOMOqHTb rno6oro upyroro
3KCIOPTHpyIoUleFO yqaCTHHKa, a iio6ol HMnOPTHPYFoIHl yqaCTHHK MoKeT
yrOJIHOMOqHTb nio6oro HMIIOPTHpyoIuIero yqaCTHHKa npea1CTaBJITb ero HHTe-
pechI H nogaBaTb ero rojioca Ha JHO6OM 3ace1aHHH HJH no6orl ceCCHH COBeTa.

3. YqaCTHHK, ynoIHOMOqeHHbII 11pyrHM ylaCTHHKOM noaLaBaTb ronIoca, KO-
TOPb1IMH pacnonaraeT ynOJIHOMOHHBaIOUtHfl yqaCTHHK B COOTBeTCTBHH CO CTaTbe
10, noaaeT ronoca cormacHo YKa3aHHHM ynOJIHOMOqHBaiOulero yqaCTHHKa.

4. Bo3AepxcaBUHICA BO BpeMm rOjiOCOBaHHA yqaCTHHK pacCMaTpHBaeTCA KaK
yqaCTHHK, He riOztaBUIHIf CBOHX ronoCOB.

CmambAq 12. PEIIIEHHA1 H PEKOMEHJaAIHH COBETA

1. COBeT CTpeMHTCA IIpHHHMaTb Bce peieHHA H BbIHOCHTb Bce peKOMeHaa-
1UHH nyTeM KOHCeHCyCa. ECIH KOHCeHCYC o6ecneqHTb He yaaeTc1C, TO Bce peiueHH H
peKOMeHgaILHH COBeTa IIpHHHMaIOTCH npOCTbIM pa3IeJIbHbIM 6OJIbUIHHCTBOM
rOnOCOB, ecflH HaCTOAUIHM CornauieHHeM He npeyCMOTpeHO KBaJIH4bHUHpOBaHHOe
6OJIbIIIHHCTBO rOnOCOB.

2. B TOM cnyqae, Koraa yqaCTHHK HcnOJb3yeT nOJIO3KeHHn nYHKTa 2 CTaTbH1 1
H ero ronoca noaHbI Ha 3ace1aHHH CoBeTa, TaKOrI yqaCTHHK B leJIMX nYHKTa I
HaCTOst11jeA1 CTaTbH CqHTaeTCA npHCYMCTBYIOULIHM H yqaCTByIOIJIHM B rOjiOCOBaHHH.

3. Bce peuieHHs H peKOMeHataUHH COBeTa AOrIHCHbl COOTBeTCTBOBaTb orio-
)KeHHAM HaCToAuxero CornameHHRA.

Cmamb., 13. KBOPYM HA 3ACEAAHH4AX COBETA

1. KBOPYM Ha nio6OM 3ace/afH141 COBeTa o6ecneqHBaeTcR rlpHCYTCTBHeM
60rbIUHHCTBa 3KcrIOpTHpyIOUIHX yqaCTHHKOB H 6 oIbUIHHCTBa HMnOPTHPYIOUlHX

yqaCTHHKOB FlpH yCJIOBHH, qTO 3TH yqaCTHHKH pacnionaraloT no MeHbmei Mepe
11BYMSI TpeTAIMH o611ero qHCjia FO1iOCOB B CBOHX KaTerOpHSIX.

2. ECJIH B EaeHb, Ha3HaqeHHbI fiAn 3acelaHH, H1IH Ha cjIeapoUM aemH KBO-
pyM B COOTBeTCTBHH C nyHKTOM I HaCTomltell CTaTbH He o6ecneqeH, TO KBOPYM Ha
TpeTHIR a1eHb H n03UHee o6ecneqHBaeTcq InpHCYTCTBHeM 6OJbUIHHCTBa 3KCflOPTH-
pyoiuHX ytiaCTHHKOB H 6OnbIIHHCTBa HMIIOPTHPYOUIX yqaCTHHKOB fpH YCJIOBHH,
qTO 3TH yqaCTHHKH pacnonaraioT 6nImHHCTBOM o6ulero qHcna rO1IOCOB B CBOKX
KaTerOpHitx.
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3. f'peaCTaBHTejlECTBO B COOTBeTCTBHH C IIyHKTOM 2 CTaTbH 1 1 pacCMaTpH-
BaeTCR KaK flpHCyTCTBHe.

Cmambwq 14. COTPYXIHMIIECTBO C1PYFH1Md oPrAHH3AUHSIMH

1. OpraHH3aumq B MaKCHMa.rHO BO3MO)KHOrt CTeneHH nonaraeTCH Ha B03-
MO)KHOCTH, ycjiyrH H OribiT TaKHX opraHH3atHAl, KaK r-pOIoBOJabCTBeHHaA H CeJIb-
CKOXO35IICTBeHHaA opraHH3aUHI 061,eIHHeHHbiX HaUHfl (4DAO), MewayHaponHEbI
ToprOBbIrf ueHTP IOHKTAa/rATT (MTLU), OpraHH3axHs 06,beaHHeHHbdx HaXHAl
no npoMbiuIJIeHHoMy pa3BHTHIO (IOHH1i)O) H KoHbepeHu~Ia O6fteHHeHHbix Ha-
ixHf no Toprosne H pa3BHTHITO (IOHKTAa) H nOnHOCTbIO HX HCnonb3yeT. B cjyqae,
ecrn COBeT COLTeT HX BO3MO)KHOCTH, ycJIyrH H OnbIT HeEIOCTaTOqHbIMH HJIH He
COOTBeTCTByIoLIUHMH anAfl 34X(eKTHBHOrO tIyHKIIHOHHpOBaHHI OpraHH3axHH, OH,
Kora 3TO onpaBibtBaeTc5I o6CTOqTenbCTBaMH, npHHHMaeT pelneaHe ocyILIeCTBHTb
Heo6xonaHMbie aeAlCTBHA c nenbIo o6ecneqeHHs 3IbXeKTHBHOrO BbInOflHeHHR pa-
6OTbI OpraHH3alHefR, npH Heo6xOaHMOCTH, CBOHMH cHnaMH.

2. COBeT npHHHMaeT no6bie Mepbl, Heo6xoUHMbIe xini npoBeeeiH KOHCYJb-
TaIHA1 H COTPYaIHHqeCTBa c OpraHH3auneri O6,eftHHeHHbix HawA H ee opraHaMH, B
qaCTHOCTH c IOHKTAQ, a TaKwKe c (IAO H TaKHMH XgpyrHMH cneUHanIH3HpOBaH-
HbIMH yqpe)KgeHHAMH OpraHH3aUH O6beHHeHHbix HaHAl H Me)KnpaBHTenb-
CTBeHHbIMH H HenpaBHTeJIbCTBeHHbIMH opraHH3aHiiMH, KOTOpbIe MOrYT 6bITb
Heo6xoJIHMbi.

3. YqHTY.IBaSI oco6yio ponb IOHKTAaj B o6naCTH me2KaXyHapOAHOrl TOP-
rOBJIH CbipbeBbiMH TOBapaMH, COBeT B IOJI)KHOR Mepe HHbOPMHpyeT 3Ty

opraHH3aIIHIO 0 CBOeig ge3ITejIbHOCTH H rlporpaMMaX pa6OTbl.

Cn ambi 15. UonYCK HAST1HOJATEIEIR

COBeT MoHKeT npHrniaCHTb xnm6yIO HeyqaCTByIOLUyIO CTpaHY HJIH Jno6yIo H3
opraHH3aUHfl, ynOMRHYTbEIX B CTaTbRX 14 H 31, HMeiOIIHX OTHoLueHHe K MeHK~yHa-
pOAHOfR ToproBJIe f)KYTOM H U)KYTOBbIMH H3geIHSIMH HJIH K A)KYTOBOfR ipOMbIIui-
neHHOCTH, rIpHCyTCTBOBaTb Ha no60M H3 3aceaaHHfl CoBeTa B KaqeCTBe Ha6nIlo-
EaaTeJIR.

Cmamb1 16. ICnOnHI4TEJIbHbII J HPEKTOP 4 nIEPCOHA

1. COBeT KBaJIH4bHIHPOBaHHbIM 6OnblUHHCTBOM rOJIOCOB Ha3HaqaeT lcnonI-
HHTeJbHOFO AHpeKTOpa.

2. YCnOBHAI Ha3HaqeHHR HCnOJHHTeJIbHOro aHpeKTopa onpeaeInAOTCR CO-
BeTOM.

3. 4CnOnIHHTenbHbIlI AHpeKTOP ABJIReTCHi rJIaBHbIM WXIMHHHCTpaTHBHbIM
UaOJDKHOCTHbIM JIHUOM OpraHH3aUH H HeceT OTBeTCTBeHHOCTb nepeg COBeTOM 3a
oCyIueCTBneHHe H IeA CTBHe HaCToRaiero CornameHHA B COOTBeTCTBHH C peme-
HHMMH COBeTa.

4. I/cnOJIHHTelbHbIH IIHpeKTOP Ha3HaqaeT nepCOHan B COOTBeTCTBHH c npa-
BHInaMH, yCTaHOBjIeHHbIMH COBeTOM. COBeT Ha CBOeft nepBotA CCcHH orIpeaensteT
qHCJIeHHOCTb aAMHHHCTpaTHBHOrO nepcoHaJia H nepcoHana KaTeropHH cneuHa-
JIHCTOB, KOTOpbie I4cnoJIHHTejibHbIl LtHpeKTOP MO)KeT Ha3HaqHTb Ha nepBble rlITb
neT. TaKofr nepcoHan Ha6HpaeTcsI nO3TanHO. JIbo6bIe H3MeHeHHA B qHCjieHHOCTH
anMHHHCTpaTHBHOrO nepcoHajia H nepcoHaia KaTerOPHH CrI.IHflJIHCTOB onpee-
JISHOTCJI COBeTOM KBajiHbHUHpoBaHHbiM 60IMIIiHHCTBOM rOJIOCOB. I-epCOHaJI
HeceT OTBeTCTBeHHOCTrb nepei I/4cnOJIHHTejIbHbIM aHpeKTOpOM.
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5. HH HnCfIOHHTeJibHbIrl LAHpeKTOp, HH KaKOIA-rIH6o qieH nepcoHana He On-
)KHbI HMeTb KaKOri-nH60 (bHHaHCOBOi 3RHHTepecOBaHHOCTH B npOH3BOaCTBe HiH
TOprOBJne PICKYTOM HIH B CMe)KHbIX BHDaX KoMMepqecKoft AesTenbHOCTH.

6. 'pH HciOJIHeHHH CBOHX O6A3aHHOCTefl ICrInO1HHTejibHbI LHpeKTOP H
jpyrme uieHbI nepcoHauIa He aOfl)CHbI 3anpaIHBaTb HJIH nojiyqaTb HHCTPYKUHH OT

KaKOrO-JH60 yqaCTHHKa HuH OT KaKorO-JIH6ou pyroro opraHa, He OTHOCSIUIerOCg K
OpraHH3aHH. OHH AOJIWHbI BO3JAep)KHBaTbCH OT Ito6bIx aleiACTBHI, KOTOpbIe
MOrYT OTpa3HTbCI Ha HX IOJIO)KeHHH xaK Me)K LYHapOIHbIX AOJDKHOCTHbIX JIHu, OT-
BeTCTBeHHbIX TOJIbKO nepeA COBeTOM. KawKbIt yqaCTHHK aOji)KeH yBa)KaTb
HCKJIIOqHTejbHbII M1 YKyHapOAHb1if xapaKTep o6A3aHHOCTeft I4crOnHHTejIbHOro
IHpeKTOpa H gpyrHX qjieHOB nepcoHajia H He nbITaTbCA BO3,aeACTBOBaTb Ha HHX IIPH

HCnOJIHeHHH HMH CBOHX o6Jq3aHHOCTeA.

InJABA V. HPHBI4JIEFI4I4 H 14MMYH4TET6I

Cmamm 17. IPHBHJIErHH H 4HMMYHHTETbI

1. OpraHHwaIuH StBjiIeTCql IopHIHqeCKHM JIHIOM. OHa, B qaCTHOCTH, o611a-
iiaeT npaBOcnoc6HOCTbIO 3aKnOqaTb XUOrOBOpbl, npHo6peTaTb aIBH)KHMOe H Heg-
BH)KHMOe HMyIueCTBO, pacnopA>KaTbCA 3THM HMyIueCTBOM H BO36y)KaaTb cyae6-
Hbi xeia.

2. OpraHH3aIHA CTpeMHTC3[ B KpaTqafIu.Hfl CPOK nocne BCTynJIeHH5[ B CHrIY
HaCTo iIuero CornameIHH 3aKjuO4HTb c IIpaBHTebCTBOM CTpaHbI, B KOTOpOR pac-
nouiaraeTcA 1uITa6-KBapTHpa OpraHH3axuHH (B gaJrbHeiliUeM HMeHyeMbIM <<npaBH-
TeJIbCTBO npHHHMatoIuel CTpaHbl>>), cornamemne (B aaanbHefluieM HMeHyeMoe
<(CornameHHe 0 LUTa6-KBapTHpe>>) OTHOCHTe.rlbHO CTaTyca, npHBHjierHi H HMMYHH-
TeTOB OpraHH3auHH, ee 4cnoxrIHHTeumbHoro aHpeKTopa, nepcOHana, 3KCnIepTOB H
laejIeraTOB-yqaCTHHKOB, KOTOpbie HeO6xOaHMbI B pa3YMH]lX npegenax RJI BbIIIOJI-
HeHH31 HMH CBOHX o63t3aHHOCTefl.

3. 4O 3aKI1oqeHH CornauieHHA 0 ULTa6-KBapTHpe, yKa3aHHorO B IyHKTe 2
HaCTO Iuei CTaTbH, OpraHH3aIIHAi IIpOCHT IpaBHTeJIbCTBO nPHHHMaoleif cTpaHbI
OCBO6OaHTb B paMKaX ee HaUHOHaJlbHOrO 3aKOHO,/aTeJlbCTBa OT HaJIOrOo6JIO)KeHHSI
BO3Harpa)KaeHHe, Ba6InnaqHBaeMoe OpraHH3auHefl CBOHM COTpYRHHKaM, a Taixe
aKTHBbI, aIOXOlAI H npoqee HMyIueCTBO OpraHH3aLIHH.

4. OpraHH3auHx[ MO)KeT TaKxwe 3aKJIlOqHTb C OflHOR HJIH HeCKOJI1KHMH CTpa-
HaMH corlaUIeHHH, nojie)Ka=He YTBepK KeHH1O COBeTOM H KacaIOIUHec3 TaKHX
npHBHjierHfl H HMMyHHTeTOB, KOTOpb1e MOrYT 6bITb Heo6xoAHMbj XnA Hauniewa-
ulero cbYHKUHOHHPOBaHHA HaCTOIuxero CornameHHs1.

5. EcniH IuTa6-KBapTHpa OpraHH3aUHH flepeBOAHTC B xtpyryo CTpaHy, KOTO-
paA ABJISIeTCI ylaCTHHKOM OpraHH3auHm, TO 3TOT yqaCTHHK B KpaTqaIiKfHl CPOK
3aK~noqaeT c OpraHH3aumeA cornaiuefHe o lnTa6-KBapTHpe, nognewawee YT-
Bepxc eHHIO COBeTOM.

6. CornaIxeHHe 0 UITa6-KBapTHpe 51BJI5eTCA He3aBHCHMbIM OT HaCTOAuxero
CornaeHHA. OfHaKO ero =eACTBHe npeKpai~aeTcH:

a) no coriamieHHIO Me)KXy npaBHTeibCTBOM IIpHHHMaIOIueA CTpaHbI H OpraHH3a-
ixmri;

b) B cinyqae nepeBoaa InTa6-KBapTHpbI OpraHH3auIH H3 ripHHHMaOiueft cTpaH],I;

C) B cnyqae npeKpatieHIHA cyIueCTBOBaHH31 OpraHH3alIHH.
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rFIABA VI. (II4HAHCbI

Cmambl 18. (DIHAHCOBbIE C4ETA
1. Co3AaOTCl iBa cqeTa:

a) AAMHHHCTpaTHBHbIf cqer H

b) CneuwajibHbIf clez
2. I4cHOJIHHTejrHbI]f JHpeKTOP HeceT OTBeTCTBeHHOCTb 3a HCnOJlb3OBaHHe

3THX CqeTOB, H COBeT BHOCHT COOTBeTCTBYIOLAHme noio)KeHHA B CBOH npaBvlna npo-
ueoiypi,.

Cmamwi 19. DOPMbi iLIATE)KA

1. B3HOCbI Ha aaIMHHHCTpaTHBHbIA cqeT ynJiaqHBaOTCH1 B CBO60QHO HC-
IOJIb3yeMbIX BaJIOTaX H OcBO6oKaIOTCA OT BarIOTHbIX orpaHHqeHHA.

2. (4HHaHCOBbie B3HOCbI Ha CneI.XHa2iiHbI]g cqeT ynnatIHBaIOTCA B CBO60AHO
HCIOJIb3yeMbiX BaJIIOTaX H OCBo6o)KtaaIOTCH OT BanfIOTHblX orpaHHtieHHfk.

3. COBeT MO)KeT TaKKCe pe1HTb npHHHMaTb B3HOCbI Ha CneUHarbHb1fk cqeT B
ozpyrHx dlopMax, B TOM ncHje B clOpMe nayqHoro H TeXHHqeCKoro o6opyoBaHHA
HlH nepcOHarIa, c ieenbio yAOBjleTBOpeHHst nOTpe6HOCTeA YTBep)KaeHHbIX npO-
eKTOB.

Cnwmam 20. PEBH3PM H OnYEJ]l4KOBAHHE OT4ETHOCTH

1. COBeT Ha3HaqaeT peBH3OPOB AJIJR npOBeoueHH3t peBH3HH CBOHX 6yxranTep-
CKHX KHHr.

2. -lpoBepeHHbIfl He3aBHCHMbIMH peBH3OpaMH OTqeT 0 COCTORHHH AAMHHH-
CTpaTHBHOrO cqeTa H CrieUHaJibHOro cqeTa npeACTaBjisieTCH1 yqaCTHHKaM B

cpaTqarImHA CpoK nocne HCTeqeHHA Ka)Koro a)KYTOBOrO roAa, HO He nl03aHee
uIeCTH MeCRueB nocne 3TO QaaTbI, H COOTBeTCTBOHHO BbIHOCHTC! Ha YTBep)KQeHHe

COBeTa Ha ero cneyrowerl ceCCHH. locne 3TOFO ny6rnHKylOTCA CBOoaKa npOBepeH-
HbIX CqeTOB H 6aniaHcoB1IM OT'teT.

Cmamw* 21. AQMHHHCTPATHBHbII CMET

1. Pacxoxubi, HeO6XOtMbe ainm OCyIIeCTBneHHA HaCToRul.ero CornamieHHA,
nPOBOAIAITCA HO AzMHHHCTpaTHBHOMY CqeTy H OnImaqHBaIOTCJ9 3a cqeT e)KerOIHbIX
B3HOCOB yqaCTHHKOB cornacHo HX COOTBeTCTBYOIUHM KOHCTHTYIIHOHHbIM HAIH HH-
CTHTYUHOHHblM npoteIlypaM, H pa3Mep 3THX B3HOCOB YCTaHaBjJHBaeTCA B COOTBeT-
CTBHH C nyHKTaMH 3, 4, H 5 HaCTOHluefk CTaTbH.

2. Pacxoabi neneraUHri B COBeTe, KOMHTeTe no fipoeKTaM H KOMHTeTaX H pa-
6OqHx rpynnax, YKa3aHHbIX B nYHKTe 2 CTaTbH 3, onnaHBalOTCA COOTBeTCTByIO-
tUHMH yqaCTHHKaMH. B crlyqae, ecjIH KaKOi-jI6o yqaCTHHK 3anpatuHBaeT y Opra-
HH3alXHH npeAOCTaBjeHHe cHneUHabHbIX ycniyr, COBeT Tpe6yeT, qTO6bI 3TOT yqaCTHHK
OfIJaTHJI pacxoabi no OI(a3aHHIO TaKHX ycnyr.

3. Bo BTOpOif nOJIOBHHe Ka)Knoro dHHaHCOBOrO ro]a COBeT YTBep)KoaaeT
aAMHHHCTpaTHBHbIl 61oa)KeT OpraHH3aaHH Ha cnieaY1oWHA (HHaHCOBbIR roA H
yCTaHaBAHBaeT CYMMY B3HOCOB Ka)Koro yqaCTHHKa B 3TOT 6roApKeT.

4. B3HOC icKa oro yqaCTHHKa B aaMHHHCTpaTHBHbIl 6ox)KeT 3a Ka)alfli 4dH-
HaHCOBbIA1 rog YCTaHaBnHBaeTcA npOHOpIJHOHajibHO TOR oaOIIe, KOTOPYIO Ha MOMeHT
YTBep2oaeHHH aoaMHHHCTpaTHBHOFO 61oX)KeTa Ha AaHHbllR dtHHaHCOBbIA rooa COCTa-
BR ieT qHCjiO ero rojTiOCOB OT o6utero 'tHcna rOlOCOB Bcex yqaCTHHKOB. I-pH yCTaHO-
BneHHH pa3Mepa B3HOCOB ronoca KaKoaoro yqaCTHHKa lOoICtIHTblBalOTCR 6e3 yqeTa
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BpeMeHHOrO JIHweHHAI KaKorO-J1H60 yqaCTHHKa npaBa ronloca HJ1H fno6oro CBA3aH-
HOrO C 3THM nepepacnpeneneHH rOJIOCOB.

5. CyMMa flepBOHaiaju:bHOrO B3HOCa .rno6oro yqaCTHKa, IIpHCOeHIHHAIO-
LuerocA K OpraHH3aUHH nocne BCTyIUIeHHA B CHJIY HaCTOqiuero CornalueHHt,
YCTaHaBJIHBaeTCI COBeTOM B COOTBeTCTBHH C qHCJIOM rOJIOCOB, KOTOPbIM OH 6 YX~eT
pacnojlaraTb, H CO CpOKOM, OCTaOiuHMCA A1O KOHfla TeKyluero c1HHaHCOBOrO ro/a,
OglHaKO B3HOCbl, yCTaHOBJIeHHbIe Iim Aipyrnx yqaCTHHKOB Ha TeKYIUHfI (4HHaHCOBbIVI
FOA, B CB513H C 3THM He H3MeHAIOTCR.

6. B3HOCbI B nepBbfI aXIMHHHCTpaTHBHbIrl 6rootleT noxlne)KaT ynnaTe B CPOK,
KOTOpblrI yCTaHaBJIHBaeTCR COBeTOM Ha ero nepBorl CeCCHH. B3HOCbl B nocnexoyio-
uii1{ aIMHHHCTpaTHBHbIfi 6iOa eT noaUe)KaT onnaTe B nepBbIfl oaeHb Ka)KE1oro 4)H-
HaHCOBOFO roosa. CpOK ynIaTbI B3HOCOB y'IaCTHHKOB 3a (bHHaHCOBbII ro, B KOTO-
POM OHH BCTynaIOT B OpraHH3aIuIo, HaCTyInaeT B TOT AeHb, Kora OHM CTaHOBATCA
yqaCTHHKaMH OpraHH3aIlHH.

7. ECJIH KaKOfl-JIH6o yqaCTHHK He yflJaTHiI lOJIHOCTbIO CBoerO B3HOCa B
aoaMHHHCTpaTHBHbIR 61oa)KeT B TeqeHHe 4BYX MecRueB C TOrO MOMeHTa, Kor/la 3TOT
B3HOC Ho)VIe)KHT ynIaTe B COOTBeTCTBHH C HyHKTOM 6 HaCTomueft CTaTbH, I4cnoi-
HHTejibHbIrl aHpeKTop IPOCHT 3TOFO yqaCTHHKa npOH3BeCTH yrmIaTy KaK MO)CHO
cKopee. ECJIH B TeteHHe ABYX MecM1.eB nocIe 3TO1 nflpOCb6bI UaHHbIfl yqacTHHK BCe
eiie He ynIiaTHA CBoerO B3HOca, eMy npeajlaraeTcA H3J]O)KHTb npHqHHbJ, no KOTO-
PbIM OH He CMOr HpOH3BeCTH ylnaTy. ECJnH no HCTeqeHHH u1eCTH MeCctleB C MO-
MeHTa, Iorla B3HOC nO/IOI)eKHT yIulaTe, UaHHbI1 y'aCTHHK Bce emue He yIUIaTHJI
cBoerO B3HOCa, OH BpeMeHHO nnmaeTcA npaBa ronoca, ecin COBeT KBaJIHbHIIHPO-
BaHHbIM 60JIbIUHHCTBOM rOJIOCOB He npHMeT HHOrO peineHHA. ECYIH 3TOT yqaCTHHK
BCe emue He ynnaTHJI CBoerO B3HOCa no HCTeqeHHH OUHOFO Mecsua c MOMCHTa
BpeMeHHOrO jiHIueHHA npaBa ronioca, COBeT BpeMeHHO JIHiuaeT UaHHOFO yqaCTHHKa
Bcex npaB no HaCTOSIueMy COrFiauieHHIO oUO Tex nop, nOKa OH He yIiJaTHT
nrOJIHOCTblO cBoerO B3HOCa, eCJIH COBeT KBaJIHdHUHpOBaHHbIM 60JIIHHCTBOM
rOjiOCOB He npHMeT HHOrO peiueHSI.

8. YqaCTHHK, KOTOpbIIf BpeMeHHO nHiueH CBOHX npaB B COOTBeTCTBHH C
HYHKTOM 7 HaCTomuefl CTaTbH, fpOUOfl)KaeT, B qaCTHOCTH, HeCTH O653aHHOCTb no
ynnaTe cBoero B3HOca.

CmamwA 22. CnEU1IAJrbHbII CtqET
1. B paMKax CneuiHanHoro cqeTa Co3AalOTCA Ba BCnoMoraTenbHbzx CqeTa:

a) rlpeanpoeKTHblir BCnOMOraTeJIbHbIfl cqeT H

b) FnpoeKTHbIfl BCnoMoraTenblIbal CqeT.
2. Bce pacxonbi no HpeanpoeKTHOMy BcnoMoraTenbHOMy cqeTy BO3Me-

i1aloTCfq c HIpoeKTHorO BCnOMoraTenbHoro cqeTa B TOM cJiyqae, ecim npoeKTbI
BnOCJIeACTBHH YTBepMIoaIOTCA H dHHaHcHpyIOTCA. EcnH B TeqeHHe meCTH MecLixeB
nocne BCTynneHHH B CHJy nacTosnmero CornauleHHA COBeT He nOJIYqHT KaKHX-1H60
(bHHaHCOBbIX cpeoCTB UJflq IpeoanpoeKTHorO BCnoMOraTeJIbHOro CqeTa, OH pac-
cMaTpHBaeT Co3RaBiueecA noJIoMKeHHe H npHHHMaeT COOTBeTCTByIpolHe Mepbl.

3. Bce nOCTynjieHHA, CB33aHHbIe C KOHKpeTHbIMH HpOeKTaMH, rIOa-
UaiouHMHCM onpegeJIeHHIO, IpOBOoSTCM no CneuHajibHOMy cqeTy. Bce pacxoabI Ha
TaKHe fIpOeKTbI, BKjII0SqaA BO3Harpa qCeHHe H IyTeBbe pacxo/bl KOHCYJbTaHTOB H
3KCnepTOB, IIpOBOUHTCA no CneIuHa~mHOMy cqeTy.

4. BO3MOKHbIMH HCTOtIHHKaMH d)HHaHCHPOBaH CnealanbHoro cqeTa
SIBrISIOTCSI:
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a) BTOPOA cqeT O6wero dboHna ns cbIpbeBbIX TOBapOB nocne ero C03flaHH5[;

b) perHOHanbHbie H Me)KAYHapO4IHbie (DHHaHCOBbie yqpewtaeffm, a HMeHHO fIpo-
rpaMMa pa3BHTHt OpraHH3aIHH 06beaHHeHHbtX HauHfl, MHpOBorf 6aHK,
A3HaTCKHIf 6aHK pa3BHTH1, MewaMepHKaHCKHfR 6aHK pa3BHTHq H AqbpHKaHCKHA
6aHK pa3BHTHI H T.1.; H

c) ao6pOBObHbie B3HOCbI.

5. CoBeT KBaJIHdHIHpOBaHHbIM 6 OIbIUHHCTBOM rojiOCOB yCTaHaBnIHBaeT

YCIIOBHH, Ha KOTOPbIX OH 6yJeT, no Mepe Heo6xOAHMOCTH, opraHH3OBbIBaTb npO-
eKTbI, (bHHaHCHpyeMbie 3a CqeT 3afkMOB, Bce o6st3aTejibCTBa H BCiO OTBeTCTBeH-
HOCTb nO KOTOpbIM ao6pOBOJlbHo nPHHAJI Ha ce6fl KaKofl-JIH60 yqaCTHHK HnH yqaCT-
HHKH. OpraHH3a]AHs He HeceT O6fl3aTeJbCTB nO TaKHM 3aftMaM.

6. COBeT MO)KeT Ha3HaqaTb rno6oro cy6-beKTa c ero cormaCHA, B TOM qHcie
yqaCTHHKa HrIH ytlaCTHHKOB, An lOjIyIqeHHA 3ailMOB Ha dcHHaHCHpOBaHHe yTBep-
)KleHHbIX HpOeKTOB H nUrlt HpHHH31T Ha ce6it Bcex CBI3aHHbIX C 3THM o6t3aTenbCTB,
3a TeM HCKJIOqOeHHeM, qTO OpraHH3aUHI OCTaBJ1AeT 3a co6ol npaBo KOHTPOJIHPO-
BaTb HCHOJlb3OBaHHe pecypCOB H IlpHHHMaTb nocneu youHe MePbI B CBI3H C
OCyIWeCTBJleHHeM HpoeKTOB, d4HHaHCHpyeMmIX TaKHM o6pa3oM. OQUHaKO OpraHH3a-
UHPI He HeCeT OTBeTCTBeHHOCTH 3a rapaHTHH, npeAOCTaBJIeHHbIe OTE(eJlbHbIMH
yqaCTHHKaMH HnIH apyrHMH cy61eKTaMH.

7. HH ODHH H3 yqaCTHHKOB He HeceT OTBeTCTBeHHOCTH B CHJIY cBoero yqaCTHA
B OpraHH3a]AHH no nmo6OMy O6st3aTenbCTBy, BbITeKaIoieMy H3 nojiyqeHHA 3aflMOB
HnH IlpeaOCTaBIeHHI KpeaXHTOB rno6bIM gpyrHM yqaCTHHKOM HnH cy6'beKTOM B
CBSI3H C ripOeKTaMH.

8. B cny'ae OpraHH3auHH npeanaralocsT ao6pOBOJnbHbIe HeuenieBbe cpeA-
CTBa, COBeT MOweT IpHHRlTb TaKHe cpeaICTBa. TaKHe cpeAcTBa MOrYT 6bITb HC-
nOJIb3OBaHbI xnA npeAnpOeKTHbIX MepOnpHtTHfl, a Taixce xuist yTBep)KueHHbIX npO-
eKTOB.

9. I/CnOuIHHTenbHbIfk AHpeKTOp npHiaraeT YCHfHH R XU H3blCKaHHq, Ha TaKHX
yCJIOBHAIX, KOTOpbie MO)KeT yCTaHOBHTb COBeT, LAOCTaTOqHbIX H rapaHTHpOBaHHbIX
diHHaHCOBbIX cpeACTB JUISI npOeKTOB, YTBepwKIeHHbIX COBeTOM.

10. CpeuCTBa CneUHanbHOrO cqeTa HCnOJb3YIOTCA TOJIbKO ARA yTBep)I(UeH-
HbIX HpOeKTOB HJIH AIA ripeuUipoeKTHbIX MeponpHITHfl.

11. B3HOCbI gnUI yKa3aHHbIX yTBep)KaIeHHbIx npoeKTOB HcHOJb3yI)TCq
TOJIbKO Ha npOeKTbI, AXJ11 KOTOpbIX OHH flepBOHaqalbHO npe)lHa3HaqatHCb, ecniH
COBeT, HO cornacoBaHHIO C TeM, OT KOrO 3TH B3HOCbi 6bIJIH noniyqeHbi, He npHMeT

HHOrO peueHHq. nocie 3aBepweHHu npoeKTa OpraHH3aHst BO3BpaIwaeT BCeM TeM,
KTO BHeC cpexcTBa nponopLHOHanbHO AonJe OTueJlbHbIX B3HOCOB B o6mueri CyMMe
B3HOCOB, BHeCeHHblX nepBoHaqaJnbHO AA (1)HHaHCHpOBaHHI UaHHOrO npoeKTa, ecnH
He 6yeT AOCTHrHyTO cornaweHHe o6 HOM C TeM, OT Koro 6brnH HojiyqeHbl
B3HOCbI.

12. COBeT MO)Ke'r, HpH Heo6xOaHMOCTH, pacCMOTpeTb BOnpOC 0 d HHaHCHpO-
BaHHH CneuajLbHoro cqera.

rFIABA VII. OHEPATHBHA1 AEATEJ1I6HOCTb

CmamwA 23. flPOEKTbI
1. a1JII IaOCTH)KeHHR uenel, H3J.oKeHHbIX B CTaTbe 1, COBeT Ha HOCTORHHOAI

OCHOBe H B COOTBeTCTBHH C HojIO)HeHHSIMH nIYHKTa 1 CTaTbH 14 onpeaeuseT npo-
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eKTbI B o611aCTH HCCJIeaOBaHHiA H pa3pa6oTOK, CofeiCTBH[ pa3BHTHIO PbIHKa H CHH-
)KeHH31 ce6eCTOHMOCTH H ApyrHe COOTBeTCTByOUIHe npoeKTbI, YTBeTK[eHHbIe Co-
BeTOM, HpHHHMaeT Mepbi nO HX OX[FOTOBxe H ocyIIeCTBJieHHiO H B uejI~ix o6ecne-
leHHH HX 341(beKTHBHOCTH IpHHHMaeT noCJIegylouIHe MepbI B CBA3H C 3THMH npoeK-
TaMH.

2. I4CHOnrHHTejlHiIfl aHpeKTOp npeaCTaBJIeT KOMHTeTy no npoeKTaM
npejifo)KeHHA no npoeKTaM, yKa3aHHbIM B nYHKTe I HaCTOALUefl CTaTbH. TaHe
npeXInO)KeHHA HanpaBJI IOTC BCeM yqaCTHHKaM no MeHblueft Mepe 3a ABa Mecua
Jao HaqaJla ceCCHH KOMHTeTa, Ha KOTOpOfl OHH ZOJDKHbI 6blTb paCCMOTpeHbI. Ha
OCHOBe 3THX npejIO)KeHHRl KOMHTeT nPHHHMaeT peuieaHe 0 TOM, KaKHe npeanpo-
eKTHbIe MepOHPHATHR cne~yeT npoBeCTH. TaKHe npeiinpoeKTHbie MeponpHsATHA op-
raHH3OBbBalOTC31 14CnoJIHHTeYIbHbIM aHpeKTOPOM B COOTBeTCTBHH C npaBHJIaMH H
nojIo)KeHH5tMH, rIpHHHMaeMbIMH COBeTOM.

3. UaHHbIe o pe3ynIE.TaTax npeainpoeKTHbIX MeponpHTHAl, BIJIOqaA noxpo6-
HYJO CMeTY pacxo4oB, BO3MO)ICHbie BbmrO bi, npoaOJl)KHTeJIbHOCTb, MeCTO OCy-
IueCTBjIeHHI H BO3MO)KHbIe yqpe)KcxeHHHi-HCnOJIHHTejiH, HpeaCTaBJJRIOTCI I/4cnoii-
HHTeri]6H]lM AHpeKTOpOM KOMHTeTy nocne pacnpOCTpaHeHH cpegH Bcex yqaCT-
HHKOB no MeHbIueft Mepe 3a oRBa MeCIua Io Haqaia ceCCHH KOMHTeTa, Ha KOTOPOfl
OHH XOJIICHbI 6bITb paCCMOTpeHbI.

4. KOMHTeT pacCMaTPHBaeT pe3yJlbTaTbI TaKHX npenpOeKTHbIX Mepo-
nPHITHIl H BbIHOCHT COBeTY peKOMeHaHH no npoeKTaM.

5. COBeT pacCMaTPHBaeT peKOMeHaUIHH H KBa.rIHdHUHpOBaHHbIM 60Im1UHH-
CTBOM rOfIOCOB flpHHHMaeT peiueHHe 0 (bHHaHCHPOBaHHH npegnonaraeMbix npo-
eKTOB B COOTBeTCTBHH CO CTaTberl 22 H CTaTberl 27.

6. COBeT ripHHHMaeT peiueHHe 0 COOTBeTCTBy1OI1uel oqepeAHOCTH ocylue-
CTBjieHHA IIpOeKTOB.

7. IlepBOHaqaIlHO COBeT yaeneT nepBooqepeaHoe BHHMaHHe npOeKTaM,
IOXWOTOBjieHHbIM (DAO H MTL oanI noarOTOBHTeibHb!X COBeIUaHHA no XPKyTy H
A)IYTOBMIM H3UeJIHM B paMKaX I4HTerpHpOBaHHOfl nporpaMMbI XUim cbIpbeBbIX
ToBapOB, H TaKHM XtpyrHM 3dIdleKTHBHbIM nIpOeKTaM, KOTOpbIe COBeT MO)KeT yT-
BepAHTb.

8. I-epen YTBepwKaeHHeM npoeKTa, KOTOpbfi npeanonlaraeTcs OCyUIeCTBHTb
Ha TeppHTOPHH KaKorO-JIH60 yqaCTHHKa, COBeT 3apyqaeTcA cornacHeM aaHHoro
yqaCTHHKa.

9. COBeT MOXCeT KBaAH4bHIXHPOBaHHbIM 6OJInIUHHCTBOM rojiOCOB npeKpa-
THTb dIHHaHCHPOBaHHe jno6oro npoeKTa.

Cmambfi 24. I/CCJIEoaOBAHHA H PA3PAFOTKH
f-IpoeKTbI B o6IaCTH HCCnIeAOBaHHrI H pa3pa6OTOK AOJI)KHbl 6bITb, B qaCTHOC-

TH, HalpBflIeHbI Ha:

a) nOBbUlieHHe npOH3BOAHTejIbHOCTH B cejibCKOM XO3BHiCTBe H KaqeCTBO BOJIOKHa;

b) COBepiueHCTBOBaHHe npoueccoB npOH3BOACTBa cylIeCTBYIOLHX H HOBbIX H311e-
JIHA;

C) H3bICKaHHe HOBbIX BHAIOB KOHeqHorO HCIOJIb3OBaHHA H yjiyqMueHHe cyHLeCTByIO-
UIHX H3oaenHAi.
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CmamNa 25. COaERCTBHE PA3BHTHIO PbIHKA

IIpOeKTbI B o611aCTH coaJIeCTBHA pa3BHTHIO pbIHKa OAOJIlKHbI 6blT1, B qaCTHO-
CTH, HafpaBjieHbl Ha coxpaHeHHe H pacimHpeHHe pbIHKOB AJ131 CyLIeCTBYOIUHX H3lAe-
JIHIf H nOHCK PbIHKOB aJI31 HOBbIX H3XaeJ1Hfk.

CmambA 26. CH14)KEHHE CEECTOHMOCri4

fIpoeKTbI B o6JIaCTH CHH)KeHHq ce6eCTOHMOCTH X IOJHbI 6bITb, B 4aCTHOCTH,
HanipaBieHbi no Mepe BO3MO2KHOCTH Ha COBeplIIeHCTBOBaHHe npOLxeCCOB H MeTOaOB,
CBA3aHHbIX C npOH3BOAHTejibHOCTbtO B Ce.ICKOM XO3sflCTBe H KaqCCTBOM BOJIOKHa,
a TaKKe Ha COBepUIeHCTBOBaHHe HpoI.eCCOB H MeTOAOB, CBA3aHHbIX C 3aTpaTaMH Ha
pa6oqyio CHYly, MaTepHajlbl H OCHOBHOA KanHTaI B npOMbILujieHHOCTH no nepepa-
6OTKe AVKYTa H Ha pacUIHpeHHe H o6ecneqeHHe B HaCTomIuee BpeM1 B 3KOHOMHKe
xptKyTa.

CtnalmbR, 27. KPHTEPHM LIJI YTBEP)KaEHH flPOEKTOB

YTBepxKxeHHe IlpOeKTOB COBeTOM OCHOBbIBaeTCJI Ha cneoIYIHX KpHTepHAX:

a) OHH QOJI)KHbI o6naaaTb nOTeHUHaJIOM AnIst o6ecneqeHHq BbirOA B HaCTosni.lee
BpeMI HJIH B 6yay.IleM 6onee qeM aIH OLIHOrO 3KCIIOPTHpyIoiuerO yqaCTHHKa H
6bITb BbIFOaHbIMH IAfl 3KOHOMHKH )KYTa B xejioM;

b) OHH aOJIDHbI 6bITb CBqtaHbl C flORJep)xaHHeM HJIH paciuIHpHHeM Me)KaIyHapogx-
HOfl ToprOBJIH a)KYTOM H U)KYTOBBlMH H3aeJIHAIMH;

C) OHH AOJIHbI C03aaBaTb BO3MO)KHOCTH aJIAl AOCTH)KeHHA 6JIaronpHqTHhIX C
TOIKH 3peHHI 3aTpaT 3KOHOMHqeCKHX pe3YJIbTaTOB B KpaTKOCpOqHOft HJIH aOji-
rocpoqHofl nepCHeKTHBe;

d) OHH JOJDKHbI pa3pa6aTbIBaTbCI C yqeTOM MaCLUTa6OB Me)KAyHapOAHOft TOP-
rOBJIH A)KYTOM H aKYTOBbLIMH H3LaenHsIMH;

e) OHH aOJI)KHbl o6xnaaTb IIOTeHuHaIOM aml11 HOBbIieHHA o6IIIer KOHKypeHToCno-
co6HOCTH HJIH ylnyqlIeHHHi nepcflCKTHB c6bITa AVKYTa H a)KYTOBblX H3geiHA Ha
pbIHKe.

CmambA 28. KOM4TET rio rPOEKTAM
1. HaCTOIUJHM YTBep)KaIaeTcq KOMHTeT no npoeKTaM (B gaJlbHermIeM HMe-

HyeMblIl ((KOMHTeT>>). OH HeceT OTBeTCTBeHHOCTb nepeg COBeTOM H pa6oTaeT nogI
ero o61IUHM PYKOBOACTBOM.

2. YqaCTHe B KOMHTeTe OTKPbITO J~l11 Bcex ytaCTHHKOB. FlpaBHfna npolle-
,aypbi, a TaKw<e pacnpeaenelie ronOCOB H npoueypa FOfIOCOBaHHAt KOMHTeTa
11BJIIOTC1 Te tKe, qTO H anflA COBeTa mutatis mutandis. KOMHTeT, eCjIH OH He fpHHH-
MaeT HHOrO peiueHHA, nPOBOAHT 3aceaHHA lieTblpe pa3a B ro l HJIH no npocb6e
COBeTa.

3. DyHKUHHHH KOMHTeTa 1BIAIOTCA:

a) paccMOTpeHHe H TeXHHqeCKaH OixeHKa npeUIO)KeHHIfl no npOeKTaM, YKa3aHHbIX B
CTaTbe 23;

b) npHHHTHe peuieHHAt no npeanpoeKTHbIM MeponLpH1TH1M H

C) BbIHeCeHHe peKOMeHzlauHR1 COBeTy OTHOCHTenbHO npOeKTOB.
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rRABA ViII. OTHOUEH14A C OBII4M FOH JOM
iJIA CbIPbEBbIX TOBAPOB

Cmamwi 29. OTHOIUEHHA C OBriIHM DOHaOM ARlA ClPbEBbIX TOBAPOB

Iocne Haqana 4bYHKIHOHHpOBaHH51 O61ero boHga OpraHH3a~wsi nOJIHOCTbIlO

HCHOJIb3yeT BO3MO)KHOCTH O6uero (bloHa B COOTBeTCTBHH C flpHHIUHnaMH, Coaiep-
)Ka.HMHCHq B COrjIauIeHHH o6 y'Ipe)KaeHHH O61uiero doHa )JIA CbIpbeBbIX TOBa-
pOB.

FJIABA IX. PACCMOTPEH14E BA)KHbIX BOHPOCOB
KACAIOU1HXCA J)ICYTA H J,)KYTOBblX H3aE-IH4K

Cmam, 30. PACCMOTPEHHE BO1POCOB CTAEHJII43ALIHH,
KOHKYPEHUHH C CHHTETHMECKHMH MATEPHAJIAMH H aPYFHX BOnIPOCOB

1. COBeT npoaoJDKaeT paCCMOTpeHHe BOHpOCOB CTa6HJIH3aIHH ueH H nIOCTa-

BOK A)KYTa H a)KYTOBbIX H3AeJIHlf Ha 3KCfiOPT C ueJIbIO H3bICKaHHI COOTBeTCTBylO-
IuHX pelmeHHl. locnie TaKoro paCCMOTpeHHA mio6oe coriacOBaHHoe peieHHe,
Biejyiiee 3a co6oft MepbI, KOTOpbIe yxKe nPSIMO He I1peAYCMOTpeHMl B HaCTOSI.weM
COraIIIeHHH, MOHceT 6bITb BbIOJIlHeHO JlHIIb nyTeM BHeCeHH flOflpaBKH B HaCTOAi-
Iuee CornamIeHHe B COOTBeTCTBHH CO CTaTbefl 42.

2. COBCT pacCMaTPHBaeT BOnpOCbI, KacaIoIUIHeC KOHKypeHIHH Me)KaIy ,EPKy-
TOM H A)KYTOBbIMH H3AejIH3iMH, C OEAHOR CTOPOHbI, H CHHTeTHqeCKHMH MaTepHa-
JIaMH H 3aMeHHTeJIMH - C aipyrofl.

3. COBeT fIpHHHMaeT Mepbi EUS IIOCTO qHHOFO paCCMOTpeHHA a1pyrHx Ba)K-
HbIX BOnpOCOB, KacaioiijHxcA A)KYTa H A)KYTOBbIX H3X ieJHA.

rJIABA X. CTATHCTHKA, HCCJIEAOBAHH5I 14 HHOOPMAUHA

Cmambs 31. CTATHCTHKA, HCCJIEUOBAHh4S H HHIDOPMAUHA

1. COBeT YCTaHaBJIHBaeT TeCHbIe CB313H C COOTBeTCTByIOIUHMH Me)KayHapoI-
HbIMH opraHH3aUHAMH, B oco6eHHOCTH GIAO, C TeM qTO6bI COJIefACTBOBaTb
o6ecneqeHHIO HaJIHqHH nocJieIHHX H HafeKHbIX IaHHbIX H HHdbopMaRHH OT-
HOCHTeJIbHO Bcex dbaKTOpOB, OKa3bIBaiOUIHX BO3,aerICTBHe Ha a)KYT H A)KyTOBbie

H3aejiHA. OpraHH3allHA co6HpaeT, o6pa6aTbieaeT H no Mepe Heo6xoaHMOCTH
ny6nHKyeT TaKHe CTaTHCTHqeCKHelaHHble o npOH3BOaCTBe, ToproBne, npeAJIo)Ke-
HHH, 3anacax, noTpe6ieHHH H ixeHax Ha ZDKYT, AIKYTOBble H3geHA, CHHTeTHqeCKHe
MaTepHaJbI H 3aMeHHTeJIH, KOTOpbie Heo6xOUHMb auim ueAiCTBHA HaCTosIniero
CornaueHHi.

2. YqaCTHHKH npeACTaBJIAIOT CTaTHCTHqeCKHe )IaHHbIe H HHdopMaIHIO B pa-

3YMHbIe CPOKH H B BO3MO)KHO 6onee rOJIHOM o6teMe TaK, qTo6b1 3TO He npOTHBO-
peqHJIO HX HaixHOHaJbHOMy 3aKOHoaaTeJbCTBy.

3. COBeT npHHHMaeT Mepbi jaA npoBe~eHHA HCCneAIOBaHHft B OTHOIUeHHH
TeHeHLHfR, a TaiKoe KpaTKOCPOqHbIX H Aoj1rocpOqHbIX npo6neM B O61IaCTH
MHpOBOA1 3KOHOMHKH flHKyTa.

4. COBeT IIPHHHMaeT MepIl K TOMY, qTO6bl rty6HKyeMai HHd1OpMaIuHA He
Hapynajia KOHdiHaeHuHajibHblA xapaKTep onepauHRt OTIeJIbHOIX JIHU HAH KoMna-
HHII, 3aHHMaiOUHXCI npOH3BOaICTBOM, nepepa6oTKOl.HRH MapKeTHHFOM A)KyTa,

ED)KYTOBbIX H3JiejHfl, CHHTeTHqeCKHX MaTepHariOB H 3aMeHHTejIelA.
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Cmamwt 32. EErOiHBIfl OKJIAa 14 OKJ1AaL, FnOCBREHHbII OUEHKE
H O3OPY U1OJO)KEHHA

1. COBeT B TeqeHHe UIeCTH MeCH[ueB nocjie OKOHqaHHI Ka)K,4oro AI)KYTOBOFO
roga ny6nIHKyeT ewerOIHbtA aioKraa 0 CBoela XeAlTelbHOCTH H rno6ylO xapyryfO HH-
clopMa.HIO, KOTOPY1O OH CqHTaeT Heo6xOJIHMbIM ony6iHKOBaTb.

2. COBeT e)KerOAHo rIpOH3BOAHT OUeHKY H O6 30P MHPOBOrO IojIOO)KeHHA C
)KYTOM H epcneKTHB B 3TOA o6naCTH, BK.liOqaI COCTOAHHe KOHKypeHUHH C CHHTe-

THqeCKHMH MaTepHanlaMH H 3aMeHHTeJIIMH, H HHtbOPMHpyeT yqaCTHHKOB 0 pe3yflb-
TaTax 3TOFO o63opa.

3. 3TOT o63Op flpOBOaHTCH B CBeTe npeAXCTaBjIeHHOf1 yqaCTHHKaMH HHcbOp-
MalIHH, KacaKiulefIcsi HaIIHOHajIbHOrO npOH3BOACTBa, 3anacOB, 3KCrlOpTa H HM-
nopTa, nOTpe6rleHH! A)KYTa H a)KYTOBbIX H3lIe.rH, CHHTeTHqeCKHX MaTepHaOB H
3aMeHHTeielf H ueH Ha HHX, H TaKOfl pyrork HHcbOpMaIxHH, KOTOpaA MO)KeT 6blTb
nojiyqeHa COBeTOM .TH60 HeHOCpeACTBeHHO, nIH6o qepe3 COOTBeTCTByIOuIHe opra-
HH3alUH CHCTeMI OpraHH3auHH 061,eaHHeHHbIX Haulif, MnioqaA IOHKTA4 H
'tAO, a TaKwKe COOTBeTCTBYIOIHe Me)KnpaBHTeJnbCTBeHHbIe H HenpaBHTeib-
CTBeHHbIe opraHH3aUHH.

rnABA Xl. 1POIH4E BOHIPOCBI

CmamwA 33. )KAnosbi H cnoPbl

Yo6aA wano6a Ha TO, qTO KaKOli-nH6o yqaCTHHK He BbIflOJIHHn CBOHX o613a-
TeJIbCTB no HaCTOmRUeMy CornamueHHIO, H juo6ori cop 0 TOJIKOBaHHH HJIH nlpHMe-
HeHHH HaCToqiuero CornaueHHA nepe~aioTcA Ha peuieHHe CoBeTa. PeIueHHM Co-
BeTa ro 3THM BonpOCaM MBIHOTCH OKOHqaTeJIbHb]MH H HMeIOT o6I3aTeImHyIO
CHny.

CmambA 34. OBIU1HE OS;13ATEJ1bCTBA YMACTHHKOB

1. B TeqeHHe CpOKa ieA CTBHAI HaCTomiIero CornameHHH yqaCTHHKH npHJIa-
raIOT Bce YCHJIHA H COTpyJAHHqalOT C TeM, qTO6bI coaeACTBOBaTbAIOCTH)KeHHIO ero
ieneft H H36eraTb eACTBHfl, npOTHBOpeqaLuHx 3THM LleJIRM.

2. YqaCTHHKH O6A3YIOTCq IPH3HaBaTb KaK HMe1OiuHe O6A3aTenbHyO CHRY
peIeHHA CoBeTa B COOTBeTCTBHH C niOjiO)KeHHqMH HaCTOmuiero CornaieHHA H
CTpeMATC1 BO3Xtep)KHBaTbC1 OT OCyIUeCTBjieHHst Mep, KOTOpbie OKa3bIBaIH 6bl
orpaHHqHTenfbHOe HJIH OTPHuaTejibHOe Bo3AeACTBHe Ha 3TH peIueHH3I.

Cnambaq 35. OCBOBOKAEHHE OT OBA3ATEJIbCTB

1. B cnyqae Heo6xOAHMOCTH BCJle=CTBHe HCKJIIOqHTe.IbHbIX HlH qpe3Bblqari-
HbIX, HJIH dbopc-MaKOpHbIX o6CTOS1TeJIbCTB, HpSIMO He IIpeAYCMOTpeHHbIX B HaCTO-
niueM CornaaueHIH, COBeT Mo)KeT KBaJIHd)HIIHpOBaHHbIM 60JIbUIHHCTBOM ronIOCOB
OCBo6OIHTb yqaCTHHKa OT Toro HnH HHOFO o6sl3aTeamCTBa no HaCTOBUneMy Corna-
iueHHIO, ecjiH OH yoaOBjieTBopeH o6,sCHeHHeM 3TOFO yqaCTHHKa B OTHOIIIeHHH
IIpHqHH, no KOTOPbIM xaHHoe o6A3aTejibCTBO He MOrfO 6bITb BbIHOJrIHeHO.

2. OcBo6o0xtaal ytaCTHHKa B CHY HYHKTa I HaCTosljeft CTaTbH OT o6A3a-
TenibCTBa, COBeT 51CHO onpeoaeneT, Ha KaKHX YCJIOBH31X H Ha KaKOfl CPOK 3TOT
yqaCTHHK OCBo6o)KoIaeTcA OT TaKOrO o6.q3aTeulbCTBa, a TaKKe rlpHqHHbI, no KOTO-
PhIM npeAOCTaBurfeTCsl TaKoe OCBo6oKoaeHHe.
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Cmamwi 36. MEPbi roaHI/'EPEHUI4POBAHIO 14 KOPPEKTHIPOBKE

1. Pa3BHBamOUiHecA HMflOpTHpyIoliHe yqaCTHHKH, Ha HHTepecbl KOTOpbIX
oKa3bIBa1OT He6JIaronpHRTHoe BJ1HIHHe Mepbi, IIpHHHMaeMbie B COOTBeTCTBHH C
HaCTOIIWHM CornalueHHeM, MOrYT o6paluaTbcs K COBeTy C HpOCb6olf flPHH$1Tb
COOTBeTCTByOiIHe Mepbi no aHcft1epeHI1HpOBaHHIO H KoppeKTHpOBKe. COBeT
pacCMaTpHBaeT BOIIpOC 0 HPHHATHH TaKHX HaneKaumx Mep B COOTBeTCTBHH C
IIYHKTaMH 3 H 4 pa3Uena III pe3oRIOUHH 93 (IV) KOHdepeHlIHH OpraHH3aUHH 061e-
XHHeHHb!X HaUHRi no ToproBjie H pa3BHTHIO.

2. Ee3 yuep6a a1n5 HHTepecoB apyrmx 3KCIIOPTHPYIOIUHX yqaCTHHKOB COBeT B
xoge Bcefl CBoeft ACTejibHOCTH yxienAeT oco6oe BHHMaHHe HOTpe6HOCTAM KOHKpeT-
HorO HaHMeHee pa3BHTOrO 3KcnOPT1pytomiero yqaCTHHKa.

rJ]ABA XiI. 3AKJIIOqI4TEJHbHbIE -OJIO)KEHHM

Cmamwi 37. IIoaHI4CAHHE, PATH0HKAU14, flPHHtTHk4E m0O BPEHHE

1. HacTosiwee CorIaiueHHe 6ygIeT OTKPbITO 1U115 rOaIrHCaHHAI B LleHTpanb-
Hb1X YqpeKa1eHHAIX OpraHH3a1aHH O61exwHHeHHblx HanHR c 3 SIHBapH no 30 HIOHH
1983 r. BKJIlOqHTejibHO npaBHTeJIbCTBaMH CTpaH, npHrjamueHHblX Ha KOHdepeH-
umHiO OpraHH3auHH O6be1HHeHHbix HaIHAt O a)KYTY H 11)KYTOBbIM H311ejH5AM
1981 roga.

2. Jlo6oe npaBHTeibCTBO, YIIOMAHYTOe B nIYHKTe I HaCTomIuel CTaTbH, MO-
wKeT:

a) B MOMeHT IO11HHCaHH$ HaCTO~ioero CornameHH$1 3aAiBHTb, qTO TaKHM nO11nHCa-
HHeM OHO Bbipa)KaeT CBoe cornacHe c o6a3aTenbHOCTbO aIis Hero HaCTosmiero
CornameHHA;

b) nocie noanHCaHHa HaCToaiuero CoriaenHs paTHbHUHpOBaTh, nPHHR.Tb Hill
oxIo6pHTb ero nYTeM cgaqH COOTBeTCTBYOIuerO oaOKyMeHTa Ha xpaHeHHe oaeno-
3HTapHmO.

Cmamb.q 38. UEHO314TAP1I4R

1jeno3HTapHeM HaCToamero CornameHiA HaCTOmUXHM HaaHaqaeTcA FeHepanb-
HbIfl cexpeTapb OpraHH3autHH O6beaHHeHHblx HaUHfl.

Cmamwi 39. YBEAOMJIEHHE 0 BPEMEHHOM riPHMEHEHHH

1. -olHHCaB..ee HaCTosilee CoriaulIeHHe npaBHTeibCTBO, KOTopOe HaMepH-
BaeTCs paTHIOHL.HPOBaTb , HPHHTb 1JIH oxIo6pHTb ero, HJ1H npaBHTejlbCTBO, XUISI
KOTOpOrO COBeT YCTaHOBHJT1 YCJIOBHA npHcoe1HHeHHst, HO KOTOpOe elue He CMOrnO
11elnOHHPOBaTb CBOl oaOKyMeHT, MO)KeT B rI-o6oe BpeMt yBeoa1OMHTba1enO3HTapHA o
TOM, qTO OHO 6y,/eT npHMeHATb HaCToilixee CornaIeHHe BpeMeHHO 11160 C MO-
MeHTa ero BCTyIlJIeHHA B CHRlY B COOTBeTCTBHH CO CTaTbeft 40, 1H60, ecil OHO yce
BCTYrIHJIO B CHRY, C yCTaHOBjieHHOl AaTbI. B MOMeHT yBe1OaM3eHHI o BpeMeHHOM
HpHMeHeHHH Ka)Kwoe HpaBHTeJi6CTBO O6blABnIseT ce6t 3KCIIOPTHPYloII!HM HrIH
HMIOPTHPYI1OUIHM y'aCTHHKOM.

2. I"paBHTelbCTBO, KOTOpOe B COOTBeTCTBHH C IlyHKTOM 1 HaCTOIjIelI
CTaTIH YBeaOMHJ1O 0 TOM, qTO OHO 6yoaeT flpHMeH1Tb HaCTOllee CornaIueHHe
.TH60 C MOMeHTa BCTynIreHHA HaCTOA.Iero CornameHlIR B CHRIY, .H6o, eCJiH HaCTOjI-
wee CorIaieHHe y)Ke BCTYIIHJO B CHIJY, C YCTaHOBjieHHOrl 1aTbI, ABJIIeTCI C 3TOO
MOMeHTa BpeMeHHbIM y4aCTHHKOM OpraHH3aUIHH oO Tex Hop, fOKa OHO He oaefiOHH-
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pyeT CBOa 1IOKyMeHT o paTHIHKaLIHH, IIpHH31THH, Oao6peHHH HuH npHCOeIaHHeHHH H
TeM CaMbiM He CTaHeT yqaCTHHKOM OpraHH3alHH.

CmamwA 40. BCTYn-IEHHE B CHJRY

1. HacToglee CornameHHe OKOHqaTenbHO BCTynaeT B CHJIY I miojiR 1983 r.
HHH B xno6ok nocaCyomlHfl aeHb, eCIH K 3TOA AaTe TpH npaBHTeHbCTBa, Ha KO-
TOpmIe npHXOAHTCSi no MeHbiuel Mepe 85010 qHCTOO 3KcnOpTa, KaK yKa3aHO B nIpH-
j1O)KeHHH A K HaCTO1IICeMy CorialIeHHIO, H 20 npaBHTeCbCTB, Ha KOTOpbie HpHxO-
AIHTC1 no MeHblIuefk Mepe 65% tfHCTOrO HMnOpTa, KaK yKa3aHO B HpHHO)KeHHH B K
HaCTOiuMy CornalneHHlO, HOgIHCaH HaCTOgUCC CornameHHe BO HCIIOJrHeHHe
rIYHKTa 2 (a) CTaTbH 37 HnH AenOHHPOBarIH aoKyMeHTbI o paTH(IHKalXHH, rpHHS[THH,
ono6peHHH HHH npHcoeaHHeHHH.

2. HacToriuee Coraiuele BpeMeHHO BCTynaeT B CHIy I HiOun 1983 r. HflH B
Hno6orl nocneyoIIHil AeHb, eCCiH K 3TOl naTe TPH npaBHTeubCTBa, Ha KOTOPbie
npHXOAHTCi no MeHbIeAl Mepe 85010 qHCTOrO 3KCOpTa, KaK YKa3aHO B IpHJIo)KeHHH
A K HaCTOALUeMy COrJiaiJeHHIO, H 20 npaBHTelIbCTB, Ha KOTOpbIe npHXOaHTCA nO
MeHbIIefl Mepe 65% qHCTOFO HMnOpTa, KaK yKa3aHO B HpHHO)KeHHH B K HaCTOX-
mIleMy CornaineHHo, nognfHcaH HaCTOHLuee CoraleHHe BO HCnOJIHeHHe HYHKTa 2 (a)
CTaTbH 37 HiiH LIIOHHpOBaJIH AOKyMeHTbI o paTHqbHKauHH, IpHHSITHH HuH
Ogo6peHHH, HJIH YBeROMHHH neO3HTapHAt B COOTBeTCTBHH CO CTaTbefl 39 0 TOM,
qTO OHH 6yAyT npHMeHSTb HaCToAiuee CornaLneHHe BpeMeHHO.

3. ECJIH Tpe6OBaHH31, Heo6xOAHMbIe ,J] BCTynfieHHA CornameHHA B CHJY B
COOTBeTCTBHH C HYHKTOM 2 HaCToRmiIetI CTaTbH, He BbIHOJIHeHbI K 1 AHBapA 1984 r.,
reHepanlbHblA ceKpeTapE OpraHH3aUHH 06'beHHeHHblx HauiHti npeiiaraeT npaBH-
TejbCTBaM, HOIIHCaBIHM HaCToaluee CoruanieHHe BO HCIOJIHeHHe nYHKTa 2(a)
CTaTbH 37 HH1H aeIIOHHPOBaBIIIHM XOKYMCHTbl o paTH(1HKaUHH, pHHHqTHH HJIH OAO-
6peHHH, HflH YBeAOMHBIIHM aInO3HTapHA 0 TOM, qTO OHH 6yayT IpHMeHITb
HaCTO~iliee CoramieHHe BpeMeHHO, co6paTECn B KpaTqaflume HpHeMneMbie CPOKH
H peIHTb BOIIPOC 0 BpeMeHHOM HJIH OKOHqaTeubHOM, HOJIHOM Him qaCTHIHOM
BCTynH1eHHH HaCTotlero CoruaineHHA B CHJIY Me)ty HHMH. B TeqeHHe BpeMeHHOrO
AeIACTBHAt HaCTogwero CornaueHH B COOTBeTCTBHH C HaCTOHqIflHM ryHKTOM Te
rIpaBHTenbCTBa, KOTOPbIe pellHiH BBeCTH B IeRCTBHe HaCTOBLuee CorJameHne
Me)KTy co6ofl BpeMeHHO nOIHOCTbIO HHH qaCTHqHO, gBIqIOTC[ BpeMeHHb1IMH yqaCT-
HHKaMH. 3TH npaBHTeibCTBa MOrYT co6paTbCH, C TeM 'ITO6bi pacCMOTpeTb C03-
AaBueect fiOjO)eHHe H pelHHTb BOHPOC 0 TOM, BCTyHaeT flH HaCTOAsuee Corna-
IueHHe B CHIY Me)KAy HHMH OKOHqaTenjbHO HJIH npoaoj)aeT IefICTBOBaTb Bpe-
MeHHO, Hji eIHfCTBHe ero npeKpaaiaeTCA.

4. HacTomuee CoruameHHe BCTyriaeT B CHJIY aJIq Ho6oro npaBHTeubCTBa,
,IenOHHPOBaBiuero AOKyMeHT o paTH)HKalIHH, [pHHHTHH, oao6peHHH HiH ipH-
coe HHeHHH nocJe ero BCTynueHHR B CHJy, C oaTbI aenOHHpOBaHHAI TaKOrO XIOKY-
MeHTa.

5. FeHepanubHbIl ceKpeTapb OpraHH3alHH O6feaHHeHHbIX HauHrl CO3bIBaeT
nCpBYIO ceCCHIO COBeTa B BO3MO)KHO KpaTqariflHe CPOKH nocne BCTyIieHHA B CHJY
HaCTosnuero CoruamueHnA.

CnamA 41. rlPHCOEaHHEHHE

1. HacTosulee COrFalueHHe OTKpbITO orini noInHcaHHA rIpaBHTejibCTB BCex
rocylapCTB Ha yCIOBHIX, yCTaHOBneHHbIX COBeTOM, BKJ1O'qa CPOK HeHOHHpO-
BaHHAI IOKyMeHTOB o I1pHCOeAHHeHHH. COBeT MO)KeT, OaHaKO IpOAJIHTb 3TOT CPOK

Vol. 1346,1-22672



116 United Nations - Treaty Series 9 Nations Unies - Recueil des Trait~s 1984

JIfll npaBHTeJIbCTB, KOTOpbie He MOryT aenOHHpOBaTb CBOH aOKyMeHTbI 0
npHCOeAHHeHHH K CPOKY, yCTaHOBJIeHHOMy B YCJIOBHAX 0 HpHCOeAHHeHHH.

2. IpHcoeAHHeHHe ocyUiecTBJISeTcA focpeUCTBOM aenIOHHPOBaHHI y oaerlO3H-

TaPHI EAOKyMeHTa o npHcoeHHeHHH.

Cmambw 42. lOnPABKH
1. COBCT Mo)KeT KBaAIH4bHLHpOBaHHbiM 6OjlbUHHCTBOM rOIOCOB peKOMeH-

AOBaTb yqaCTHHKaM BHeCTH nonpaBKy B HaCToAunee CornalueHHe.

2. COBeT yCTaHaBJIHBaeT CPOK, B npeejiax KOTOpOrO yqaCTHHKH yBeoaOM-
JIAIIOT aeHO3HTaPHA[ 0 fIpHHATHH HMH fOnpaBKH.

3. rIonpaBKa BCTyrnaeT B CHJIy qepe3 90 aHel nocjie nOflyleHHA oeIIO3HTapHeM
yBeXoMJIeHHA o HpHHATHH OT y'{aCTHHKOB, COCTaBnISIOuHX no MeHbuefi Mepe ABe
TpeTH 3KCflOPTHPYIoIIXHX yqaCTHHKOB H HMeOIuHX no MeHblueft Mepe 85% rOnrOCOB
3KCnOpTHpYIOIUHX yqaCTHHKOB, H OT yqaCTHHKOB, COCTaBJIAI1OI[IHX no Melblueft
Mepe ABe TpeTH HMnOPTHPY1OIUHX yqaCTHHKOB H HMeioiuHX IO MeHbuIefk Mepe 85 %
rOJIOCOB HMIIOPTHPYIOIUlHX yqaCTHHKOB.

4. f'ocuie TOrO, KaK oaenO3HTapHI HHbOPMHpyeT COBeT 0 TOM, 'ITO Tpe6o-
BaHHH oaf[A BCTyIrAeHHI IIonpaBKH B CHnY BbIHOJIHeHbl, y'aCTHHK, He3aBHCHMO OT
HOjiOTKeHHri nyHKTa 2 HaCToilliuef CTaTbH OTHOCHTeJIbHO cpoKa, yCTaHaBJIHBaeMoro
COBeTOM, Mo)KeT Bce eIue HanpaBHTb oaenO3HTaPHIO yBeJoMJ1eHHe o HpHHRTHH HM
flOflpaBKH fpH YCJIOBHH, qTO TaKOe yBenoMnreHHe 6yoaeT HanpaBjieHO oRO BCTyIIJeHHI
nonpaBKH B CHly.

5. fho6ork yqaCTHHK, KOTOPbIJ He YBeIOMHJI 0 HD2HHTHH HM floflpaBKH KO
ZIHIO BCTyIIJIeHHA TaKofl nonpaBKH B cHJIy, nepecTaeT 6bITb CTOpOHOR1 HaCTostwero
CorlameHHsi C 3TOrO oaHR, 3a HCKJnOqeHHeM cJIyqaeB, Koroaa TaKOl yqaCTHHK IlpejI-
CTaBHT COBeTy y6eoaHTenibHe oIOKa3aTejibCTBa, qTO OH He MOr npHHSITb nonpaBKy
B CPOK B CIeIaCTBHe TpyoaHOCTefi, CBql3aHHbIX C KOHCTHTYUHOHHbIMH HilH HHCTHTy-
IXHOHHbIMH npOue~ypaMH, H COBeT peuiHT npOalIHTb oJI31 3TOFO yqaCTHHKa ne-
PHOU, yCTaHOBjieHHbIfl Jnl3 HpHHSITHq nonpaBKH. aJJIA TaKoFo yqaCTHHKa nonpaBKa
He HBj1SeTCI O6A3aTenbHOri oU0 TOrO, KaK OH yBeoaOMHT 0 CBOeM HpHHqTHH nO-
npaBKH.

6. ECJIH B CPOK, yCTaHOBnieHHbIr1 COBeTOM B COOTBeTCTBHH C nyHKTOM 2 Ha-
CTOsIueA CTaTbH, Tpe6oBaHHAI JulI3 BCTynIreHHI IIonpaBKH B CHJIY He BbInOJIHeHbI,
nonpaBKa CqHTaeTC3 CH3TOR1.

CmamwI 43. BbixoA

1. Y 'aCTHHK MO)KeT BbIl1TH H3 HaCToflUero CorialeHHq B nio6oe BpeMR no-
cne ero BCTynnieHHA B CHJy nyTeM noaaqH Aeno3HTapHjo nHCbMeHHOrO
yBeoMjleHHA O CBOeM BbiXOae. 3TOT yqaCTHHK OoUHOBpeMeHHO HHd4OpMHpyeT
COBeT 0 npHHSITbIX HM oaeACTBHAX.

2. BbIXoa BCTynaeT B cHfly qepe3 90 alHeft nocne nloflyqeHHA yBeAoMJeHHq
obenO3HTapHeM.

Cmamm 44. ICKIIOMEHHE
EcnH COBeT pelIHT, qTO KaKOft-nH6o yqaCTHHK HapyuIaeT CBOH o63aTemcTBa

no HaCTOueMy CornaueHHo, H peUHT Aajiee, qTO TaKOe HapyueHHe CyUieCTBeH-
HbIM o6pa3OM 3aTpyoIHCeT oaeiRCTBHe HaCTOqiuero COrFiaImeHHA, OH MO)KeT KBaJIH-
(IbHIIHpOBaHHbIM 60JIbIIHHCTBOM FOJIOCOB HCKOIOqHTh TaKOrO ytIaCTHHKa H3 Ha-
CTORu.ero CornaiiiieHH. COBeT HeMe2IaIeHHO yBeoOMnsIeT o6 3TOM AenO3HTapH.

Vol. 1346, 1-22672



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

nlo HCTeqeHHH OAHoro roiaa c xlaTbI rlPHHTHI COBeTOM pemueHH 3TOT yqaCTHHK
nepeCTaeT 6blTb CTOpOHOfl HaCTOiuxero CorlaileHHt.

Cmamwi 45. loPtIQOK PACqETA C BbIXOaIlUIMIH HJIH HCKJIIOHEHHbIMH
Y'ACTHHKAMI 4JIH4 C Y4ACTHHKAMH, KOTOPblE HE MOrYT I-PHHTb fOnPABKY

1. B COOTBeTCTBHH C HaCTosItief CTaTbet COBeT onpenejlaeT nOP3WOK pacqeTa
c yqaCTHHKOM, KOTOpblfl nlpexpaiu.aeT 6blTb CTOPOHOiA HaCTotul.Iero CoriiiaeHHA B
pe3yJlbTaTe:
a) HeflpHH3TH9 nornpaBKH K HaCTOHlueMy CorlameHrHo B COOTBeTCTBHH CO

CTaTbe 42;
b) BbiXOfa H3 HaCTosiIiero CoriaieHMds B COOTBeTCTBHH CO CTaTbe 43 IIH

C) HCKJIIOteHHH H3 HaCToqju.lero CornameHHlA B COOTBeTCTBHH CO CTaTbefk 44.

2. COBeT ylep)KHBaeT nmo6bie B3HOCbI, ynnatteHHble Ha AAIMHHHCTpaTHBHbI]1
cqeT yqaCTHHKOM, KOTOPbIf npeKpaiuaeT 6bITb CTOPOHOiA HaCToslu1ero Coma-
IueHH,,.

3. YtaCTHHK, KOTOpblA noJIyqHJI HaAne)Kauee BO3MeIueHHe B COOTBeTCTBHH
C HaCTostuwel CTaTbeR, He HMeeT npaBa Ha KaKyIO-JTH60 aOJIiO nOCTynJeHHA OT JIHK-
BH XaIHH HJIH Ha apyrHe aKTHBbI OpraHH3aUHH. TaKofl yqaCTHHK He HeceT TaK)Ke
OTBeTCTBeHHOCTH nO rno6oMy aed)HIHTy, BO3HHKaiOIUeMy y OpraHH3aixHH nocne

BblnhiaTbI TaIoro BO3MeL1eHH1.

Cmamwt 46. CPOK ,ERCTBHM,
nPOAIJEHHE 14 FnPEKPAIIIEHH4E aEIACTBHRI COrJ1AtUEHHM

1. HacTostnlee CornaLueHHe OcTaeTcA B CHJ1e B TeqeHHe nepHola B IITb jieT C
aTbi ero BCTyilIeHHAt B CHjiy, eCJIH COBeT He npHMeT KBaJJH(bHHpOBaHHbIM

60JrhI6HHCTBOM rOJIOCOB peuleHHA 0 npoU.IeHHH CpoKa aeilCTBHA HaCTO1luero
CornaiueHHA HuH 0 ero nepecMoTpe, HRH o npeKpaiueHHH ero AeACTBHAt.

2. 40 HCTeqeHHI HITHJIeTHeFO nepHoJIa, yKa3aHHOrO B HYHKTe 1 HaCToqtuterl
CTaTbH, COBeT MO)KeT KBaJIHbHIIHpOBaHHblM 6OJIbI6IHHCTBOM rOJIOCOB HPHHITb
peuieHHe o fpOUAeHHH CpoKa AefiCTBHI HaCTostilIero CornameHHA Ha flepHOA, He
flpeBbIuIaOIuIHfl ABYX neT, H/HJIH o ero nlepecMOTpe.

3. ECJIH UO HCTeqeHHA HsTHxeTHero nepHoaa, yKa3aHHOrO B HyHKTe 1 HaCTOB-

Lueft CTaTbH, neperoBopBi o HOBOM CorJIaIneHHH arlX 3aMeHbI HaCTOqIu.ero Corna-
weHHA eue He 3aBepiuHHbI, COBeT MO)KeT KBaurHd)HUHpoBaHHbIM 6OJIbIUHHCTBOM
rOnlOCOB npOXrIHTh CPOKe eICTBHA HaCT0otuero CornalueHH3s Ha IepHOa, KOTOpbIft
6yaeT onpeerieH COBeTOM.

4. ECJIH )O HCTeqeHHI nIITHJIeTHero nepHoga, YKa3aHHOrO B nYHKTe I HaCTOg-

wLeR CTaTbH, HOBOe corJialeHHe, 3aMeH$1oiixee HaCToHuee CornameHHe, 3aKmr1O-
qeHO, HO eiue He BCTYIrHJIO OKOHqaTelbHO HJIH BpeMeHHO B CHfIY, COBeT Mo)KeT
KBaAiH~bHIIHpoBaHHblM 6OJbIUIHHCTBOM FOJiOCOB HPORJIHTb CpOK AeR1CTBH3[ Ha-
CTostulero CorIaIeHHR O BpeMeHHOrO HJIH OKOHqaTeJIbHorO BCTyrAreHHR B CHJIY
HOBOrO CorilaIueHHst.

5. Ecuit HOBOe Me)KayHapOgHOe cornauieHHe no a)KYTY 3aKJllOqeHO H
BCTyrlaeT B CHRIY B TeleHHe rno6oro nepHona npoaiieHHA cpoKa Aei CTBHI HaCTOI-
wero CornaiueHHA B COOTBeTCTBHH C nyHKTaMH 2, 3 HJIH 4 HaCToglrefli CTaTbH, neIl-
CTBHe HaCToHIuero nponjieHHoro CornaiueHns npexpamiaeTcs no BCTyflnieHHH B
CHRY HOBOrO cornalueHHH.
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6. COBeT MO)KeT B xno6oe BpeMm KBanHdiHUIHpOBaHHbIM 60JfhIbMHHCTBOM ro-

JIOCOB HpHHSITb pelueHHe o nperpameHHH AeICTBHR HaCTostlero CornaluenIst C

gaTb1, KOTOPYIO OH Mo)KeT yCTaHOBHTb.

7. He3aBHCHMO OT npeKpaUeLHH31 JgerCTBH1 HacTomiuero CornalueHHst COBeT

npooji)KaeT cyILeCTBOBaTb B T iIeHHe nepHoJa, He npeBbiLuaoIuero 18 MeCmLueB, B

ixeniTx IHKBHIaIHH OpraHH3aHH, BXlioqast npoBeJaeHHe pac4eTOB, H 11PH yCJIOBHH

IIpHHXTHA COOTBeTCTBy1OIUHX peuIeHHfA KBaJIHdIHuHpOBaHHbIM 6O]U6WHHCTBoM ro-

JIOCOB HMeeT B TeqeHHe 3TOrO nepHoxia TaKHe HOJIHOMOLH31 H BbinOJIHSleT TaKHe

d)YHKIIHH, KaKHe MOryT 6bITb Heo6xOaHMbl alIA yKa3aHHbIX uenerf.

8. COBeT yBejIoMjieT AeflO3HTapHm o rno6oM pemIeHHH, IIpHHXTOM B COOT-

BeTCTBHH C nIOJIO)KeHHaMH HaCTOmReft CTaTbH.

Cmamb. 47. OrOBOPKM
OroBOpKH B OTHOuIeHHH nio6oFO H3 nOjio)KeHHrl HaCTOmuIerO CornameHHSA He-

gorlyCTHMbI.

B YLaOCTOBEPEHHE qErO HH)KenoanHCaBInHec, AOJIKHbIM o6pa3oM Ha TO

yIlOJIHOMOteHHbIe, flOHIIHCa.JIH HaCToiujee CornameHHe B yKa3aHHbie HH.

COBEPIUEHO B )KeHeBe nepBoro OKTxI6pI TbI1Cqa aeBqTbCOT BOCeMbaec31T

BTOpOro roua Ha aHrnlHflCKOM, apa6cKOM, HcIaHCKOM, pYCCKOM H d3paHIjy3CKOM

R3bIKaX, IIpHqeM BCe TeKCTbl 31BJIIOTC51 PaBHO ayTeHTHIHbIMH.

rIPIIJIO)KEHHE A

,Lo.(iu omOe.,bHbX 3Kcnopmupyiouux cmpa 6 o6ujeM liucmoM mKcnopme ocxyma u

6JWYmoeblX u36efiufi cmpaH-yiacmnuq KIoHepeHquu OpeaHu3aquu 06beouneHubtx
Ha quO no 6cXymy u 6Xcymo6btM u36eju.AM 1981 woda, ycanwoAeNHnbte 6AA qeilefi
cmambu 40

B7oau 6
npoieHmax

BaHrnaAem ......................................... 56,668
Epa3u nIH .......................................... 0,921
H4 H. . ............................................. 31,457
H enan ............................................. 3,452
fIepy .............................................. 0,097
Ta naH, ........................................... 7,405

14Toro 100,000

FIO-IOR )EHHE B

,Iou ombeaibIbx u~nopmupyIoujux cmpan u epynn cmpaH 6 o6ulem fucmoM u.nopme
oaxcyma u 0XYmo6bX u3coeItua cmpaH-yqacmnuy KoHn epeHquu OpeauU3ayuu

06beduueHHbtx HaquO no oxymy u OXymo6bM u36emiuAM 1981 -oa, YCMaHoeateuHb1e
ciAV yeweO cmambu 40

,tjolu a
npoyenmax

ABCTpa H3. .................................................. 7,067
A BCTPnA ..................................................... 0,252
A n)iu p ...................................................... 0,916
BonrapHa .................................................... 1,572
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npoqeHmax
BeHrpnR ..................................................... 0,420
BeHecy3na ..... .................................................. 0,053
r aHa ........................................................ 0,336
EBponelcxoe 3KOHoMHLecxoe COO6WUeCTBO ........................ 16,316

EenbrHas-JloxceM6ypr ..................................... 2,892
cIeJaepaTHHa Pecny6rnKa repMaHHH ....................... 2,831
rpeum .................................................. 0,420
A aHHa ................................................... 0,313
H pnaHAHsl ............................................... 0,366
14Tan H . ................................................. 1,244
H a epnaHabi ............................................. 1,740
CoeJIHHeHHoe KopojieBCTBo BeJIHKO6PHTaHHH H CeBepHOtk

H p aH . ................................................. 3,732
c pnaHIMR ................................................ 2,778

E rH neT ...................................................... 2,747
3aHp ........................................................ 0,023
H HfloHe3Ha .................................................. 2,366
H paK ........................................................ 1,9 15
H cnaHHa .................................................... 0,664
K aHaga ...................................................... 1,702
K onyM 6nsl ................................................... 0,000
KopeAlcKan Pecny6nHKa ........................................ 0,443
K OCTa-PHKa .................................................. 0,000
K y6a ........................................................ 5,258
M aBpHTaHHA ................................................. 0,008
M azaracKap ................................................. 0,350
M anaA3HA ................................................... 0,160
M anbTa ...... ................................................... 0,000
M eKcHKa ..................................................... 0,359
H nrepHa. ..................................................... 0,626
H HKaparya ................................................... 0,122
H opBerH a .................................................... 0,168
06,eHeHHa Pecny6nHxa TaH3aHan ........................... 0,702
I axHCTaH ................................................... 7,547
1-o mbm a ..................................................... 1,221
PYM bIHH .................................................... 0,885
C anbBa op .................................................. 0,542
CayiaoBcxaa ApaBHJ ........................................... 0,313
C eHeran ..................................................... 0,023
CnpnflcKaa Apa6cKas Pecny6nN ..a ............................... 1,740
CoeanHHeHHbie LUTaTbi AMepHKH ................................ 16,644
COO3 COBeTCKHX COUHaJIHCTHqeCKHX Pecny6nHx .................. 11,729
C yAaH ....................................................... 3,846
TYHHC ....................................................... 0,328
T ypw is ...................................................... 1,160
4)H1HnnHl HbI ................................................. 0,259

1HH)IHHlnH ..... ................................................. 0,191
MexocnoBaKHa ................................................ 1,236
WIBeIluapHA .................................................. 0,267
IIBeiuH I ..................................................... 0,046
3KBaaop ..................................................... 0,000
I0 rocnaa s .................................................. 1,526
AInOHHX ...................................................... 5,952

I4TOrO 100,000
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[SPANISH TEXT -TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL YUTE Y LOS PRODUCTOS DEL
YUTE, 1982

PREAMBULO

Las Partes en el presente Convenio,
Recordando la Declaraci6n y el Programa de Acci6n sobre el Establecimiento de

un Nuevo Orden Econ6mico Internacional,
Recordando las resoluciones 93 (IV) y 124 (V), sobre el Programa Integrado

para los Productos Bdsicos, aprobadas por la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo en sus periodos de sesiones cuarto y quinto,

Recordando asimismo el Nuevo Programa Sustancial de Acci6n para el Decenio
de 1980 en favor de los paises menos adelantados y, en particular, el pdrrafo 82 de
dicho programa,

Reconociendo la importancia del yute y los productos del yute para las eco-
nomias de muchos de los paises exportadores en desarrollo,

Considerando que una estrecha cooperaci6n internacional encaminada a solu-
cionar los problemas con que tropieza este producto btsico impulsard el desarrollo
econ6mico de los paises exportadores y reforzar la cooperaci6n econ6mica entre
paises exportadores e importadores,

Han convenido en lo siguiente:

CAPiTULO I. OBJETIVOS

Articulo 1. OBJETIVOS
1. En beneficio tanto de los miembros exportadores como de los miembros im-

portadores y con miras a lograr los objetivos pertinentes aprobados por la Conferen-
cia de las Naciones Unidas sobre Comercio y Desarrollo en sus resoluciones 93 (IV) y
124 (V), relativas al Programa Integrado para los Productos Bdsicos, teniendo
ademis en cuenta su resoluci6n 98 (IV), los objetivos del Convenio Internacional del
Yute y los Productos del Yute, 1982 (al que en adelante se denominard, en este instru-
mento, "el presente Convenio") serdn los siguientes:
a) Mejorar las condiciones estructurales del mercado del yute;
b) Aumentar la competitividad del yute y de los productos del yute;
c) Mantener y ampliar los mercados existentes, y desarrollar nuevos mercados, para

el yute y los productos del yute;
d) Fomentar la producci6n de yute y de productos del yute a fin de mejorar, entre

otras cosas, su calidad en beneficio tanto de los miembros importadores como de
los miembros exportadores;

e) Desarrollar la producci6n, las exportaciones, las importaciones de yute y de pro-
ductos del yute en lo que concierne a su cantidad, con objeto de atender a las
necesidades de la demanda y de la oferta mundiales.

2. Los objetivos a que se refiere el pdrrafo 1 de este articulo se alcanzardn en
particular mediante:
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a) Proyectos de investigaci6n y desarrollo tdcnico, promoci6n de mercados y reduc-
ci6n de costos;

b) La reuni6n y difusi6n de informaci6n sobre el yute y los productos del yute;
c) El examen de cuestiones importantes relativas al yute y los productos del yute,

tales como la cuesti6n de la estabilizaci6n de los precios y los suministros y la de la
competencia con los productos sintdticos y suceddneos.

CAPiTULO ii. DEFINICIONES

Articulo 2. DEFINICIONES

A los efectos del presente Convenio:
1. Por "yute" se entenderd el yute en bruto, el kenaf y otras fibras afines en bru-

to, incluidas la Urena lobata, el Abutilon avicennae y el Cephalonema polyandrum;
2. Por "productos del yute" se entenderdn los productos fabricados total o casi

totalmente de yute, o los productos cuyo principal componente desde el punto de
vista del peso es el yute;

3. Por "miembro" se entenderd todo gobierno o toda organizaci6n interguber-
namental comprendida en lo dispuesto en el articulo 5 que haya consentido en
obligarse provisional o definitivamente por el presente Convenio;

4. Por "miembro exportador" se entenderd todo miembro cuyas exportaciones
de yute y de productos del yute excedan de sus importaciones de yute y de productos
del yute y que haya declarado ser miembro exportador;

5. Por "miembro importador" se entenderd todo miembro cuyas importa-
ciones de yute y de productos del yute excedan de sus exportaciones de yute y de pro-
ductos del yute y que haya declarado ser miembro importador;

6. Por "Organizaci6n" se entenderd la Organizaci6n Internacional del Yute
establecida conforme al articulo 3;

7. Por "consejo" se entender el Consejo Internacional del Yute establecido
conforme al articulo 6;

8. Por "votaci6n especial" se entenderd toda votaci6n que requiera al menos
dos tercios de los votos emitidos por los miembros exportadores presentes y votantes
y al menos dos tercios de los votos emitidos por los miembros importadores presentes
y votantes, contados por separado, a condici6n de que tales votos sean emitidos por
una mayoria de los miembros exportadores y por lo menos por cuatro miembros im-
portadores presentes y votantes;

9. Por "votaci6n de mayoria distribuida simple" se entenderd una votaci6n que
requiera mts de la mitad del total de los votos de los miembros exportadores
presentes y votantes y mds de la mitad del total de los votos de los miembros impor-
tadores presentes y votantes, contados por separado. Los votos requeridos para los
miembros exportadores deberin ser emitidos por una mayoria de los miembros
exportadores presentes y votantes;

10. Por "ejercicio econ6mico" se entenderd el periodo comprendido entre el
1-° de julio y el 30 de junio, inclusive;

11. Por "alio yutero" se entenderf el periodo comprendido entre el 12 de julio y
el 30 de junio, inclusive;

12. Por "exportaciones de yute" o "exportaciones de productos del yute" se
entenderd todo el yute o todos los productos del yute que salgan del territorio
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aduanero de cualquier miembro, y por "importaciones de yute" o "importaciones de
productos del yute" se entenderd todo el yute o todos los productos del yute que en-
tren en el territorio aduanero de cualquier miembro; a los efectos de estas defini-
ciones por territorio aduanero se entenderd, en el caso de un miembro que abarque
mIs de un territorio aduanero, el conjunto de los territorios aduaneros de ese
miembro;

13. Por "monedas libremente utilizables" se entenderA el d6lar esta-
dounidense, el franco franc6s, la libra esterlina, el marco alemdn, el yen japon6s y
cualquier otra moneda que, por designaci6n, en cualquier momento, de una orga-
nizaci6n monetaria internacional competente, sea una moneda que se utilice efectiva
y ampliamente para realizar pagos por transacciones internacionales y se negocie
efectiva y extensamente en los principales mercados de divisas.

CAPiTULO In. ORGANIZACION Y ADMINISTRACION

Articulo 3. ESTABLECIMIENTO, SEDE Y ESTRUCTURA DE LA ORGANIZACI6N
INTERNACIONAL DEL YUTE

1. Se establece la Organizaci6n Internacional del Yute para aplicar las disposi-
ciones y supervisar el funcionamiento del presente Convenio.

2. La Organizaci6n funcionard por intermedio del Consejo Internacional del
Yute y del Comit6 de Proyectos como 6rganos permanentes, y por intermedio del
Director Ejecutivo y del personal. El Consejo podrd, por votaci6n especial,
establecer con fines especificos comit6s y grupos de trabajo con un mandato con-
creto.

3. La Organizaci6n tendri su sede en Dacca, Bangladesh.
4. La sede de la Organizaci6n estarA en todo momento situada en el territorio

de un miembro.

Articulo 4. MIEMBROS DE LA ORGANIZACI6N

1. HabrA dos categorias de miembros:
a) Exportadores; y
b) Importadores.

2. Todo miembro podrd cambiar de categoria en las condiciones que esta-
blezca el Consejo.

Articulo 5. PARTICIPACI6N DE ORGANIZACIONES INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a los "gobiernos" serd
interpretada en el sentido de que incluye una referencia a la Comunidad Econ6mica
Europea y a cualquier otra organizaci6n intergubernamental que sea competente en
lo que respecta a la negociaci6n, celebraci6n y aplicaci6n de convenios interna-
cionales, en particular de convenios sobre productos bdsicos. En consecuencia, toda
referencia que se haga en el presente Convenio a la firma, ratificaci6n, aceptaci6n o
aprobaci6n, o a la notificaci6n de aplicaci6n provisional, o a la adhesi6n, serd inter-
pretada, en el caso de esas organizaciones intergubernamentales, en el sentido de que
incluye una referencia a la firma, ratificaci6n, aceptaci6n o aprobaci6n, o a la noti-
ficaci6n de aplicaci6n provisional, o a la adhesi6n, por esas organizaciones in-
tergubernamentales.

2. En el caso de que se vote sobre cuestiones de su competencia, esas organiza-
ciones intergubernamentales tendrdn un nfimero de votos igual al total de los votos
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que puedan asignarse a sus Estados miembros conforme al articulo 10. En esos casos,
los Estados miembros de tales organizaciones intergubernamentales no tendrdn de-
recho a emitir los votos asignados a cada uno de ellos.

CAPiTULO IV. CONSEJO INTERNACIONAL DEL YUTE

Articulo 6. CoMPosIcI6N DEL CONSEJO INTERNACIONAL DEL YUTE

1. La autoridad suprema de la Organizaci6n serd el Consejo Internacional del
Yute, que estard integrado por todos los miembros de la Organizaci6n.

2. Cada miembro estard representado en el Consejo por un delegado y podrd
designar suplentes y asesores para que asistan a las reuniones del Consejo.

3. Todo suplente estard facultado para actuar y votar en nombre del delegado
en ausencia de dste o en circunstancias especiales.

Articulo 7. FACULTADES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerd todas las facultades y desempefiari o hard que se
desempefien todas las funciones necesarias para dar cumplimiento a las disposiciones
del presente Convenio.

2. El Consejo aprobard, por votaci6n especial, las normas y reglamentos que
sean necesarios para dar cumplimiento a las disposiciones del presente Convenio y
que sean compatibles con dste, tales como su propio reglamento interior, el regla-
mento financiero y el reglamento del personal de la Organizaci6n. El reglamento
financiero contendrd, entre otras cosas, las disposiciones aplicables a las entradas y
salidas de fondos de la Cuenta Administrativa y de la Cuenta Especial. El Consejo
podrd prever en su reglamento interior un procedimiento que le permita decidir
determinados asuntos sin reunirse.

3. El Consejo llevari la documentaci6n necesaria para el desempefto de las
funciones que le confiere el presente Convenio.

Articulo 8. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1. El Consejo elegird por cada afto yutero un Presidente y un Vicepresidente,
los cuales no serdn pagados por la Organizaci6n.

2. El Presidente y el Vicepresidente serdn elegidos, uno entre los represen-
tantes de los miembros exportadores y el otro entre los representantes de los miem-
bros importadores. Esos cargos se alternardn cada aflo entre las dos categorias de
miembros, lo cual no impedird que, en circunstancias excepcionales, uno de ellos, o
ambos, sean reelegidos por votaci6n especial del Consejo.

3. En caso de ausencia temporal del Presidente, actuard en su lugar el
Vicepresidente. En caso de ausencia temporal simultinea del Presidente y del Vice-
presidente o en caso de ausencia permanente de uno de ellos o de ambos, el Consejo
podrA elegir nuevos titulares de esos cargos entre los representantes de los miembros
exportadores y/o entre los representantes de los miembros importadores, segfin el
caso, con cardcter temporal o permanente.

Articulo 9. REUNIONES DEL CONSEJO

1. Como norma general, el Consejo celebrari una reuni6n ordinaria cada
semestre del afio yutero.

2. El Consejo celebrard reuniones extraordinarias siempre que lo decida o a
petici6n de:
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a) El Director Ejecutivo, de acuerdo con el Presidente del Consejo; o
b) Una mayoria de miembros exportadores o una mayoria de miembros impor-

tadores; o
c) Varios miembros que rednan por lo menos 500 votos.

3. Las reuniones del Consejo se celebrardn en la sede de la Organizaci6n a
menos que el Consejo, por votaci6n especial, decida otra cosa al respecto. Si, por in-
vitaci6n de cualquier miembro, el Consejo se retne fuera de la sede de la
Organizaci6n, ese miembro pagard los gastos adicionales de la celebraci6n de la
reuni6n fuera de la sede.

4. La convocaci6n de toda reuni6n, asi como el programa de la misma, serdn
notificados a los miembros por el Director Ejecutivo al menos con treinta dias de
antelaci6n, excepto en casos de urgencia en los que la notificaci6n se harA al menos
con siete dias de antelaci6n.

Articulo 10. DIsTRIBuci6N DE LOS VOTOS
1. Los miembros exportadores tendrdn en conjunto 1.000 votos y los miem-

bros importadores tendrdn en conjunto 1.000 votos.
2. Los votos de los miembros exportadores se distribuirdn como sigue:

150 votos se distribuird.n por igual entre todos los miembros exportadores, redon-
deando al ntimero entero mis pr6ximo para obtener la cifra de cada miembro; los
votos restantes se distribuirin proporcionalmente al volumen medio de sus exporta-
ciones netas de yute y productos del yute durante los tres afios yuteros precedentes,
quedando entendido que el nirnero mkiximo de votos de cualquier miembro expor-
tador no excederd de 450. Los votos que excedan del mdximo se distribuirdn entre
todos los miembros exportadores que tengan menos de 250 votos individualmente,
en proporci6n a su participaci6n en el comercio.

3. Los votos de los miembros importadores se distribuirdn como sigue: cada
miembro importador tendrd cinco votos iniciales como m.ximo, siempre que el total
de votos iniciales no exceda de 125. Los votos restantes se distribuirdn propor-
cionalmente al promedio anual del volumen de sus importaciones netas de yute y pro-
ductos del yute durante el periodo de tres afios iniciado cuatro afios civiles antes de la
distribuci6n de los votos.

4. El Consejo distribuirA los votos para cada ejercicio econ6mico al comienzo
de la primera reuni6n de ese ejercicio, conforme a lo dispuesto en este articulo. Esa
distribuci6n seguird en vigor durante el resto del ejercicio, sin perjuicio de lo dis-
puesto en el p~xrafo 5 de este articulo.

5. Siempre que cambie la composici6n de la Organizaci6n o que se suspenda o
restablezca el derecho de voto de cualquier miembro conforme a cualquier dispo-
sici6n del presente Convenio, el Consejo redistribuirA los votos dentro de la categoria
o las categorias de miembros afectadas, conforme a lo dispuesto en este articulo. El
Consejo decidird la fecha en que surtird. efecto la redistribuci6n de los votos.

6. No habrd votos fraccionarios.
7. Cuando se redondee al ntimero entero mds pr6ximo, las fracciones in-

feriores a 0,5 se redondeardn al ntimero entero inferior y las fracciones iguales o
superiores a 0,5 se redondeardn al ntimero entero superior.
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Articulo 11. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada miembro tendri derecho a emitir el ndimero de votos que posea y nin-
grin miembro estard autorizado a dividir sus votos. Sin embargo, todo miembro
podrd emitir de modo diferente al de sus propios votos los votos que est6 autorizado
a emitir conforme al pdrrafo 2 de este articulo.

2. Mediante notificaci6n por escrito dirigida al Presidente del Consejo, todo
miembro exportador podrd autorizar a cualquier otro miembro exportador, y todo
miembro importador podrd autorizar a cualquier otro miembro importador, a que
represente sus intereses y emita sus votos en cualquier sesi6n o periodo de sesiones del
Consejo.

3. Todo miembro autorizado por otro miembro a emitir los votos asignados a
este Cltimo con arreglo al articulo 10 emitirA esos votos de conformidad con las ins-
trucciones del miembro autorizante.

4. Cuando un miembro se abstenga, se considerard que no ha emitido sus
votos.

Articulo 12. DECISIONES Y RECOMENDACIONES DEL CONSEJO
1. El Consejo se esforzard por tomar todas sus decisiones y por formular todas

sus recomendaciones por consenso. Si no se Ilega a un consenso, el Consejo tomari
todas sus decisiones y formularA todas sus recomendaciones por votaci6n de mayoria
distribuida simple, a menos que el presente Convenio requiera una votaci6n especial.

2. Cuando un miembro se acoja a lo dispuesto en el pdrrafo 2 del articulo 11 y
se emitan sus votos en una sesi6n del Consejo, ese miembro serd considerado, a los
efectos del pdrrafo 1 de este articulo, como presente y votante.

3. Todas las decisiones y recomendaciones del Consejo deberin estar de acuer-
do con las disposiciones del presente Convenio.

Artculo 13. QUORUM DEL CONSEJO

1. Constituird qu6rum para cualquier sesi6n del Consejo la presencia de la
mayoria de los miembros exportadores y de la mayoria de los miembros impor-
tadores, siempre que tales miembros redinan al menos dos tercios del total de votos de
sus respectivas categorias.

2. Si no hay qu6rum conforme al pdrrafo 1 de este articulo el dia fijado para la
sesi6n ni el dia siguiente, constituird qu6rum el tercer dia y posteriormente la presen-
cia de la mayoria de los miembros exportadores y de la mayoria de los miembros im-
portadores, siempre que tales miembros retinan la mayoria del total de votos de sus
respectivas categorias.

3. Se considerard como presencia toda representaci6n autorizada conforme al
pdrrafo 2 del articulo 11.

Articulo 14. COOPERACION CON OTRAS ORGANIZACIONES

1. La Organizaci6n, en todo lo posible, aprovechard y utilizari plenamente
las instalaciones, los servicios y la experiencia de organizaciones existentes como ]a
Organizaci6n de las Naciones Unidas para la Agricultura y la Alimentaci6n (FAO),
el Centro de Comercio Internacional UNCTAD/GATT (CCI), la Organizaci6n de
las Naciones Unidas para el Desarrollo Industrial (ONUDI) y la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo (UNCTAD). En el caso de que el Con-
sejo considere que las instalaciones, los servicios y la experiencia de esas organiza-
ciones son deficientes o inadecuados para el eficaz funcionamiento de la Orga-
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nizaci6n, el Consejo decidird, cuando las circunstancias lo justifiquen, la adopci6n
de las medidas necesarias para que la labor sea efectivamente levada a cabo, de ser
preciso por la propia Organizaci6n.

2. El Consejo adoptarA todas las disposiciones que sean procedentes para
celebrar consultas o cooperar con las Naciones Unidas y sus 6rganos, en particular
con la UNCTAD y con la FAO, asi como con otros organismos especializados de las
Naciones Unidas y otras organizaciones intergubernamentales y no gubernamentales
que sean pertinentes.

3. El Consejo, teniendo en cuenta la funci6n especial de la UNCTAD en la
esfera del comercio internacional de productos bdsicos, mantendrd informada a esa
organizaci6n sobre sus actividades y sus programas de trabajo, segtdn sea procedente.

ArtIculo 15. ADMIsI6N DE OBSERVADORES

El Consejo podrA invitar a cualquier pais no miembro, o a cualquiera de las or-
ganizaciones a que se refieren los articulos 14 y 31 interesadas en el comercio interna-
cional del yute y los productos del yute o en la industria del yute, a que asista en
calidad de observador a cualquiera de las sesiones del Consejo.

Articulo 16. DIRECTOR EJECUTIVO Y PERSONAL

1. El Consejo nombrarA por votaci6n especial al Director Ejecutivo.
2. El Consejo determinard las modalidades y condiciones del nombramiento

del Director Ejecutivo.
3. El Director Ejecutivo serA el mis alto funcionario administrativo de la Or-

ganizaci6n y serd responsable ante el Consejo de la aplicaci6n y el funcionamiento
del presente Convenio conforme a las decisiones del Consejo.

4. El Director Ejecutivo nombrarA al personal conforme al reglamento apro-
bado por el Consejo. El Consejo decidirA en su primera reuni6n el ntimero de fun-
cionarios de categoria ejecutiva y profesional que podrd nombrar el Director
Ejecutivo durante los cinco primeros afios. Dicho personal ird contratindose por
etapas. El Consejo decidird por votaci6n especial cualquier cambio en el ntimero
mdximo de funcionarios de categoria ejecutiva y profesional. El personal serd res-
ponsable ante el Director Ejecutivo.

5. Ni el Director Ejecutivo ni ningdn miembro del personal tendri interds
financiero alguno en la industria o el comercio del yute ni en actividades comerciales
conexas.

6. En el desempefio de sus funciones, el Director Ejecutivo y los demis fun-
cionarios no solicitard.n ni recibirdn instrucciones de ningfin miembro ni de ninguna
autoridad que no sea la Organizaci6n y se abstendrdn de adoptar cualquier medida
incompatible con su condici6n de funcionarios internacionales responsables en
~iltima instancia ante el Consejo. Todo miembro respetard el cardcter exclusivamente

internacional de las funciones del Director Ejecutivo y de los demfs funcionarios y
no tratard de influir en ellos en el desempefio de sus funciones.

CAPiTULO V. PRIVILEGIOS E INMUNIDADES

Articulo 17. PRIViMEGIOS E INMUNIDADES

1. La Organizaci6n tendri personalidad juridica. En particular, tendri capa-
cidad para contratar, para adquirir y enajenar bienes muebles e inmuebles y para
litigar.
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2. A la mayor brevedad posible despu6s de la entrada en vigor del presente
Convenio, la Organizaci6n adoptard las medidas necesarias para concertar con el go-
bierno del pais en que se halle la sede de la Organizaci6n (al que en adelante se deno-
minard, en el presente Convenio, "el Gobierno hu6sped") un acuerdo (al que en
adelante se denominard "Acuerdo sobre la sede") sobre la condici6n juridica, los pri-
vilegios y las inmunidades de la Organizaci6n, de su Director Ejecutivo, de su per-
sonal y de sus expertos, asi como de los delegados de los miembros, que sean
razonablemente necesarios para el desempefio de sus funciones.

3. En tanto se concierta el acuerdo sobre la sede a que se refiere el pdrrafo 2 de
este articulo, la Organizaci6n pedird al Gobierno hu6sped que, dentro de los limites
de su legislaci6n nacional, exima de impuestos las remuneraciones pagadas por la
Organizaci6n a sus funcionarios y los haberes, ingresos y demds bienes de la Orga-
nizaci6n.

4. La Organizaci6n podrA concertar tambidn, con uno o varios paises, acuer-
dos que habrdn de ser aprobados por el Consejo sobre los privilegios e inmunidades
que sean necesarios para el debido funcionamiento del presente Convenio.

5. Si la sede de la Organizaci6n se traslada a otro pais miembro de 6sta, ese
miembro concertard con la Organizaci6n, lo antes posible, un acuerdo sobre la sede
que habrd de ser aprobado por el Consejo.

6. El acuerdo sobre la sede serd independiente del presente Convenio. No
obstante, terminard:
a) Por acuerdo entre el Gobierno hudsped y la Organizaci6n;
b) En el caso de que la sede de la Organizaci6n deje de estar en el territorio del

Gobierno hu~sped; o
c) En el caso de que la Organizaci6n deje de existir.

CAPiTULO vi. DISPOSICIONES FINANCIERAS

Articulo 18. CUENTAS FINANCIERAS

1. Se llevardn dos cuentas:
a) La Cuenta Administrativa; y
b) La Cuenta Especial.

2. El Director Ejecutivo estard encargado de la administraci6n de estas cuentas
y el Consejo incluird en su reglamento las disposiciones necesarias a tal efecto.

Art(culo 19. FORMAS DE PAGO

1. Las contribuciones a la Cuenta Administrativa se pagardn en monedas
libremente utilizables y estar.n exentas de restricciones cambiarias.

2. Las contribuciones financieras a la Cuenta Especial se pagardn en monedas
libremente utilizables y estardn exentas de restricciones cambiarias.

3. El Consejo podrd tambi~n decidir aceptar otras formas de contribuciones a
la Cuenta Especial, entre ellas material cientffico y t~cnico o personal, para
responder a las necesidades de los proyectos aprobados.

Articulo 20. AUDITORiA Y PUBLICACI6N DE CUENTAS

1. El Consejo nombrard auditores para que lleven a cabo la auditoria de sus
libros de contabilidad.
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2. Los estados de la Cuenta Administrativa y de la Cuenta Especial, compro-
bados por auditores independientes, serdn comunicados a los miembros lo antes
posible despu6s del cierre de cada afto yutero, pero no ms tarde de seis meses
despu6s de esa fecha, y seran examinados por el Consejo en su siguiente reuni6n para
que los apruebe, segdin proceda. Despu6s se publicart un resumen de las cuentas y del
balance comprobados por los auditores.

Articulo 21. CUENTA ADMINISTRATIVA

1. Los gastos necesarios para la aplicaci6n del presente Convenio se cargardn a
la Cuenta Administrativa y se sufragardn mediante contribuciones anuales de los
miembros de acuerdo con sus respectivos procedimientos constitucionales o institu-
cionales, fijadas conforme a los pdrrafos 3, 4 y 5 de este artfculo.

2. Los gastos de las delegaciones en el Consejo, en el Comit6 de Proyectos y en
los comit6s y grupos de trabajo a que se hace referencia en el pirrafo 2 del articulo 3
serdn sufragados por los miembros interesados. En los casos en que un miembro soli-
cite servicios especiales de la Organizaci6n, el Consejo le pedird que pague el costo de
esos servicios.

3. Durante el segundo semestre de cada ejercicio econ6mico, el Consejo
aprobard el presupuesto administrativo de la Organizaci6n para el ejercicio eco-
n6mico siguiente y determinard la contribuci6n de cada miembro a ese presupuesto.

4. La contribuci6n de cada miembro al presupuesto administrativo para cada
ejercicio econ6mico serd proporcional a la relaci6n que exista, en el momento de
aprobarse el presupuesto administrativo correspondiente a ese ejercicio econ6mico,
entre el ndmero de sus votos y la totalidad de los votos de todos los miembros. Al
fijar las contribuciones, los votos de cada miembro se calculardn sin tener en cuenta
la suspensi6n del derecho de voto de cualquier miembro ni la redistribuci6n de votos
que resulte de ella.

5. La contribuci6n inicial de todo miembro que ingrese en la Organizaci6n
despu6s de la entrada en vigor del presente Convenio serd determinada por el Conse-
jo basindose en el ndmero de votos que se le asignen y en el periodo que reste del ejer-
cicio econ6mico en curso, pero no por ello se modificardn las contribuciones im-
puestas a los demrs miembros para ese ejercicio econ6mico.

6. Las contribuciones al primer presupuesto administrativo serd.n exigibles en
la fecha que decida el Consejo en su primera reuni6n. Las contribuciones a los
presupuestos administrativos siguientes serdn exigibles el primer dia de cada ejercicio
econ6mico. Las contribuciones de los miembros correspondientes al ejercicio eco-
n6mico en que ingresen en la Organizaci6n serin exigibles en la fecha en que pasen a
ser miembros.

7. Si un miembro no ha pagado integramente su contribuci6n al presupuesto
administrativo en un plazo de dos meses contados a partir de la fecha en que tal con-
tribuci6n sea exigible conforme al pdrrafo 6 de este articulo, el Director Ejecutivo le
requerird para que efecte el pago lo antes posible. Si el miembro sigue sin pagar su
contribuci6n en un plazo de dos meses contados a partir de tal requerimiento, se le
pediri que indique las razones por las que no ha podido efectuar el pago. Si al expirar
un plazo de seis meses contados a partir de la fecha en que su contribuci6n sea exigi-
ble dicho miembro sigue sin pagar su contribuci6n, se suspenderdn sus derechos de
voto a menos que el Consejo, por votaci6n especial, decida otra cosa. Si el miembro
sigue sin pagar su contribuci6n al expirar un plazo de un mes contado desde la fecha
de suspensi6n de sus derechos de voto, el Consejo suspenderd todos los derechos que
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correspondan a dicho miembro en virtud del presente Convenio hasta el momento en
que haya pagado integramente su contribuci6n, a menos que el Consejo, por
votaci6n especial, decida otra cosa.

8. Todo miembro cuyos derechos hayan sido suspendidos en virtud del pd-
rrafo 7 de este articulo seguird siendo, en particular, responsable del pago de su con-
tribuci6n.

Articulo 22. CUENTA ESPECIAL

1. Dentro de la Cuenta Especial se llevartn dos subcuentas:
a) La Subcuenta de actividades previas a los proyectos; y
b) La Subcuenta de proyectos.

2. Todos los gastos efectuados con cargo a la Subcuenta de actividades previas
a los proyectos serdn reembolsados a dicha subcuenta, con cargo a la Subcuenta de
proyectos, si los proyectos son posteriormente aprobados y financiados. Si dentro de
los seis meses siguientes a la entrada en vigor del presente Convenio el Consejo no
recibe ningdin fondo para la Subcuenta de actividades previas a los proyectos, exa-
minar, la situaci6n y adoptard las medidas pertinentes.

3. Todos los ingresos resultantes de proyectos especificos identificables se con-
tabilizarin en la Cuenta Especial. Todos los gastos en que se incurra en relaci6n con
dichos proyectos, inclusive la remuneraci6n y los gastos de viaje de los consultores y
expertos, se cargardn a la Cuenta Especial.

4. Las posibles fuentes de financiaci6n de la Cuenta Especial serin:
a) La Segunda Cuenta del Fondo Comdin para los Productos Bdsicos, cuando se

constituya;
b) Instituciones regionales e internacionales de financiaci6n, a saber, el Programa de

las Naciones Unidas para el Desarrollo, el Banco Mundial, el Banco Asidtico de
Desarrollo, el Banco Interamericano de Desarrollo y el Banco Africano de Desa-
rrollo, etc.; y

c) Contribuciones voluntarias.
5. El Consejo, por votaci6n especial, determinarA las modalidades y condi-

ciones en las que, cuando sea oportuno, patrocinard proyectos para la financiaci6n
de pr6stamos, en los casos en que uno o mis miembros hayan asumido volun-
tariamente todas las obligaciones y responsabilidades que se deriven de tales
prdstamos. La Organizaci6n no tendrd obligaci6n alguna en relaci6n con dichos
pr6stamos.

6. El Consejo podrd designar y patrocinar a cualquier entidad con el consenti-
miento de esta iiltima, en particular a uno o varios miembros, para recibir pr6stamos
destinados a financiar proyectos aprobados y para aceptar todas las obligaciones
resultantes, con la salvedad de que la Organizaci6n se reservard el derecho de vigilar
el empleo de los recursos y de supervisar la ejecuci6n de los proyectos financiados con
tales pr6stamos. No obstante, la Organizaci6n no serd responsable por las garantias
que den los miembros u otras entidades.

7. Ningtin miembro seri responsable, en su calidad de miembro de la Orga-
nizaci6n, de ninguna obligaci6n dimanante de la obtenci6n o concesi6n por otro
miembro o entidad de pr6stamos relacionados con los proyectos.

8. En caso de que se ofrezcan a la Organizaci6n con cardcter voluntario fon-
dos no asignados a ningtin proyecto concreto, el Consejo podrd aceptarlos. Dichos
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fondos podr.n utilizarse para actividades previas a los proyectos, asi como para pro-
yectos aprobados.

9. El Director Ejecutivo se encargard de obtener, en las condiciones y modali-
dades que el Consejo decida, fondos suficientes y seguros para la financiaci6n de los
proyectos aprobados por el Consejo.

10. Los recursos de la Cuenta Especial s6lo se utilizarAn para proyectos apro-
bados o para actividades previas a los proyectos.

11. Las contribuciones asignadas a proyectos aprobados especificados s6lo se
utilizardn para los proyectos a los que se asignaron originalmente, a menos que el
Consejo decida otra cosa de acuerdo con el contribuyente. Despu6s de terminado un
proyecto, la Organizaci6n devolverd a cada contribuyente una parte de los fondos
que sobren, en proporci6n a su participaci6n en el total de las contribuciones apor-
tadas originalmente para la financiaci6n de ese proyecto, a menos que se haya acor-
dado otra cosa con el contribuyente.

12. El Consejo podrA, cuando proceda, revisar la financiaci6n de la Cuenta
Especial.

CAPiTULO vii. ACTIVIDADES OPERACIONALES

Articulo 23. PROYECTOS
1. A fin de alcanzar los objetivos enunciados en el articulo 1, el Consejo, con

cardcter permanente y de conformidad con las disposiciones del pdrrafo 1 del
articulo 14, identificard proyectos en las esferas de la investigaci6n y el desarrollo, la
promoci6n de los mercados y la reducci6n de los costos, asi como otros proyectos
pertinentes aprobados por el Consejo, dispondrd la preparaci6n y ejecuci6n de esos
proyectos, con miras a asegurar su eficacia, y los supervisarA.

2. El Director Ejecutivo presentard propuestas sobre los proyectos a que se
hace referencia en el pfrrafo 1 de este articulo al Comitd de Proyectos. Esas pro-
puestas se distribuirdn a todos los miembros al menos dos meses antes de la reuni6n
del Comit6 en la que se hayan de examinar. Sobre la base de esas propuestas, el
Comit6 decidirA las actividades previas a los proyectos que habrd.n de emprenderse.
El Director Ejecutivo tomari medidas en relaci6n con esas actividades previas a los
proyectos conforme a las normas y reglamentos que apruebe el Consejo.

3. Los resultados de las actividades previas a los proyectos, incluidos los
costos detallados, los posibles beneficios, la duraci6n, la ubicaci6n y los posibles
organismos de ejecuci6n, sertn presentados por el Director Ejecutivo al Comit6 des-
pu6s de su distribuci6n a todos los miembros al menos dos meses antes de la reuni6n
del Comit6 en la que se hayan de examinar.

4. El Comit6 examinard los resultados de las actividades previas a los proyec-
tos y formulari recomendaciones sobre los proyectos al Consejo.

5. El Consejo examinard las recomendaciones y, por votaci6n especial, deci-
dird sobre los proyectos propuestos para su financiaci6n de conformidad con el
artfculo 22 y con el articulo 27.

6. El Consejo decidird sobre la prioridad relativa de los proyectos.
7. Inicialmente, el Consejo darA prioridad a los proyectos preparados por la

FAO y el CCI para las Reuniones Preparatorias sobre el yute y los productos del yute
en el marco del Programa Integrado para los Productos Bdsicos y a los demds pro-
yectos viables que apruebe el Consejo.
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8. El Consejo, antes de aprobar un proyecto que deba ejecutarse en el terri-
torio de un miembro, deberd obtener el consentimiento de ese miembro.

9. El Consejo, por votaci6n especial, podrd dejar de patrocinar cualquier pro-
yecto.

Articulo 24. INVESTIGACI6N Y DESARROLLO

Los proyectos de investigaci6n y desarrollo deberdn tener, entre otras, las
siguientes finalidades:
a) Mejorar la productividad agricola y la calidad de las fibras;
b) Mejorar los procesos de elaboraci6n de los productos existentes y de los nuevos

productos;
c) Hallar nuevos usos finales y mejorar los productos existentes.

Artfculo 25. PRoMocI6N DE MERCADOS
Los proyectos de promoci6n de los mercados debern tener, entre otras, la

finalidad de mantener y ampliar los mercados de los productos existentes y de hallar
mercados para los nuevos productos.

Articulo 26. REDUCO6N DE COSTOS
Los proyectos de reducci6n de costos deberdn tener, entre otras, las siguientes

finalidades, en la medida en que sean apropiadas: mejorar los procesos y t~cnicas
relacionados con la productividad agricola y la calidad de las fibras, asi como me-
jorar los procesos y t6cnicas relacionados con los costos de la mano de obra, los
materiales y el capital en la industria de elaboraci6n del yute, y obtener y actualizar,
para uso de los miembros, informaci6n acerca de los procesos y t6cnicas mAs efi-
cientes de que se disponga en la economia del yute.

Articulo 27. CRITERIOS PARA LA APROBACION DE PROYECTOS

Para la aprobaci6n de proyectos el Consejo se basard en los siguientes criterio§:
a) Deberdn presentar posibilidades de beneficiar, en ese momento o en el futuro, a

mds de un miembro exportador y ser beneficiosos para la economia del yute en su
conjunto;

b) Deberdn estar relacionados con el mantenimiento o la expansi6n del comercio
internacional del yute y de los productos del yute;

c) Debern ofrecer perspectivas de tener a corto o a largo plazo resultados
econ6micos favorables en relaci6n con los costos;

d) Deberdn estar concebidos de modo que sean compatibles con el volumen del
comercio internacional del yute y los productos del yute;

e) Deberdn presentar posibilidades de mejorar en general la competitividad o las
perspectivas de mercado del yute o los productos del yute.

Articulo 28. COMITE DE PROYECTOS
1. De conformidad con este articulo se establecerA un Comit6 de Proyectos

(llamado en adelante "el Comit6"). El Comit6 serd responsable ante el Consejo y
trabajard bajo la direcci6n general del mismo.

2. El Comit6 estard abierto a la participaci6n de todos los miembros. El regla-
mento del Comit6, asi como la distribuci6n de los votos y el procedimiento de vota-
ci6n, serdn, mutatis mutandis, los del Consejo. El Comit6 se reunird, a menos que
decida otra cosa, cuatro veces al ahio o a petici6n del Consejo.
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3. Las funciones del Comitd serdn:
a) Examinar y evaluar desde el punto de vista t6cnico las propuestas de proyectos a

que se hace referencia en el articulo 23;
b) Decidir sobre las actividades previas a los proyectos; y
c) Formular al Consejo recomendaciones relativas a los proyectos.

CAPiTULO viii. RELACION CON EL FONDO COMIJN PARA

LOS PRODUCTOS BASICOS

Artfculo 29. RELACION CON EL FONDO COMUN PARA LOS PRODUCTOS BAsicos

Cuando el Fondo Comtn entre en funcionamiento, la Organizaci6n aprove-
chard plenamente las facilidades que ofrece dicho Fondo conforme a los principios
establecidos en el Convenio Constitutivo del mismo.

CAPiTUIO ix. EXAMEN DE CUESTIONES IMPORTANTES RELATIVAS
AL YUTE Y A LOS PRODUCTOS DEL YUTE

Artculo 30. EXAMEN DE LA ESTABILIZACION, LA COMPETENCIA CON LOS PRODUCTOS
SINTETICOS Y OTRAS CUESTIONES

1. El Consejo seguird examinando las cuestiones de la estabilizaci6n de los
precios y de los suministros de yute y productos del yute para la exportaci6n, con
miras a encontrarles soluci6n. Toda soluci6n convenida como resultado de ese exa-
men que entrafie medidas que no est~n ya expresamente previstas en el presente Con-
venio s6lo podrA aplicarse previa enmienda del presente Convenio con arreglo al
articulo 42.

2. El Consejo examinard las cuestiones relativas a la competencia entre el yute
y los productos del yute, por una parte, y los productos sint6ticos y suceddneos por
otra.

3. El Consejo tomarA las disposiciones oportunas para que prosiga el examen
de otras cuestiones importantes relacionadas con el yute y los productos del yute.

CAPiTULO x. ESTADISTICAS, ESTUDIOS E INFORMACION

Artculo 31. ESTADiSTICAS, ESTUDIOS E INFORMACION

1. El Consejo establecerA estrechas relaciones con las organizaciones interna-
cionales competentes, en particular la FAO, para contribuir a asegurar la dis-
ponibilidad de datos e informaci6n recientes y fidedignos sobre todos los factores
que afecten al yute y a los productos del yute. La Organizaci6n reunira, sistematizari
y, cuando sea necesario, publicard informaci6n estadistica sobre la producci6n, el
comercio, la oferta, las existencias, el consumo y los precios del yute, de los produc-
tos del yute, y de los productos sint~ticos y suceddneos que sea necesaria para la
aplicaci6n del presente Convenio.

2. Los miembros proporcionardn estadisticas e informaci6n dentro de un
plazo razonable y en la medida en que ello no sea incompatible con su legislaci6n na-
cional.

3. El Consejo tomari medidas para la realizaci6n de estudios de las tendencias
y de los problemas a corto y a largo plazo de la economia mundial del yute.

Vol. 1346,1-22672



1984 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 133

4. El Consejo cuidard de que la informaci6n publicada no redunde en detri-
mento del carzicter confidencial de las operaciones de personas o sociedades que pro-
duzcan, elaboren y comercialicen yute, productos del yute y productos sint6ticos y
sucedineos.

Articulo 32. INFORME ANUAL E INFORME SOBRE LOS RESULTADOS
DE LA EVALUACION Y EL EXAMEN DE LA SITUACI6N

1. El Consejo publicari, dentro de los seis meses siguientes a la terminaci6n de
cada afio yutero, un informe anual sobre sus actividades y cualquier otra infor-
maci6n que considere apropiada.

2. El Consejo evaluard y examinard anualmente la situaci6n y las perspectivas
mundiales del yute, inclusive el estado de la competencia con los productos sintdticos
y los suceddneos, e informarA a los miembros sobre los resultados de ese examen.

3. El examen se realizari teniendo en cuenta la informaci6n proporcionada
por los miembros sobre la producci6n, las existencias, las exportaciones e importa-
ciones, el consumo y los precios del yute, de los productos del yute, de los productos
sint~ticos y de los suceddneos en cada pais, asi como toda otra informaci6n que
pueda obtener el Consejo, directamente o por conducto de las organizaciones com-
petentes del sistema de las Naciones Unidas, en particular la UNCTAD y la FAO, asi
como de las organizaciones intergubernamentales y no gubernamentales com-
petentes.

CAPiTULO xi. DISPOSICIONES DIVERSAS

Artculo 33. RECLAMACIONES Y CONTROVERSIAS

Toda reclamaci6n formulada contra un miembro por incumplimiento de las
obligaciones que le impone el presente Convenio y toda controversia relativa a la in-
terpretaci6n o aplicaci6n del presente Convenio seri sometida a la decisi6n del Con-
sejo. Las decisiones del Consejo sobre estas cuestiones serdn firmes y tendrin fuerza
de obligar.

Art(culo 34. OBLIGACIONES GENERALES DE LOS MIEMBROS
1. Durante la vigencia del presente Convenio, los miembros cooperardn entre

si y hardn todo 1o posible para contribuir al logro de los objetivos del presente Con-
venio y para no tomar medidas que sean contrarias a ellos.

2. Los miembros se comprometen a aceptar como obligatorias las decisiones
que el Consejo adopte conforme al presente Convenio y tratardn de no adoptar
medidas que tengan por efecto coartar esas decisiones o que sean contrarias a ellas.

Articulo 35. EXENCI6N DE OBLIGACIONES

1. Cuando ello sea necesario en circunstancias excepcionales, situaciones
de emergencia o casos de fuerza mayor no previstos expresamente en el presente
Convenio, el Consejo podrd, por votaci6n especial, eximir a cualquier miembro de
cualquiera de las obligaciones impuestas por el presente Convenio si le convencen las
explicaciones dadas por ese miembro sobre las razones por las que no puede cumplir
la obligaci6n.

2. El Consejo, cuando conceda una exenci6n a un miembro conforme al pd-
rrafo 1 de ese articulo, indicard expresamente en qu6 condiciones y modalidades y
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por cudnto tiempo se exime a tal miembro de esa obligaci6n, asi como las razones por
las que se otorga la exenci6n.

Articulo 36. MEDIDAS DIFERENCIALES Y CORRECTIVAS

1. Los miembros importadores en desarrollo cuyos intereses resulten per-
judicados como consecuencia de medidas adoptadas en virtud del presente Convenio
podrdn pedir al Consejo que aplique medidas diferenciales y correctivas. El Consejo
estudiard la posibilidad de adoptar medidas apropiadas conforme a los pdrrafos 3 y 4
de la secci6n III de la resoluci6n 93 (IV) de la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo.

2. Sin perjuicio de los intereses de otros miembros exportadores, el Consejo
concederi una consideraci6n especial, en todas sus actividades, a las necesidades de
un determinado miembro exportador menos adelantado.

CAPiTULO xii. DISPOSICIONES FINALES

Artfculo 37. FIRMA, RATIFICACI6N, ACEPTACION Y APROBACION

1. El presente Convenio estard abierto en la Sede de las Naciones Unidas,
desde el 3 de enero hasta el 30 de junio de 1983, a la firma de los gobiernos invitados a
la Conferencia de las Naciones Unidas sobre el Yute y los Productos del Yute, 1981.

2. Todo gobierno al que se haga referencia en el pdrrafo 1 de este articulo
podr:
a) En el momento de firmar el presente Convenio, declarar que por dicha firma

acepta obligarse por el presente Convenio;
b) Despu6s de firmar el presente Convenio, ratificarlo, aceptarlo o aprobarlo me-

diante el dep6sito de un instrumento al efecto en poder del depositario.

Articulo 38. DEPOSITARIO

El Secretario General de las Naciones Unidas queda designado depositario del
presente Convenio.

Articulo 39. NOTIFICACI6N DE APLICACION PROVISIONAL

1. Todo gobierno signatario que tenga intenci6n de ratificar, aceptar o apro-
bar el presente Convenio, o todo gobierno para el que el Consejo haya establecido
condiciones de adhesi6n pero que todavia no haya podido depositar su instrumento,
podrd, en todo momento, notificar al depositario que aplicard el presente Convenio
provisionalmente bien cuando 6ste entre en vigor conforme al articulo 40, bien, si ya
estd en vigor, en la fecha que se especifique. En el momento en que presente su
notificaci6n de aplicaci6n provisional, cada gobierno declarard si es miembro expor-
tador o miembro importador.

2. Todo gobierno que haya notificado, conforme al pdrrafo 1 de este articulo,
que aplicard el presente Convenio bien cuando 6ste entre en vigor, bien, si ya estd en
vigor, en la fecha que se especifique, serd desde ese momento miembro provisional de
la Organizaci6n hasta que deposite su instrumento de ratificaci6n, aceptaci6n,
aprobaci6n o adhesi6n y pase asi a ser miembro.

Articulo 40. ENTRADA EN VIGOR

1. El presente Convenio entrard definitivamente en vigor el I gde julio de 1983,
o en cualquier fecha posterior, si en ese momento tres gobiernos que representen al
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menos el 85% de las exportaciones netas indicadas en el anexo A del presente Con-
venio y veinte gobiernos que representen al menos el 65% de las importaciones netas
indicadas en el anexo B del presente Convenio han firmado el presente Convenio con
arreglo al apartado a) del plrrafo 2 del articulo 37, o han depositado sus instrumen-
tos de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n.

2. El presente Convenio entrard en vigor provisionalmente el 1- de julio de
1983, o en cualquier fecha posterior, si en ese momento tres gobiernos que
representen al menos el 85% de las exportaciones netas indicadas en el anexo A del
presente Convenio y veinte gobiernos que representen al menos el 65 0 de las impor-
taciones netas indicadas en el anexo B del presente Convenio han firmado el presente
Convenio con arreglo al apartado a) del pdrrafo 2 del articulo 37, o han depositado
sus instrumentos de ratificaci6n, aceptaci6n o aprobaci6n o han notificado al depo-
sitario, conforme al articulo 39, que aplicarin provisionalmente el presente Con-
venio.

3. Si eli de enero de 1984 no se han cumplido los requisitos para la entrada en
vigor establecidos en el p6rrafo 1 o en el pdrrafo 2 de este articulo, el Secretario
General de las Naciones Unidas invitard a los gobiernos que hayan firmado el pre-
sente Convenio con arreglo al apartado a) del pdrrafo 2 del articulo 37, o que hayan
depositado instrumentos de ratificaci6n, aceptaci6n o aprobaci6n o que hayan
notificado al depositario que aplicardn provisionalmente el presente Convenio, a reu-
nirse lo antes posible para decidir si el presente Convenio entrarA provisional o
definitivamente en vigor entre ellos, en su totalidad o en parte. Mientras el presente
Convenio est6 provisionalmente en vigor conforme a este pdrrafo, los gobiernos que
hayan decidido ponerlo provisionalmente en vigor entre ellos, en su totalidad o en
parte, serdn miembros provisionales. Tales gobiernos podr.n reunirse para examinar
la situaci6n y decidir si el Convenio ha de entrar definitivamente en vigor entre ellos o
continuar en vigor provisionalmente o declararse terminado.

4. En el caso de cualquier gobierno que deposite su instrumento de rati-
ficaci6n, aceptaci6n, aprobaci6n o adhesi6n despu6s de la entrada en vigor del pre-
sente Convenio, 6ste entrard en vigor para ese gobierno en la fecha de tal dep6sito.

5. El Secretario General de las Naciones Unidas convocard la primera reuni6n
del Consejo lo antes posible despu6s de la entrada en vigor del presente Convenio.

Art(culo 41. ADHESI6N

1. El presente Convenio estard abierto a la adhesi6n de los gobiernos de todos
los Estados en las condiciones que determine el Consejo, entre las que figurard un
plazo para el dep6sito de los instrumentos de adhesi6n. No obstante, el Consejo
podrd conceder pr6rrogas a los gobiernos que no puedan depositar sus instrumentos
de adhesi6n en el plazo fijado en las condiciones de adhesi6n.

2. La adhesi6n se efectuard mediante el dep6sito de un instrumento de
adhesi6n en poder del depositario.

Artfculo 42. ENMIENDAS

1. El Consejo podrd, por votaci6n especial, recomendar a los miembros que se
enmiende el presente Convenio.

2. El Consejo fijard el plazo dentro del cual los miembros deberin notificar al
depositario que aceptan la enmienda.

3. Toda enmienda entrari en vigor 90 dias despu~s de que el depositario haya
recibido las notificaciones de aceptaci6n de miembros que constituyan al menos dos
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tercios de los miembros exportadores y que redinan al menos el 85% de los votos de
los miembros exportadores, asi como de miembros que constituyan al menos dos ter-
cios de los miembros importadores y que retinan al menos el 85% de los votos de los
miembros importadores.

4. Despu~s de que el depositario haya informado al Consejo de que se rellnen
las condiciones requeridas para la entrada en vigor de la enmienda, y no obstante las
disposiciones del pdrrafo 2 de este articulo relativas a la fecha fijada por el Consejo,
todo miembro podrA notificar al depositario que acepta la enmienda siempre y cuan-
do haga esa notificaci6n antes de la entrada en vigor de la enmienda.

5. Todo miembro que no haya notificado su aceptaci6n de la enmienda en la
fecha en que la enmienda entre en vigor dejari de ser parte en el presente Convenio a
partir de esa fecha, a menos que demuestre, a satisfacci6n del Consejo, que no se
pudo conseguir a tiempo su aceptaci6n por dificultades relacionadas con la ter-
minaci6n de sus procedimientos constitucionales e institucionales y que el Consejo
decida prorrogar respecto de ese miembro el plazo fijado para la aceptaci6n de la en-
mienda. Ese miembro no estard obligado por la enmienda hasta que haya notificado
que la acepta.

6. Si en la fecha fijada por el Consejo conforme al ptrrafo 2 de este artfculo no
se han reunido las condiciones requeridas para que entre en vigor la enmienda, 6sta se
considerard retirada.

Articulo 43. RETIRO
1. Todo miembro podrA retirarse del presente Convenio en cualquier momen-

to despuds de su entrada en vigor notificando por escrito su retiro al depositario. Ese
miembro informard simult.neamente al Consejo de la decisi6n que haya adoptado.

2. El retiro surtird efecto 90 dfas despu~s de que el depositario reciba la
notificaci6n.

Articulo 44. EXCLusI6N
El Consejo, si estima que un miembro ha incumplido las obligaciones contraidas

en virtud del presente Convenio y decide ademfis que tal incumplimiento entorpece
seriamente la aplicaci6n del presente Convenio, podri, por votaci6n especial, excluir
del presente Convenio a ese miembro. El Consejo lo notificard inmediatamente al de-
positario. Un afio despu~s de la fecha de la decisi6n del Consejo, ese miembro dejari
de ser parte en el presente Convenio.

Articulo 45. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO 0 EXCLUSION DE
UN MIEMBRO 0 DE IMPOSIBIIDAD POR PARTE DE UN MIEMBRO DE ACEPTAR UNA
ENMIENDA

1. Conforme a lo dispuesto en este articulo, el Consejo procederd a la li-
quidaci6n de las cuentas con todo miembro que deje de ser parte en el presente Con-
venio a causa de:
a) No aceptaci6n de una enmienda introducida en el presente Convenio conforme al

articulo 42;
b) Retiro del presente Convenio conforme al articulo 43; o
c) Exclusi6n del presente Convenio conforme al articulo 44.

2. El Consejo conservari todas las contribuciones pagadas a la Cuenta Ad-
ministrativa por todo miembro que deje de ser parte en el presente Convenio.
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3. El miembro que haya recibido un reembolso apropiado en virtud de este
articulo no tendrA derecho a recibir ninguna parte del producto de la liquidaci6n o de
los demis haberes de la Organizaci6n. Tampoco estarA obligado a pagar parte al-
guna del deficit que pueda tener la Organizaci6n despu6s de efectuado el reembolso.

Artfculo 46. DuRAcI6N, PRORROGA Y TERMINACION

1. El presente Convenio permaneceri en vigor durante un periodo de cinco
afios a partir de la fecha de su entrada en vigor, a menos que el Consejo decida, por
votaci6n especial, prorrogar o renegociar el presente Convenio, o declararlo ter-
minado.

2. Antes de que expire el periodo de cinco afios a que se refiere el pdrrafo 1 de
este articulo, el Consejo podrA, por votaci6n especial, prorrogar el presente Con-
venio durante un periodo no superior a dos afios y/o renegociarlo.

3. Si, antes de que expire el periodo de cinco afios a que se refiere el pdrrafo 1
de este articulo, no se han concluido las negociaciones para la celebraci6n de un
nuevo convenio que sustituya al presente Convenio, el Consejo podrd, por votaci6n
especial, prorrogar el presente Convenio durante un periodo que decidird el Consejo.

4. Si, antes de que expire el periodo de cinco afios a que se refiere el p~rrafo 1
de este articulo, se ha negociado un nuevo convenio que sustituya el presente Con-
venio, pero ese nuevo convenio no ha entrado en vigor provisional o definitivamente,
el Consejo podrA, por votaci6n especial, prorrogar el presente Convenio hasta que
entre en vigor provisional o definitivamente el nuevo convenio.

5. Si se negocia y entra en vigor un nuevo convenio internacional del yute du-
rante cualquier pr6rroga del presente Convenio conforme a los p~rrafos 2, 3 6 4 de
este articulo, el presente Convenio, prorrogado, terminarA al entrar en vigor el nuevo
convenio.

6. El Consejo podrA en todo momento, por votaci6n especial, declarar termi-
nado el presente Convenio con efecto a partir de la fecha que establezca el propio
Consejo.

7. No obstante la terminaci6n del presente Convenio, el Consejo continuard
en funciones durante un periodo no superior a 18 meses para proceder a la liqui-
daci6n de la Organizaci6n, incluyendo la liquidaci6n de las cuentas, y, con sujeci6n a
las decisiones pertinentes, que se adoptartn por votaci6n especial, conservarA
durante ese periodo todas las facultades y funciones que sean necesarias a tal efecto.

8. El Consejo notificard al depositario cualquier decisi6n que adopte en virtud
del presente articulo.

Articulo 47. RESERVAS

No se podrin formular reservas con respecto a ninguna de las disposiciones del
presente Convenio.

EN FE DE LO cutA. los infrascritos, debidamente autorizados al efecto, han
firmado el presente Convenio en las fechas que se indican.

HECHO en Ginebra el dia primero de octubre de mil novecientos ochenta y dos.
Los textos en Arabe, espafiol, franc6s, ingl6s y ruso del presente Convenio serd.n
todos igualmente aut6nticos.
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ANEXO A

Porcentajes de las exportaciones netas totales de yute y productos del yute de los paises par-
ticipantes en la Conferencia de las Naciones Unidas sobre el Yute y los Productos del
Yute, 1981, correspondientes a los distintospaises exportadores, establecidos a los efectos
del articulo 40

Porcentaje
Bangladesh ......................................... 56,668
B rasil .............................................. 0,921
India .............................................. 31,457
N epal .............................................. 3,452
P erfO ............................................... 0,097
T ailandia ........................................... 7,405

TOTAL 100,000

ANEXO B

Porcentajes de las importaciones netas totales de yute y productos del yute de los pases par-
ticipantes en la Confernecia de las Naciones Unidas sobre el Yute y los Productos del
Yute, 1981, correspondientes a los distintos paises y grupos de paises importadores,
establecidos a los efectos del articulo 40

Porcentajes
A rabia Saudita ............................................... 0,313
A rgelia ...................................................... 0,916
A ustralia .................................................... 7,067
A ustria ...................................................... 0,252
Bulgaria ..................................................... 1,572
C anadd ...................................................... 1,702
Colom bia .................................................... 0,000
Comunidad Econ6mica Europea ................................ 16,316

Alemania, Reptiblica Federal de ............................. 2,831
B6lgica-Luxemburgo ...................................... 2,892
D inam arca ............................................... 0,313
Francia .................................................. 2,778
G recia ................................................... 0,420
Irlanda .................................................. 0,366
Italia .................................................... 1,244
Paises Bajos .............................................. 1,740
Reino Unido de Gran Bretafia e Irlanda del Norte .............. 3,732

Costa Rica ................................................... 0,000
C uba ........................................................ 5,258
Checoslovaquia ............................................... 1,236
Ecuador ..................................................... 0,000
E gipto ....................................................... 2,747
El Salvador .................................................. 0,542
Espafia ...................................................... 0,664
Estados Unidos de America ..................................... 16,644
Filipinas ..................................................... 0,259
Finlandia .................................................... 0,191
G hana ....................................................... 0,336
H ungria ..................................................... 0,420
Indonesia .................................................... 2,366
Iraq ......................................................... 1,9 15
Jap6n ....................................................... 5,952
M adagascar .................................................. 0,350
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Porcentajes

M alasia ...................................................... 0,160
M alta ....................................................... 0,000
M auritania .................. ................................ 0,008
M 6xico ...................................................... 0,359
N icaragua ................................................... 0,122
N igeria ...................................................... 0,626
N oruega ..................................................... 0,168
PakistAn ..................................................... 7,547
P olonia ...................................................... 1,221
Repdblica Arabe Siria .......................................... 1,740
Reptiblica de Corea ............................................ 0,443
Repdblica Unida de Tanzania ................................... 0,702
R um ania .................................................... 0,885
Senegal ...................................................... 0,023
SudAn ....................................................... 3,846
Suecia ....................................................... 0,046
Suiza ........................................................ 0,267
T tnez ....................................................... 0,328
T urquia ..................................................... 1,160
Uni6n de Reptiblicas Socialistas Sovidticas ........................ 11,729
V enezuela .................................................... 0,053
Y ugoslavia ................................................... 1,526
Z aire ........................................................ 0,023

TOTAL 100,000
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In the name of Algeria:
Au nom de l'Alg6rie
OT HMeHH AnuaHpa:
En nombre de Argelia:

In the name of Australia:
Au nom de 'Australie:
OT HMeHH ABCTpaiiHH:
En nombre de Australia:

In the name of Austria:
Au nom de l'Autriche
OT HMeHH ABCTPHH:
En nombre de Austria:

In the name of Bangladesh:
Au nom du Bangladesh
OT HMeHH BaHrmaem:
En nombre de Bangladesh:

KHWAJA WASIUDDIN

11 February 1983
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In the name of Belgium:
,.u nom de la Belgique:
OT HMeHH BeabrHH:
En nombre de Bdlgica:

E. DEVER
16/5/83

In the name of Brazil:
Au nom du Br~sil :
OT HMeHI Bpa3HnHH:
En nombre del Brasil:

In the name of Bulgaria:
Au nom de la Bulgarie:
OT HMeHH BojirapxHl:
En nombre de Bulgaria:

: I A .-s P-

In the name of Canada:
Au nom du Canada:
OT HMeHH KaHaflbi:
En nombre del Canadd:

P. D. LEE
30 June 1983
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In the name of China:
Au nom de la Chine
OT MeHH KHwra:
En nombre de China:

LING QING
24 June 1983

In the name of Colombia:
Au nom de la Colombie
OT HMeHH Ko~nyM6H:
En nombre de Colombia:

In the name of Costa Rica:
Au nom du Costa Rica:
OT nMeHH KocTa-PHKH:
En nombre de Costa Rica:

In the name of Cuba:
Au nom de Cuba:
OT HMeHH Ky6bI:
En nombre de Cuba:

In the name of Czechoslovakia:
Au nom de la Tch6coslovaquie
OT HMeHH qexocfloBaKn:
En nombre de Checoslovaquia:

Vol. 1346,1-22672
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In the name of Denmark:
Au nom du Danemark
OT HMeHH AaHHH:
En nombre de Dinamarca:

WILH. ULRICHSEN

June 6th, 1983

In the name of Ecuador:
Au nom de l'Equateur
OT HMeHH 3KBaaopa:
En nombre del Ecuador:

In the name of Egypt:
Au nom de l'Egypte
OT HMeHH ErHrITa:

En nombre de Egipto:
AHMED KHALIL

June 20th, 1983

In the name of El Salvador:
Au nom d'El Salvador :
OT HMeHH Ca.ribBaxopa:
En nombre de El Salvador:

Vol. 1346, 1-22672
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, 0j. us i Uzi L.aI , I .I.

In the name of the European Economic Community:
Au nom de la Communaut6 6conomique europ6enne
OT HMeHH EBponeAcKoro 3KOHOMntqecKoro coo6weCTBa:
En nombre de la Comunidad Econ6mica Europea:

MICHAEL HARDY

6 June 1983

In the name of the Federal Republic of Germany:
Au nom de la R6publique f6d~rale d'Allemagne :
OT HMeHH 4DeAepaTHBHoRl Pecny6nHKH FepMaHHH:
En nombre de la Repfiblica Federal de Alemania:

GUENTHER VAN WELL

June 6, 1983
Subject to ratification'

In the name of Finland:
Au nom de la Finlande:
OT HMeHH cIDHHJIIH[HH:

En nombre de Finlandia:
ILKA PASTINEN

January 14th, 1983

In the name of France:
Au nor de la France:
OT HMeHH 'ZpaHlIHH:

En nombre de Francia:

LUC DE LA BARRE DE NANTEUIL

19 avril 1983

Sous reserve de ratification.
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In the name of Ghana:
Au nom du Ghana:
OT HMeHH raHbI:
En nombre de Ghana:

: oi L -jj I,

In the name of Greece:
Au nom de la Grace
OT HMeHH rpeUHH:
En nombre de Grecia:

MIHALIS DOUNTAS

May 20, 1983

In the name of Hungary:
Au nom de la Hongrie:
OT HMeHH BeHrpHH:

En nombre de Hungria:

: A t I f.- 1

In the name of India:
Au nom de l'Inde :
OT HMeHH 14HHH:
En nombre de la India:

SHRi N. KRISHNAN
23 June 1983

Vol. 1346.1-22672
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In the name of Indonesia:
Au nom de l'Indondsie
OT HMeHH 4HLaoHe3Hs:
En nombre de Indonesia:

In the name of Iraq:
Au nom de l'Iraq
OT HMeHH I4paKa:
En nombre del Iraq:

In the name of Ireland:
Au nom de l'Irlande :
OT HMeHH 14pJIaHAHH:
En nombre de Irlanda:

NOEL DORR
June 6, 1983
(Subject to ratification')

In the name of Italy:
Au nom de l'Italie :
OT HMeHH I4Ta.JIHH:

En nombre de Italia:

UMBERTO LA ROCCA
June 6, 1983

Sous r6serve de ratification.
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In the name of Japan:
Au nom du Japon :
OT HMeHH rinoHHH:

En nombre del Jap6n:
Mizuo KURODA

March 18, 1983

.* --- -

In the name of Luxembourg:
Au nom du Luxembourg :
OT HMeHH JhoKceM6ypra:
En nombre de Luxemburgo:

E. DEVER

16/5/83

In the name of Madagascar:
Au nom de Madagascar :
OT HMeHH MaaaracKapa:
En nombre de Madagascar:

In the name of Malaysia:
Au nom de la Malaisie:
OT HMeHH Ma.nafk3HH:
En nombre de Malasia:

Vol. 1346,1-22672
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: 4..W10 t-,V

In the name of Malta:
Au nom de Malte :
OT HMeHH MajIbTbl:
En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie:
OT HMeHH MaBPHTaHHH:

En nombre de Mauritania:

in the name of Mexico:
Au nom du Mexique:
OT HMeHH MeKCHKH:

En nombre de Mexico:

In the name of Nepal:
Au nom du Ndpal :
OT MmeHH Henana:
En nombre de Nepal:

UDDHAV DEO BHATT
29th June 1983

Vol. 1346,1-22672
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In the name of the Netherlands:
Au nom des Pays-Bas :
OT HMeHH HnaepnaHfloB:
En nombre de los Paises Bajos:

HUGO SCHELTEMA

Feb. 15, 1983

In the name of Nicaragua:
Au nom du Nicaragua:
OT HMeHH HHKaparya:
En nombre de Nicaragua:

In the name of Nigeria:
Au nom du Nigdria :
OT HMeHH HHrepHH:
En nombre de Nigeria:

In the name of Norway:
Au nom de la Norv~ge:
OT HMeHH HopaerHH:
En nombre de Noruega:

OLE PETER KOLBY

January 14th, 1983
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In the name of Pakistan:
Au nom du Pakistan :
OT HMeH flaKHcTaHa:
En nombre del Pakistdn:

In the name of Peru:
Au nom du Pdrou
OT HMeHH Hepy:
En nombre del Perd:

In the name of the Philippines:
Au nom des Philippines
OT HMeHH DxHninnHH:
En nombre de Filipinas:

In the name of Poland:
Au nom de la Pologne
OT HMeHH nOnI'IlUIH:
En nombre de Polonia:

In the name of the Republic of Korea:
Au nom de la R6publique de Cor6e:
OT HMeHH KopeAlcKoAl Pecny611HKH:
En nombre de la Repfiblica de Corea:

Vol. 1346,1-22672
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In the name of Romania:
Au nom de la Roumanie:
OT HMeHH PYMbIHHH:
En nombre de Rumania:

In the name of Saudi Arabia:
Au nom de l'Arabie saoudite:
OT HMeHH CayflOBCKo ApaBHH:
En nombre de Arabia Saudita:

: J"uj Irn" I*

In the name of Senegal:
Au nom du S~n6gal :
OT HMeHH CeneraAa:
En nombre del Senegal:

I I,_. It., r-w

In the name of Spain:
Au nom de l'Espagne
OT HMeHH 14cnaHHH:
En nombre de Espafia:

In the name of the Sudan:
Au nom du Soudan
OT HMeHH Cyxalua:
En nombre del Suddn:

Vol. 1346, 1.22672
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In the name of Sweden:
Au nom de la Suede
OT HMeHH UBeunn:
En nombre de Suecia:

ANDERS THUNBORG

January 14th, 1983

In the name of Switzerland:
Au nom de la Suisse :
OT HMeHH IllBefluapHn:
En nombre de Suiza:

: ie. I 1 a.l ;,WaM. 1 .I

In the name of the Syrian Arab Republic:
Au nom de la R6publique arabe syrienne
OT HMeHH CHPHlCKOA Apa6cKOr Pecny6nnKH:
En nombre de la Reptiblica Arabe Siria:

, t.... L- f .- t14

In the name of Thailand:
Au nom de la Thailande
OT HMeHH TannaHxia:
En nombre de Tailandia:

APINAN PAVANARIT
29 June 1983

Vol. 1346,1-22672
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In the name of Tunisia:
Au nom de la Tunisie
OT HMeHH TyHHca:
En nombre de Ttinez:

, L-._..,4 P-t,

In the name of Turkey:
Au nom de la Turquie
OT HMeHH TypuHH:
En nombre de Turquia:

Sous r6serve de ratification'
COSKUN KIRCA
Le 30 juin 1983

In the name of the Union of Soviet Socialist Republics:
Au nom de 'Union des R6publiques socialistes sovi6tiques
OT HMeHH Co1o3a COBeTCKHX CounHaiHCTHqeCKHX Pecny6nHK:
En nombre de la Uni6n de Rept.blicas Socialistas Sovi6ticas:

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord :
OT HMeHH CoenHHeHHoro KoponreBCTBa BeJIHKo6pHTaHHH H CeBepnofR MpJIalIHH:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

JOHN W. D. MARGETSON
6 June 1983

Subject to ratification.
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In the name of the United Republic of Tanzania:
Au nom de la Rdpublique-Unie de Tanzanie :
OT HMeHH O6eaHHeHHojt Pecny6nHKH TaH3aHHA:

En nombre de la Repdblica Unida de Tanzania:

In the name of the United States of America:
Au nom des Etats-Unis d'Amdrique :
OT HMeHH CoegHHeHHbIx IITaTOB AMepHKH:

En nombre de los Estados Unidos de Amdrica:

ROBERT ROSENSTOCK
Subject to acceptance'
6/24/83

In the name of Venezuela:
Au nom du Venezuela:
OT HMeHH BeHecy3Jb1:
En nombre de Venezuela:

In the name of Yugoslavia:
Au nom de la Yougoslavie
OT HMeHH IOrocnaBHH:
En nombre de Yugoslavia:

I Sous rdserve d'acceptation.
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In the name of Zaire:
Au nom du Zaire
OT HuMeH 3aHpa:
En nombre del Zaire:
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No. 22673

ISRAEL
and

ROMANIA

Agreement on cultural and scientific co-operation. Signed at
Bucharest on 17 September 1979

Authentic texts: Hebrew, Romanian and English.

Registered by Israel on 11 January 1984.

ISRAEL
et

ROUMANIE

Accord de cooperation culturelle et scientifique. Signk i
Bucarest le 17 septembre 1979

Textes authentiques : hibreu, roumain et anglais.

Enregistrg par Israel le 11 janvier 1984.
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[HEBREW TEXT- TEXTE HtBREU]
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[ROMANIAN TEXT - TEXTE ROUMAIN]

ACORD DE COLABORARE CULTURALA I TIINTIFICA 1NTRE
GUVERNUL STATULUI ISRAEL I GUVERNUL REPUBLICII
SOCIALISTE ROMANIA

Guvernul Statului Israel §i Guvernul Republicii Socialiste Romania,
Animate de dorinta de a promova relatii prietene~ti §i de a spori cooperarea cul-

turalA dintre popoarele celor doug tAri;
Dorind s. promoveze cunoa~terea reciprocA a rezultatelor obtinute de cele doua

popoare in dezvoltarea invAt.mlintului, §tiintei, culturii §i artei, ocrotirii sAnAtAtii,
presei, radiodifuziunii i televiziunii, sportului §i turismului;

Au hotArit ca, pe baza principiilor respectArii suveranit.Itii i independentei
nationale, neamestecului in treburile interne, egalitAtii in drepturi §i avantajului
reciproc, sa incheie prezentul Acord.

Articolul L Cele douA pArti vor sprijini dezvoltarea relatiilor in domeniul
invAAm"intului prin:
a) promovarea colaborArii intre universitAti i alte institutii de invAqmint superior;

vizite reciproce ale cadrelor didactice ale acestora; acordarea reciprocA de burse
pentru studii §i specializare; schimburi de publicatii de specialitate, materiale
documentare i de informare in domeniul lnvAtAmintului;

b) incuraj area colaborlrii directe intre organismele specializate in vederea asigurArii
unei prezentgri corespunzAtoare a istoriei, geografiei, dezvoltArii economice,
sociale §i culturale a celor douq tAri in manualele §colare §i cursurile universitare.

Articolul II. Cele douA pArti vor coopera in domeniul cercetArii tiintifice §i
dezvoltArii tehnologice pentru solutionarea unor obiective specifice de interes comun
§i vor sprijini dezvoltarea cooperArii intre institutiile §tiintifice §i de cercetare-
dezvoltare din cele doud t ri prin:
a) intilniri de lucru intre oameni de §tiintA §i speciali~ti din cele doud tAri §i realizarea

in comun a unor programe de cercetare §tiintificA §i dezvoltare tehnologicA pe
obiective concrete de interes reciproc pentru cele douA tAri;

b) primirea reciprocA de tineri cercetAtori §i speciali~ti pentru studii §i specializare in
cadrul cooperArilor existente intre institutiile de invAAmlint superior §i de
cercetare-dezvoltare din cele douq tAri;

c) transfer reciproc de informatii i de rezultate ale activitqtii de cercetare-
dezvoltare de interes comun din cele douA tAri; organizarea unor mese rotunde i
elaborarea de studii comune pe obiective de interes reciproc in domeniile §tiintei
§i tehnologiei.

Articolul III. Cele doud plri vor sprijini colaborarea in domeniul muzicii,
artelor plastice, cinematografiei, teatrului, precum §i in alte domenii ale activitqtii
cultural-artistice prin:
a) schimburi de vizite ale scriitorilor, compositorilor, arti~tilor, cinea~tilor, de for-

mathii artistice §i includerea reciprocA in repertoriile institutiilor de artl a unor
lucr~ri dramatice §i muzicale reprezentative apartinind celeilalte tqri;
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b) organizarea reciprocA de expozitii din domeniul culturii i artelor;
c) traducerea i publicarea unor lucrari din domeniile literaturii, artei §i culturii

celeilalte tAri;

d) organizarea reciprocA a unor actiuni cultural-artistice cu prilejul zilelor nationale
§i al altor evenimente deosebite ale celeilalte tAri;

e) dezvoltarea relatiilor intre muzee, edituri, biblioteci, uniuni §i asociatii ale
oamenilor de culturA §i artA;

f) promovarea relatiilor intre editurile enciclopedice in vedera reflectArii corespun-
zAtoare a celor douA tAri in lucrArile enciclopedice §i alte materiale de referintA.

Articolul IV. Cele doud pArti vor incuraja colaborarea in domeniul ocrotirii
sdnltAtii prin stimularea colaborlrii directe intre institutiile de sAnAtate din cele douA
tAri, vizite reciproce de speciali~ti pentru schimb de experientA §i conferinte de specia-
litate i schimb de literaturA specializatd.

Articolul V. Cele douA pArti vor sprijini colaborarea directa intre agentiile de
press., asociatiile de ziari~ti, organele de radiodifuziune §i televiziune din ambele t ri,
precum §i schimbul de vizite de ziari~ti.

Articolul VL Cele douq parti vor sprijini dezvoltarea relatiilor in domeniile
turismului §i sportului intre cele douA tri.

Articolul VII. Fiecare parte va acorda, la cerere, asistentA de specialitate in
domeniile care fac obiectul prezentului Acord, prin trimiterea de speciali~ti in
cealaltq tard, pentru perioade de timp limitate.

Trimiterea de speciali~ti va avea loc pe baza unor protocoale convenite intre
autorit~tile competente din cele douA tAri, in care vor fi stabilite conditiile concrete
ale activitAtii acestor speciali~ti.

Articolul VIII. Cele douA pArti vor sprijini participarea reciprocA la congrese,
conferinte §i reuniuni tiintifice (simpozioane, sesiuni, colocvii), festivaluri sau alte
manifestari organizate in ambele tAri, ca i la alte manifestq.ri cu participare interna-
tionalA, in domeniile care fac obiectivul prezentului Acord.

Articolul IX. Fiecare parte va asigure conditii normale pentru desfa~urarea
activitAtii celeilalte pArti de difuzare, prin diferite mijloace de expresie, a realizArilor
culturii, §tiintei §i artei celeilalte t1ri, pe baza prevederilor prezentului Acord §i in
conformitate cu legile §i reglementArile in vigoare pe teritoriul squ.

Articolul X. Pentru aplicarea prezentului Acord, cele douA pArti vor incheia
programe periodice, are vor cuprinde actiunile §i schimburile ce urmeazA a fi reali-
zate, precum §i conditiile administrative §i financiare ale desfdlurdrii lor.

Tratativele vor avea loc, alternativ, in cele douA tAri.

Articolul XI. Prezentul Acord va fi supus aprobqrii autoritAtilor competente,
conform dispozitiilor prevdzute in legislatia fiecArui stat §i va intra in vigoare la data
ultimei notificAri a ratificrii.

Valabilitatea Acordului este de 5 ani de la data intrqrii sale in vigoare, dupd care
va fi reinnoit prin tacitA reconductiune pe noi perioade de cite 5 ani, dacA nici una din
pArti nu va notifica celeilalte, in scris, cu cel pu~in 6 luni inaintea expirqrii fiecarei
perioade de valabilitate, despre intentia sa de a termina Acordul.
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SEMNAT la Bucureti la 17 septembrie 1979, in dout exemplare originale, fiecare
in limbile ebraicA, englezd §i roman, toate textele fiind in mod egal autentice.

Pentru Guvernul Pentru Guvernul
Statului Israel: Republicii Socialiste Romania:

[Signed - Signfll [Signed- Signf]2

Signed by Dr. A. Gefen - Signs par A. Gefen.
2 Signed by Vasile Gliga - Sign6 par Vasile Gliga.

Vol. 1346,1-22673



1984 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 189

AGREEMENT' ON CULTURAL AND SCIENTIFIC COOPERATION
BETWEEN THE GOVERNMENT OF THE STATE OF ISRAEL
AND THE GOVERNMENT OF THE SOCIALIST REPUBLIC OF
ROMANIA

The Government of the State of Israel and the Government of the Socialist
Republic of Romania,

Animated by the desire to promote friendly relations and to increase cultural
cooperation between the peoples of the two countries;

Desiring to further the mutual knowledge of the results achieved by both
peoples in the development of education, science, culture, arts, medical care, press,
radio and television, sports and tourism;

Have decided to conclude the present Agreement, on the basis of the principles
of national sovereignty and independence, non-interference in internal affairs, equality
of rights and mutual benefit.

Article 1. The two Parties shall support the furtherance of relations in the
field of education through:
a) Promotion of collaboration between Universities and other institutions of higher

education; mutual visits by members of their teaching staffs; mutual granting of
scholarships for studies and specialization; exchange of specialized publications,
documentary and informative material in the field of education;

b) Encouraging of direct collaboration between specialized bodies with a view to
ensuring the correct presentation of the history, geography, economic, social and
cultural advancement of both countries in school text-books and University
courses.

Article 2. Both Parties shall cooperate in the domain of scientific research and
technological development for the attainment of specific objectives of common inter-
est; they shall support the development of cooperation between scientific as well as
research and development institutions of the two countries, through:
a) Working meetings between scientists and specialists from both countries and

joint implementation of programmes of scientific research and technological
development for concrete objectives of common interest for the two countries;

b) Mutual receiving of young researchers and specialists for studies and specializa-
tion in the framework of the existing collaboration between higher education and
research development institutions in both countries;

c) Reciprocal exchange of information and results in research and development
activities of common interest in both countries; organizing of panel discussions
and elaboration of joint studies on topics of common interest in the domain of
science and technology.

Article 3. Both Parties shall further collaborate in the field of music, fine arts,
cinematography, theatre, as well as in other domains of cultural and artistic activi-
ties, through:

I Came into force on 5 November 1980, the date of the last of the notifications (effected on 27 March and 5 November
1980) confirming its ratification, in accordance with article 11.
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a) Exchange of visits by writers, composers, artists, persons involved in cinemato-
graphy, artistic groups and the inclusion in the repertoires of artistic institutions
of representative dramatic and musical works of the other country;

b) Mutual organizing of exhibitions in the field of culture and fine arts;
c) Translation and publication of literary, artistic and cultural works from the other

country;
d) Mutual organizing of cultural and artistic actions on the occasion of national

days and other outstanding events of the other country;
e) Development of relations between museums, publishing houses, libraries, unions

and associations of persons involved in culture and arts;
j) Furtherance of relations between encyclopaedia publishing houses with a view to

accurately reflecting each country in the encyclopaedias and other reference
works published in the other.

Article 4. The two Parties shall encourage collaboration in the field of medical
care by stimulating direct cooperation between health institutions of the two coun-
tries, reciprocal visits by specialists in order to exchange experiences, conferences of
specialists and exchange of specialized literature.

Article 5. The two Parties shall support direct collaboration between press
agencies, journalists' associations, radio and TV bodies in both countries, as well as
exchange of visits by journalists.

Article 6. Both Parties shall support the development of relations in the fields
of tourism and sport between the two countries.

Article 7. Each Party shall grant upon request specialized assistance in the
domains that are the subject of the present Agreement, by sending specialists in the
other country for limited periods of time.

The sending of specialists shall be carried out in accordance with protocols
concluded between competent authorities in both countries which will lay down
specific terms for the activities of these specialists.

Article 8. The two Parties shall support, on reciprocal basis, participation in
congresses, conferences, scientific meetings on various topics including symposia,
meetings and colloquia, festivals or other events, organized in either country, includ-
ing those open to international participation, in the fields that are the subject of the
present Agreement.

Article 9. Each Party shall ensure normal conditions to enable the other Party
to disseminate by various means its cultural, scientific and artistic achievements in
the other country, upon the basis of the provisions of the present Agreement and in
accordance with the laws and regulations in force on its territory.

Article 10. With a view to applying the terms of the present Agreement, the
two Parties shall conclude periodical programmes which will specify the acts and
programmes of exchange to be carried out as well as the administrative and financial
terms upon which they will be implemented.

Negotiations will be held alternately in the two countries.
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Article 11. The present Agreement shall be subject to ratification by the com-
petent authorities, according to dispositions provided for in the legislation of each
State and will come into force at the date of the last notification of its ratification.

The validity of the Agreement is of 5 years since the date of its coming into force,
after which shall be renewed by tacit reconduction for other periods of 5 years, if
neither of the Contracting Parties has notified the other in writing at least 6 months
before the expiration of each period of validity, of its intention to terminate the
Agreement.

SIGNED in Bucharest the 17th of September 1979 in two original copies, each of
them in the Hebrew, Romanian and English languages, all texts being equally
authentic.

For the Government
of the State of Israel:

[Signed - Signdj'

For the Government
of the Socialist Republic of Romania:

[Signed - Signg]2

I Signed by Dr. A. Gefen - Sign6 par A. Gefen.
2 Signed by Vasile Gliga - Sign6 par Vasile Gliga.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION CULTURELLE ET SCIENTIFIQUE
ENTRE LE GOUVERNEMENT DE L'tTAT D'ISRAEL ET LE
GOUVERNEMENT DE LA RIePUBLIQUE SOCIALISTE DE ROU-
MANIE

Le Gouvernement de l'Etat d'Israel et le Gouvernement de la Ripublique socia-
liste de Roumanie,

Anim~s par le d~sir de promouvoir des relations amicales et d'accroitre la coop&
ration culturelle entre les peuples des deux pays;

D~sireux de d6velopper une connaissance r~ciproque des r6sultats qu'ont obtenus
les deux peuples dans les domaines de l'enseignement, de la science, de la culture, des
arts, des soins m6dicaux, de la presse, de la radio et de la t616vision, des sports et du
tourisme;

Ont d6cid6 de conclure le pr6sent Accord, sur la base des principes de souve-
rainetd et d'ind~pendance nationales, de non-ingdrence dans les affaires intirieures,
d'6galit6 des droits et d'avantages mutuels.

Article premier. Les deux Parties favoriseront le d6veloppement de leurs rela-
tions dans la domaine de l'enseignement :
a) En favorisant une collaboration entre leurs universit6s et autres institutions d'en-

seignement sup6rieur; par des changes de visites entre membres de leurs person-
nels enseignants; par l'octroi r6ciproque de bourses d'6tudes et de sp~cialisation;
par des 6changes de publications sp~cialis6es ainsi que d'ouvrages de documenta-
tion et d'information dans le domaine de l'enseignement.

b) En encourageant une collaboration directe entre organismes sp6cialis~s en vue de
garantir une pr6sentation exacte de rhistoire, de la g6ographie, des progr~s
6conomiques, sociaux et culturels des deux pays dans les manuels scolaires et les
cours universitaires.

Article 2. Les deux Parties coopreront dans le domaine de la recherche scien-
tifique et du d~veloppement technologique afin de rdaliser des objectifs prdcis d'int6-
r~t commun; elles apporteront leur concours au d6veloppement de la coop6ration
entre institutions scientifiques et institutions de recherche et de d~veloppement des
deux pays :
a) Par l'organisation de r6unions de travail entre scientifiques et sp6cialistes des deux

pays et 'ex6cution commune de programmes de recherche scientifique et de ddve-
loppement technologique visant des objectifs concrets d'int~ret commun;

b) En recevant de part et d'autre des jeunes chercheurs et des sp6cialistes pour des
6tudes et une spdcialisation dans le cadre de la collaboration existante entre les
6tablissements d'enseignement sup~rieur et de d6veloppement de la recherche des
deux pays;

c) En proc~dant i des 6changes r6ciproques d'information et de r6sultats des acti-
vit6s de recherche et de d~veloppement pr6sentant un int~rt commun pour les

Entr6 en vigueur le 5 novembre 1980, date de la derni~re des notifications (effectu6es les 27 mars et 5 novembre 1980)
confirmant sa ratification, conform6ment A l'article 11.
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deux pays; en organisant des groupes de discussion et en menant des 6tudes
conjointes sur des sujets d'intdrt commun dans le domaine de la science et de la
technologie.

Article 3. Les deux Parties collaboreront en outre dans les domaines de la
musique, des beaux-arts, de la cindmatographie, du thditre ainsi que dans d'autres
domaines touchant aux activitds culturelles et artistiques :
a) Par l'interm~diaire d'6changes de visites d'6crivains, compositeurs, artistes, per-

sonnes du monde du cindma, groupes artistiques et par l'inclusion dans les r~per-
toires des institutions artistiques de l'autre pays d'oeuvres dramatiques et
musicales representatives;

b) Par l'organisation mutuelle d'expositions dans le domaine de la culture et des
beaux-arts;

c) Par la traduction et la publication d'oeuvres litt6raires, artistiques et culturelles de
l'autre pays;

d) Par l'organisation mutuelle d'activit6s culturelles et artistiques A l'occasion des
fetes nationales et autres dvdnements marquants de la vie de l'autre pays;

e) En d6veloppant les relations entre mus6es, maisons d' dition, biblioth~ques,
unions et associations de personnes du monde de la culture et des arts;

f) En encourageant les relations entre 6diteurs d'encyclop6dies afin que les encyclo-
p~dies et ouvrages de r~fdrence publi~s dans chacun des pays rendent fidlement
compte de l'autre.

Article 4. Les deux Parties encourageront la coop6ration dans le domaine des
soins m6dicaux en favorisant une cooperation directe entre les institutions A vocation
sanitaire des deux pays, des visites r6ciproques de sp6cialistes aux fins d'6changes
d'expdriences, des confdrences de spdcialistes et des dchanges de littdrature
sp6cialis6e.

Article 5. Les deux Parties prteront leur concours h une collaboration directe
entre agences de presse, associations de journalistes et organes de radio et de t6ldvi-
sion dans les deux pays, ainsi qu'% des 6changes de visites entre journalistes.

Article 6. Les deux Parties appuieront le d6veloppement des relations dans les
domaines du tourisme et du sport entre les deux pays.

Article 7. Chaque Partie accordera A l'autre, sur sa demande, une assistance
spdcialis6e dans les domaines faisant l'objet du prdsent Accord, en envoyant des
spdcialistes dans l'autre pays pour des dur6es limit6es.

L'envoi de sp6cialistes sera effectu6 conform6ment aux protocoles conclus entre
les autoritds comp~tentes des deux pays qui d6finiront les conditions prdcises d'acti-
vit6 desdits sp~cialistes.

Article 8. Les deux Parties appuieront, sur une base de r6ciprocit6, la partici-
pation 6L des congr~s, confdrences, r6unions scientifiques sur divers sujets, y compris
des symposiums, r6unions et colloques, festivals ou autres dv~nements, organis6s
dans l'un ou l'autre pays, y compris ceux ouverts A une participation internationale,
dans les domaines qui font l'objet du pr6sent Accord.

Article 9. Chaque Partie veillera h ce qu'existent des conditions normales per-
mettant A l'autre de diffuser par divers moyens ses rdalisations culturelles, scienti-
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fiques et artistiques dans l'autre pays, sur la base des dispositions du present Accord
et conform6ment aux lois et r~glements en vigueur sur son territoire.

Article 10. Aux fins d'application du pr6sent Accord, les deux Parties arrate-
ront pdriodiquement des programmes prdcisant les actions et programmes d'dchange
A rgaliser ainsi que les conditions administratives et financi~res dans lesquelles ils
seront exdcutds.

Des n6gociations auront lieu A cet effet alternativement dans l'un et l'autre pays.

Article 11. Le pr6sent Accord est sujet A ratification par les autorit6s compd-
tentes, conformtment aux dispositions prdvues par la lgislation de chaque Etat, et il
entrera en vigueur A la date de la derni~re notification de ratification.

L'accord est conclu pour une dur6e de cinq ans A compter de la date de son entr6e
en vigueur, apr~s quoi il sera reconduit tacitement pour de nouvelles pdriodes de cinq
ans, i moins que l'une des Parties contractantes ne notifie A l'autre par 6crit six mois
avant l'expiration de chaque p6riode de validit6 son intention d'y mettre fin.

SIGN A Bucarest, le 17 septembre 1979, en deux exemplaires originaux, chacun
d'eux en hdbreu, en roumain et en anglais, tous les textes faisant dgalement foi.

Pour le Gouvernement Pour le Gouvernement
de I'Etat d'Isradl: de la Rgpublique

socialiste de Roumanie:

[A. GEFEN] [VASILE GLIGA]
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NIGER, BENIN, CHAD, GUINEA, IVORY COAST,
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River Commission and the navigation and transport on
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Registered by the Niger on 13 January 1984.

NIGER, BENIN, COTE D'IVOIRE, GUINEE,
HAUTE-VOLTA, MALI, NIGERIA, REPUBLIQUE-

UNIE DU CAMEROUN et TCHAD

Accord portant revision de I'Accord relatif i la Commission
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AGREEMENT' CONCERNING THE RIVER NIGER COMMISSION
AND THE NAVIGATION AND TRANSPORT ON THE RIVER
NIGER REVISED ON 2ND FEBRUARY, 1968 AND 15TH JUNE,
19732

The Contracting Parties,
Having adopted at the Conference of the Riparian States of the River Niger, its

tributaries and sub-tributaries, held at Niamey from the 24th to the 26th October,
1963, an Act regarding the navigation and economic co-operation between the States
of the River Niger Basin,3

Desirous of giving effect to article 5 of the said Act, by which they have under-
taken to establish an Inter-Governmental Organisation entrusted with the fostering,
the promotion and the co-ordination of studies and programmes relating to the utili-
zation and development of the resources of the River Niger Basin,

Desirous of specifying some questions relating to navigation and transportation
on the River,

Have agreed as follows:

HEADING I. RIVER NIGER COMMISSION

Chapter I. NATURE OF THE COMMISSION

Article 1. There shall be established an Intergovernmental Organisation as
mentioned in article 5 of the Act of Niamey of October 26, 1963, which shall be called
River Niger Commission.

The headquarters of the Commission shall be at Niamey.

Article 2. The Commission shall have for all purposes the status of an inter-
national organisation.

Chapter II. OBJECTIVES AND FUNCTIONS OF THE COMMISSION

Article 3. The Commission is entrusted with the task of encouraging, pro-
moting and the coordination of studies and programmes concerning the exploitation
and the development of the resources of the Basin.

Article 4. The Commission shall have the following functions:
(a) To prepare general regulations which will permit the full application of the prin-

ciples set forth in the Act of Niamey, and to ensure their effective application.
The general regulations and the other decisions of the Commission shall,

after approval by Member States and after a time limit fixed by the Commission,
have binding force as regards relations among the States as well as their internal
regulation;

I Came into force on 15 December 1973, i.e., six months after its adoption, in accordance with article 25.
2 Approved on 15 June 1973 by two thirds of the Member States of the Niger River Commission, various amendments

and revisions made to the Agreement of 25 November 1964" are incorporated into the present text.
* United Nations, Treaty Series, vol. 587, p. 19, and vol. 636, p. 418.

3 United Nations, Treaty Series, vol. 587, p. 9.
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(b) To maintain liaison between Member States in order to ensure the most effective
use of the resources of the River Niger Basin;

(c) To collect, evaluate and disseminate basic data on the whole of the basin, to exa-
mine the projects prepared by the Member States, and to recommend to the
Governments of the Member States plans for common studies and works for the
judicious utilization and development of the resources of the basin;

(d) To follow the progress of the execution of studies and works in the basin and to
keep the Member States informed, at least once a year thereon, through syste-
matic and periodic reports which each State shall submit to it;

(e) To draw up general regulations regarding all forms of navigation on the River
including coastal trade;

(f) To draw up staff regulations and to ensure their application;
(g) To examine complaints and to promote the settlement of differences;
(h) To make request for financial and technical assistance on a bilateral, multilateral

or international basis for the execution of studies and works for the development
of the River Niger Basin and to enter into agreement for the same provided that
any such agreements involving financial obligations from Member States shall
become binding only after approval by the Member States concerned;

(i) To supervise the implementation of the provisions of the Act of Niamey and the
present Agreement.

Article 5. In order to achieve maximum co-operation in connection with the
matters mentioned in article 4 of the Act of Niamey, the Member States undertake to
inform the Commission, as provided for in article 4 (d) hereabove, at the earliest
stage, of all studies and works upon which they propose to embark.

They undertake further to abstain from carrying out on the portion of the River,
its tributaries and subtributaries subject to their jurisdiction any works likely to
pollute the waters, or any modification likely to affect biological characteristics of its
fauna and flora, without adequate notice to, and prior consultation with, the
Commission.

Article 6. The taxes and duties payable by the vessels and goods using the
river, its tributaries and subtributaries, and facilities thereof, shall be in proportion
to the services rendered to navigation, and shall in no way be discriminatory.

Article 7. The roads, railways and lateral canals that may be constructcd for
the special purpose of avoiding the non-navigable portions of the River or of improv-
ing certain sections of the waterways, shall be considered in their use as means of
communication, as integral part of the River Niger, and shall be equally open to
international traffic within the framework of specific regulations set up by the
Commission and approved by the Member States.

On these roads, railways and canals only such tolls shall be collected as are cal-
culated on the cost of construction, maintenance and management. As regards such
tolls, the nationals of all States shall be treated on the basis of complete equality.

Article 8. The River Niger Commission shall establish general regulations to
ensure the safety and control of navigation on the understanding that such regula-
tions shall be designed to facilitate, as much as possible, the movement of vessels and
boats.
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HEADING U. THE ORGANS OF THE COMMISSION

Article 9. The Commission shall have the following organs:
- The Council of Ministers,
- The Executive Secretariat.

Chapter I. COUNCIL OF MINISTERS

Article 10. The Council of Ministers shall be the organ for orientation and of
decision of the Commission.

It shall consist of Ministers, one for each Member State. Each Minister may be
assisted by experts.

Article 11. The quorum of the Council of Ministers shall be six. The decisions
of the Council of Ministers shall be taken by a majority of two thirds of the Member
States of the Commission.

Article 12. The Council of Ministers shall meet in ordinary session once a year
on the invitation of the Chairman. It may meet in extra-ordinary session at the joint
request of any three Member States by notification addressed to the Chairman of the
Council.

The meetings of the Council of Ministers may take place either at the Head-
quarters of the Commission or in any of the Member States. Each meeting shall be
preceded by a meeting of experts of the Member States.

Article 13. The Council of Ministers shall elect a Chairman in rotation among
the Member States and he shall hold office for a period of one year.

The Chairman of the Council of Ministers shall represent the Commission be-
tween two sessions of the Council of Ministers.

He shall take decisions within his competence, and within the limit of the powers
delegated to him, on the directives of the Council of Ministers.

Article 14. The Council of Ministers shall establish the Rules of Procedure for
the Commission.

Chapter II. EXECUTIVE SECRETARIAT

Article 15. The Executive Secretariat shall be the organ of execution of the
Commission.

Article 16. The Council of Ministers shall, by a two-thirds majority vote of
Member States, appoint the Executive Secretary from among the candidates proposed
by Member States.

Each Member State is entitled to nominate a candidate for the office of Execu-
tive Secretary.

The Executive Secretary shall hold office for a period of three years and shall be
eligible for re-appointment. The conditions of his service shall be defined in the Staff
Regulations.
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Article 17. The Executive Secretary exercises such powers and performs such
duties as may be determined by the Council of Ministers. He is responsible to the
Council.

The Executive Secretary shall carry out the decisions of the Council of Ministers
and shall report regularly on the execution of the decisions to the Chairman of the
Council.

Article 18. The Council of Ministers may, by a two-thirds majority vote,
remove the Executive Secretary from office.

Article 19. The Executive Secretary shall be assisted in the performance of his
duties by such staff according to the Staff provision approved by the Council of Min-
isters. The conditions of service of the staff shall be defined in the Staff Regulations.

Article 20. The Executive Secretary shall be in charge of the Staff of the
Commission.

Article 21. The Executive Secretary shall be accorded diplomatic privileges
and immunities by the Member States. The other staff of the Commission shall be
accorded such privileges and immunities as accorded to officials of the Organisation
of African Unity of equivalent status.

HEADING III. GENERAL PROVISIONS

Article 22. The Council of Ministers shall establish an annual Budget for the
Commission.

The Member States shall make contributions towards the regular Budget of the
Commission in proportions to be determined by the Commission.

Any expenditure incurred in respect of special services rendered to a State by the
Commission shall be paid by that State.

Article 23. This Agreement forms an integral part of the Act of Niamey and
shall enter into force immediately after its ratification by all the signatory States. The
instruments of ratification shall be deposited with the Government of the Republic of
Niger who shall notify the deposit of these instruments to each Member State.

Article 24. The Act of Niamey together with this Agreement may be denounced
by any one of the Member States after the expiration of a period of ten years from
the date of its coming into force. Denunciation shall take the form of a written notice
addressed to the Government of the Republic of Niger who shall acknowledge its
receipt and shall inform the other Contracting States and the Executive Secretary. It
shall take effect one year from the date of acknowledgement of its receipt, if not with-
drawn earlier. In the absence of agreement to the contrary it shall not affect obliga-
tions to any programme of studies and works agreed to before such denunciation.

Article 25. The Act of Niamey and this Agreement may be amended upon the
written request of one third of the Member States addressed to the Government of
the Republic of Niger. Any proposal for revision shall require the approval of two
thirds of the Member States, and shall take effect six months after the date of its
adoption.
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Article 26. Upon the coming into force of the present Agreement, the Govern-
ment of the Republic of Niger shall register it in accordance with Article 102 of the
United Nations Charter.

IN WITNESS WHEREOF the Plenipotentiaries being duly authorized by their respec-
tive Governments have signed the present Agreement.

DONE at Niamey on the 25th day of November, 1964.
REVISED at Niamey, on the 15th of June, 1973. One copy in English and one in

French to be deposited in the archives of the Government of the Republic of Niger
and certified copies thereof to be sent to each signatory State, and one copy to be
deposited with the Secretariat of the Organisation of African Unity and one with the
Secretariat of the United Nations.

United Republic of Cameroon:

[ROBERT NAAH]'

Republic of Ivory Coast:

[SIRANsY TOURf]

Republic of Dahomey:

[ISSAKA DANGOU]

Republic of Guinea:

Republic of Upper Volta:

[PIERRE GUIGUEMDE]

Republic of Mali:

[LAMINE KEITA]

Republic of Niger:

[Dr. HAROUNA BEMBELLO]

Federal Republic of Nigeria:2

Republic of Chad:

I Names of signatories have been supplied by the Government of the Niger.

2 Nigeria joined the above-mentioned States by an instrument of approval from its Ministry of Foreign Affairs dated

8 November 1973, signed by the Permanent Secretary, Harold 0. 1 Monu, and registered with the Secretariat of the Com-
mission on 16 November 1973. (Information supplied by the Government of the Niger.)
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ACCORD' RELATIF A LA COMMISSION DU FLEUVE NIGER ET A
LA NAVIGATION ET AUX TRANSPORTS SUR LE FLEUVE
NIGER R8VISt LE 2 F8VRIER 1968 ET LE 15 JUIN 19732

Les Parties contractantes,
Ayant adopt6 au cours de la Conf6rence des Etats riverains du fleuve Niger, de

ses affluents et de ses sous-affluents, tenue h Niamey du 24 au 26 octobre 1963, un
Acte relatif la navigation et i la coop6ration 6conomique entre les Etats du bassin
du Niger',

D6sireuses de donner effet k 'article 5 dudit Acte par lequel elles se sont engag6es
A crier un organisme intergouvernemental charg6 d'encourager, de promouvoir et de
coordonner les 6tudes et les programmes relatifs aux travaux de mise en valeur des
ressources du bassin du fleuve,

D6sireuses de pr~ciser certaines questions relatives b la navigation et aux trans-
ports sur le fleuve,

Sont convenues de ce qui suit:

TITRE I. DE LA COMMISSION DU FLEUVE NIGER

Chapitre I. NATURE DE LA COMMISSION

Article premier. Il est cr66 un organisme intergouvernemental mentionn6 b
rarticle 5 de l'Acte de Niamey du 26 octobre 1963, qui prend le nom de Commission
du fleuve Niger.

Le Sifge de la Commission est fix6 A Niamey.

Article 2. La Commission aura 4 tous 6gards le statut d'un organisme inter-
national.

Chapitre II. OBJECTIFS ET ATTRIBUTIONS DE LA COMMISSION

Article 3. La Commission est charg~e d'encourager, de promouvoir et de
coordonner les 6tudes et les programmes relatifs aux travaux de mise en valeur des
ressources du bassin.

Article 4. La Commission aura les attributions suivantes:
a) Elaborer les r~glements communs permettant la pleine application des principes

affirm6s dans l'Acte de Niamey et en assurer une application effective.
Les r~glements communs et les d6cisions que prend la Commission ont force

obligatoire, apr~s approbation des Etats Membres dans un d6lai fix6 par la Com-
mission, tant dans les rapports des Etats entre eux qu'au regard de leur r6glemen-
tation interne;

I Entr6 en vigueur le 15 dcembre 1973, soit six mois apr s son adoption, conform6ment k 'article 25.
2 Ayant &t6 adopt6s le 15 juin 1973 par les deux tiers des Etats membres de la Commission du fleuve Niger, divers

amendements et refontes apportds A I'Accord du 25 novembre 1964* ont &6 incorpor~s dans le texte reproduit ici.
* Nations Unies, Recuei des Traites, vol. 587, p. 19, et vol. 636, p. 419.

3 Nations Unies, Recuell des Trait~s, vol. 587, p. 9.
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b) Maintenir la liaison entre les Etats Membres en vue de l'utilisation la plus efficace
des ressources du bassin du Niger;

c) Rassembler, examiner et diffuser les donn6es de base int~ressant 'ensemble du
bassin, examiner les projets prdsentds par les Etats Membres et recommander aux
Gouvernements des Etats Membres des programmes coordonnds d'6tudes pour la
mise en valeur et l'exploitation rationnelle des ressources du bassin;

d) Suivre l'ex~cution des 6tudes et des travaux int~ressant le bassin et en tenir infor-
mds les Etats Membres au moins une fois par an, par l'exploitation des rapports
syst6matiques et p~riodiques que ces Etats s'engagent & lui adresser;

e) Elaborer les r~glements communs relatifs & toute forme de navigation sur le
fleuve y compris le cabotage;

f) Etablir les r~glements relatifs A son personnel et veiller A leur application;
g) Examiner les plaintes et contribuer A la solution des diffdrends;
h) Formuler des demandes d'assistance financi~re et technique sur une base bilat&

rale, multilat6rale ou internationale, pour l'ex6cution d'6tudes et de travaux pour
le ddveloppement du bassin du fleuve Niger et passer des accords A cet effet, A
condition que les accords impliquant des engagements financiers pour les Etats
Membres ne deviennent effectifs qu'apr~s leur approbation par les Etats int6-
ress~s;

i) Veiller a l'application des prescriptions de l'Acte de Niamey et du pr6sent Accord.

Article 5. En vue d'obtenir une cooperation aussi parfaite que possible sur les
points mentionn6s A l'article 4 de 'Acte de Niamey, les Etats Membres s'engagent A
informer la Commission, comme pr6vu A l'article 4, d, ci-dessus, ds leur phase ini-
tiale, de tous projets et travaux qu'ils se proposeraient d'entreprendre. Ils s'engagent
en outre h s'abstenir d'ex6cuter sur la portion du fleuve, de ses affluents et sous-
affluents relevant de leur juridiction, tous travaux susceptibles de polluer les eaux ou
de modifier les caract6ristiques biologiques de la faune ou de la flore, sans pr6avis
suffisant et consultation pr6alable de la Commission.

Article 6. Les taxes et redevances auxquelles seront assujettis les bateaux et les
marchandises utilisant le fleuve, ses affluents ou sous-affluents ou les am6nagements
annexes seront repr6sentatives de services rendus A la navigation et n'auront aucun
caract~re discriminatoire.

Article 7. Les routes, chemins de fer ou canaux lat6raux qui pourront atre
dtablis dans le but sp6cial de supplder A l'innavigabilit6 ou aux imperfections de la
voie fluviale sur certaines sections pourront re consid6r6s, en leur qualit6 de moyen
de communication, comme des d~pendances de celle-ci et seront 6galement ouverts
au trafic international dans le cadre des r~glements particuliers 61abor6s par la Com-
mission et approuvds par les Etats Membres.

I1 ne pourra 8tre per:u sur ces routes, chemins de fer et canaux que des p6ages
calculds sur les d6penses de construction, d'entretien et d'exploitation. Quant au taux
de ces p6ages, les nationaux de tous les Etats seront trait6s sur un pied de parfaite
6galit6.

Article 8. Pour assurer la s6curit6 et le contrble de la navigation, la Commis-
sion du fleuve Niger 6tablira un r~glement commun qui devra faciliter autant que
possible la circulation des navires et embarcations.
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TITRE n. DES ORGANES DE LA COMMISSION

Article 9. Les organes de la Commission sont
- Le Conseil des Ministres;
- Le Secr6tariat ex6cutif.

Chapitre I. CONSEIL DES MINISTRES

Article 10. Le Conseil des Ministres est l'organe d'orientation et de decision de
la Commission.

Il est compos6 de Ministres A raison d'un par Etat Membre. Chaque Ministre
peut etre assist6 par des experts.

Article 11. Le quorum du Conseil des Ministres est de six. Les decisions du
Conseil des Ministres sont prises A la majoritd des deux tiers des Etats Membres de la
Commission.

Article 12. Le Conseil des Ministres se r~unit en session ordinaire une fois par
an sur convocation de son President. II pourra se r~unir en session extraordinaire a la
demande conjointe de trois Etats Membres par lettres adress~es au President du
Conseil.

Les reunions du Conseil des Ministres ont lieu soit au Sifge de la Commission,
soit dans un des Etats Membres. Elles seront prdc~d~es par une reunion des experts
des Etats Membres.

Article 13. La Pr~sidence du Conseil des Ministres est assur6e h tour de r6le et
pour un an par chacun des Etats Membres.

Entre deux sessions du Conseil des Ministres, le Pr6sident du Conseil des
Ministres reprdsente la Commission.

I1 prend toute d6cision du niveau de son ressort, dans le respect des directives du
Conseil des Ministres, et dans la limite des pouvoirs qui lui sont d616gu6s.

Article 14. Le Conseil des Ministres 6tablira le R~glement int6rieur de la
Commission.

Chapitre II. SECRITARIAT EX-CUTIF

Article 15. Le Secretariat ex6cutif est l'organe d'ex6cution de la Commission.

Article 16. Le Conseil des Ministres, A la majorit6 des deux tiers des Etats
Membres, d~signe un candidat pour le poste de Secr~taire ex6cutif, choisi parmi les
candidats pr6sent~s par les Etats Membres.

Chaque Etat Membre a le droit de pr6senter un candidat pour le poste de Secr6-
taire exdcutif.

Les fonctions de Secr6taire ex6cutif ont une dur6e de trois ans renouvelable. Les
conditions de son emploi sont d~finies par le r~glement d'emploi du personnel.

Article 17. Le Secr6taire ex6cutif exerce les pouvoirs et remplit les fonctions
que determine le Conseil des Ministres. II est responsable devant lui.

Le Secr6taire ex~cutif applique les d6cisions du Conseil des Ministres et rend
compte r~gulirement de l'ex~cution de ces d6cisions au Pr6sident du Conseil.
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Article 18. Le Conseil des Ministres peut, A la majorit6 des deux tiers des Etats
Membres, relever le Secrdtaire ex6cutif de ses fonctions.

Article 19. Le Secr6taire ex6cutif est assist6 dans ses fonctions du personnel
n~cessaire conform~ment A un organigramme approuv6 par le Conseil des Ministres.
Les conditions d'emploi de ce personnel sont d6finies par le r~glement d'emploi du
personnel.

Article 20. Le Secrtaire ex6cutif dirige le personnel de la Commission.

Article 21. Le Secr~taire ex6cutif jouit des privilfges et immunit6s diploma-
tiques accordds par les Etats Membres. Le reste du personnel de la Commission jouit
des privileges et immunit6s accord6s aux fonctionnaires d'un rang 6quivalent de l'Or-
ganisation de l'unitd africaine.

TITRE in. DISPOSITIONS GtNtRALES

Article 22. Le Conseil des Ministres 6tablit le budget annuel de la Commission.
Les Etats Membres contribueront au budget ordinaire de la Commission, dans

des proportions A d6terminer par le Conseil des Ministres. Toute d~pense relative A
des services rendus sp~cialement A un Etat par la Commission sera support6e par cet
Etat.

Article 23. Le present Accord fait partie int~grante de l'Acte de Niamey et
entrera en vigueur imm~diatement apr~s sa ratification par tous les Etats Signataires.

Les instruments de ratification seront d~pos~s aupr~s du Gouvernement de la
Rdpublique du Niger qui notifiera A chaque Etat Membre le d6p6t de ces instruments.

Article 24. Chacun des Etats Membres peut d~noncer l'Acte de Niamey et le
present Accord apr~s expiration d'un ddlai de 10 ans A compter de la date de leur
entree en vigueur. La d~nonciation sera faite sous la forme d'une notification 6crite
adressde au Gouvernement de la Rdpublique du Niger qui en accusera reception et en
informera les autres Etats contractants et le Secr~taire ex~cutif. Elle prendra effet un
an apr~s la date de la reception, A moins qu'elle n'ait W retiree auparavant. Elle ne
portera pas atteinte, A moins d'accord contraire, aux engagements relatifs A un pro-
gramme d' tudes ou de travaux sur lequel l'accord aurait 6td rdalisd avant la ddnon-
ciation.

Article 25. L'Acte de Niamey et le present Accord pourront tre r~vis~s sur la
demande d'un tiers des Etats Membres adressds par dcrit au Gouvernement de la R&
publique du Niger. Tout projet de revision devra etre approuv6 par la majorit6 des
deux tiers des Etats Membres et prendra effet six mois apr~s la date de son adoption.

Article 26. Le Gouvernement de la R~publique du Niger est charg6 d'enre-
gistrer le present Accord lors de son entree en vigueur conformment A l'Article 102
de la Charte des Nations Unies.
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EN FOI DE QUOI les Plnipotentiaires dilment autorisds par leurs Gouvernements
respectifs ont sign6 le present Accord.

FAIT A Niamey, le 25 novembre 1964.
Rtvist A Niamey, le 15 juin 1973, en un exemplaire anglais et en un exemplaire

fran~ais qui seront ddposds dans les archives du Gouvernement de la Rdpublique du
Niger et dont les copies authentiques seront remises bt chacun des autres Etats Signa-
taires, et une qui sera ddposde aupr~s du Secretariat de I'Organisation de l'unit6 afri-
caine et une auprs du Secretariat des Nations Unies.

Rdpublique-Unie du Cameroun :
[ROBERT NAAH]'

Rdpublique de C6te d'Ivoire :

[SIRANSY ToURI]

Rdpublique du Dahomey:

[ISSAKA DANGOUI]

Rdpublique de Guinde :

Rdpublique de Haute-Volta:

[PIERRE GUIGUEMDE]

Rdpublique du Mali :
[LAMINE KEITA]

Rdpublique du Niger :
[HAROUNA BEMBELLO]

Rdpublique f~drale du Nigdria 2 :

Rdpublique du Tchad :

I Les noms des signataires ont 6dt fournis par le Gouvernement du Niger.
2 Le Nigeria s'est joint aux Etats susmentionnds par un acte d'approbation du Ministre des affaires extdrieures en date

du 8 novembre 1973, signd par le Secrdtaire permanent Harold 0. I Monu, act enregistrd au Secrdtariat de la Commission
le 16 novembre 1973. (Information fournie par le Gouvernment du Niger.)
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NIGER, BENIN, CHAD, GUINEA, IVORY COAST,
MALI, NIGERIA, UNITED REPUBLIC
OF CAMEROON and UPPER VOLTA

Convention creating the Niger Basin Authority (with pro-
tocol relating to the Development Fund of the Niger
Basin). Concluded at Faranah, Guinea, on 21 Novem-
ber 1980

Authentic texts: English and French.

Registered by the Niger on 13 January 1984.

NIGER, BININ, COTE D'IVOIRE, GUINI#E,
HAUTE-VOLTA, MALI, NIGERIA, REPUBLIQUE-

UNIE DU CAMEROUN et TCHAD

Convention portant creation de I'Autoritk du bassin du
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le 21 novembre 1980
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CONVENTION' CREATING THE NIGER BASIN AUTHORITY

SUMMARY

Chapters

Preamble

1. Creation and composition
Article 1. Creation and Headquarters
Article 2. Composition

I1. Aim and objectives of the Authority
Article 3. Aim
Article 4. Objectives

I11. The Institutions of the Authority
Article 5. Institutions
Article 6. The Summit of Heads of State

and Government
Article 7. The Council of Ministers
Article 8. The Technical Committee of

Experts
Article 9. The Executive Secretariat

IV. Financial provisions
Article 10. The budget of the Authority

Chapters

Article 11. Contributions of Member
States

Article 12. Currencies of payment
Article 13. Financial regulation
Article 14. The External Auditor

V. Settlement of disputes
Article 15. Procedure for the settlement

of disputes
VI. Other provisions

Article 16. Immunities, privileges and ad-
vantages

Article 17. Entry into force
Article 18. Amendments and revisions
Article 19. Denunciation
Article 20. Depositary Government

VII. Final provision
Article 21. Niamey Agreement

CONVENTION CREATING THE NIGER BASIN AUTHORITY

PREAMBLE

The President of the People's Republic of Benin,
The President of the United Republic of Cameroon,
The President of the Republic of Ivory Coast,
The President of the Revolutionary People's Republic of Guinea,
The President of the Republic of Upper Volta,
The President of the Republic of Mali,
The Chairman of the Supreme Military Council, Head of State of the Republic

of Niger,
The President of the Federal Republic of Nigeria,
The President of the Republic of Chad,
Whereas the Act of Niamey relating to the navigation and the economic co-

operation between the States of the Niger Basin was signed on the 26th October 1963
at Niamey;2

I Came into force on 3 December 1982, upon deposit with the Government of Niger of instruments of ratification by
two thirds of the signatory States, in accordance with article 17:

Date of deposit Date of deposit
of the instrument of the instrument

State of ratication State of ratification

Benin .......................... 3 December 1982 Niger .......................... 16 November 1981
Guinea ......................... 27 December 1980 United Republic of Cameroon ..... 28 December 1981
Mali ........................... 15 January 1982 Upper Volta .................... 16 March 1982

2 United Nations, Treaty Series, vol. 587, p. 9.
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Whereas the Summit of Heads of State and Government met on the 26th Jan-
uary 1979 at Lagos and set up the objectives of dynamising the Organisation;

Considering the guiding speech made by the current Chairman of the Summit of
Head of State and Government to the 6th Ministerial Session of the River Niger
Commission on the 11 th March 1980 in Conakry;

Bearing in mind the need to promote the social and economic progress of their
countries in order to improve the standard of living of their peoples;

Convinced that the social and economic progress of their countries calls for an
effective economic cooperation based on determined and concerted policy to put to-
gether their individual means for the attainment of a collective welfare;

Convinced of the necessity to promote the economic development of their coun-
tries through an integrated development of the Niger River Basin;

Reaffirming their willingness for unity and solidarity in the organisation for the
overall development of the Niger Basin.

Decide to transform the River Niger Commission into a "Niger Basin
Authority".

CHAPTER I. CREATION AND COMPOSITION

Article 1
1. By this Convention, the High Contracting Parties decide to change the

River Niger Commission to "Niger Basin Authority" hereinafter referred to as "the
Authority".

2. The Authority is established in lieu of the River Niger Commission estab-
lished by the Agreement relating to the River Niger Commission and to navigation
and transports on the River Niger, made in Niamey on 25 November 1964,' and
revised in Niamey on 2nd February 1968 and on 15 June 1973,1 and in Lagos, on
26 January 1979.1

3. The Authority inherits all the assets and assumes all the obligations of the
River Niger Commission.

4. The Headquarters of the Authority shall be in Niamey, Republic of Niger.

Article 2. COMPOSITION OF THE AUTHORITY

The riparian States of the Niger River, its tributaries and sub-tributaries, who
are signatories of this Convention are members of the Authority and hereafter re-
ferred to as "Member States".

CHAPTER ii. AIM AND OBJECTIVES OF THE AUTHORITY

Article 3. AIM
1. The aim of the Authority is to promote the cooperation among Member

States and to ensure an integrated development of the Niger Basin in all fields, by
developing its resources, particularly in the fields of energy, water resources, agricul-
ture, animal husbandry, fishing and fisheries, forestry and forestry exploitation,
transport, communications and industry.

I United Nations, Treaty Series, vol. 587, p. 19, and vol. 636, p. 418.
2 See p. 195 of this volume.
3 Not yet in force on 13 January 1984.
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2. In pursuance of the purpose mentioned in the preceding paragraph, the
action of the Authority shall be directed to the harmonization of national develop-
ment policies in the Basin through the implementation of integrated development
projects and programmes.

Article 4. OBJECTIVES

1. The Authority shall be responsible for:
(a) The harmonization and the coordination of national development policies, in

order to ensure an equitable policy as regards sharing of the water resources
among Member States.

(b) The formulation, in agreement with the Member States, of the general policy of
the development of the Basin which shall be consistent with the international
status of the River Basin.

(c) The elaboration and the execution of an integrated development plan of the
Basin.

(d) The initiating and monitoring of an orderly and rational regional policy for the
utilization of the surface and underground waters in the Basin.

(e) The designing and conduct of studies, research and surveys.
(f) The formulation of plans, the construction, exploitation and maintenance of

structure and projects realized within the general objectives of the integrated
development of the Basin.
2. For the purpose set out in the above paragraph (1) the Authority shall nota-

bly undertake, in harmony with the development plans of States relating to Niger
Basin and in accordance with the general objectives of integrated development of the
Basin, the following activities:
(a) Statistics and planning

(i) Collection, centralization, standardisation, exploitation, dissemination,
exchange of technical and related data;

(ii) Coordination of plans, projects and research carried out in the Member
States;

(iii) Consideration of projects presented by the Member States with a view to
making recommendations on coordinated programmes of research and im-
plementation;

(iv) Monitoring of research and works undertaken by Member States and subse-
quent exploitation of reports which such States should submit periodically;

(v) Drawing up a master plan and an integrated development programme of the
Basin with an identification, at the various stages of the programme, of
priorities among alternative uses, projects and sectors.

(b) Infrastructure
(i) Designing, study and construction of hydraulic multipurpose structures of

all types and sizes;
(ii) Designing, study and construction of works, plants and projects in the fields

of transports and communications;
(iii) Improvement and maintenance of navigable water-ways;
(iv) Development or river transport and promotion of an integrated multi-

model transport system (sea-river-rail-road) as a factor of integration and
for opening up the land-locked Sahelian Member States.
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(c) Water control and utilization
(i) Regulation of the flow and drainage of the main waterway;
(ii) Flood control;

(iii) Construction and maintenance of dikes;
(iv) Prevention and control of drought and desertification;
(v) Prevention of soil erosion and sedimentation;

(vi) Setting up of structures and works for land development including salt
water and drainage control.

(d) Environment control and preservation
(i) Protection of the environment comprising the establishment of norms and

measures applicable to the States in the alternative uses of waters in the
Basin;

(ii) Prevention and reduction of water pollution;
(iii) Preservation of human health and genetic resources (Fauna and Flora).

(e) Navigation control and regulation
The control and the rules of all forms of navigation on the River, its tribu-

taries and sub-tributaries are governed by the principles laid down in the Act of
Niamey relating to the navigation and the economic co-operation among the
States of the Niger Basin, signed at Niamey in 1963.

(f) Land and agro-pastoral development
(i) Development of food crops;
(ii) Development of agro-pastoral, fishery and forestry resources;

(iii) Implementation of programmes allowing the rational use of waters for
domestic, industrial, agricultural and pastoral purposes.

(g) Financing the projects and works
Applying for financial and technical assistance on a bilateral, multilateral or

international basis for carrying out studies and works for the development of the
Niger River Basin and to that effect conclude agreements, provided that agree-
ments involving financial commitments for the Member States become effective
only after approval by the Council of Ministers.
3. The terms, conditions and statutory provisions to be defined with the view

to achieving the objectives as stated in paragraph (2) above shall be, if necessary and
in each case, provided for in riders which shall be annexed to the Convention of
which they shall form an integral part.

4. The Member States pledge to keep the Executive Secretariat informed of all
the projects and works they might intend to carry out in the Basin.

Moreover, they pledge not to undertake any work on the portion of the River,
its tributaries and sub-tributaries under their territorial jurisdiction which pollute the
waters or modify the biological features of the fauna and the flora.

CHAPTER in. THE INSTITUTIONS OF THE AUTHORITY

Article 5. INSTITUTIONS
1. The Institutions of the Authority shall be as follows:

(a) The Summit of Heads of State and Government;
(b) The Council of Ministers;
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(c) The Technical Committee of Experts;
(d) The Executive Secretariat and its specialized organs.

Article 6. THE SUMMIT OF HEADS OF STATE AND GOVERNMENT
COMPOSITION AND FUNCTIONS

1. The Summit of Heads of State and Government hereinafter referred to as
"the Summit" is the supreme organ of orientation and decision.

2. The Summit is made up of Heads of State and Government or their duly
accredited representatives.

3. The Summit shall define the general orientation of the development policy
of the Authority and ensure the control of its executive functions with a view to
achieving its objectives.

4. It shall meet once every two years in ordinary session in the Member State
holding the Chairmanship. The quorum shall be the simple majority.

5. The Summit may meet in extraordinary session at the request of the current
Chairman or a Member State on the unanimous agreement of other Member States.

6. The decisions and the directives of the Summit shall commit all the Institu-
tions of the Authority.

7. The Summit shall definitely pronounce judgement on any matter which has
not been resolved at the level of Council of Ministers.

8. Except otherwise decided, the Summit shall elect a Chairman for two years
by rotation among Member States according to the French alphabetical order by
country. Between two sessions, he shall represent the Summit and take decisions
within his powers in the interest and for a harmonious operation of the Organisation.

Article 7. THE COUNCIL OF MINISTERS
COMPOSITION AND FUNCTIONS

1. The Council of Ministers of the Authority hereinafter refered to as "the
Council" is the organ of control of the Authority. It is made up of Ministers or their
accredited representatives. Each Member State shall have one vote. Each Minister
may be assisted by experts.

2. The Council is responsible for the monitoring of the activities of the Execu-
tive Secretariat and shall report them to the Summit. It shall prepare the meetings of
the Summit and examine all the problems, deal with the matters presented to it and
submit the recommendations of these meetings to the Summit.

3. The Council shall meet once a year in ordinary session. The quorum shall be
reached on simple majority. The recommendations and resolutions shall be adopted
by consensus.

4. The current Chairman of the Council shall convene an extraordinary meet-
ing of the Council at the request of a Member State.

5. The Council shall meet in the country assuming the chairmanship, or the
Host Country or in any other place designated by the Chairman of the Summit. The
Chairman is elected for two years. Between sessions, he shall represent the Council.
He takes decisions according to the directives of the Summit and within the limit of
the powers conferred upon him. The Chairmanship is assumed rotation according to
French alphabetical order of the names of the country.
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Article 8. THE TECHNICAL COMMITTEE OF EXPERTS
CREATION, COMPOSITION AND FUNCTIONS

1. The Technical Committee of Experts shall comprise representatives from
each Member State, with the mandate to:
(a) Prepare all meetings of the Council of Ministers;
(b) Submit reports and recommandations to the Council of Ministers.

2. The Technical Committee of Experts may meet at the Executive Secretary's
request according to a schedule approved by the Council of Ministers.

3. Any other meeting of the Technical Committee of Experts shall be approved
by the Chairman of the Council of Ministers.

Article 9. THE EXECUTIVE SECRETARIAT

1. The Executive Secretariat is the executive organ of the Authority.
2. The Executive Secretariat is run by an Executive Secretary who is appointed,

upon recommendation by the Council of Ministers to the Summit of Heads of State
and Government, for a period of four (4) years, renewable only once. Each Member
State has the right to present a candidate for the post of Executive Secretary.

3. The Executive Secretary is the Chief Executive Officer of the Authority. He
is assisted by a Deputy Executive Secretary appointed by the Council of Ministers for
a term of four (4) years, renewable only once. The Deputy Executive Secretary is
under the authority of the Executive Secretary.

4. The Executive Secretary and/or the Deputy Executive Secretary may be
removed from office by the Summit on the recommendation of the Council of
Ministers.

5. Subject to the overriding importance of securing for the Authority the serv-
ices of persons possessing the highest qualifications and technical experience, due
regard shall be paid, on appointing officers to the offices of the Executive Secretariat,
to the desirability of maintaining an equitable distribution of appointments to such
posts among Member States.

6. In the exercise of his duties, the Executive Secretary shall be responsible to
the superior organs of the Authority. The Deputy Executive Secretary and the other
officials of the Secretariat shall be responsible to the Executive Secretary.

7. The Executive Secretary shall be responsible for the administration of the
Authority and all its organs. For this purpose, he shall specifically:
(a) Undertake such works and studies with a view to achieving the objectives of the

Authority, as may be assigned to him by the Council of Ministers and formulate
such proposals as may assist in the harmonious development of the Authority.

(b) Negotiate loans and receive gifts on behalf of the Authority with approval by the
Council of Ministers.

CHAPTER IV. FINANCIAL PROVISIONS

Article 10. THE BUDGET OF THE AUTHORITY

1. It is established for every year a balanced budget of the Authority.
2. All the expenses of the Authority, including those relating to the specialized

organs of the Executive Secretary, are approved, for each fiscal year, by the Council
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of Ministers and are imputable to the budget according to conditions and modalities
which are defined in the financial regulation of the Authority.

Article 11. CONTRIBUTIONS OF MEMBER STATES

1. The operating budget of the Executive Secretariat of the Authority shall be
financed by contributions equally shared among the Member States.

2. The Member States pledge to pay regularly their annual contributions to the
budget of the Authority.

Article 12. CURRENCIES OF PAYMENT OF CONTRIBUTIONS

1. The contributions payable by each Member State of the Authority under
this Convention shall be paid in convertible currency.

2. The unit of account in which the budget of the Authority is established is
that of the host country.

3. Are considered as "convertible currencies" under this article currencies
declared as such by the International Monetary Fund and other currencies which the
Council shall consider as such.

4. The exchange rate of the currencies of the Member States of the Authority
meant for the payments of their contributions under this Convention shall be the offi-
cial rate declared to the International Monetary Fund at the date of payment. In case
the currency of a Member State depreciated, the normal rate of buying and selling of
the Member State's Central Bank shall be applied.

Article 13. FINANCIAL REGULATION

1. The Council of Ministers shall establish the Financial Regulation with a
view to implementing the provisions of this chapter.

Article 14. THE FINANCIAL CONTROLLER AND THE EXTERNAL AUDITOR

1. A Financial Controller shall be appointed by the Council of Ministers to
whom he shall be answerable. He shall be directly responsible as far as the financial
management of the Secretariat is concerned.

2. An External Auditor of the Authority is appointed on the recommendation
of the host country to the Council of Ministers and may be removed from office,
when need be, by the Council.

3. The rules governing the terms and conditions of service of the Financial
Controller and the powers of the External Auditor are as laid down in the Financial
Regulation.

CHAPTER V. SETTLEMENT OF DISPUTES

Article 15. PROCEDURE FOR THE SETTLEMENT OF DISPUTES

Any dispute that may arise among the Member States over the interpretation
and/or implementation of this Convention shall be amicably settled through direct
negotiation. In the event of failure to settle such disputes, the matter shall be referred
to the Summit by a party to such disputes and the decision on the same shall be final.
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CHAPTER VI. OTHER PROVISIONS

Article 16. IMMUNITIES, PRIVILEGES AND ADVANTAGES

1. The Authority as an Inter-Governmental Institution shall enjoy legal
personality.

2. The Authority shall have in the territory of each Member State:
(a) The legal capacity required for the performance of its functions under this

Convention;
(b) The power to acquire, enjoy and dispose of movable and immovable property;
(c) The right to institute legal proceedings.

3. In the exercise of its legal capacity under this Article, the Authority shall be
represented by the Executive Secretary.

4. The Executive Secretary and his deputy shall be accorded diplomatic privi-
leges and immunities by the Member States. The other staff of the Commission shall
be accorded such privileges and immunities as accorded to officials of the Organisa-
tion of African Unity of equivalent status.

Article 17. ENTRY INTO FORCE

The present Convention which is a revision of the Agreement of Niamey and the
riders which shall be annexed and which shall form an integral part of the Conven-
tion upon their signature by Member States shall enter into force upon ratification by
two thirds of signatory States in accordance with the constitutional procedures appli-
cable in each signatory State.

Article 18. AMENDMENTS AND REVISIONS

1. Any Member State may submit proposals for the amendment or revision of
this Convention.

2. Any such amendment or revision proposed shall be sent to the current
Chairman of the Council who shall communicate them to other Member States not
later than 60 days after the receipt of such proposals.

3. All amendments and revisions to this Convention shall enter into force in
conformity with the provisions of article 17.

Article 19. DENUNCIATION

1. Any member State may denounce this Convention after the expiration of
ten years (10) as from the date of its entry into force.

2. The denunciation shall be made under the form of notification written to
depository Government which will in turn acknowledge receipt and communicate it
to the Government of other Member States.

3. The denunciation shall take effect one year after the date of its reception,
unless it has been previously withdrawn. It shall not affect any study programme,
works or other committments already agreed upon before the denunciation, unless
there is a previous contrary agreement to this effect.

4. The Member State concerned shall meet all obligations under this Convention
and by virtue of its status as a member, before the date mentioned in paragraph (3)
above.
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Article 20. DEPOSITORY GOVERNMENT

The present Convention and all the instruments of ratification and accession
shall be deposited with the Government of the Republic of Niger which shall forward
certified true copies to all Member States and notify them of the date of deposits of
the instruments of ratification and accession and shall register this Convention with
the Organisation of African Unity and the United Nations Organisation.

CHAPTER Vii. FINAL PROVISION

Article 21. NIAMEY AGREEMENT

This Convention revises the Niamey Agreement, signed in Niamey on the
25th of November 1964, revised in Niamey on the 2nd of February 1968 and on the
15th June 1973, and in Lagos on the 26th January 1979.

IN WITNESS WHEREOF, We, the Heads of State and Government of Niger Basin
Authority, have signed this Convention.

MADE at Faranah, this 21st day of November 1980, in single original in the
English and French languages, both texts being equally authentic.

H. E. MATHIEU KEREKOU
President of the People's Republic of Benin

H. E. AMADOU AHIDJO
President of the United Republic of Cameroon

H. E. Mr. MATHIEu EKRA
Minister of State

For and on behalf of the President of Ivory Coast

H. E. Mr. AHMED SEKOU TOURt
President of the Revolutionary People's Republic of Guinea

H. E. Dr. JOSEPH CONOMBO
Prime Minister

For and on behalf of the President of Upper Volta

H. E. Mr. ROBERT TIEBLE NDAW
Minister of Industrial Development and Tourism

For and on behalf of the President of Mali

H. E. Colonel SEYNI KOUNTCHE
Chairman of the Supreme Military Council

Head of State of the Republic of Niger

H. E. Dr. ALEX EKWEME
Vice President

For and on behalf of the President of the Federal Republic of Nigeria

H. E. Mr. GoUKOUNI OUEDDEI
President of the Republic of Chad
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PROTOCOL RELATING TO THE DEVELOPMENT FUND OF THE NIGER BASIN

PREAMBLE

The High Contracting Parties,
In pursuance of the objectives of the Act of Niamey dated 26 October 1963 relating to

navigation and economic co-operation among Member States of the Niger Basin and the
Convention creating the Niger Basin Authority;

Considering the new orientation of activities of the Authority towards concrete projects of
development;

Recognizing the necessity to provide and finance the development projects of the Authority
through its own resources;

Determined to reinforce and develop the economic cooperation among their countries for
the welfare of their peoples;

Therefore agreed as follows:

CHAPTER I. GENERAL PROVISIONS

Article 1. CREATION

1. It is created a Development Fund for the aim of contributing to the development of
the Niger Basin.

2. All Member States of the Authority are also members of the Fund.

Article 2. FUNCTIONS

The Fund shall undertake the following activities:
1. Collection of financial resources necessary for the implementation of the objectives of the

Authority.
2. Guarantee loans for the implementation of projects.

CHAPTER u. THE RESOURCES

Article 3. VALUE AND RESOURCES

1. The value shall be fixed every year and shall be calculated on the approved capital
expenditure in the following year.

2. The resources shall be from:
(a) Contributions of Member States;
(b) External resources mobilised for operations of the Fund;
(c) Gifts and grants;
(d) Trust Fund;
(e) Any income from the Fund's operations.

Article 4. UNIT OF ACCOUNT

The unit of account in which the budget of the Fund is determined is the Special Drawing
Right of the International Monetary Fund.

CHAPTER II. OPERATIONS

Article 5. METHODS OF OPERATIONS

The Fund shall be guided by sound banking principles.
In conformity with its objectives, the fund shall facilitate the financing of regional projects

and shall help to promote development in the Member States.
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CHAPTER IV. ORGANIZATION AND MANAGEMENT

Article 6. ORGANS OF THE FUND

The organs of orientation, decision and management of the Fund are:

- The Board of Directors,
- The Executive Secretariat.

Article 7. THE COUNCIL OF MINISTERS

1. The Board of Directors of the Fund is the Council of Ministers of the Niger Basin
Authority.

2. The powers of the fund shall remain with the Board of Directors. In particular, the
Board of Directors shall formulate general directives concerning the policy of the Fund in
matters of expenditure.

3. The Board of Directors may assign some powers to the Executive Secretary.

4. The Financial Controller of the Fund is the same as that of the Executive Secretariat
of the Authority.

Article 8. THE EXECUTIVE SECRETARY

The Executive Secretary is the accounting Officer for the management of the Fund. He
shall negotiate different transactions of the Fund. He is responsible to the Board of Directors of
the Fund.

CHAPTER v. THE FINANCIAL PROVISIONS

Article 9. FINANCIAL YEAR

The financial year shall be from 1st January to 31st December of each year.

CHAPTER VI. WITHDRAWAL

Article 10. WITHDRAWAL

The withdrawal of a Member State shall be in conformity with the provisions of the
Convention creating the Authority.

CHAPTER VII. CESSATION OF ACTIVITIES

Article 11. CESSATION

1. The Board of Directors may by consensus propose to the Summit of Heads of State
and Government to put an end to the Fund's activities.

2. The Board of Directors shall take necessary steps towards putting an end to the activi-
ties of the Fund upon notification by the Summit.

CHAPTER vi. OTHER PROVISIONS

Article 12

1. The amendment, interpretation, arbitration, relations with the other Interafrican and
International Establishments shall be in accordance with the Convention establishing the
Authority.

2. This protocol shall enter into force under the same condition stipulated in the
Convention creating the Niger Basin Authority of which it will be an integral part.
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IN WITNESS WHEREOF, We, the Heads of State and Government of the Niger Basin Au-
thority, have signed this Convention.

MADE at Faranah, this 21st day of November 1980, in single original in the English and
French languages, both texts being equally authentic.

H. E. MATHIEU KEREKOU

President of the People's Republic of Benin

H. E. AHMADOU AHIDJO
President of the United Republic of Cameroon

H. E. MATHIEU EKRA

Minister of State
For and on behalf of the President of Ivory Coast

H. E. Mr. AHMED StKOU TOURE
President of the Revolutionary People's Republic of Guinea

H E. Dr. JOSEPH CONOMBO
Prime Minister

For and on behalf of the President of Upper Volta

H. E. Mr. ROBERT TIEBLE NDAW
Minister of Industrial Development and Tourism

For and on behalf of the President of Mali

H. E. Colonel SEYNI KOUNTCHE

Chairman of the Supreme Military Council
Head of State of the Republic of Niger

H. E. Dr. ALEX EKWEME

Vice President
For and on behalf of the President of the Federal Republic of Nigeria

H. E. Mr. GOUKOUNI OUEDDEI
President of the Republic of Chad
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CONVENTION' PORTANT CRtATION DE L'AUTORITE DU BASSIN
DU NIGER

SOMMAIRE
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Article 3. But
Article 4. Objectifs
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Gouvernement
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bres

Article 12. Monnaies de paiements
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CONVENTION PORTANT CRtATION DE L'AUTORITE
DU BASSIN DU NIGER

PREAMBULE

Le Pr6sident de la Rgpublique populaire du B6nin,
Le President de la R6publique-Unie du Cameroun,
Le Pr6sident de la R6publique de C~te d'Ivoire,
Le Pr6sident de la R~publique populaire r6volutionnaire de Guin6e, Chef de

l'Etat,
Le Pr6sident de la R6publique de Haute-Volta,
Le President de la R6publique du Mali,
Le Pr6sident du Conseil militaire supreme, Chef de l'Etat de la R6publique du

Niger,
Le Pr6sident de la R6publique f6d~rale du Nig6ria,
Le Pr6sident de la R6publique du Tchad,

Entr& en vigueur le 3 d6cembre 1982, ds le dipbt aupr~s du Gouvernement nig6rien des instruments de ratification
de deux tiers des Etats signataires, conformdment A I'article 17

Date du ddp6t de Date du dtp6t
de Iinstrument de 1'instrument

Etat de rat(ication Etat de ratiication

B nin .......................... 3 dicembre 1982 Mali ........................... 15 janvier 1982
Guin6 ........................ 27 d6cembre 1980 Niger .......................... 16 novembre 1981
Haute-Volta .................... 16 mars 1982 Rpublique-Unie du Cameroun .... 28 dcembre 1981
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Vu l'Acte de Niamey relatif b la navigation et A la cooperation 6conomique entre
les Etats du bassin du Niger, fait le 26 octobre 1963 A Niamey';

Vu le sommet des Chefs d'Etat et de Gouvernement tenu le 26 janvier 1979 A
Lagos fixant l'objectif de dynamisation de l'Organisation;

Vu les orientations du discours-programme du Pr6sident en exercice du sommet
des Chefs d'Etat et de Gouvernement A la 6e session minist6riele de la Commission
du fleuve Niger le 11 mars 1980 bt Conakry;

Conscients de la n6cessit6 de promouvoir le progr~s 6conomique et social de
leurs pays en vue d'un accroissement du niveau de vie de leurs peuples;

Convaincus que le progr~s 6conomique et social de leurs pays passe par une
cooperation 6conomique efficace fond6e sur une politique rdsolue et concert6e en vue
de la conjugaison de leurs moyens particuliers pour la recherche d'un bien-atre col-
lectif;

Convaincus de la n6cessit6 de promouvoir le d~veloppement des 6conomies de
leurs pays par le d~veloppement int6gr6 du bassin du Niger;

R6affirmant leur volont6 d'union et de solidarit6 dans l'organisation de la mise
en valeur de l'ensemble du bassin du Niger;

D6cident de transformer la Commission du fleuve Niger en une <Autorit6 du
bassin du Niger>.

CHAPITRE I. CRtATION ET SIlGE

Article 1
1. Par la pr~sente Convention, les Hautes Parties contractantes d~cident de

transformer la Commission du fleuve Niger en une < Autorit6 du bassin du Niger>>, ci-
apr~s d~nomm~e ol'Autorit6 .

2. L'Autorit6 est institute au lieu et place de la Commission du fleuve Niger
cr6e par l'Accord relatif A la Commission du fleuve Niger et A la navigation et aux
transports sur le fleuve Niger fait A Niamey le 25 novembre 19642, r~vis6 A Niamey le
2 fWvrier 1968 et le 15 juin 19733, et A Lagos le 26 janvier 1979".

3. L'Autorit6 h~rite tous les avoirs et assume toutes les obligations de la
Commission du fleuve Niger.

4. Le sifge de l'Autorit: est fix6 A Niamey, R~publique du Niger.

Article 2. COMPOSITION DE L'AUTORITt

Sont membres de l'Autorit et d~nomm~s ci-apr~s <<Etats Membres>> les Etats
riverains du fleuve Niger, de ses affluents et de ses sous-affluents signataires de la pr6-
sente Convention.

CHAPITRE n. BUTS ET OBJECTIFS DE L'AUTORITt

Article 3. BUT

1. Le but de l'Autorit est de promouvoir la cooperation entre les Pays Mem-
bres et d'assurer un d~veloppement int~gr6 du bassin du Niger dans tous les domaines

I Nations Unies, Recuell des Traitds, vol. 587, p. 9.
2 Ibid., vol. 587, p. 19, et vol. 636, p. 419.
3 Voir p. 195 du prisent volume.
4 Pas encore entr6 en vigueur au 13 janvier 1984.
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par la mise en valeur de ses ressources, notamment dans les domaines de l'6nergie, de
l'hydraulique, de l'agriculture, de l'61evage, de la p~che et de la pisciculture, de la
sylviculture et de l'exploitation forestire, des transports et communications et de
l'industrie.

2. Aux fins 6nonc~es au paragraphe pr6c6dent, 'action de l'Autorit6 portera
sur l'harmonisation des politiques nationales de d6veloppement dans le bassin par la
r6alisation de projets et programmes int6gr6s.

Article 4. OBJECTInS

1. L'Autorit6 est charg6e en ce qui concerne le bassin du Niger
a) De l'harmonisation et de la coordination des politiques nationales d'am~nage-

ment afin de s'assurer d'un partage dquitable des eaux entre les Etats Membres;
b) De la formulation, en accord avec les Etats Membres, de la politique g6n6rale de

d6veloppement du bassin, compatible avec le caractere international du fleuve;
c) De l'61aboration et de l'ex6cution d'un plan de d6veloppement int6gr6 du bassin;
d) De la mise en oeuvre et du suivi d'une politique r6gionale ordonn6e et rationnelle

de l'utilisation des eaux du bassin, superficielle et souterraine;
e) De la conception et de la r6alisation d'6tudes, de recherche et d'enquates;
f) De la formulation de plans, la construction, l'exploitation et l'entretien

d'ouvrages et de projets rdalis~s dans le cadre de l'objectif g6ndral de d6veloppe-
ment int~gr6 du bassin.

2. Aux fins 6nonc6es au paragraphe I ci-dessus, l'Autorit6 entreprendra
notamment, en harmonie avec les plans de ddveloppement des Etats dans leurs volets
relatifs au bassin du Niger dans le cadre de l'objectif g6n6ral de d6veloppement int6-
grd du bassin, les activit~s ci-apr~s
a) Statistiques et planification

i) Collecte, centralisation, normalisation, exploitation, diffusion et 6change des
donnes techniques et connexes;

ii) Coordination des plans, de projets et 6tudes des Etats Membres;
iii) Examen des projets pr6sentds par les Etats Membres en vue de recommanda-

tions A faire relatives A des programmes coordonn6s d'dtudes et de r6alisation;
iv) Suivi de l'exdcution des 6tudes et travaux entrepris par les Etats Membres et

exploitation des rapports y relatifs que ces Etats doivent lui adresser p~riodi-
quement;

v) Etablissement d'un plan directeur et d'un programme de d~veloppement int6-
grd du bassin avec identification, aux diff~rentes dtapes du programme, des
priorit6s entre les divers utilisations, projets et secteurs.

b) Infrastructure
i) Conception, 6tude et rdalisation d'ouvrages et structures hydrauliques de tous

utilisations, types et dimensions;
ii) Conception, 6tude et r~alisation de travaux, d'ouvrages et de projets relatifs

aux transports et communications;
iii) Am6nagement et entretien des chenaux navigables;
iv) D6veloppement du transport fluvial et promotion d'un syst~me int6gr6 de

transport multimodal (mer, fleuve, route, rail) comme facteur d'int6gration
et de d6senclavement des Etats Membres du Sahel.
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c) Contr6!e et utilisation des eaux
i) Rgularisation du d6bit et du drainage du cours d'eau principal;
ii) Lutte contre les inondations;

iii) Construction et entretien de digues;
iv) Pr6vention et lutte contre la s6cheresse et la d6sertification;
v) Lutte contre 'drosion des sols et la s6dimentation;

vi) Ex6cution d'ouvrage et travaux de mise en valeur des terres y compris le
drainage et la lutte contre la salinit6.

d) Contr6le et priservation de I'environnement
i) Protection de l'environnement, y compris l'6tablissement des normes et me-

sures applicables aux Etats dans les utilisations diverses des eaux du bassin;
ii) Pr6vention et attenuation de la pollution des eaux;

iii) Pr6servation de la sant6 humaine et des ressources g6n~tiques (faune et flore).
e) Contr6le et r~glementation de la navigation

Le contr6le et la r6glementation de toute forme de navigation sur le fleuve,
ses affluents et sous-affluents sont r6gis par les principes affirm6s dans 'Acte de
Niamey relatif A la navigation et A la coop6ration 6conomique entre les Etats du
bassin du Niger sign6 en 1963 A Niamey.

f) Aminagement des terres et dcveloppement agro-pastoral
i) D6veloppement de la culture vivri~re;

ii) D6veloppement des ressources agro-pastorales, piscicoles et forestires;
iii) Mise en oeuvre de programmes permettant l'utilisation rationnelle des eaux

pour les besoins domestiques, industriels et agro-pastoraux.
g) Financement de projets et travaux

Formuler des demandes d'assistance financi~re et technique aupr~s de
sources de financement internationales et multilat6rales pour l'ex6cution d'6tudes
et de travaux pour le d6veloppement du bassin du Niger et passer des accords h
cet effet h condition que les accords impliquant des engagements financiers pour
les Etats Membres ne deviennent effectifs qu'apr~s leur approbation par le
Conseil des Ministres.
3. Les modalit6s, conditions et dispositions r6glementaires A d6finir dans le

cadre de la rdalisation des objectifs dnonc6s au paragraphe 2 ci-dessus feront l'objet,
au besoin et dans chaque cas d'esp~ce, d'avenants qui seront annexds A la pr6sente
Convention dont ils feront partie int6grante.

4. Les Etats Membres s'engagent A informer le Secr6tariat ex6cutif de tous pro-
jets et travaux qu'ils se proposeraient d'entreprendre dans le bassin.

Ils s'engagent en outre A s'abstenir d'ex6cuter, sur la portion du fleuve, de ses
affluents et sous-affluents relevant de leur juridiction territoriale, tous travaux sus-
ceptibles de polluer les eaux ou de modifier n6gativement les caract6ristiques biolo-
giques de la faune et de la flore.

CHAPITRE I1. INSTITUTIONS DE L'AUTORIT8

Article 5. INSTITUTIONS

1. Les Institutions de I'Autorit sont les suivantes
a) Le Sommet des Chefs d'Etat et de Gouvernement;
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b) Le Conseil des Ministres;
c) Le Comit6 technique des experts;
d) Le Secr6tariat ex6cutif et ses organes sp6cialis6s.

Article 6. LE SOMMET DES CHEFS D'ETAT ET DE GOUVERNEMENT
COMPOSITION ET FONCTIONS

1. Le Sommet des Chefs d'Etat et de Gouvernement de l'Autorit6, ci-apr~s
d6nomm <<Le Sommetb, est l'organe supreme d'orientation et de d6cision.

2. Le Sommet est compos6 de Chefs d'Etat et de Gouvernement ou de leurs
repr~sentants dfiment mandat6s.

3. Le Sommet d~finit l'orientation g6n6rale de la politique de d6veloppement
de l'Autorit6 et assure le contr6le de ses fonctions ex6cutives en vue de la r6alisation
de ses objectifs.

4. I1 se r6unit une fois tous les deux ans en session ordinaire dans l'Etat Membre
assumant la Pr6sidence. Le quorum est atteint & la majorit6 simple.

5. Le Sommet peut se r6unir en session extraordinaire A la demande du Pr6si-
dent en exercice ou d'un Etat Membre sous r6serve de l'accord unanime des autres
Etats Membres.

6. Les d6cisions et directives du Sommet engagent toutes les institutions de
l'Autorit6.

7. Le Sommet statue d6finitivement sur toute question n'ayant pas W r6solue
au niveau du Conseil des Ministres.

8. A moins qu'il n'en d6cide autrement, le Sommet 61it un pr6sident A tour de
r6le parmi les Chefs d'Etat et de Gouvernement des pays Membres suivant l'ordre
alphab6tique du nom des Etats en frangais, pour un mandat de deux ans. Entre deux
sessions, il reprdsente le Sommet et prend des d6cisions du niveau de son ressort dans
l'int6ret et pour le fonctionnement harmonieux de l'Organisation.

Article 7. CONSEIL DES MINISTRES
COMPOSITION ET FONCTIONS

1. Le Conseil des Ministres de l'Autorit6, ci-apr~s d6nomm6 «le Conseib>, est
l'organe de contr6le de l'Autorit6. I1 est composd de Ministres ou de de leurs repr6-
sentants dfment mandat6s A raison d'une voix par Etat Membre. Chaque Ministre
peut etre assist6 d'experts.

2. Le Conseil est responsable du suivi des activit6s du Secr6tariat ex6cutif dont
il rend compte au Sommet. II assure la pr6paration des sessions du Sommet, examine
tous les probl mes, traite les questions qui lui sont soumises et adresse les recomman-
dations issues de ses r6unions au Sommet.

3. Le Conseil se r6unit une fois l'an en session ordinaire. Le quorum est atteint
A la majorit6 simple. Les recommandations et les r6solutions sont adopt6es par
consensus.

4. Le President en exercice du Conseil doit convoquer en reunion extraordi-
naire le Conseil A la demande de tout Etat Membre.

5. Le Conseil se r~unit dans le pays assumant la Pr~sidence en exercice, A
d~faut dans le pays du sifge ou en tout autre lieu indiqu6 par le President du Sommet.
Le mandat du President est de deux ans. Entre les sessions, il repr~sente le Conseil. Il
prend des decisions selon les directives du Sommet et dans la limite des pouvoirs qui
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lui sont ddl~guds. La prdsidence est assurde A tour de r6le suivant l'ordre alphabdtique
du nom des Etats en frangais.

Article 8. LE COMITI TECHNIQUE D'EXPERTS
CREATION, COMPOSITION ET FONCTIONS

1. Le Comit6 technique des experts est compos6 de repr~sentants des Etats
Membres. Il a pour mandat :
a) De preparer les sessions du Conseil des Ministres;
b) De presenter des rapports et des recommandations au Conseil des Ministres.

2. Le Comit6 technique des experts se rdunit sur convocation du Secrdtaire ex&
cutif selon un calendrier approuvd par le Conseil des Ministres.

3. Toute autre reunion du Comit6 technique des experts devra obtenir l'appro-
bation du President du Conseil des Ministres.

Article 9. LE SECRITARIAT EXtCUTIF

1. Le Secretariat exdcutif est rorgane d'exdcution de l'Autorit6.
2. II est dirigd par un Secrdtaire exdcutif qui est nomm6 sur recommandation

du Conseil des Ministres par le Sommet des Chefs d'Etat et de Gouvernement pour
une pdriode de quatre ans renouvelable une seule fois. Chaque Etat Membre peut
prdsenter un candidat au poste de Secrdtaire exdcutif.

3. Le Secrdtaire exdcutif est le fonctionnaire principal du Secretariat exdcutif
de l'Autoritd. Il est second6 par un Secrdtaire exdcutif adjoint, nomm6 par le Conseil
des Ministres pour un mandat de quatre ans renouvelable une seule fois. Le Secr&
taire exdcutif adjoint est placd sous l'autorit6 du Secrdtaire exdcutif.

4. Le Secr&aire exdcutif et/ou le Secrdtaire exdcutif adjoint sont relevds de
leurs fonctions par le Sommet ou sur recommandation du Conseil des Ministres.

5. Sous reserve de l'importance primordiale qu'il y a A assurer h l'Autorit6 les
services de personnes possddant les plus hautes qualifications et expdriences tech-
niques, il est tenu compte dans la nomination des fonctionnaires aux diffdrents postes
du Secretariat exdcutif de la ndcessitd de maintenir une repartition dquitable de ces
postes entre les Etats Membres.

6. Dans l'exercice de ses fonctions, le Secrdtaire exdcutif est responsable devant
les instances supdrieures de 'Autorit6. Le Secrdtaire exdcutif adjoint et les autres
fonctionnaires du Secretariat sont responsables devant le Secrdtaire exdcutif.

7. Le Secrdtaire exdcutif est charg6 de l'administration de l'Autorit6 et de
toutes ses institutions.

A cet effet, il est spdcifiquement charg:
a) D'entreprendre tous travaux et 6tudes en vue de la rdalisation des objectifs de

l'Autorit6 qui peuvent lui 8tre confids par le Conseil des Ministres et de formuler
toutes propositions propres h contribuer au ddveloppement harmonieux de
l'Autoritd;

b) De ndgocier des pr~ts et de recevoir des dons au nom de l'Autorit6 avec l'approba-
tion du Conseil des Ministres.
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CHAPITRE iv. DISPOSITIONS FINANCIP-RES

Article 10. BUDGET DE L'AUTORITt
1. I1 est 6tabli chaque annie un budget de l'Autorit6 6quilibr6 en recettes et en

d~penses.
2. Toutes les d~penses de l'Autorit6, y compris celles relatives aux organes spe-

cialisds du Secretariat exdcutif, sont approuvdes pour chaque exercice budg~taire par
le Conseil des Ministres et sont imputables au budget dont les conditions et les moda-
lit~s d'exdcution sont d~finies dans le r~glement financier de l'Autoritd.

Article 11. CONTRIBUTIONS DES ETATS MEMBRES

1. Le budget de fonctionnement du Secretariat ex~cutif de l'Autorit est ali-
ment6 par les contributions des Etats Membres d~termin~es de mani~re 6galitaire.

2. Les Etats Membres s'engagent A verser r~guli~rement leurs contributions
annuelles au budget de l'Autorit6.

Article 12. MONNAIE DE PAIEMENTS DES CONTRIBUTIONS

1. La contribution mise A la charge d'un Etat Membre de l'Autorit6 en vertu de
la prdsente Convention sera r~gl~e en monnaie convertible.

2. L'unit6 de compte dans laquelle le budget de l'Autorit6 est 6tabli est celle du
pays du sifge.

3. Sont consid&r es comme < monnaies convertibles>> aux fins du present article
les monnaies d~clar~es telles par le Fonds mon~taire international et toutes autres
monnaies que le Conseil pourra designer 6galement comme telles.

4. Le taux de change des monnaies des Etats Membres de l'Autorit6 aux fins du
paiement des contributions mises A leur charge en vertu de la pr~sente Convention est
le taux officiel dclar6 au Fonds mon~taire international A la date du paiement. Dans
le cas ofi la monnaie d'un Etat Membre serait flottante, la moyenne de base des taux
de vente et d'achat de la Banque centrale de l'Etat Membre sera utilis~e.

Article 13. RfEGLEMENT FINANCIER
Le Conseil des Ministres 6tablit le R~glement financier en vue de l'application

des dispositions du present chapitre.

Article 14. CONTR6LEUR FINANCIER ET COMMISSAIRE AUX COMPTES

1. Un Contr6leur financier est nomm6 par le Conseil des Ministres et depend
directement de lui. II lui rend compte du contr6le de la gestion financi~re du Secr&
tariat.

2. Un Commissaire aux comptes de l'Autorit6 est nomm6 sur recommandation
du Gouvernement du pays du sifge par le Conseil des Ministres qui, en cas de n~ces-
sit6, peut mettre fin A ses fonctions.

3. Les conditions d'emploi du Contr6leur financier et des attributions du
Commissaire aux comptes sont d~termindes par le R~glement financier.

CHAPITRE v. REGLEMENT DES DIFFIRENDS

Article 15. PROCEDURE DE REGLEMENT DES DIFFtRENDS

Tout diff~rend pouvant surgir entre les Etats Membres dans l'interprtation ou
l'application de la prdsente Convention est rdgld A l'amiable par voie de n~gociation

Vol. 1346,1-22675



1984 United Nations - Treaty Series o Nations Unies - Recuell des Traitis 227

directe. A d~faut, le difftrend est port6 par l'une des parties devant le Sommet, qui
statue d6finitivement.

CHAPITRE VI. DISPOSITIONS DIVERSES

Article 16. IMMUNITES, PRIVILEGES ET AVANTAGES

1. L'Autorit6, en tant qu'institution intergouvernementale, a la personnalit6
juridique.

2. L'Autorit6 possde sur le territoire de chacun des Etats Membres
a) La capacit6 juridique n6cessaire A l'exercice de ses fonctions pr6vues par la pr6-

sente Convention;
b) La capacit6 d'acqu6rir des biens mobiliers et immobiliers, d'en jouir ou de les

aligner;
c) La capacit6 d'ester en justice.

3. Dans l'exercice de sa capacit6 juridique d6finie dans le pr6sent article,
l'Autorit6 est repr6sent6e par le Secr6taire ex6cutif.

4. Le Secr6taire ex6cutif et son adjoint jouissent des privilfges et immunit6s
diplomatiques accord6s par les Etats Membres. Le reste du personnel de l'Autorit6
jouit des privileges et immunit6s accord6s aux fonctionnaires d'un rang 6quivalent de
l'Organisation de l'unit6 africaine.

Article 17. ENTREE EN VIGUEUR

La pr6sente Convention qui r6vise l'Accord de Niamey et les avenants y annex6s
qui en font partie int~grante, apr~s leur signature par les Chefs d'Etat et de Gouver-
nement, entreront en vigueur d~s leur ratification par les deux tiers des Etats signa-
taires conform6ment aux r~gles constitutionnelles de chaque Etat.

Article 18. AMENDEMENTS ET REVISIONS

1. Tout Etat Membre peut soumettre des propositions en vue de l'amendement
ou de la r6vision de la pr6sente Convention.

2. Toutes les propositions d'amendement ou de r6vision sont adress6es au Pr6-
sident du Conseil qui les communique aux Etats Membres soixante jours au plus tard
apr~s leur reception.

3. Tout amendement ou toute r6vision de la pr6sente Convention entrera en
vigueur conform~ment aux dispositions de l'Article 17.

Article 19. DENONCIATION

1. Tout Etat Membre peut d6noncer la prgsente Convention apr~s expiration
d'un dglai de dix (10) ans A compter de la date de son entr6e en vigueur.

2. La d6nonciation sera faite sous la forme d'une notification 6crite adress6e au
Gouvernement d6positaire qui en accusera r6ception et en informera les Gouverne-
ments des autres Etats Membres.

3. La d6nonciation prendra effet un an apr~s la date de reception A moins
qu'elle n'ait W retir6e auparavant. Elle ne portera pas atteinte, A moins d'accord
pr6alable contraire, aux engagements relatifs h un programme d'6tudes, de travaux
ou autres engagements ayant fait l'objet d'un accord avant la dgnonciation.

4. L'Etat Membre concern6 est tenu de s'acquitter de toutes les obligations qui
lui incombent en vertu de la pr~sente Convention et d6coulant de sa qualit6 de Membre
avant la date 6nonc~e au paragraphe ci-dessus.
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Article 20. GOUVERNEMENT DtPOSITAIRE

La pr6sente Convention et tous les instruments de ratification et d'adh6sion
seront ddpos6s aupr~s du Gouvernement de la R6publique du Niger qui en remettra
des copies certifi6es conformes A tous les Etats Membres, leur notifiera la date du d6-
p6t des instruments de ratification et d'adh~sion et enregistrera la pr6sente Conven-
tion aupr~s de l'Organisation de l'unit6 africaine et de l'Organisation des Nations
Unies.

CHAPITRE VII. DISPOSITIONS FINALES

Article 21. ACCORD DE NIAMEY

La pr~sente Convention revise l'Accord de Niamey sign6 A Niamey le 25 novembre
1964, rdvisd A Niamey le 2 f~vrier 1968 et le 15 juin 1973, et A Lagos le 26 janvier 1979.

EN FOI DE QUOI, Nous, Chefs d'Etat et de Gouvernement de l'Autorit6 du bassin
du Niger, avons signd la pr~sente Convention.

FAIT A Faranah, le 21 novembre 1980, en un seul original en frangais et en
anglais, les deux textes faisant 6galement foi.

S. E. MATHIEU KEREKOU
President de la R~publique populaire du Bnin

S. E. AHMADOU AHIDJO
President de la R~publique-Unie du Cameroun

S. E. MATHIEU EKRA
Ministre d'Etat

Pour le President de la R~publique de Cbte d'Ivoire

S. E. M. ARMED StiKou TOURE
President de la Rdpublique populaire r6volutionnaire de Guin6e

S. E. Dr. JOSEPH CONOMBO
Premier Ministre

Pour le Pr6sident de la Rdpublique de Haute-Volta

S. E. M. ROBERT TIEBLE NDAW
Ministre du ddveloppement industriel et du tourisme

Pour le Pr6sident de la R6publique du Mali

S. E. le Colonel SEYNI KOUNTCHE
Pr6sident du Conseil militaire supreme

Chef de l'Etat de la R6publique du Niger

S. E. Dr. ALEX EKWEME
Vice-Pr6sident

Pour le President de la R6publique f6d6rale du Nig6ria

S. E. M. GOUKOUNI OUEDDEI
President de la R~publique du Tchad
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PROTOCOLE RELATIF AU FONDS DE DIVELOPPEMENT DU BASSIN DU NIGER

PRAMBULE

Les Hautes Parties contractantes,
En vue de la poursuite des objectifs de l'Acte de Niamey du 26 octobre 1963, relatif h la

navigation et la cooperation 6conomique entre les Etats du bassin du Niger et de la Conven-
tion cr~ant I'Autorit6 du bassin du Niger;

Vu la nouvelle orientation des activit~s de I'Autorit6 vers les projets concrets de d6veloppe-
ment;

Reconnaissant la nkcessit6 de fournir, autant que possible par leurs propres ressources, les
moyens de financer les projets de d~veloppement de l'Autorit6;

D~cid~es h renforcer et AL d~velopper la cooperation 6conomique entre leurs pays pour le
bien-etre de leurs peuples;

Sont convenues de ce qui suit:

CHAPITRE i. DISPOSITIONS GINtRALES

Article 1. CREATION

1. I est cr& un Fonds de d~veloppement pour le financement des programmes de ddve-
loppement du bassin du Niger.

2. Tout Etat Membre de l'Autorit6 est galement membre du Fonds.

Article 2. FONCTIONS

Le Fonds entreprendra les activits suivantes :
1. Collecter les ressources financires n6cessaires A la r6alisation des objectifs de l'Autorit6;
2. Garantir les emprunts pour 1'ex6cution des projets.

CHAPITRE ii. LES RESSOURCES

Article 3. MONTANT ET RESSOURCES

1. Le montant sera fix6 chaque ann6e et sera calculM sur la base du budget d'investisse-
ment de I'ann6e i venir.

2. Les ressources du Fonds proviennent:
a) Des contributions des Etats Membres;
b) Des ressources ext6rieures mobilis6es par le Fonds;
c) Des subventions et dons;
d) Des fonds fiduciaires;
e) Des revenus provenant des op6rations du Fonds.

Article 4. UNITt DE COMPTE

L'unit6 de compte dans laquelle est 6tabli le budget du Fonds est le droit de tirage sp6cial
du Fonds mon6taire international.
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CHAPITER in. LES OPIRATIONS

Article 5. METHODES D'OPERATIONS

Le Fonds s'inspirera des principes de saine gestion bancaire.
Conform~ment A ses objectifs, le Fonds facilitera le financement des projets r~gionaux et

aidera A promouvoir le ddveloppement dans les Etats Membres.

CHAPITRE IV. ORGANISATION ET GESTION

Article 6. ORGANES DU FONDS

Les instances d'orientation, de d6cision et de gestion du Fonds sont
- Le Conseil de gestion,
- Le Secr6tariat ex6cutif.

Article 7. LE CONSEIL DES MINISTRES

1. Le Conseil de gestion du Fonds est le Conseil des Ministres de l'Autorit6 du bassin du
Niger.

2. Tous les pouvoirs du Fonds sont d6volus au Conseil de gestion. En particulier, le
Conseil de gestion formule des directives gdn6rales concernant la politique g~n6rale du Fonds
en matire de cr6dit.

3. Le Conseil de gestion peut d616guer certains de ses pouvoirs au Secr6taire ex6cutif.
4. Le Contrbleur financier du Fonds est le mme que celui du Secr6tariat exdcutif de

'Autorit6.

Article 8. LE SECRETAIRE EXECUTIF

Le Secr~taire ex~cutif est charg6 de la gestion du Fonds. A ce titre, il n~gocie les diff~rentes
interventions du Fonds. II est responsable devant le Conseil de gestion.

CHAPITRE v. LES DISPOSITIONS FINANCIERES

Article 9. L'EXERCICE FINANCIER

L'ann~e financi~re commence le ler janvier et prend fin de 31 d~cembre de chaque annie.

CHAPITRE vi. RETRAIT

Article 10. RETRAIT

Le retrait d'un Etat Membre s'effectue conform~ment dux dispositions pr~vues dans la
Convention portant creation de I'Autorit6.

CHAPITRE VII. CESSATION DES ACTIVITIS DU FONDS

Article 11. CESSATION

1. Le Conseil de gestion, par consensus, peut proposer au Sommet des Chefs d'Etat et de
Gouvernement de mettre fin aux activit~s du Fonds.

2. Le Conseil de gestion prendra les mesures n~cessaires A la cessation des activit~s du
Fonds ds notification par le Sommet.
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CHAPITRE VIII. DISPOSITIONS DIVERSES

Article 12
1. Les amendements, les interpr6tations, les arbitrages, les relations avec d'autres Orga-

nisations interafricaines et internationales seront r6gis conform6ment aux dispositions de la
Convention cr6ant I'Autorit6.

2. Le pr6sent protocole entrera en vigueur dans les m~mes conditions stipul6es dans la
Convention portant creation de l'Autorit6 du bassin du Niger dont il est partie intdgrante.

EN FOI DE QUOI, Nous, Chefs d'Etat et de Gouvernement de l'Autorit6 du bassin du Niger,
avons sign6 le present protocole.

FAIT A Faranah, le 21 novembre 1980, en un seul originale en frangais et en anglais, les
deux textes faisant 6galement foi.

S. E. MATHIEU KEREKOU
Pr6sident de la R~publique populaire du B6nin

S. E. AHMADOU AHIDJO

President de la Rdpublique-Unie du Cameroun

S. E. M. MATHIEU EKRA

Ministre d'Etat
Pour le President de la R~publique de Cote d'Ivoire

S. E. ARMED StKOU TOURt
President de la R~publique populaire r~volutionnaire de Guin~e

S. E. Dr. JOSEPH CONOMBO
Premier Ministre

Pour le President de la R~publique de Haute-Volta

S. E. M. ROBERT TIEBLE NDAW

Ministre du d~veloppement industriel et du tourisme
Pour le President de la R~publique du Mali

S. E. le Colonel SEYNI KOUNTCHE
President du Conseil militaire supreme

Chef de l'Etat de la R~publique du Niger

S. E. Dr. ALEX EKWEME
Vice-President

Pour le President de la R~publique f~d~rale du Nigeria

S. E. Mr. GOUKOUNI OUEIDDEI
President de la R~publique du Tchad
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[DANISH TEXT - TEXTE DANOIS]

KONVENTION MELLEM KONGERIGET DANMARK OG DEN ISLA-
MISKE REPUBLIK PAKISTAN OM SOCIAL SIKRING

Kongeriget Danmarks regering og Den Islamiske Republik Pakistans regering,
der onsker at regulere forbindelserne mellem de to stater pA den sociale sikrings

omride,
er blevet enige om folgende bestemmelser:

AFSNIT I. ALMINDELIGE BESTEMMELSER

Artikel 1. 1) I denne konvention betyder, medmindre andet fremgAr af sam-
menhengen,

a) >>kontraherende stat< Kongeriget Danmark eller Den Islamiske Republik
Pakistan, alt efter sammenhengen;

b) omrAdeo i relation til Kongeriget Danmark dettes omr.Ade med undtagelse
af Gronland og Faroerne, og i relation til Den Islamiske Republik Pakistan dennes
omr.Ade;

c) >>statsborger« i relation til Kongeriget Danmark en person med dansk
indfodsret og i relation til Den Islamiske Republik Pakistan en pakistansk statsborger;

d) >)lovgivning<< den i artikel 2 anforte lovgivning, som er gaeldende inden for
enhver del af den ene (eller den anden) kontraherende stats omrAde, alt efter sam-
menhangen;

e) >kompetent myndighedo i relation til Kongeriget Danmark social-
ministeriet, arbejdsministeriet eller indenrigsministeriet, og i relation til Den
Islamiske Republik Pakistan forbundsministeriet for oversoiske pakistaneres anlig-
gender samt vedkommende provinsstyrelser;

J) kompetent institution<< den institution, som det pAhviler at udrede ydelser;
g) >>bopal(( lovligt etableret sedvanligt opholdssted;
h) ophold<< midlertidigt ophold;
i) >)arbejdstager<

- i relation til Kongeriget Danmark
- for tiden for 1. september 1977 enhver person besk~eftiget i en arbejdsgivers

tjeneste, der er omfattet af lovgivningen om arbejdsulykker og erhvervssyg-
domme;

- for tiden efter 1. september 1977 enhver person beskeftiget i en arbejdsgivers
tjeneste, der er omfattet af lovgivningen om Arbejdsmarkedets Tillagspen-
sion, og

- i relation til Den Islamiske Republik Pakistan, enhver person, som i kraft af be-
skaeftigelse i en arbejdsgivers tjeneste er omfattet af lovgivning om social sikring;
j) forsikringsperioder« bidragsperioder, der i den lovgivning, efter hvilken

de er tilbagelagt, betegnes eller anerkendes som forsikringsperioder, saint alle andre
perioder, for sA vidt der efter den novnte lovgivning tillagges dem gyldighed som
forsikringsperioder;
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k) beskeeftigelsesperioderm perioder, der i den lovgivning, efter hvilken de er
tilbagelagt, betegnes eller anerkendes som besk~eftigelsesperioder, saint alle andre
perioder for sA vidt der efter den naevnte lovgivning tillegges dem gyldighed som be-
skaeftigelsesperioder;

I) bopaelsperiodero perioder, der i den lovgivning, efter hvilken de er tilba-
gelagt eller anses som tilbagelagt. betegnes eller anerkendes som bopelsperioder;

m) )>ydelser<<, >pensionero og understottelser< samtlige ydelser, pensioner
og understottelser, herunder samtlige dele af disse, der afholdes af offentlige midler,
henholdsvis af Socialsikringskasser og af Kassen for Alderdomsydelser til Ansatte,
og forhojelser i form af reguleringstillaeg eller andre tillaeg, medmindre andet er
bestemt i denne konvention, samt ydelser i form af kapitalbelob, der kan troede i
stedet for pensioner samt, hvis sAdant er hjemlet, udbetalinger, der foretages som
refusion af bidrag.

2) Andre ord og udtryk som benyttes i denne konvention har den betydning,
der tillegges dem i den p~gaeldende lovgivning, og ental indbefatter flertal, nar sam-
menhaengen tillader sAdan forst~else.

Artikel 2. Denne konvention finder anvendelse
1) i relation til Kongeriget Danmark pA lovgivningen om

a) offentlig sygesikring;
b) sygehusvoesenet;
c) svangerskabshygiejne og fodselshjaelp;
d) dagpenge ved sygdom og fodsel;
e) forsikring mod folger af arbejdsulykker og erhvervssygdomme;

f) bornetilskud;
g) arbejdsloshedsforsikring;
h) folkepension;
i) invalidepension;
j) enkepension;
k) boligydelse til pensionister;
1) Arbejdsmarkedets Tillaegspension (ATP) og

2) i relation til Den Islamiske Republik Pakistan til folgende lovgivning: Forordning
for Vestpakistan om Social Sikring, 1965, og Lov om Alderdomssydelser til
Ansatte, 1976, der fastsoetter bestemmelser om nedennevnte ydelser:
a) lege- og hospitalsbehandling;
b) ydelser ved sygdom;
c) ydelser ved moderskab;
d) begravelseshjaelp;
e) ydelser i tilfeelde af men;
f) erhvervsudygtighedspensi
g) erhvervsudygtighedshjxll
h) efterladtepension;
i) alderdomsunderstottelse;
j) invaliditetsunderstottelse.

Vol. 1346,1-22676

on;



236 United Nations - Treaty Series 9 Nations Unies - Recueil des Traits 1984

Artikel 3. 1) Denne konvention finder anvendelse pA statsborgere i en
kontraherende stat, som er eller har veret omfattet af den anden kontraherende stats
lovgivning i henhold til de i artikel 5 fastsatte bestemmelser.

2) Bestemmelserne i denne konvention berorer ikke rettigheder og pligter, som
for pakistanske statsborgeres vedkommende folger af Det europeiske okonomiske
Faellesskabs retsakter.

Artikel 4. 1) Denne konvention finder anvendelse pA alle love og
administrative bestemmelser, der aendrer, supplerer eller erstatter den i artikel
anforte lovgivning.

2) Uanset bestemmelsen i stk. 1 finder denne konvention kun anvendelse pA
love eller administrative bestemmelser om en ny gren af den sociale sikring, sAfremt
der opnAs enighed heroin mellem de kontraherende stater.

3) Uanset bestemmelsen i stk. 1 finder denne konvention kun anvendelse pA en
kontraherende stats love og administrative bestemmelser, der udvider gyldighedsom-
rAdet for de geldende bestemmelser til at omfatte nye persongrupper, sAfremt den
anden kontraherende stat ikke gor indsigelse herimod inden 6 mAneder fra den dato,
pA hvilken den sidstnevnte stat blev gjort bekendt med de nqevnte love eller admini-
strative bestemmelser.

Artikel 5. 1) Statsborgere i en af de kontraherende stater er, nAr de har
bopel pA den anden kontraherende stats omrAde, omfattet af denne stats i artikel 2
omhandlede lovgivning pA de i den neevnte lovgivning fastsatte vilkAr.

2) Uanset bestemmelsen i stk. I er en statsborger i en kontraherende stat, der
pA den anden kontraherende stats omrAde er beskeeftiget i en arbejdsgivers tjeneste,
omfattet af sidstneevnte stats lovgivning om ydelser, der er knyttet til beskeftigelse.

Artikel 6. Medmindre andet er bestent i denne konvention har personer, der i
medfor af bestemmelsen i artikel 5 er omfattet af en kontraherende stats lovgivning,
de samme rettigheder og pligter efter nevnte lovgivning som denne stats egne stats-
borgere.

Artikel 7. Fra den almindelige regel i artikel 5 gelder folgende undtagelser:
a) En arbejdstager, der pA en kontraherende stats omrAde er beskaeftiget af en virk-

somhed, der har hjemsted eller hovedsede pA denne stats omrAde, og som af
naevnte virksomhed udsendes til den anden kontraherende stats omrAde for der
midlertidigt at udfore et arbejde for den naevnte virksomheds regning, er fortsat
omfattet af lovgivningen af den forstnaevnte stat i de forste 6 mAneder, i hvilke
han har ophold pA den sidstneevnte stats omrAde. Dersom varigheden af det ar-
bejde, der skal udfores pA den anden kontraherende stats omrAde, pA grund af
uforudseelige omsteendigheder kommer til at overstige 6 mAneder, er den pAgel-
dende fortsat omfattet af lovgivningen i den forstnaevnte stat, indtil arbejdet er
afsluttet, forudsat at den kompetente myndighed i den kontraherende stat, til
hvis omrAde arbejdstageren er udsendt, har meddelt samtykke hertil; begaering
om sAdant samtykke skal indgives inden udlobet af den forste 6 mAneders
periode.

b) En arbejdstager, der horer til det korende, sejlende eller flyvende personale i en
transportvirksomhed, der har hjemsted eller hovedsede pA en af de kontrahe-
rende staters omrAde, og som udforer sit arbejde pA den anden kontraherende
stats omrAde, er omfattet af lovgivningen i den forstnevnte stat. SAfremt den
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pAgwldende arbejdstager er beskaftiget for en filial eller fast reprasentation,
som den nevnte transportvirksomhed har pA den anden kontraherende stats om-
rAde, og den pAgaldende har bopael pA denne stats omrAde, er han dog omfattet
af lovgivningen i den kontraherende stat, pA hvis omrAde den navnte filial eller
faste reprasentation er beliggende.

c) Besxtningen pA et skib og andre personer, der er beskqeftiget om bord pA et skib,
er omfattet af lovgivningen i den kontraherende stat, hvis flag skibet forer.
SAfremt der i forbindelse med lastning, losning og reparation af eller vagt om
bord pA et skib, der forer en kontraherende stats flag, under skibets ophold pA
den anden kontraherende stats omrAde beskeftiges en pA sidstnavnte stats
omrAde bosat arbejdstager, er denne omfattet af lovgivningen i sidstnevnte stat.

Artikel 8. 1) Diplomatiske eller konsulare repraesentanter samt tjeneste-
mend og dermed ligestillede personer, der gor tjeneste ved diplomatiske missioner
eller konsulater, er omfattet af lovgivningen i den kontraherende stat de reprasen-
terer.

2) Med forbehold af bestemmelserne i stk. 1 finder bestemmelsen i artikel 5
anvendelse pA personer beskaftiget ved diplomatiske missioner eller konsulater samt
pA personer, der stAr i privat tjeneste hos embedsmand, der er knyttet til sAdanne
missioner eller konsulater.

3) De i stk. 2 navnte personer, der er statsborgere i den kontraherende stat,
som den pAgaeldende mission eller det pAgaeldende konsulat repraesenterer, kan dog
valge at vxre omfattet af lovgivningen i denne stat. Denne ret til at valge kan kun
benyttes en gang. Den skal udoves inden for en frist af 6 mAneder fra datoen for
denne konventions ikrafttrmden at regne eller fra datoen for den pAgaeldende per-
sons overtagelse af hvervet. Valget har virkning fra datoen for denne konventions
ikrafttrxden for sA vidt angAr personer, der har overtaget deres hverv pA det navnte
tidspunkt, og ellers fra datoen for overtagelsen af hvervet.

Artikel 9. De kompetente myndigheder i de 2 kontraherende stater kan ved
aftale gore yderligere undtagelser fra den almindelige regel i artikel 5. De kan endvi-
dere traffe aftale om, at de i artikel 7 omhandlede undtagelser i saerlige tilfalde ikke
skal gaelde.

Artikel 10. Indeholder en kontraherende stats lovgivning bestemmelser om,
at en ydelse skal nedsettes, stilles i bero eller bortfalde, nAr modtageren samtidig far
udbetalt andre sociale ydelser eller oppebarer andre indtaegter, finder disse bestem-
melser tillige anvendelse, selv om det drejer sig om ydelser, som den pAgaeldende har
opnAet i henhold til den anden kontraherende stats lovgivning, eller om indtaegter
han har oppebAret pA den anden kontraherende stats omrAde. Denne bestemmelse
finder dog ikke anvendelse, sAfremt den pAgaldende oppebarer ydelser ved invalidi-
tet, alderdom og dodsfald (pensioner), der fastsettes af institutionerne i begge de
kontraherende stater i overensstemmelse med reglerne i henholdsvis artikel 26 og 28.

AFSNIT II. SYGDOM OG MODERSKAB

Artikel 11. En statsborger i en kontraherende stat, som har bopel pA den
anden kontraherende stats omrAde, har ret til natural- og kontantydelser ved sygdom
og moderskab efter sidstnevnte stats lovgivning for sig selv og for sAdanne af sine
familiemedlemmer, som har bopael pA den sidstnavnte stats omrAde, sAfremt den
pAgaldende opfylder de i navnte lovgivning fastsatte betingelser.
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Artikel 12. Den kompetente institution i en kontraherende stat, efter hvis lov-
givning erhvervelse, bevarelse eller generhvervelse af ret til ydelser ved sygdom eller
moderskab er betinget af, at der er tilbagelagt naermere angivne forsikrings-, beskef-
tigelses- eller bopaelsperioder, skal i fornodent omfang medregne forsikrings-,
beskaeftigelses- eller bopelsperioder, der er tilbagelagt efter lovgivningen i den
anden kontraherende stat, som om det drejede sig om perioder, der var tilbagelagt
efter den lovgivning, som denne institution selv anvender.

Artikel 13. Den kompetente institution i en kontraherende stat, efter hvis lov-
givning kontantydelser ved sygdom eller moderskab beregnes pA grundlag af den
sikredes Arlige indtegt eller hans gennemsnitlige Ion- eller anden erhvervsindtgegt,
fastsetter naevnte indtaegt alene pA grundlag af den konstaterede indtaegt i de
perioder, der er tilbagelagt efter den naevnte lovgivning.

Artikel 14. 1) Med forbehold af nermere forskrifter fastsat i den adminis-
trative aftale, der skal indgAs i medfor af artikel 29, sker udbetaling af kontantydel-
ser ved sygdom eller moderskab, hvortil statsborgere i en kontraherende stat har er-
hvervet ret efter en af de kontraherende staters lovgivning, til de pAgeldende, nAr de
har ophold pA den anden kontraherende stats omrade, pA samme vilkAr og i samme
omfang som statsborgere i den kontraherende stat, pA hvis omrAde den kompetente
institution er beliggende, opnAr sAdan udbetaling.

2) Bestemmelserne i stk. 1 foran finder tilsvarende anvendelse, nAr det drejer sig
om ydelser ved dodsfald (begravelseshjelp) efter en kontraherende stats lovgivning.

AFSNIT III. ARBEJDSULYKKER OG ERHVERVSSYGDOMME

Artikel 15. 1) Retten til ydelser i anledning af en arbejdsulykke bestemmes
efter lovgivningen i den kontraherende stat, hvis lovgivning den forsikrede var om-
fattet af pA det tidspunkt, da ulykkestilfeldet indtraf, jfr. artiklerne 5, 7 og 8.

2) SAfremt en person er ramt af en arbejdsulykke, der omfattes af lovgivnin-
gen i den ene af de kontraherende stater, og den pAgaeldende senere rammes af en ar-
bejdsulykke, som omfattes af lovgivningen i den anden kontraherende stat, skal den
kompetente institution i sidstnaevnte stat ved fastsettelse af den pAgaeldendes invali-
ditetsgrad efter denne stats lovgivning tage den tidligere tilskadekomst i betragtning,
som om denne var omfattet af lovgivningen i sidstnaevnte stat. Den kompetente insti-
tution i sidstnaevnte stat er dog kun pligtig at udrede ydelser for den skade, der er en
folge af den nye arbejdsulykke, og efter de regler der er fastsat i den for den nevnte
institution gaeldende lovgivning.

Artikel 16. 1) Ydelser i anledning af en erhvervssygdom tilkendes efter lov-
givningen i den kontraherende stat, af hvis lovgivning den forsikrede var omfattet pA
det tidspunkt, da den pAgeldende var beskaeftiget ved et arbejde, der mA antages at
kunne forArsage denne sygdom, selv om sygdommen forst er blevet laegeligt kon-
stateret pA den anden kontraherende stats omrAde.

2) Har den forsikrede pA begge de kontraherende staters omrAder vaeret be-
skeftiget ved et arbejde, der mA antages at kunne forArsage den pAgeldende syg-
dom, skal alene lovgivningen i den kontraherende stat, pA hvis omrAde den pAgel-
dende senest var beskeftiget ved et sAdant arbejde forinden sygdommen blev
lxgeligt konstateret, finde anvendelse. Denne bestemmelse gaelder dog ikke i tilfaelde
hvor den omhandlede sygdom klart mA henfores til en beskoeftigelse ved et arbeide af

Vol. 1346,1-22676



1984 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s 239

den neevnte art, som den pAgaldende har haft pA den anden kontraherende stats om-
rAde; i sAdanne tilfblde skal alene lovgivningen i sidstnevnte stat finde anvendelse.

Artikel 17. Bestemmelsen i artikel 13 finder tilsvarende anvendelse, nAr det
drejer sig om beregning af kontantydelser i anledning af arbejdsulykker og erhvervs-
sygdomme efter dansk lovgivning.

Artikel 18. 1) Bestemmelsen i artikel 14, stk. 1, finder tilsvarende anven-
delse, nAr det drejer sig om udbetaling af dagpenge i anledning af arbejdsulykker og
erhvervssygdomme.

2) Med forbehold af narmere forskrifter fastsat i den administrative aftale,
der skal indgAs i medfor af artikel 29, kan pensioner (Iobende Arlige ydelser) i anled-
ning af arbejdsulykker og erhvervssygdomme tilkendt en statsborger i en kontrahe-
rende stat eller den pAgaeldendes efterladte i henhold til en kontraherende stats
lovgivning, ikke nedsaettes, stilles i bero, inddrages eller beslaglaegges som folge af,
at modtageren har bopal pA den anden kontraherende stats omrAde.

AFSNIT iv. FAMILIEYDELSER

Artikel 19. Et barn, der har bopel pA dansk omrAde, og hvis fader eller
moder er pakistansk statsborger og har bopal pA dansk omrAde, har ret til borne-
tilskud efter dansk lovgivning pA samme vilkAr som danske statsborgere, jfr. dog
artikel 20.

Artikel 20. Born af enker og enkemnd, der er pakistanske statsborgere,
samt foraldre0se born af pakistanske statsborgere, har, nAr bornene har bopael pA
dansk omrAde, ret til swrligt bornetilskud efter dansk lovgivning efter samme regler
som gwlder for sAdanne born af danske statsborgere pA betingelse af, at barnet eller
en af dets foreldre har haft bopal pA dansk omrAde i mindst 6 mAneder, og at den
afdode fader og/eller moder pA tidspunktet for dodsfaldet havde bopel pA dansk
omrAde.

AFSNIT v. ARBEJDSLOSHEDSFORSIKRING

Artikel 21. Pakistanske statsborgere er, nAr de har bopol pA dansk omrAde,
ligestillet med danske statsborgere for sA vidt angAr retten til at blive forsikret mod
arbejdsloshed.

AFSNIT VI. YDELSER VED ALDERDOM, INVALIDITET OG

TIL EFTERLADTE (PENSIONER)

Kapitel 1. YDELSER EFTER DANSK LOVGIVNING

Artikel 22. 1) Pakistanske statsborgere, der har vaeret besk~eftiget sor
arbejdstagere pA dansk omrAde i mindst 12 mAneder, har ret til pension efter lovgiv-
ningen om folkepension efter samme regler som danske statsborgere pA betingelse af,
at de efter opnAelsen af den alder, ved hvilken retten til at optjene pension efter
naevnte lovgivning indtrader, og inden opnAelsen af den normale tilgangsalder for
folkepension, har haft fast bopxl pA dansk omrAde i sammenlagt mindst 5 Ar.

2) Andre pakistanske statsborgere har ret til pension efter lovgivningen om
folkepension efter samme regler som danske statborgere pA betingelse af, at de efter
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opnielsen af den alder, ved hvilken retten til at optjene pension efter nevnte lovgiv-
ning indtrader og inden opnAelsen af den normale tilgangsalder for folkepension,
har haft fast bopel pA dansk omrAde i sammenlagt mindst 5 Ar.

3) Medmindre andet er bestemt i denne konvention og med forbehold af
narmere forskrifter fastsat i den administrative aftale, der skal indgAs i medfor af arti-
kel 29, kan en pension, hvortil en statsborger i en kontraherende stat har erhvervet
ret efter dansk lovgivning eller i henhold til stk. 1 i denne artikel, ikke nedsettes,
andres, stilles i bero, inddrages eller beslaglagges som folge af, at modtageren har
bopxl pA pakistansk omrAde.

4) For pakistanske statsborgeres ret til fortidig folkepension efter § 2, stk. 1,
nr. 3, i lov om folkepension, samt betingelserne for udbetaling af sidan pension i til-
felde, hvor modtageren har bopael pA pakistansk omrAde, finder bestemmelserne i
artikel 23 tilsvarende anvendelse.

5) Uanset bestemmelserne i stk. 1 og stk. 2 kan bestemmelserne i artikel 24,
stk. 1, litra a), i denne konvention finde tilsvarende anvendelse ved fastsettelsen af
retten til folkepension for pakistanske statsborgere, der er enker efter pakistanske
arbejdstagere, og som enten
a) pA det tidspunkt de blev enker havde opnAet den alder, der giver dem adgang til at

fA tillagt folkepension, eller
b) dersom de var blevet enker for opnAelsen af den naevnte alder, opfyldte aldersbe-

tingelserne for ret til enkepension.
6) Uanset bestemmelserne i stk. 1 og 2 har pakistanske statsborgere, som mod-

tager pension efter lovgivningen om invalidepension eller enkepension, ret til i stedet
at overgA til pension efter lovgivningen om folkepension, nAr de pAgeeldende opnAr
den alder, der giver dem adgang til at fM tillagt sAdan pension. SMdan folkepension
udbetales kun til en sikret, der har bopael pA pakistansk omrAde, i tilfaelde hvor den
invalide- eller enkepension, som den pAgaldende modtog for han overgik til folke-
pension, efter bestemmelserne i denne konvention kunne vaere blevet udbetalt til
ham sAfremt han havde haft bopal pA pakistansk omrAde.

Artikel 23. 1) Pakistanske statsborgere, der har vaeret beskaftiget som ar-
bejdstagere pA dansk omrAde i mindst 12 mfkneder, har ret til pension efter lovgivnin-
gen om invalidepension efter samme regler som danske statsborgere pA betingelse af,
at de efter opnAelsen af den alder, ved hvilken retten til at optjene pension efter
nevnte lovgivning indtracder, har haft fast bopal pA dansk omrAde i en uafbrudt
periode pA mindst 12 mAneder umiddelbart forud for tidspunktet for indgivelsen af
ansogningen om pension, og at de i lobet af deres seneste sammenhengende bopaels-
periode pA dansk omrAde i mindst 12 miAneder har vacret fysisk og psykisk i stand til
at udove normalt erhverv.

2) Andre pakistanske statsborgere har ret til pension efter lovgivningen om
invalidepension efter samme regler som danske statsborgere pa betingelse af, at de
efter opnAelsen af den alder, ved hvilken retten til at optjene pension efter navnte
lovgivning indtreder, har haft fast bopel pA dansk omr.de i sammenlagt mindst 5
Ar, heraf i en uafbrudt periode pA mindst 12 mAneder umiddelbart forud for tids-
punktet for indgivelsen af ansogningen om pension, og at de i lobet af deres seneste
sammenhaengende bopalsperiode pA dansk omrAde i mindst 12 mAneder har varet
fysisk og psykisk i stand til at udove normalt erhverv.
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3) Retten til pension efter stk. 1 eller 2 er yderligere betinget af, at arbejds-
udygtigheden med pAfolgende invaliditet indtr~dte, medens den p~galdende paki-
stanske statsborger havde bopel pA dansk omr~de.

4) Medmindre andet er bestemt i denne konvention og med forbehold af
naermere forskrifter fastsat i den administrative aftale, der skal indgas i medfor af
artikel 29, kan en pension, hvortil en statsborger i en kontraherende stat har
erhvervet ret efter dansk lovgivning eller i henhold til stk. 1, jfr. stk. 3, i denne artikel
ikke neds~ettes, aendres, stilles i bero, inddrages eller beslaglagges som folge af, at
modtageren har bopoel pA pakistansk omr~de.

5) NAr en pakistansk statsborger har erhvervet ret til pension i medfor af stk. 1
eller 2, jfr. stk. 3, kan overflytning af den pAgzldende til hojere pension som folge af
forvaerring af hans invaliditet ikke finde sted, s~fremt pensionisten har bopeel uden
for dansk omrAde.

Artikel 24. 1) En kvinde, der er pakistansk statsborger, har ret til pension
efter lovgivningen om enkepension efter samme regler som danske statsborgere pA
betingelse af,
a) at den afdode egtefalle havde vaeret beskaeftiget som arbejdstager pA dansk om-

r.Ade i mindst 12 mAneder, at han efter opnAelsen af den alder, ved hvilken retten
til at optjene pension efter nevnte lovgivning indtr~eder, havde haft fast bopeel
pA dansk omrAde i en uafbrudt periode pA mindst 12 mAneder umiddelbart forud
for dodsfaldet, at han i lobet af sin seneste sammenhaengende bopaelsperiode pA
dansk omride i mindst 12 mAneder havde vxret fysisk og psykisk i stand til at
udove normalt erhverv, at dodsfaldet indtrAdte, medens han havde bopal pA
dansk omrAde, isamt at enken pA tidspunket for agtefellens dod eller pA et tidli-
gere tidspunkt havde bopxel p.A dansk omrAde;

b) at den pAgeldende kvinde selv efter opnAelsen af den alder, ved hvilken retten til
at optjene pension efter den novnte lovgivning indtraeder, har haft fast bopzel pA
dansk omrAde i mindst 5 Ar, heraf i en uafbrudt periode pA mindst 12 maneder
umiddelbart forud for indgivelsen af ansogningen om pension, og at hun i lobet
af sin seneste sammenhaengende bopalsperiode pA dansk omrAde i mindst 12 mA-
neder har varet fysisk og psykisk i stand til at udove normalt erhverv.

2) Enkepension i henhold til § 1, stk. 2, i lov om pension til enker m.fl. kan
kun ydes efter bestemmelsen i foranstAende stk. 1, litra b), og pA betingelse af, at de
omstmndigheder, der begrunder ret til pension, er indtrAdt, medens den pAgmldende
kvinde havde bopal pA dansk omrAde.

3) Medmindre andet er bestemt i denne konvention og med forbehold af nar-
mere forskrifter fastsat i den administrative aftale, der skal indgAs i medfor af arti-
kel 29, kan en pension, hvortil en statsborger i en kontraherende stat har erhvervet
ret efter dansk lovgivning eller i henhold til stk. 1, litra a), i denne artikel, ikke ned-
szttes, aendres, stilles i bero, inddrages eller beslaglegges som folge af, at modtage-
ren har bopael pA pakistansk omrAde.

Artikel 25. Folgende tillaeg og ydelser efter dansk lovgivning om folke-, inva-
lide- og enkepension samt om boligydelse til pensionister udbetales ikke til personer,
der har bopel uden for dansk omrAde:
a) pensionstillag;

b) hustrutillaeg;
c) mgteskabstillaeg;
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d) personlige tillaeg;
e) bistandstillaeg;

f) plejetillzeg;
g) invaliditetsydelse;
h) boligydelse til pensionister.

Artikel 26. 1) NAr en statsborger i en kontraherende stat, der har erhvervet
ret til alders-, invalide- eller enkepension efter dansk lovgivning, i givet fald i medfor
af bestemmelserne i denne konvention, tillige har erhvervet ret til alders-, invalide-
eller efterladtepension/understottelse efter pakistansk lovgivning, i givet fald i med-
for af bestemmelserne i denne konvention, finder folgende regler anvendelse ved be-
regningen af den pension der skal ydes efter dansk lovgivning:

Den kompetente danske institution fastsaetter pA grundlag af det belob der efter
dansk lovgivning udgor fuld pension - modsvarende 40 Ars bopaelstid - pensionens
storrelse efter forholdet mellem det antal bopelsAr, som forud for sikringsbegiven-
hedens indtraeden er tilbagelagt pA dansk omrAde inden for de i dansk lovgivning
foreskrevne aldersgraenser, og tallet 40. Ved den naevnte beregning laegges, hvor
sAdant er hjemlet i dansk lovgivning, tiden fra tilleggelsen af pensionen og indtil den
normale pensionsalders indtraeden (godskrivningstiden) til det antal bopelsAr den
pAgeldende har tilbagelagt.

2) NAr pensionisten har bopel pA dansk omrAde kan anvendelsen af stk. 1
foran ikke fore til, at de pensioner, der skal ydes af begge de kontraherende stater,
sammenlagt kommer til at udgore et lavere belob end den pension, hvortil der er
erhvervet ret alene efter dansk lovgivning, i givet fald i medfor af bestemmelserne i
denne konvention. Om fornodent skal den kompetente danske institution, sAleenge
pensionisten har bopel pA dansk omrAde, yde den pAgeeldende et tillaeg svarende til
forskellen.

Kapitel 2. YDELSER EFTER PAKISTANSK LOVGIVNING

Artikel 27. 1) Danske statsborgere, der har bopel pA pakistansk omrAde, er
ligestillet med pakistanske statsborgere for sA vidt angAr retten til at blive forsikret
efter pakistansk lovgining om alderdomsunderstottelse efter samme regler og
forskrifter, som gaelder for pakistanske statsborgere.

2) Danske statsborgere, der er beskaeftiget som forsikrede pA pakistansk om-
rAde, har ret til invaliditetsunderstottelse efter pakistansk lovgivning efter samme
regler og forskrifter, som gaelder for pakistanske statsborgere pA betingelse af, at de
har haft fast bopael pA pakistansk omrAde i en uafbrudt periode pA mindst 12
mAneder umiddelbart forud for indgivelsen af ansogningen om sAdan understottelse,
og at de i lobet af deres senest sammenhaengende bopelsperiode pA pakistansk omrAde
i mindst 12 mAneder har vaeret fysisk og psykisk i stand til at udove normalt erhverv.

3) Enhver bopelsperiode tilbagelagt efter dansk lovgivning skal medregnes
ved afgorelsen af, om der er erhvervet ret til ydelser i henhold til denne konvention,
for sA vidt sAdanne perioder sammenlagt ikke overstiger den for erhvervelse af ret til
ydelser fastsatte mindstetid; dog kan der ved fastsettelsen af ret til ydelser efter dette
stykke ikke medregnes nogen periode, der er tilbagelagt efter tidspunktet for sik-
ringsbegivenhedens indtreden.

4) Med forbehold af naermere forskrifter fastsat i den administrative aftale,
der skal indgAs i medfor af artikel 29, kan ydelser, hvortil en statsborger i en kontra-
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herende stat har erhvervet ret i henhold til stk. 1 eller stk. 2, ikke nedsaettes, endres,
stilles i bero, inddrages eller beslaglegges som folge af, at modtageren har bopel pI
dansk omride.

Artikel 28. 1) N~r der er erhvervet ret til alders-, invalide- eller enkepen-
sion/understottelse efter begge de kontraherende staters lovgivninger eller i givet fald
efter bestemmelserne i denne konvention, finder folgende regler anvendelse ved be-
regningen af ydelser efter pakistansk lovgivning:
a) Den kompetente pakistanske institution beregner det teoretiske ydelsesbelob,

som den p~gmldende person kunne have gjort krav pA, sAfremt samtlige perioder,
tilbagelagt efter begge de kontraherende staters lovgivninger, havde vaeret til-
bagelagt af ham pA pakistansk omr~de og efter pakistansk lovgivning pi det tids-
punkt, hvor tilkendelse af ydelsen skal ske.

b) Institutionen fastsaetter derefter det faktiske ydelsesbelob, som skal udredes af
institutionen, p. grundlag af det i litra a) foran omhandlede teoretiske belob efter
forholdet mellem leengden af de efter pakistansk lovgivning forud for sikringsbe-
givenhedens indtreden tilbagelagte perioder og den samlede laengde af de
perioder, der forud for sikringsbegivenhedens indtraden er tilbagelagt efter
begge de kontraherende staters lovgivninger.

c) I tilfaelde hvor den samlede laengde af de perioder, der forud for sikringsbegiven-
hedens ubdtraeden er tilbagelagt efter begge de kontraherende staters lovgivninger,
er storre end den periode af forsikret beskaeftigelse, der efter pakistansk lovgiv-
ning kreves tilbagelagt for at hojeste ydelse kan opnAs, skal den naevnte periode
af forsikret beskeftigelse, der kreeves tilbagelagt, for at hojeste ydelse kan
opnAs, laegges til grund i stedet for den samlede l~engde af de i litra b) foran om-
handlede perioder.

d) Det sAledes fremkomne ydelsesbelob skal af den kompetente pakistanske institu-
tion udbetales den pAgaeldende.

e) SAfremt de belob, der skal udredes af begge de kontraherende stater, sammenlagt
kommer til at udgore et lavere belob end det, der skulle have vaeret tillagt den
pAgaeldende alene i henhold til pakistansk lovgivning, skal den kompetente paki-
stanske institution, sA leenge den pAgaeldende har bopeel pA pakistansk omrAde,
yde ham et tillag svarende til forskellen.
2) Bestemmelserne i stk. 1 finder tillige anvendelse, nAr de ydelser, hvortil der

er erhvervet ret, ikke er af samme art.

AFSNIT vii. FORSKELLIGE BESTEMMELSER

Artikel 29. De kompetente myndigheder i de kontraherende stater eller myn-
digheder udpeget af disse skal:
a) indgA den fornodne administrative aftale med henblik pA anvendelsen af denne

konvention;
b) meddele hinanden alle oplysninger om foranstaltninger, de har truffet med

henblik pA anvendelsen af denne konvention;
c) meddele hinanden alle oplysninger om endringer i deres lovgivning, der kan

berore anvendelsen af denne konvention;
d) i den forannaevnte administrative aftale udpege kontaktorganer med henblik p&

at lette gennemforelsen af denne konvention.
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Artikel 30. Med henblik pA anvendelsen af denne konvention
a) skal de kompetente myndigheder og institutioner i de kontraherende stater yde

hinanden bistand, som om det drejede sig om anvendelsen af deres egen lovgiv-
ning. SAdan gensidig administrativ bistand ydes som regel vederlagsfrit af de
naevnte myndigheder og institutioner. De kompetente myndigheder i de kontra-
herende stater kan dog aftale, at visse udgifter skal vaere genstand for refusion;

b) kan de kontraherende staters myndigheder og institutioner forhandle direkte med
hinanden samt med de pAgeldende personer eller deres befuldmaegtigede. Ved
sAdan forhandling anvendes det engelske sprog.

Artikel 31. 1) Enhver i en kontraherende stats lovgivning hjemlet fritagelse
for eller nedsettelse af afgifter, stempel-, rets- eller registreringsgebyrer for akter
eller dokumenter, der kan kraeves fremlagt i henhold til en kontraherende stats lov-
givning, skal udstraekkes til ogsA at omfatte tilsvarende akter eller dokumenter, der
kan kraeves fremlagt i henhold til den anden kontraherende stats lovgivning eller i
henhold til denne konvention.

2) Attester, dokumenter og akter af enhver art, der kan kraeves fremlagt i for-
bindelse med anvendelsen af denne konvention, er fritaget for bekraeftelse eller
legalisering.

Artikel 32. Begaeringer om ydelser ved alderdom, invaliditet eller til efterladte
(pensioner), om renter i anledning af arbejdsulykker og erhvervssygdomme samt om
ydelser ved dodsfald (begravelseshjelp) indgives i overensstemmelse med bestem-
melserne i den administrative aftale, der skal indgAs i medfor af artikel 29.

Artikel 33. I den administrative aftale, der skal indgAs i medfor af artikel 29,
fastsettes regler om
1) foretagelse af de i en kontraherende stats lovgivning foreskrevne legeunderso-

gelser og administrative kontrolforanstaltninger i tilfbelde, hvor
i) en person, der ansoger om en ydelse efter den pAgeldende stats lovgivning,

eller
ii) en person, der modtager en ydelse efter den pAgeldende stats lovgivning,
har bopel eller ophold pA den anden kontraherende stats omrAde;

2) udbetaling af ydelser til personer, der har bopel eller ophold i en anden kontra-
herende stat end den, pA hvis omrAde den forpligtede institution er beliggende.

Artikel 34. De saerlige bestemmelser i dansk lovgivning om udenlandske
arbejdstageres medlemskab af Arbejdsmarkedets Tillaegspension (ATP) finder
anvendelse pA pakistanske arbejdstagere, beskeftiget pA dansk omrAde.

Artikel 35. Enhver tvist, der mAtte opstA i forbindelse med anvendelsen af
denne konvention, skal bilegges ved felles overenskomst mellem de kompetente
myndigheder i de to kontraherende stater.
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AFSNIT viii. AFSLUTTENDE BESTEMMELSER OG OVERGANGS-
BESTEMMELSER

Artikel 36. 1) Bestemmelserne i artiklerne 22-24 giver ikke pakistanske
statsborgere ret til pension efter overgangsreglerne i danske love af 7. juni 1972 om
ret til pension for danske statsborgere, som har haft fast bopol i Kongeriget Dan-
mark i naermere fastsatte tidsrum forud for ansogning om pension.

2) Denne konvention begrunder ikke ret til ydelser for noget tidsrum der ligger
forud for dens ikrafttraeden.

3) Enhver forsikringsperiode og dermed ligestillet periode og enhver beskaefti-
gelseseller bopelsperiode, der er tilbagelagt efter en kontraherende stats lovgivning
forud for denne konventions ikrafttraeden, skal tages i betragtning ved afgorelsen af
ret til ydelser efter denne konvention. Dog skal bopaelsperioder tilbagelagt efter dansk
lovgivning forud for den 1. april 1957 ikke tages i betragtning ved beregning af stor-
relsen af folkepension, invalidepension eller enkepension efter dansk lovgivning, der
udbetales pakistanske statsborgere med bopal pA pakistansk omrAde.

4) Rettigheder kan erhverves i medfor af denne konvention, selv om de
vedrorer en sikringsbegivenhed, der er indtruffet forud for datoen for konventionens
ikrafttraeden, jfr. dog bestemmelsen i stk. 2.

5) Enhver ydelse, som pA grund af den pAg~eldendes nationalitet eller bopael
pA den anden kontraherende stats omrAde ikke har vaeret fastsat, eller hvis udbetaling
har vaeret stillet i bero, skal pA den pagaeldendes begwring fastsaettes eller udbetales
pA ny fra datoen for denne konventions ikrafttraeden, medmindre tidligere aner-
kendte rettigheder har givet anledning til udbetaling af en kapitalydelse. I tilf~elde,
hvor en kontraherende stats lovgivning ikke kraever, at der skal frems~ettes begaering
om udbetaling af en ydelse, skal ydelsen udredes, uden at den pAgaeldende fremseet-
ter begaering herom.

6) SAfreit den i stk. 5 omhandlede begaering frems~ettes inden udlobet af to
Ar fra datoen for denne konventions ikrafttreden, erhverves rettigheder i medfor af
denne konvention med virkning fra naevnte dato. Fremsaettes den i stk. 5 omhand-
lede begaering efter udlobet af to Ar fra datoen for denne konventions ikrafttraeden,
erhverves de rettigheder, som ikke er bortfaldet eller foreldet fra tidspunktet for
begaeringens fremsaettelse.

Artikel 37. Denne konvention skal ratificeres, og ratifikationsinstrumenterne
skal udveksles i Kobenhavn. Konventionen traeder i kraft pA den forste dag i den
anden mAned, der folger efter den mAned, i hvilken ratifikationsinstrumenterne er
blevet udvekslet.

Artikel 38. 1) Denne konvention skal forblive i kraft i et tidsrum af 12 mA-
neder, regnet fra datoen for dens ikrafttraden, og fornys derefter automatisk fra Ar
til Ar, medmindre den skriftligt opsiges af regeringen i en af de kontraherende stater,
hvilket skal ske mindst 3 mAneder for udlobet af en 1 Ars periode. Sker sAdan opsi-
gelse, ophorer konvention at v~ere i kraft med udlobet af den 1 Ars-periode, i hvilken
opsigelse sker.

2) Opsigelse af konventionen berorer ikke rettigheder, der tidligere er erhver-
vet i medfor af dens bestemmelser. SporgsmAl vedrorende adgangen til at opnA frem-
tidige ydelser pA grundlag af rettigheder, der er under erhvervelse pA det tidspunkt da
konventionen efter opsigelse trader ud af kraft, skal afgores ved saerlig aftale.
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TIL BEKREFTELSE AF foranstAende har underetegnede, der dertil er behorigt
bemyndiget af deres regeringer, underskrevet denne konvention.

UDF.ERDIGET i Kobenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og
engelsk tekst, hvilke tekster skal have samme gyldighed.

For Kongeriget Danmarks regering:

BENT HANSEN

For Den Islamiske Republik Pakistans regering:

GHULAM DASTGIR KHAN

PROTOKOL
(integrerende del af konventionen)

I forbindelse med den i dag undertegnede konvention mellem Kongeriget Danmark og
Den Islamiske Republik Pakistan om social sikring er de kontraherende stater enedes om
folgende:

1. Pension hvortil der er erhvervet ret i medfor af dansk lovgivning om Arbejdsmarke-
dets Tillagspension (ATP) indg~r ikke i den i konventionens artikel 26 omhandlede samord-
ning af pensioner.

2. Betingelserne for ret til dagpenge efter dansk lovgivning ved indtagtsbortfald i anled-
ning af fodsel anses ikke for opfyldt, sAfremt den pAgaeldende person alene er tilmeldt den
offentlige arbejdsformidling som arbejdssogende.

3. a) Fortidig folkepension efter dansk lovgivning, der ydes ved dispensation fra
aldersbetingelserne pA grund af arbejdsloshed eller lignende manglende mulighed for at opnA
bekraftelse, udbetales ikke til en statsborger i en kontraherende stat, der har bopael udenfor
dansk omrAde.

b) Det under punkt a) foran anforte finder tilsvarende anvendelse pA efterlon ydet i
medfor af dansk lovgivning til arbejdsloshedsforsikrede, der har opnAet en vis alder, til aflos-
ning af ydelser ved arbejdsloshed.

4. Folgende regler skal finde anvendelse i tilfalde af, at der i fremtiden matte blive gen-
nemfort pakistansk lovgivning, der hjemler udbetaing af familieydelser og/eller ydelser ved
arbejdsloshed:
i) Danske statsborgere, som i medfor af bestemmelserne i konventionens artikler 5, 7 og 8 er

omfattet af pakistansk lovgivning, skal nyde ligebehandling efter sAdan fremtidig pakistansk
lovgivning i overensstemmelse med bestemmelserne i konventionens artikel 6.

ii) Hvad angAr udbetaling af familieydelser skal sAdanne ydelser for det samme barn alene
kunne krwves udbetalt efter lovgivningen i den kontraherende stat, pA hvis omrAde barnet
har bopael.

TIL BEKR FrELSE AF foranstAende har undertegnede, der dertil er behorigt bemyndiget af
deres regeringer, underskrevet denne protokol.

UDFERDIGET i Kobenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og engelsk
tekst, hvilke tekster skal have samme gyldighed.

For Kongeriget Danmarks regering:
BENT HANSEN

For Den Islamiske Republik Pakistans regering:

GHULAM DASTGIR KHAN
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ADMINISTRATIV ATALE OM GENNEMFORELSEN AF KONVENTIONEN AF
1. MARTS 1982 MELLEM KONGERIGET DANMARK OG DEN ISLAMISKE REPU-
BLIK PAKISTAN OM SOCIAL SIKRING

I henhold til artikel 29, litra a), i konventionen af 1. marts 1982 mellem Kongeriget Dan-
mark og Den Islamiske Republik Pakistan om social sikring - i det folgende betegnet som
>konventioneno - har de kontraherende staters kompetente myndigheder, nemlig
for Kongeriget Danmark socialministeriet, representeret ved afdelingschef A. Trier, og
for Den Islamiske Republik Pakistan ministeriet for arbejdskraft og for oversoiske paki-

staneres anliggender repraesenteret ved departementschef M. A. Kazmi
til gennemforelse af konventionen aftalt folgende bestemmelser:

Artikel 1. 1. Kontaktorganer i overensstemmelse med konventionens artikel 29,
litra d), er
A. i Kongeriget Danmark:

a. For pensioner i henhold til lovgivningen om arbejdsmarkedets Tillegspension (ATP):
Arbejdsmarkedets Tillaegspension, Hillerod.

b. For ydelser i anledning af arbejdsloshed:
Arbejdsdirektoratet, Kobenhavn.

c. I alle andre tilfelde:
Sikringsstyrelsen, Kobenhavn.

B. i Den Islamiske Republik Pakistan: Institutionen for Alderdomsydelser til Ansatte (The
Employees' Old-Age Benefits Institution), Karachi.
2. Bilaget til denne aftale angiver de kompetente institutioner i begge de kontraherende

stater, jfr. konventionens artikel 1, litraf).

GENNEMFORELSE AF KONVENTIONENS AFSNIT I

Artikel 2. 1. a) I de i konventionens artikel 7, litra a), 1. punktum, omhandlede til-
feelde skal der pA begaring af arbejdstageren eller dennes arbejdsgiver til arbejdstageren udste-
des en udstationeringsattest, hvori det bekr~ftes, at arbejdstageren i en naermere angiven
periode pA hojst seks mAneder fortsat er omfattet af lovgivningen i den kontraherende stat, fra
hvis omrAde arbejdstageren er udsendt. SAdan udstationeringsattest udfxrdiges pA en blanket,
j fr. artikel 20 i denne aftale.

b) Udstationeringsattesten udstedes
i) i Danmark af Sikringsstyrelsen, Kobenhavn, og

ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees' Old-Age
Benefits Institution), Karachi.
2. Den i stk. 1, litra b), angivne myndighed skal gennem kontaktorganerne give den

kompetente institution i den anden kontraherende stat underretning om udstedelse af sAdan
attest.

3. Det i konventionens artikel 7, litra a), 2. punktum, omhandlede samtykke til, at den
pAgaldende fortsat skal vaere omfattet af lovgivningen i den kontraherende stat, fra hvis
omrAde arbejdstageren er udsendt, indhentes af arbejdsgiveren. SAdant samtykke meddeles
i) i Danmark af Sikringsstyrelsen, Kobenhavn, og

ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees' Old-Age
Benefits Institution), Karachi.
Samtykket indfores i den i medfor af stk. 1 udsendte udstationeringsattest.
4. Den i stk. 3 angivne myndighed skal gennem kontaktorganerne give den kompetente

institution i den anden kontraherende stat underretning om meddelelse af sAdant samtykke.
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Artikel 3. 1. I de i konventionens artikel 8, stk. 3, omhandlede tilfxlde skal arbejdsta-
geren give den i naervarende artikels stk. 2 angivne myndighed i den kontraherende stat, i hvil-
ken han er statsborger, underretning om, at han har valgt at vaere omfattet af lovgivningen i
den kontraherende stat, i hvilken han er statsborger, og herom skal den pagaldende samtidig
underrette sin arbejdsgiver.

2. Underretning i henhold til stk. I gives
i) i Danmark til Sikringsstyrelsen, Kobenhavn, og

ii) i Pakistan til Institutionen for Alderdomsydelser til Ansatte (The Employees' Old-Age
Benefits Institution), Karachi.
3. Den i stk. 2 angivne myndighed forsyner arbejdstageren med en attest, der bekraefter,

at den pAgxldende i kraft af sit valg er omfattet af lovgivningen i den kontraherende stat, i hvil-
ken han er statsborger. Den omhandlede myndighed afgiver samtidig en genpart af attesten til
den i stk. 2 angivne myndighed i den anden kontraherende stat.

Artikel 4 ad konventionens artikel 10. Den kompetente institution i en kontraherende
stat, efter hvis lovgivning en dansk eller pakistansk statsborger modtager eller har erhvervet ret
til en ydelse, kan gennem kontaktorganerne begaere tilvejebragt officielt bekreftede oplys-
ninp- r om, hvilke sociale ydelser modtageren (den berettigede) fAr udbetalt efter den anden
kontraherende stats lovgivning, og hvilke andre indtagter den pAgwldende oppebwrer pA
sidstnavnte stats omrAde.

GENNEMFORELSE AF KONVENTIONENS AFSNIT II

Artikel Sad konventionens artikel 12.1. Ansogeren skal for den kompetente institution
fremlxgge attest for, hvilke forsikrings-, beskmftigelses- eller bopaelsperioder han har tilbage-
lagt efter lovgivningen i den anden kontraherende stat. PA ansogerens begaring udstedes stdan
attest

i) i Danmark af den kommune, i hvilken ansogeren senest havde bopel, og
ii) i Pakistan af Institutionen for Alderdomsydelser til Ansatte (The Employees' Old-Age

Benefits Institution), Karachi.
2. Dersom ansogeren ikke fremlaegger den navnte attest, retter den kompetente institu-

tion i den pAgeldende kontraherende stat henvendelse til den i stk. 1 angivne institution i den
anden kontraherende stat med anmodning om udstedelse og fremsendelse af attesten.

3. Den i stk. 1 og 2 omhandlede attest udfardiges pA en blanket, jfr. artikel 20 i denne
aftale.

Artikel 6 ad konventionens artikel 14, stk. 1. Med forbehold af bestemmelserne i arti-
kel 19 i denne aftale finder folgende regler anvendelse:

1. Udbetaling af kontantydelser i anledning af sygdom eller moderskab efter pakistansk
lovgivning til en dansk eller pakistansk statsborger, der har ophold pA dansk omrkde, sker efter
folgende regler .

a) I tilf.Tlde hvor den berettigedes ophold pA dansk omrAde ikke overstiger seks maneder
sker udbetaling til den pAgaldende af kontantydelser i anledning af sygdom eller kontant-
ydelser i anledning af sygdom eller moderskab efter hans hjemkomst til pakistansk
omrAde, pA de i pakistansk lovgivning fastsatte vilkkr.

b) I alle andre tilfaelde vil kontantydelser i anledning af sygdom eller moderskab kunne over-
fores til den berettigede pA hans opholdssted pA dansk omrAde, safremt den kompetente
pakistanske institution har meddelt tilladelse hertil inden den berettigedes afrejse fra
pakistansk omrAde pA de i pakistansk lovgivning fastsatte vilk'r.

c) Kontantydelser hvortil der er erhvervet ret i medfor af litra a) og b) udbetales pA grundlag
af leegelig attestation udfwrdiget af et dansk sygehus, en alment praktiserende laege eller
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en specialist pA en blanket, jfr. artikel 20 i denne aftale. Den naevnte laegelige attestation
fremsendes enten direkte eller gennem kontaktorganerne, til den kompetente pakistanske
institution.
2. Udbetaling af dagpenge i anledning af sygdom eller moderskab efter dansk lovgivning

til en dansk eller pakistansk statsborger, der har ophold pA pakistansk omrAde, sker efter fol-
gende regler:
a) I tilfalde hvor den berettigede har ophold pA pakistansk omrAde i rekreationsojemed i

forbindelse med en sygeperiode, vii dagpenge kunne udbetales og overfores til den beret-
tigede pA dennes opholdssted, sAfremt den kompetente danske institution har meddelt
tilladelse hertil inden den berettigedes afrejse fra dansk omrAde pa de i dansk lovgivning
fastsatte vilkir.

b) I tilfElde hvor den berettigede har ophold pi pakistansk omrAde i andet ojemed end det
foran i litra a) naevnte, sker dagpengeudbetaling til den pAgwidende forst efter hans til-
bagekomst til dansk omrAde i det omfang det af laegelige grunde var nodvendigt at ud-
saette hjemrejsen, og pA de i dansk lovgivning fastsatte vilkAr. Nodvendigheden af sAdan
udseettelse skal godtgores ved Iagelig attestation, udfaerdiget af et pakistansk sygehus, en
alment praktiserende laege eller en specialist pA en blanket, jfr. artikel 20 i denne aftale.
Den naevnte laegelige attestation fremsendes, enten direkte eller gennem kontaktorga-
nerne, til den kompetente danske institution.

Artikel 7. I tiIfa1lde, hvor en statsborger i en kontraherende stat, der er omfattet af den
anden kontraherende stats lovgivning, afgAr ved doden under ophold pA den forstnaevnte stats
omrkde, indgives ansogning om begravelseshjelp gennem kontaktorganerne til den kompe-
tente institution i den kontraherende stat, af hvis lovgivning den afdode var omfattet og i over-
ensstemmelse med den fremgangsmide, der er foreskrevet i den lovgivning, som den naevnte
institution anvender. Ansogningen skal vaere ledsaget af de i sidstnaevnte lovgivning fores-
krevne bevisligheder.

GENNEMFORELSE AF KONVENTIONENS AFSNIT III

Artikel 8. NAr en arbejdsulykke er indtruffet eller en erhvervssygdom forste gang er
blevet 1Tgeligt konstateret i en anden kontraherende stat end den, pA hvis omrade den kompe-
tente institution er beliggende, skal anmeldelse af arbejdsulykken eller erhvervssygdommen
foretages i overensstemmelse med den fremgangsmAde der er foreskrevet i den lovgivning, som
den kompetente institution anvender. Anmeldelsen skal indgives til den kompetente institu-
tion, enten direkte eller gennem kontaktorganerne.

Artikel 9. Den kompetente institution kan gennem kontaktorganerne rette henvendelse
til den anden kontraherende stats myndigheder og institutioner med henblik pA tilvejebringelse
af enhver oplysning, som institutionen anser for nodvendig til bedommelse af sagen.

Artikel 10. SAfremt den institution i en kontraherende stat, hvortil anmeldelse om en
erhvervssygdom i medfor af artikel 8 i denne aftale er indgivet, i de i konventionens artikel 16,
stk. 2, naevnte tilfxlde, konstaterer, at skadelidte senest har vaeret beskaeftiget med et arbejde,
der mA antages at kunne forArsage sAdan erhvervssygdom, pA den anden kontraherende stats
omrAde, sender institutionen, enten direkte eller gennem kontaktorganerne, anmeldelsen med
eventuelle bilag til den tilsvarende institution i den anden kontraherende stat med underretning
om den af institutionen trufne afgorelse.

Artikel 11. Den kompetente institution skal give ansogeren skriftlig underretning om
den af institutionen trufne afgorelse vedrorende den pAgaeldendes ansogning om ydelser hjem-
let i tilfaelde af en arbejdsulykke eller en erhvervssygdom.
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Artikel 12 ad konventionens artikel 18. stk. 1. Bestemmelserne i artikel 6 i denne aftale
finder tilsvarende anvendelse, nAr det drejer sig om udbetaling af dagpenge i anledning af en
arbejdsulykke eller en erhvervssygdom.

GENNEMFORELSE AF KONVENTIONENS AFSNIT VI

Artikel 13. Nr det af en ansogning, indgivet til en kompetent institution i en af de kon-
traherende stater om ydelser efter denne stats lovgivning, fremgAr, at den sikrede (ansogeren
eler dennes afdode aegtefaelle) ogsA har vaeret omfattet af den anden kontraherende stats lovgiv-
ning, anses ansogningen tillige som en ansogning om ydelser efter sidstnavnte stats lovgivning.

Artikel 14. 1. Ansogning om ydelser skal indgives til den kompetente institution i den
kontraherende stat, pA hvis omrAde ansogeren har bopael, efter reglerne i den lovgivning som
denne institution anvender. Ansogningen skal sAvidt muligt vaere ledsaget af den fornodne
dokumentation. Datoen for ansogningens indgivelse til den navnte institution anses tillige som
datoen for ansogningens indgivelse til den tilsvarende institution i den anden kontraherende
stat.

2. SAfremt den institution hvortil ansogningen er indgivet konstaterer, at ansogeren,
henholdsvis dennes afdode wgtefaelle, ikke har vaeret omfattet af lovgivningen i den kontrahe-
rende stat, pA hvis omride ansogeren har bopael, og dersom det af ansogningen fremg~r, at
ansogeren, henholdsvis dennes afdode aegtefaelle, har vaeret oinfattet af den anden kontrahe-
rende stats lovgivning, videresendes ansogningen, enten direkte eller gennem kontaktorga-
nerne, til den kompetente institution i den anden kontraherende stat til foranstaltning. I sA fald
skal bestemmelserne i artikel 16 i denne aftale ikke bringes i anvendelse.

Artikel 15. 1. Ansogeren skal sA vidt muligt give nzrmere oplysning om den eller de
institutioner for social sikring i tilfelde af invaliditet, alderdom og dodsfald (pensioner), som
den sikrede (ansogeren eller dennes afdode wgtefelle) bar vmret tilsluttet i de kontraherende
stater, om den eller de arbejdsgivere, for hvem den sikrede (ansogeren eller dennes afdode
aegtefelle) har vaeret beskaeftiget samt - ved ansogning om ydelser efter dansk lovgivning -
om den sikredes (ansogerens eller dennes afdode aegtefeelles) bop.Tlsforhold pA dansk omrAde.
Eventuelt foreliggende dokumentation for den sikredes beskaeftigelses- og forsikringsforhold
saint andre data af betydning for erhvervelse af ret vedlegges ansogningen.

2. De i stk. 1 neevnte oplysninger saint sAdanne ovrige oplysninger, som er nodvendige
for ansogningens behandling af institutionen i den anden kontraherende stat, skal af den insti-
tution, hvortil ansogningen er indgivet, overfores til en blanket, jfr. artikel 20 i denne aftale.

Artikel 16. 1. Den kompetente institution i den kontraherende stat, hvortil ansog-
ningen er indgivet (nedenfor betegnet som A), attesterer pA en blanket, jfr. artikel 20 i denne
aftale, de forsikrings-, beskaeftigelses- eller bopaelsperioder, der er tilbagelagt efter den for
institutionen galdende lovgivning og afgiver pA samme blanket erklmring or, hvorvidt der er
erhvervet ret til ydelser efter navnte lovgivning, nAr alene de sAledes attesterede perioder samt
de betingelser for erhvervelse af ret, der er hjemlet i den for den nmvnte institution galdende
lovgivning legges til grund. Institutionen sender derefter, enten direkte eller gennem kontakt-
organerne, den sAledes udfyldte blanket sammen med den i artikel 15, stk. 2, omhandlede
blanket til den anden kontraherende stats kompetente institution (nedenfor betegnet som B).

2. Efter modtagelsen af de i stk. 1 navnte blanketter attesterer den anden kontraherende
stats kompetente institution (B) pA en blanket svarende til den i stk. 1, 1. punktum, omhand-
lede forsikrings-, beskaeftigelses- eller bopaelsperioder, der er tilbagelagt efter den for insti-
tutionen gaeldende lovgivning og afgiver pA samme blanket erklaring om, hvorvidt der er
erhvervet ret til ydelser efter den naevnte lovgivning, nAr sAvel de s;Medes attesterede perioder,
de betingelser for erhvervelse af ret der er hjemlet i den for den naevnte institution gaeldende
lovgivning samt, om fornodent, konventionens bestemmelser lwgges til grund. Institutionen
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sender p~folgende, enten direkte eller gennem kontaktorganerne, den sAledes udfyldte blanket
til den kompetente institution i den kontraherende stat, hvortil ansogningen er indgivet (A).
Derefter skal den anden kontraherende stats kompetente institution (B) gA frem efter folgende
regler:
a) SAfremt institutionen pA grundlag af de i medfor af stk. 1 modtagne oplysninger kan kon-

statere, at der er erhvervet ret til ydelser efter begge de kontraherende staters lovgivninger,
skal institutionen fastsiette storrelsen af den ydelse, der ved iagttagelse af konventionens
bestemmelser skal udredes efter den for institutionen gaeldende lovgivning. Meddelelse
om den af institutionen trufne afgorelse, indfort p.A en blanket, jfr. artikel 20 i denne af-
tale, afgives, enten direkte eller gennem kontaktorganerne, til den kompetente institution i
den kontraherende stat, hvortil ansogningen er indgivet (A).

b) I andre tilfaelde end det i litra a) omhandlede skal institutionen udsaette sin afgorelse, ind-
til institutionen har modtaget meddelelse, som naevnt i stk. 3, 2. punktum, og skal derefter
gA frem efter reglerne i stk. 4.
3. Efter modtagelsen af den i stk. 2, 2. punktum, naevnte blanket traeffer den kompe-

tente institution i den kontraherende stat, hvortil ansogningen er indgivet (A) afgorelse af, om
der ved iagttagelse af konventionens bestemmelser er erhvervet ret til ydelser efter den for insti-
tutionen gaeldende lovgivning. Meddelelse om den af institutionen trufne afgorelse, indfort pA
en blanket, jfr. artikel 20 i denne aftale, afgives, enten direkte eller gennem kontaktorganerne,
til den anden kontraherende stats kompetente institution (B).

4. I de i stk. 2, litra b), omhandlede tilfaelde skal den anden kontraherende stats kompe-
tente institution (B) efter modtagelsen af den i stk. 3, 2. punktum, naevnte meddelelse fastsaette
storrelsen af den ydelse der, om fornodent ved iagttagelse af konventionens bestemmelser, skal
udredes efter den for institutionen gaeldende lovgivning. Meddelelse om den af institutionen
trufne afgorelse, indfort pA en blanket, jfr. artikel 20 i denne aftale, afgives, enten direkte eller
gennem kontaktorganerne, til den kompetente institution i den kontraherende stat, hvortil
ansogningen er indgivet (A).

5. Den kompetente institution i hver af de kontraherende stater skal, enten direkte eller
gennem kontaktorganerne, til ansogeren sende en meddelelse, hvori den pagaeldende under-
rettes om den af institutionen trufne afgorelse, om den adgang til klage over afgorelsen der er
hjemlet i den for institutionen goeldende lovgivning og om foreskrevne klagefrister. Af enhver
sAdan meddelelse, som af en kontraherende stats kompetente institution sendes til ansogeren,
skal en genpart, enten direkte eller gennem kontaktorganerne, afgives til den anden kontrahe-
rende stats kompetente institution.

Artikel 17. 1. I tilfaelde, hvor en pakistansk statsborger med bopael eller ophold pA
pakistansk omrAde indgiver ansogning om fortidig folkepension eller invalidepension efter
dansk lovgivning som omhandlet i konventionens artikel 22, stk. 4, henholdsvis artikel 23, eller
om enkepension efter dansk lovgivning som omhandlet i konventionens artikel 24, stk. 2, er
ansogeren efter bestemmelse af vedkommende danske institution pligtig at tage ophold pA dansk
omrAde i det omfang behandlingen af pensionsansogningen gor det fornodent.

2. Nodvendige rejse- og opholdsudgifter i forbindelse med ansogerens ophold pA dansk
omrAde afholdes af vedkommende danske institution.

3. Trc~ffer vedkommende danske institution bestemmelse som i stk. 1 nwvnt, skal insti-
tutionen give ansogeren skriftlig meddelse heroin. Undlader ansogeren at efterkomme indkal-
delsen, kan institutionen traffe afgorelse om den ansogte pension pA grundlag af de i sagen i
ovrigt foreliggende oplysninger eller lade sagen bortfalde.
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GENNEMFORELSE AF KONVENTIONENS AFSNIT VII

Bestemmelser om lcegeundersogelser saint om kcegelig og administrativ kontrol med ansogere
om og modtagere af ydelser

Artikel 18. 1. I tilfaelde, hvor ansogeren om en i konventionen omhandlet ydelse har
ophold eller bopal i en anden kontraherende stat end den, pA hvis omrAde den kompetente in-
stitution er beliggende, foretages de lageundersogelser, der er nodvendige til bedommelse af
ansogningen, pA den kompetente institutions gennem kontaktorganerne fremsatte begaering
ved foranstaltning af den tilsvarende institution i den kontraherende stat, pA hvis omrAde
ansogeren har ophold eller bopal og efter reglerne i den for sidstnaevnte institution galdende
lovgivning. Den kompetente institution bevarer dog retten til at lade ansogeren undersoge af en
af institutionen selv udpeget lage.

2. Bestemmelsen i stk. 1 berorer ikke reglerne i denne aftales artikel 17.
3. Udgifterne ved de i stk. 1, 1. punktum, naevnte laegeundersogelser skal af den institu-

tion, der har anmodet om undersogelserne, refunderes den institution i den anden kontrahe-
rende stat, ved hvis foranstaltning undersogelserne er foretaget, pa grundlag af de af sidst-
naevnte institution benyttede takster.

4. Ved udovelse af lagelig kontrol med personer, der modtager ydelser efter en kontra-
herende stats lovgivning, men som har ophold eller bopal pi den anden kontraherende stats
omrAde, finder bestemmelserne i stk. 1-3 tilsvarende anvendelse.

5. I tilfxlde hvor en person, der ansoger om eller modtager en i en kontraherende stats
lovgivning hjemlet ydelse, har ophold eller bopel pA den anden kontraherende stats omrade
udoves administrativ kontrol med den p.gwldende pA den kompetente institutions begaering,
fremsat enten direkte eller gennem kontaktorganerne, af den tilsvarende institution i den
kontraherende stat, pA hvis omrAde ansogeren (modtageren) har ophold eller bopxl efter
reglerne i sidstnavnte stats lovgivning. Sidan kontrol udoves vederlagsfrit.

Bestemmelser om fremgangsmdden ved udbetaling af kontantydelser til modtagere, der har
bopcel eller ophold i en anden kontraherende stat end den pd hvis omrdde den institution,
som det pdhviler at foretage sdan udbetaling, er beliggende

Artikel 19. Udbetaling af kontantydelser, herunder pensioner/ydelser, som i medfor af
en kontraherende stats lovgivning eller af denne konvention skal udredes til berettigede, der
har bopael eller ophold pA den anden kontraherende stats omrAde, sker, enten direkte eller pA
anden mAde, til de navnte berettigede i den kontraherende stat, pA hvis omrAde de pagaeldende
har bopel eller ophold. Udbetaling af kontantydelser, som i medfor af konventionens bestem-
melser tilkommer en person, der har bopTI eller ophold pA den anden kontraherende stats
omrAde, er dog betinget af, at den berettigede opfylder de identifikationskrav, som er fastsat af
den pAgwldende kontraherende stats myndigheder (f.eks. fingeraftryk, nationalt identitetskort
m.v.).

Afsluttende bestemmelser

Artikel 20. Blanketter til brug ved udfmrdigelsen af de for anvendelsen af denne aftale
fornodne attestationer, bekreftede erklaeringer og ovrige dokumenter, udarbejdes i samar-
bejde mellem vedkommende danske og pakistanske kontaktorganer, jfr. artikel 1. De nwvnte
blanketter udarbejdes pA begge kontraherende staters sprog.

Artikel 21. Ved korrespondance mellem de kontraherende staters myndigheder og insti-
tutioner anvendes det engelske sprog.
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Artikel 22. 1. Denne administrative aftale trader i kraft samtidig med konventionen.
Den har gyldighed i samme tidsrum som konventionen.

2. Denne administrative aftale kan aendres ved overenskomst mellem de kontraherende
staters kompetente myndigheder.

UDFERDIGET i Kobenhavn den 1. marts 1982 i 3 eksemplarer med dansk, urdu og engelsk
tekst, hvilke tekster skal have samme gyldighed.

For det danske socialministerium:

ADAM TRIER

For det pakistanske ministerium for arbejdskraft
og for oversoiske pakistaneres anliggender:

M. A. KAZMI

BILAG

KOMPETENTE INSTITUTIONER

(Konventionens artikel 1, litra (U), og Den administrative aftales artikel 1, stk. 2)

A. Danmark

I. Sygdom og moderskab:
a) Naturalydelser:

Vedkommende amtskommune. Henvendelser sker til det sociale udvalg i den kommune,
hvori den p~geldende har bopeel. I Kobenhavns kommune: Magistraten; i Frederiks-
berg kommune: Kommunalbestyrelsen.

b) Kontantydelser:
Det sociale udvalg i bopaelskommunen. I Kobenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

2. Arbejdsulykker og erhvervssygdomme:
a) Naturalydelser og lobende renter:

Sikringsstyrelsen, Kobenhavn.

b) Dagpenge:
Det sociale udvalg i bopaelskommunen. I Kobenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

3. Familieydelser (bornetilskud):
Det sociale udvalg i bopelskommunen. I Kobenhavns, Odense, Aalborg og Arhus kom-
muner: Magistraten.

4. Invalidepension, enkepension og folkepension:
a) Ret til pension efter lovgivningen i begge de kontraherende stater:

Sikringsstyrelsen, Kobenhavn.
b) Ret til pension alene efter dansk lovgivning:

Det sociale udvalg i bopaelskommunen. I Kobenhavns, Odense, Aalborg og Arhus
kommuner: Magistraten.

5. Begravelseshjcelp:
Det sociale udvalg i bopweiskommunen. I Kobenhavns, Odense, Aalborg og Arhus kom-
muner: Magistraten.

Vol. 1346, 1-22676



254 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1984

6. Ydelser ved arbeidsloshed:
Arbejdsdirektoratet, Kobenhavn.

7. Pensioner i henhold til lovgivningen om Arbejdsmarkedets Tillegspension (A TP):

Arbejdsmarkedets Tillaegspension, Hillerod.

B. Den Islamiske Republik Pakistan

1. Lcege- og hospitalsbehandling, ydelser ved sygdom, ydelser ved moderskab, begravelses-
hjcelp, ydelser i tilfaelde af mdn, erhvervsudygtighedspension, erhvervsudygtighedshjcelp
og efterkadtepension:
a) For sA vidt angAr arbejdstagere med bopool i Provinsen Sind:

Institutionen for Social Sikring af Ansatte i Sind (Sind Employees' Social Security
Institution), Karachi.

b) For sA vidt angir arbejdstagere med bopael i Provinsen Punjab:
Institutionen for Social Sikring af Ansatte i Punjab (Punjab Employees' Social Security
Institution), Lahore.

c) For sA vidt angAr arbejdstagere med bopael i N.W.F.P. Provinsen:
Institutionen for Social Sikring af Ansatte i N.W.F.P. (N.W.F.P. Employees' Social
Security Institution), Peshawar.

2. A lderdomsunderstottelse og invaliditetsunderstottelse:
I alle tilfalde:
Institutionen for Alderdomsydelser til Ansatte (The Employees' Old-Age Benefits Institu-
tion), Karachi.
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CONVENTION' ON SOCIAL SECURITY BETWEEN THE KINGDOM
OF DENMARK AND THE ISLAMIC REPUBLIC OF PAKISTAN

The Government of the Kingdom of Denmark and the Government of the
Islamic Republic of Pakistan,

Desirous of regulating relations between the two States in the matter of social
security,

Have agreed on the following provisions:

TITLE I. GENERAL PROVISIONS

Article 1. (1) For the purpose of the present Convention, unless the context
otherwise requires,

(a) "Contracting Party" means, according to the context, the Kingdom of Den-
mark or the Islamic Republic of Pakistan;

(b) "Territory" means, in relation to the Kingdom of Denmark, its national ter-
ritory with the exception of Greenland and the Faroe Islands, and, in relation to the
Islamic Republic of Pakistan, its national territory;

(c) "National" means, in relation to the Kingdom of Denmark, a Danish sub-
ject, and, in relation to the Islamic Republic of Pakistan, a citizen of Pakistan;

(d) "Legislation" means, according to the context, the legislation specified in ar-
ticle 2 of this Convention in force in any part of the territory of one (or the other)
Contracting Party;

(e) "Competent authority" means, in relation to the Kingdom of Denmark, the
Ministry of Social Affairs, the Ministry of Labour or the Ministry of the Interior, as
the case may require, and, in relation to the Islamic Republic of Pakistan, the
Federal Ministry of Labour, Manpower and Overseas Pakistanis and the Provincial
Departments concerned;

0V) "Competent institution" means the institution responsible for providing
benefits;

(g) "Residence" means habitual residence which is lawfully established;
(h) "Stay" means temporary sojourn;
(i) "Worker" means

- In relation to the Kingdom of Denmark,
- In respect of any period prior to the date of September 1, 1977, any person

who, from the fact of pursuing an activity in the service of an employer is sub-
ject to the legislation on accidents at work and occupational diseases;

- In respect of any period commencing on the date of September 1, 1977, or later
date, any person who is subject to the legislation on the Labour Market Sup-
plementary Pension Scheme; and

- In relation to the Islamic Republic of Pakistan, any person who, by virtue of being
in the service of an employer is subject to social security legislation;

I Came into force on I May 1983, i.e., the first day of the second month following the month of the exchange of the
instruments of ratification, which took place at Copenhagen on 21 March 1983, in accordance with article 37.
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(j) "Periods of insurance" means contribution periods as defined or recognised
as periods of insurance by legislation under which they were completed, and any
other periods in so far as they are regarded by the said legislation as equivalent to
periods of insurance;

(k) "Periods of employment" means periods defined or recognised as such by
the legislation under which they were completed, and any other periods in so far as
they are regarded by the said legislation as equivalent to periods of employment;

(1) "Periods of residence" means periods defined or recognised as periods of
residence by the legislation under which they were completed or are deemed to have
been completed;

(m) "Benefits", "pensions" and "allowances" mean all benefits, pensions and
allowances including all elements thereof payable out of public funds, Social Secu-
rity Funds and Employees Old-Age Benefits Fund, as the case may be, revalorisation
increases and supplementary allowances, unless otherwise provided by this
Convention, as also lump-sum benefits which may be paid in lieu of pensions, and,
where applicable, payments made by way of reimbursement of contributions.

(2) Other words and expressions which are used in the present Convention
have the meanings respectively assigned to them in the legislation concerned, and
singular includes plural where the context so admits.

Article 2. This Convention shall apply
(1) In relation to the Kingdom of Denmark, to the legislation on:

(a) National health security;
(b) The hospital service;
(c) Maternity care;
(d) Daily cash benefits in the event of sickness and childbirth;
(e) Employment injury insurance;
(I) Family allowances;
(g) Unemployment insurance;
(h) National old-age pension;
(i) Invalidity pension;
(i) Widow's pension;
(k) Pensioners' housing benefit;
(1) Labour Market Supplementary Pension (ATP); and

(2) In relation to the Islamic Republic of Pakistan to the following legislations: The
West Pakistan Social Security Ordinance, 1965, and The Employees' Old-Age
Benefits Act, 1976, providing for the below-mentioned benefits:
(a) Medical care;
(b) Sickness benefit;
(c) Maternity benefit;
(d) Death grant;
(e) Injury benefit;
(f) Disablement pension;
(g) Disablement gratuity;
(h) Survivors' pension;
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(i) Old-age allowance;
(i) Invalidity allowance.

Article 3. (1) This Convention shall apply to nationals of a Contracting Par-
ty who are or have been subject to the legislation of the other Contracting Party
under the provisions laid down in article 5.

(2) The provisions of this Convention shall be without prejudice to any rights
and obligations arising in respect of Pakistani nationals from the legislative in-
struments of the European Economic Community.

Article 4. (1) This Convention shall apply to all laws and regulations amend-
ing, supplementing or substituting the legislations specified in article 2 of this Con-
vention.

(2) Notwithstanding the provision of paragraph (1) of this article, this Con-
vention shall apply to such laws or regulations as relate to a new branch of social
security only if so agreed between the Contracting Parties.

(3) Notwithstanding the provision of paragraph (1) of this article, this Con-
vention shall apply to laws and regulations of a Contracting Party extending the ap-
plication of the provisions in force to new categories of persons only if no objection
is raised by the other Contracting Party within six months of the date on which the
latter Party was notified of the said laws or regulations.

Article 5. (1) A national of one Contracting Party, when he is resident in the
territory of the other Contracting Party, shall be subject to the legislation of the lat-
ter Party as specified in article 2 of this Convention under the conditions provided for
in the said legislation.

(2) Notwithstanding the provision of the preceding paragraph (1), a national
of a Contracting Party, when he is pursuing an activity in the service of an employer
in the territory of the other Contracting Party, shall be subject to the legislation of
the latter Party respecting employment-related benefits.

Article 6. Save as otherwise provided by this Convention, any person who
under the provisions of article 5 of this Convention is subject to the legislation of a
Contracting Party shall enjoy the same rights and be subject to the same obligations
under the said legislation as a national of the latter Party.

Article 7. The general provisions of article 5 shall be subject to the following
exceptions:
(a) A worker employed in the territory of a Contracting Party by an undertaking

whose registered office or place of business is situated in the territory of that Party
and who is posted by that undertaking to the territory of the other Contracting
Party to perform work there on a temporary basis for the account of the under-
taking shall continue to be subject to the legislation of the former Party during
the first six months of his stay in the territory of the latter Party. If the duration
of the work to be performed in the territory of the other Contracting Party
exceeds six months owing to unforeseeable circumstances, the legislation of the
former Party shall continue to apply until the completion of the work, provided
the competent authority of the Contracting Party to whose territory the worker
was posted gives its consent; such consent must be requested before the end of
the initial six months period.
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(b) A worker who is a member of travelling or flying personnel in a transport under-
taking whose registered office or place of business is situated in the territory of
one Contracting Party, and who is working in the territory of the other Con-
tracting Party, shall be subject to the legislation of the former Party. However,
where the said undertaking has a branch or permanent representation in the ter-
ritory of the other Contracting Party, a worker employed by such branch or
agency and residing in the territory of that Party shall be subject to the legisla-
tion of the Contracting Party in whose territory the said branch or permanent
representation is situated.

(c) The crew of a vessel and other persons employed on board a vessel shall be sub-
ject to the legislation of the Contracting Party whose flag the vessel is flying. If,
for the purpose of loading, unloading, repair or watch on board a vessel flying
the flag of a Contracting Party, during its stay in the territory of the other Con-
tracting Party a worker resident in the territory of the latter Party is employed,
he shall be subject to the legislation of the latter Party.

Article 8. (1) Diplomatic or consular representatives and officials or per-
sons treated as such in the service of diplomatic missions or consular posts shall be
subject to the legislation of the Contracting Party they are representing.

(2) Subject to the provisions of paragraph (1) of this article the provisions of
article 5 shall apply to persons employed by diplomatic missions or consular posts
and to the private domestic staff of agents of such missions or posts.

(3) However, persons covered by paragraph (2) of this article who are
nationals of the Contracting Party represented by the mission or consular post
concerned may opt to be subject to the legislation of that Party. Such right of option
may be exercised once only. It shall be exercised within a period of six months from
the date of entry into force of this Convention or from the date of the entry of the
person concerned into employment. The option shall take effect from the date of
entry into force of this Convention in respect of persons who have entered into em-
ployment by that date and, in other cases, from the date of the entry into
employment.

Article 9. The competent authorities of the two Contracting Parties may, by
mutual agreement, provide for further exceptions to the general provisions of arti-
cle 5. Likewise, they may permit, by mutual agreement, that the exceptions set out in
article 7 shall not apply in appropriate cases.

Article 10. The legislative provisions of a Contracting Party for reduction,
suspension or withdrawal of benefits in cases of overlapping with other social security
benefits or other income may be invoked even though the right to such benefits was
acquired under the legislation of the other Contracting Party or such income arises in
the territory of the Contracting Party. However, this provision shall not apply if the
person concerned receives benefits in respect of invalidity, old-age or death (pen-
sions) which are awarded by the institutions of both Contracting Parties in accord-
ance with the provisions of articles 26 and 28 respectively of this Convention.

TITLE II. SICKNESS AND MATERNITY

Article 11. A national of a Contracting Party who is resident in the territory
of the other Contracting Party shall be entitled to benefits in kind and cash benefits in
the event of sickness and maternity under the legislation of the latter Party for
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himself and such members of his family as are resident in the territory of the latter
Party provided the persons concerned satisfy the requirements of the said legislation.

Article 12. The competent institution of a Contracting Party whose legisla-
tion makes the acquisition, retention or recovery of the right to benefits in respect of
sickness or maternity conditional upon the completion of specified periods of in-
surance, employment or residence shall, to the extent necessary, take account of
periods of insurance, employment or residence completed under the legislation of the
other Contracting Party as if they were periods completed under its own legislation.

Article 13. The competent institution of a Contracting Party whose legisla-
tion provides that the calculation of cash benefits in respect of sickness or maternity
shall be based on the annual or average income from wage, salary or other earnings
received by the protected person shall determine that annual or average income
exclusively by reference to the income confirmed as having been received during the
periods completed under said legislation.

Article 14. (1) Where nationals of a Contracting Party are entitled to receive
daily cash benefit in respect of sickness or maternity under the legislation of one Con-
tracting Party such benefit shall be payable to the persons concerned, when they are
staying in the territory of the other Contracting Party, on the same conditions and to
the same extent as apply to nationals of the Contracting Party in whose territory the
competent institution is situated, subject to the procedures prescribed in the ad-
ministrative agreement to be concluded in pursuance of article 29.

(2) The preceding paragraph (1) shall apply by analogy in the payment of
death grant (funeral allowance) under the legislation of a Contracting Party.

TITLE in. ACCIDENTS AT WORK AND OCCUPATIONAL DISEASES

Article 15. (1) The right to benefits in respect of an accident at work shall be
determined by the legislation of the Contracting Party to whose legislation the
insured person was subject at the time the accident was sustained, cf. articles 5, 7 and
8 of this Convention.

(2) If a person has sustained an accident at work to which the legislation of one
Contracting Party applies and later sustains an accident at work to which the
legislation of the other Contracting Party applies the competent institution of the
latter Party, for the purpose of determining the degree of disability of the said person
under the legislation of that Party, shall take account of the former injury as if the
legislation of the latter Party applied to it. However, the competent institution of the
latter Party shall be liable to pay benefits only in respect of the injury resulting from
the new accident at work as determined by the legislation administered by the said
institution.

Article 16. (1) Benefits in respect of an occupational disease shall be awarded
under the legislation of the Contracting Party to whose legislation the insured person
was subject at the time he pursued an activity likely to give rise to that disease, even if
the disease is first diagnosed in the territory of the other Contracting Party.

(2) Where the insured person has pursued, in the territories of both Contract-
ing Parties, an activity likely to give rise to the disease in question only the legislation
of that Party in whose territory the said person has last pursued such activity before
the disease was diagnosed shall be applied. However, this provision shall not apply in
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cases where the disease in question manifestly is attributable to an activity of the said

nature pursued in the territory of the other Contracting Party; in such cases only the
legislation of the latter Party shall be applied.

Article 17. The provision of article 13 shall apply by analogy in the

calculation of cash benefits in respect of accidents at work and occupational diseases
under Danish legislation.

Article 18. (1) The provision of paragraph (1) of article 14 shall apply by
analogy in the payment of daily cash benefit in respect of accidents at work and oc-
cupational diseases.

(2) Subject to the procedures prescribed in the administrative agreement to be

concluded in pursuance of article 29 pensions (annuities) in respect of accidents at
work and occupational diseases awarded to a national of a Contracting Party or his
survivors under the legislation of one Contracting Party shall not be subject to any
reduction, suspension, withdrawal or confiscation by reason of the fact that the reci-
pient is resident in the territory of the other Contracting Party.

TITLE Iv. FAMILY BENEFITS

Article 19. Subject to the provisions of article 20 of this Convention a child
who is resident in the territory of Denmark and whose father or mother is a Pakistani
national resident in the territory of Denmark shall be entitled to family allowance
under Danish legislation under the same conditions as apply to Danish nationals.

Article 20. Children of widows or widowers who are Pakistani nationals as
well as orphan children of Pakistani nationals, when the children are resident in the
territory of Denmark, shall be entitled to special family allowance under Danish
legislation under the same rules as apply to such children of Danish nationals, pro-
vided the child or one of its parents has been resident in the territory of Denmark for
at least six months and the deceased father and/or mother was resident in the ter-
ritory of Denmark at the time of the death.

TITLE V. UNEMPLOYMENT INSURANCE

Article 21. Pakistani nationals, when they are resident in the territory of
Denmark, shall be accorded equal treatment with Danish nationals as regards the
right to be insured against unemployment.

TITLE VI. OLD-AGE, INVALIDITY AND SURVIVOR'S BENEFITS

(PENSIONS)

Chapter 1. BENEFITS UNDER DANISH LEGISLATION

Article 22. (1) Pakistani nationals who have been employed as workers in
the territory of Denmark for at least twelve months shall be entitled to a pension
under the legislation on national old-age pension under the same rules as apply to
Danish nationals, provided that, after attaining the age at which the right to acquire
a pension under the said legislation matures and before attaining the normal
minimum age at which a national old-age pension may be claimed, they have been
ordinarily resident in the territory of Denmark for a total period of at least five years.
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(2) Other Pakistani nationals shall be entitled to a pension under the
legislation on national old-age pension under the same rules as apply to Danish
nationals, provided that, after attaining the age at which the right to acquire a
pension under the said legislation matures and before attaining the normal minimum
age at which a national old-age pension may be claimed, they have been ordinarily
resident in the territory of Denmark for a total period of at least five years.

(3) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1) of this article shall not be subject to
any reduction, modification, suspension, withdrawal or confiscation by reason of the
fact that the recipient is resident in the territory of Pakistan.

(4) As regards the entitlement of Pakistani nationals to an anticipatory old-age
pension under subsection (1), item (3), of section 2 of the National Old-Age Pension
Act and the conditions governing the payment of such pension in the case of a reci-
pient resident in the territory of Pakistan the provisions of article 23 of this Conven-
tion shall apply by analogy.

(5) Notwithstanding the provisions of paragraphs (1) and (2) of this article, the
provisions of subparagraph (a) of paragraph (1) of article 24 of this Convention may
apply by analogy in determining the entitlement to a national old-age pension of
Pakistani nationals who are widows of Pakistani workers and either
(a) At the time they were widowed had attained the age qualifying them for a na-

tional old-age pension, or
(b) Satisfied, if they were widowed prior to their attainment of the said age, the age

requirements prescribed for entitlement to a widow's pension.
(6) Nothwithstanding the provisions of paragraphs (1) and (2) of this article,

Pakistani nationals who are receiving a pension under the legislation on invalidity
pension or on widow's pension shall be entitled to receive, in substitution thereof, a
pension under the legislation on national old-age pension on attaining the age quali-
fying them for such pension. Such national old-age pension shall be payable to a
beneficiary resident in the territory of Pakistan only in such cases where, under the
provisions of this Convention, the invalidity or widow's pension received by the per-
son concerned prior to the conversion of his pension were payable to him if he were
resident in the territory of Pakistan.

Article 23. (1) Pakistani nationals who have been employed as workers in
the territory of Denmark for at least twelve months shall be entitled to a pension
under the legislation on invalidity pension under the same rules as apply to Danish
nationals, provided that after attaining the age at which the right to acquire a pension
under the said legislation matures, they have been ordinarily resident in the territory
of Denmark for a continuous period of at least twelve months immediately preceding
the date of the claim and that for at least twelve months during their latest uninter-
rupted period of residence in the territory of Denmark they have been able, physically
and mentally, to carry out a normal occupation.

(2) Other Pakistani nationals shall be entitled to a pension under the legisla-
tion on invalidity pension under the same rules as apply to Danish nationals, provided
that, after attaining the age at which the right to acquire a pension under the said
legislation matures, they have been ordinarily resident in the territory of Denmark
for a total period of at least five years, of which for a continuous period of at least
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twelve months immediately preceding the date of the claim, and that for at least
twelve months during their latest uninterrupted period of residence in the territory of
Denmark they have been able, physically and mentally, to carry out a normal oc-
cupation.

(3) Entitlement to a pension under paragraphs (1) or (2) of this article shall be
subject to the additional condition that the incapacity for work followed by invalidity
occurred while the Pakistani national concerned was resident in the territory of Den-
mark.

(4) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1), cf. paragraph (3), of this article
shall not be subject to any reduction, modification, suspension, withdrawal or
confiscation by reason of the fact that the recipient is resident in the territory of
Pakistan.

(5) Where a Pakistani national has acquired the right to a pension under
paragraphs (1) or (2), cf. paragraph (3), of this article, the conversion of his pension
into a pension payable on a higher scale as a result of an aggravation of his invalidity
shall not take place if the pensioner is resident outside the territory of Denmark.

Article 24. (1) A woman who is a Pakistani national shall be entitled to a
pension under the legislation on widow's pension under the same rules as apply to
Danish nationals, provided
(a) That her deceased husband had been employed as a worker in the territory of

Denmark for at least twelve months; that after attaining the age at which the
right to acquire a pension under the said legislation matures he had been or-
dinarily resident in the territory of Denmark for a continuous period of at least
twelve months immediately preceding his death; that for at least twelve months
during his latest uninterrupted period of residence in the territory of Denmark he
had been able, physically and mentally, to carry out a normal occupation; that
his death occurred while he was resident in the territory of Denmark; and that at
the time of the death of her husband or prior to that time the widow was resident
in the territory of Denmark; or

(b) That the woman in question herself, after attaining the age at which the right to
acquire a pension under the said legislation matures, has been ordinarily resident
in the territory of Denmark for at least five years, of which for a continuous
period of at least twelve months immediately preceding the date of the claim,
and that for at least twelve months during her latest uninterrupted period of
residence in the territory of Denmark she was able, physically and mentally, to
carry out a normal occupation.
(2) A pension under subsection (2) of section 1 of the Widow's Pension Act

may be awarded only under the provision of paragraph (1) (b) of this article and
subject to the condition that the circumstances qualifying for such pension occurred
while the woman in question was resident in the territory of Denmark.

(3) Save as otherwise provided in this Convention and subject to the pro-
cedures prescribed in the administrative agreement to be concluded in pursuance of
article 29 a pension to which a right is acquired by a national of a Contracting Party
under Danish legislation or under paragraph (1), subparagraph (a), of this article
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shall not be subject to any reduction, modification, suspension, withdrawal or confis-
cation by reason of the fact that the recipient is resident in the territory of Pakistan.

Article 25. The following supplementary allowances and benefits under
Danish legislation on national old-age, invalidity and widow's pensions and on pen-
sioners' housing benefit shall not be payable to persons who are resident outside the
territory of Denmark:
(a) Pension supplement;
(b) Wife's allowance;
(c) Marriage allowance;
(d) Personal allowances;
(e) Outside assistance allowance;
(f) Constant attendance allowance;
(g) Disability benefit;
(h) Pensioners' housing benefit.

Article 26. (1) Where a national of a Contracting Party, who has acquired
the right to a national old-age, invalidity or widow's pension under Danish legislation
or, as the case may be, under the provisions of this Convention has also acquired the
right to an old-age, invalidity or widow's pension/allowance under Pakistani legisla-
tion or, as the case may be, under the provisions of this Convention, the following
rules shall apply in the calculation of the pension payable under Danish legislation:

The competent Danish institution shall establish the amount of pension payable
on the basis of the amount of a full pension under Danish legislation - equivalent to
40 years of residence - in the ratio which the number of years of residence com-
pleted prior to the materialization of the risk in the territory of Denmark within the
age limits prescribed in Danish legislation bears to the figure 40. If so provided for in
Danish legislation, in the said calculation the period ranging from the date on which
the pension is awarded until attainment of the normal pensionable age (the period
credited) shall be added to the number of years of residence completed by the person
concerned.

(2) The application of the preceding paragraph (1) shall not result in the total
amount of the pension payable by both Contracting Parties being lower than the
amount of the pension to which a right is acquired solely under Danish legislation or,
as the case may be, under the provisions of this Convention when the pensioner is res-
ident in the territory of Denmark. If necessary the competent Danish institution shall
pay the pensioner throughout the period of his residence in the territory of Denmark
a supplement equal to the difference.

Chapter 2. BENEFITS UNDER PAKISTANI LEGISLATION

Article 27. (1) Danish nationals resident in the territory of Pakistan shall
receive equal treatment with Pakistani nationals as concerns the right to be insured
under Pakistani legislation on old-age allowance under the same rules and
regulations as apply to Pakistani nationals.

(2) Danish nationals employed as insured persons in the territory of Pakistan
shall be entitled to invalidity allowance under Pakistani legislation on invalidity al-
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lowance under the same rules and regulations as apply to Pakistani nationals, pro-
vided that they have been ordinarily resident in the territory of Pakistan for a
continuous period of at least twelve months immediately preceding the date of the
claim and that for at least twelve months during their latest uninterrupted period of
residence in the territory of Pakistan they have been able, physically and mentally, to
carry out a normal occupation.

(3) All periods of residence completed under Danish legislation shall be taken
into account for the determination of rights to benefits under this Convention to the
extent that the aggregate of such periods does not exceed the minimum period re-
quired for the qualification to benefits: Provided that for the determination of the
rights to benefits under this paragraph, no account shall be taken of any period com-
pleted at the date of occurrence of the contingency.

(4) Subject to the procedures prescribed in the administrative agreement to be
concluded in pursuance of article 29, the benefits to which a right is acquired by the
national of a Contracting Party under paragraphs (1) or (2) of this article shall not be
subject to any reduction, modification, suspension, withdrawal or confiscation by
reason of the fact that the recipient is resident in the territory of Denmark.

Article 28. (1) Where the right to an old-age, invalidity or widow's pension/
allowance has been acquired under the legislations of both Contracting Parties or, as
the case may be, under the provisions of this Convention, the following rules shall
apply in the calculation of benefits under Pakistani legislation:
(a) The competent Pakistani institution shall calculate the theoretical amount of

benefits that the person concerned could have claimed if all the periods com-
pleted under the legislations of both Contracting Parties had been completed by
him in the territory of Pakistan under Pakistani legislation on the date the
benefit is to be awarded.

(b) The institution shall then establish the actual amount of benefit payable by it on
the basis of the theoretical amount referred to in sub-paragraph (a) of this para-
graph and in the ratio which the length of the periods completed under Pakistani
legislation before the occurrence of the risk bears to the total length of the
periods completed before the occurrence of the risk under the legislations of
both Contracting Parties.

(c) In case the total length of the periods completed under the legislations of both
Contracting Parties before the occurrence of the risk is longer than the period of
insurable employment required for accrual of maximum benefit under Pakistani
legislation, then for the total length of the periods referred to in sub-paragraph (b)
the said period of insurable employment required for accrual of maximum bene-
fit shall be applied instead.

(d) The amount of benefit thus arrived at shall be payable by the competent Paki-
stani institution to the person concerned.

(e) In case the aggregate of the amounts payable by both Contracting Parties be less
than that which the person concerned would have received solely under Pakistani
legislation, the competent Pakistani institution shall pay a supplement equal to
the difference as long as the person concerned is resident in the territory of
Pakistan.
(2) The provision of paragraph (1) of this article shall apply even where the

benefits to which a right has been acquired are not of the same kind.
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TITLE VII. MISCELLANEOUS PROVISIONS

Article 29. The competent authorities of the two Contracting Parties, or
bodies designated by them, shall
(a) Conclude the necessary administrative agreement for the application of this

Convention;
(b) Communicate to each other all information regarding the measures taken for the

application of this Convention;
(c) Communicate to each other all information regarding changes made in their

legislation which may affect the application of this Convention;
(d) Designate in the above-mentioned administrative agreement liaison bodies with

a view to facilitating the application of this Convention.

Article 30. For the purposes of applying this Convention
(a) The competent authorities and institutions of the Contracting Parties shall lend

their good offices and act as though applying their own legislation. As a rule such
mutual administrative assistance shall be afforded free of charge by the said
authorities and institutions. However, the competent authorities of the Con-
tracting Parties may agree to certain expenses being reimbursed;

(b) The authorities and institutions of the Contracting Parties may communicate
directly with each other and with the persons concerned or their representatives.
In such communication use shall be made of the English language.

Article 31. (1) Any exemption from or reduction of taxes, stamp duty,
notarial or registration fees provided for in the legislation of a Contracting Party in
respect of certificates or documents required to be produced for the purposes of the
legislation of that Party shall be extended to similar certificates or documents re-
quired to be produced for the purposes of the legislation of the other Contracting
Party or of this Convention.

(2) All statements, documents and certificates of any kind whatsoever required
to be produced for the purposes of this Convention shall be exempt from authentica-
tion by diplomatic or consular authorities.

Article 32. Any claim for old-age, invalidity or survivors' benefits (pensions),
for pensions in respect of accidents at work and occupational diseases, and for death
grants (funeral allowances) shall be submitted in accordance with the provisions of
the administrative agreement to be concluded in pursuance of article 29.

Article 33. The administrative agreement to be concluded in pursuance of
article 29 shall provide for the procedures to be followed
(1) In the carrying out of the medical examinations and administrative checks re-

quired by virtue of the legislation of a Contracting Party in cases where
(i) A person claiming benefit under the legislation of that Party

or
(ii) A person in receipt of benefit under the legislation of that Party
is resident or staying in the territory of the other Contracting Party.

(2) In the payment of cash benefit to persons who are resident or staying in the terri-
tory of a Contracting Party other than that in which the institution responsible
for such payment is situated.

Vol. 1346,1-22676



330 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1984

Article 34. The special provisions contained in Danish legislation on the mem-
bership of foreign workers of the Labour Market Supplementary Pension Scheme
(ATP) shall apply to Pakistani workers employed in the territory of Denmark.

Article 35. Any dispute that may arise in connection with the application of
this Convention shall be resolved by mutual agreement between the competent au-
thorities of the two Contracting Parties.

TITLE viII. FINAL AND TRANSITIONAL PROVISIONS

Article 36. (1) The provisions of articles 22 to 24 of this Convention do not
entitle a Pakistani national to a pension under the transitional provisions of the
Danish Acts of 7 June 1972 on the pension rights of Danish nationals who have been
ordinarily resident in the Kingdom of Denmark for specified periods prior to the date
of their claims.

(2) No benefit shall be awarded under this Convention for any period prior to
the date of its entry into force.

(3) All periods of insurance and periods treated as such and all periods of em-
ployment or residence completed under the legislation of a Contracting Party prior
to the date of entry into force of this Convention shall be taken into account for the
determination of rights to benefits under this Convention. However, periods of resi-
dence completed under Danish legislation prior to 1 April 1957 shall not be taken in-
to account for the calculation of the amounts of national old-age, invalidity or
widow's pensions under Danish legislation payable to Pakistani nationals resident in
the territory of Pakistan.

(4) Subject to the provision of paragraph (2) of this article, a right shall be ac-
quired under this Convention, even though relating to a contingency which
materialised prior to the entry into force of this Convention.

(5) Any benefit which has not been awarded or which has been suspended by
reason of the nationality of the person concerned or his residence in the territory of
the other Contracting Party shall, on the application of that person, be awarded or
resumed with effect from the date of entry into force of this Convention, provided
that the rights previously determined have not given rise to a lump-sum payment.
Where the legislation of a Contracting Party does not require the filing of a claim for
a benefit, such benefit shall be awarded without the person concerned submitting any
application therefor.

(6) If the application referred to in paragraph (5) of this article is submitted
within two years from the date of entry into force of this Convention, the rights ac-
quired under this Convention shall have effect from that date. If the application
referred to in paragraph (5) of this article is submitted after the expiry of the two-
year-period following the date of entry into force of this Convention, rights which
have not been forfeited or are not barred by limitation shall have effect from the date
on which the application was submitted.

Article 37. This Convention shall be ratified and the instruments of ratifica-
tion shall be exchanged at Copenhagen. The Convention shall enter into force on the
first day of the second month following the month in which the instruments of rati-
fication are exchanged.
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Article 38. (1) This Convention shall remain in force for a period of twelve
months as from the date of its entry into force. Thereafter it shall continue to be in
force from year to year unless it is denounced in writing by the Government of any of
the Contracting Parties, which shall be done at least three months before the expiry
of any one-year period. In the case of such denunciation the Convention shall cease
to be in force at the expiry of the one-year period in which it is denounced.

(2) The termination of the Convention shall be without prejudice to any rights
previously acquired by a person in accordance with its provisions. Any questions
relating to the award of future benefits by virtue of rights in the course of acquisition
at the time when the Convention ceases to have effect following denunciation shall be
settled by special agreement.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective
Governments, have signed this Convention.

DONE in triplicate at Copenhagen this day of March 1, 1982, in the Danish,
Urdu and English languages, each version being equally authoritative.

For the Government of the Kingdom of Denmark:

BENT HANSEN

For the Government of the Islamic Republic of Pakistan:

GHULAM DASTGIR KHAN

PROTOCOL
(integral part of the Convention)

In connection with the Convention on Social Security signed today between the Kingdom
of Denmark and the Islamic Republic of Pakistan the Contracting Parties have agreed as
follows:

1. The co-ordination of pensions dealt with in article 26 of the Convention shall not
apply to a pension acquired under Danish legislation on the Labour Market Supplementary
Pension Scheme (ATP).

2. The conditions for entitlement under Danish legislation to daily cash benefits in lieu of
earnings in the event of childbirth shall not be deemed to be fulfilled if the person concerned
has solely registered with the public employment service as being available for employment.

3. (a) Anticipatory national old-age pension awarded under Danish legislation by way
of exemption from the qualifying age for reasons of unemployment or similar absence of op-
portunities for access to gainful activity shall not be payable to any national of a Contracting
Party resident outside the territory of Denmark.

(b) The preceding paragraph (a) shall apply equally to Voluntary Early Retirement Pay
awarded in succession of unemployment benefit under Danish legislation to persons ensured
against unemployment following their attainment of a specified age.

4. The following rules shall apply in the event of future adoption of Pakistani legislation
providing for payment of family benefit and/or unemployment benefit:
(i) Danish nationals who by virtue of the provisions of articles 5, 7 and 8 of the Convention

are subject to Pakistani legislation shall enjoy equality of treatment under such future
Pakistani legislation in conformity with the provisions laid down in article 6 of the Con-
vention.
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(ii) As regards payment of family benefit such benefit may be claimed in respect of the same
child only under the legislation of the Contracting Party in whose territory the child is resi-
dent.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective Governments,
have signed this Protocol.

DONE in triplicate at Copenhagen this day of March 1, 1982, in the Danish, Urdu and
English languages, each version being equally authoritative.

For the Government of the Kingdom of Denmark:

BENT HANSEN

For the Government of the Islamic Republic of Pakistan:

GHutLAm DASTGIR KHAN

ADMINISTRATIVE AGREEMENT CONCERNING THE MANNER OF APPLICATION
OF THE CONVENTION BETWEEN THE KINGDOM OF DENMARK AND THE
ISLAMIC REPUBLIC OF PAKISTAN ON SOCIAL SECURITY OF MARCH 1, 1982

In pursuance of item (a) of article 29 of the Convention between the Kingdom of Denmark
and the Islamic Republic of Pakistan on Social Security of March 1, 1982 - hereinafter re-
ferred to as "the Convention" - the competent authorities of the Contracting Parties, namely
For the Kingdom of Denmark, the Ministry of Social Affairs, represented by Mr. A. Trier,

Deputy Undersecretary of State, and
For the Islamic Republic of Pakistan, the Ministry of Labour, Manpower and Overseas Paki-

stanis, represented by Mr. M. A. Kazmi, Secretary of Labour and Manpower,
have by agreement drawn up the following provisions concerning the manner of application of
the Convention:

Article 1. (1) Liaison bodies as referred to in item (d) of article 29 of the Convention
shall be:
A. In the Kingdom of Denmark:

a. For pensions under the Labour Market Supplementary Pension Scheme (ATP):
Arbejdsmarkedets Tillaegspension (Labour Market Supplementary Pension Office),
Hillerod.

b. For unemployment benefits:
Arbejdsdirektoratet (National Employment Office), Kobenhavn.

c. In all other cases:
Sikringsstyrelsen (National Social Security Office), Kobenhavn.

B. In the Islamic Republic of Pakistan, the Employees' Old-Age Benefits Institution, Karachi.
(2) The competent institutions of both Contracting Parties, cf. item (/) of article 1 of the

Convention, are listed in the annex to this Agreement.

APPLICATION OF TITLE I OF THE CONVENTION

Article 2. (1) (a) In cases specified in item (a), first sentence, of article 7 of the
Convention at the request of the worker or the employer a certificate of posting shall be issued
to the worker certifying that for a specified period not exceeding six months the worker remains
subject to the legislation of the Contracting Party from the territory of which the worker is
posted. Such certificate of posting shall be issued on a standard form, cf. article 20 of this
Agreement.
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(b) The certificate of posting shall be issued

(i) In Denmark by Sikringsstyrelsen (National Social Security Office), Kobenhavn, and
(ii) In Pakistan by The Employees' Old-Age Benefits Institution, Karachi.

(2) The authority indicated in paragraph (1) (b) of this article shall notify, through the
liaison bodies, the competent institution of the other Contracting Party of the issue of any such
certificate.

(3) The consent to the continued application of the legislation of the Contracting Party
from the territory of which the worker is posted referred to in paragraph (a), second sentence,
of article 7 of the Convention shall be requested by the employer. Such consent shall be given
(i) In Denmark by Sikringsstyrelsen (National Social Security Office), Kobenhavn, and

(ii) In Pakistan by The Employees' Old-Age Benefits Institution, Karachi.
The consent given shall be entered into the certificate of posting issued in pursuance of

paragraph (1) of this article.
(4) The authority indicated in paragraph (3) of this article shall notify, through the liai-

son bodies, the competent institution of the other Contracting Party of any such consent given.

Article 3. (1) In cases specified in paragraph (3) of article 8 of the Convention the
worker shall notify the authority indicated in paragraph (2) of this article of the Contracting
Party of which he is a national and shall notify his employer simultaneously of his option to be
subject to the legislation of the Contracting Party of which he is a national.

(2) Notification in pursuance of the preceding paragraph (1) shall be forwarded
(i) In Denmark to Sikringsstyrelsen (National Social Security Office), Kobenhavn, and

(ii) In Pakistan to the Employees' Old-Age Benefits Institution, Karachi.
(3) The authority indicated in paragraph (2) of this article shall issue to the worker a cer-

tificate confirming that by virtue of his option he is subject to the legislation of the Contracting
Party of which he is a national. Simultaneously the authority concerned shall submit a copy of
the said certificate to the authority of the other Contracting Party indicated in the preceding
paragraph (2).

Article 4 Re article 10 of the Convention. The competent institution of the Contracting
Party under whose legislation a Danish or a Pakistani national receives or is entitled to receive a
benefit may demand, through the liaison bodies, officially certified information concerning any
social benefits payable to the recipient (the entitled person) under the legislation of the other
Contracting Party and any other income received by the person concerned in the territory of
the latter Party.

APPLICATION OF TITLE II OF THE CONVENTION

Article 5 Re Article 12 of the Convention. (1) The claimant shall submit to the com-
petent institution of the Contracting Party concerned a certified statement specifying the
periods of insurance, employment or residence completed under the legislation of the other
Contracting Party. At the request of the claimant this certified statement shall be issued
(i) In Denmark by the commune in which the claimant was last resident and
(ii) In Pakistan by The Employees' Old-Age Benefits Institution, Karachi.

(2) If the claimant fails to submit the said certified statement the competent institution of
the Contracting Party concerned shall request the institution indicated in the preceding para-
graph (1) of the other Contracting Party to issue and forward the statement.

(3) The certified statement referred to in the preceding paragraphs (1)-(2) shall be issued
on a standard form, cf. article 20 of this Agreement.
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Article 6 Re paragraph (1) of article 14 of the Convention. Subject to the provisions of
article 19 of this Agreement the following rules shall apply:

(1) Payment of cash benefit in respect of sickness or maternity under Pakistani legisla-
tion to a Danish or Pakistani national who is staying in the territory of Denmark shall be made
in conformity with the following rules:
(a) In such cases where the duration of stay of the beneficiary in the territory of Denmark does

not exceed six months the cash benefits in respect of sickness or maternity shall be payable
to him on his return to the territory of Pakistan, subject to the conditions laid down in
Pakistani legislation.

(b) In all other cases the cash benefits in respect of sickness or maternity may be transferred to
the beneficiary at his place of stay in the territory of Denmark if consented to by the
competent Pakistani institution prior to the beneficiary's departure from the territory of
Pakistan, subject to the conditions laid down in Pakistani legislation.

(c) The cash benefits due under subparagraphs (a) and (b) shall be payable on the basis of
medical documentation issued by a Danish hospital, general practitioner or specialist on a
standard form, cf. article 20 of this Agreement. The said medical documentation shall be
forwarded, either directly or through the liaison bodies, to the competent Pakistani institu-
tion.
(2) Payment of daily cash benefit in respect of sickness or maternity under Danish legis-

lation to a Danish or Pakistani national who is staying in the territory of Pakistan shall be made
in conformity with the following rules:
(a) In such cases where the beneficiary is staying in the territory of Pakistan for the purpose of

recreation in connection with a period of sickness daily cash benefit may be payable and
such benefit may be transferred to the beneficiary at his place of stay if consented to by the
competent Danish institution prior to the beneficiary's departure from the territory of Den-
mark, subject to the conditions laid down in Danish legislation.

(b) In such cases where the beneficiary is staying in the territory of Pakistan for purposes other
than that indicated in the preceding subparagraph (a) daily cash benefit may be payable to
him upon his return to the territory of Denmark to the extent that medical care of the bene-
ficiary necessitated a postponement of his return to the said territory, under the conditions
laid down in Danish legislation. The necessity of such postponement shall be established by
medical documentation issued by a Pakistani hospital, general practitioner or specialist on a
standard form, cf. article 20 of this Agreement. The said medical documentation shall be for-
warded, either directly or through the liaison bodies, to the competent Danish institution.

Article 7. Where a national of a Contracting Party who is subject to the legislation of
the other Contracting Party dies while staying in the territory of the former Party a claim for a
death grant shall be submitted, through the liaison bodies, to the competent institution of the
Contracting Party to whose legislation the deceased person was subject in conformity with the
procedure provided for by the legislation administered by the said institution. The claim shall
be accompanied by the documentary evidence required by the latter legislation.

APPLICATION OF TITLE III OF THE CONVENTION

Article 8. When an accident at work is sustained or an occupational disease is first
diagnosed in the territory of a Contracting Party other than that in which the competent in-
stitution is situated the accident or the occupational disease shall be reported in conformity
with the procedure provided for by the legislation administered by the competent institution.
The report shall be submitted to the competent institution either directly or through the liaison
bodies.
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Article 9. The competent institution, through the liaison bodies, may make application
to the authorities and institutions of the other Contracting Party for the purpose of obtaining
any information which the institution considers necessary for the examination of the case.

Article 10. Where, in cases specified in paragraph (2) of article 16 of the Convention,
the institution of a Contracting Party to which an occupational disease is reported in pursuance
of article 8 of this Agreement ascertains that the injured person has last pursued an activity
likely to cause such occupational disease in the territory of the other Contracting Party the in-
stitution, either directly or through the liaison bodies, shall forward the report and any accom-
panying documents to the corresponding institution of the other Contracting Party stating the
decision made by the institution.

Article 11. The competent institution shall notify the claimant in writing of its decision
in respect of his claim for benefits provided for in the case of an accident at work or an occupa-
tional disease.

Article 12 Re paragraph (1) of article 18 of the Convention. The provisions of article 6
of this Agreement shall apply equally to payment of daily cash benefit in respect of an accident
at work or an occupational disease.

APPLICATION OF TITLE VI OF THE CONVENTION

Article 13. Where it appears from a claim submitted to an institution of one Contract-
ing Party for benefits under the legislation of that Party that the insured person (the claimant
or the deceased spouse) has also been subject to the legislation of the other Contracting Party
the claim shall equally be regarded a claim for benefits under the legislation of the latter Party.

Article 14. (1) Claims for benefits shall be submitted to the competent institution of
the Contracting Party in whose territory the claimant is resident in conformity with the pro-
cedure provided for by the legislation administered by that institution. The claim shall be ac-
companied, to the extent possible, by the necessary documentary evidence. The date of the
submission of the claim to the said institution shall be regarded as the date on which the claim
was submitted to the corresponding institution of the other Contracting Party.

(2) Where the institution to which the claim is submitted ascertains that the claimant or,
as the case may be, the deceased spouse has not been subject to the legislation of the Contract-
ing Party in whose territory the claimant is resident, and where it appears from the claim that
the claimant or, as the case may be, the deceased spouse has been subject to the legislation of
the other Contracting Party the claim shall be forwarded, either directly or through the liaison
bodies, to the competent institution of the other Contracting Party for action. In such cases the
provisions of article 16 of this Agreement shall not be applied.

Article 15. (1) The claimant shall provide, to the extent possible, detailed information
concerning the institutions of social security in respect of invalidity, old age and death (pen-
sions) with which the insured person (the claimant or the deceased spouse) has been insured in
the territories of the Contracting Parties, concerning the employer or employers by whom the
insured person (the claimant or the deceased spouse) has been employed, and - in the case of
a claim for benefits under Danish legislation - concerning the place or places of residence of
the insured person (the claimant or the decdased spouse) in the territory of Denmark. Any
available documentary evidence in respect of the insured person's employment and insurance
and other data relevant to entitlement shall be annexed to the claim.

(2) The institution to which the claim is submitted shall enter the information indicated
in paragraph (1) of this article and any supplementary information required by the institution
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of the other Contracting Party for the examination of the claim, into a standard form, cf. arti-
cle 20 of this Agreement.

Article 16. (1) The competent institution of the Contracting Party to which the claim
is submitted (hereinafter designated as A) shall certify on a standard form, cf. article 20 of this
Agreement, the periods of insurance, employment or residence completed under the legislation
which it administers and shall state on the same form whether a right to benefit is acquired
under the said legislation taking into account only the periods so certified and the conditions
for entitlement laid down in the legislation administered by the said institution. The institution
shall forward, either directly or through the liaison bodies, the form thus completed together
with the standard form referred to in paragraph (2) of article 15 to the competent institution of
the other Contracting Party (hereinafter designated as B).

(2) Upon receipt of the forms indicated in the preceding paragraph (1) the competent in-
stitution of the other Contracting Party (B) shall certify on a standard form corresponding to
that indicated in the first sentence of the preceding paragraph (1) the periods of insurance,
employment or residence completed under the legislation which it administers and shall state
on the same form whether a right to benefit is acquired under the said legislation taking into ac-
count the periods so certified, the conditions for entitlement laid down in the legislation ad-
ministered by the said institution and, as the case may require, the provisions of the Conven-
tion. The institution shall forward, either directly or through the liaison bodies, the form thus
completed to the competent institution of the Contracting Party to which the claim is submit-
ted (A). Subsequently the competent institution of the other Contracting Party (B) shall pursue
the following course of procedure:
(a) Where the institution on the basis of the information received pursuant to paragraph (1) of

this article is in a position to ascertain that a right to benefit is acquired under the legisla-
tions of both Contracting Parties the institution shall calculate the amount of benefit
payable under the legislation which it administers taking account of the provisions of the
Convention. Its decision entered on a standard form, cf. article 20 of this Agreement, shall
be notified, either directly or through the liaison bodies, to the competent institution of the
Contracting Party to which the claim is submitted (A).

(b) In cases other than that indicated in the preceding subparagraph (a) the institution shall
defer its decision pending receipt of the notification indicated in paragraph (3), second
sentence, of this article and shall subsequently proceed in conformity with paragraph (4) of
this article.
(3) Following receipt of the form indicated in the second sentence of the preceding

paragraph (2) the competent institution of the Contracting Party to which the claim is sub-
mitted (A) shall determine whether a right to benefit is acquired under the legislation which it
administers taking into account the provisions of the Convention. Notification of its decision
entered on a standard form, cf. article 20 of this Agreement, shall be forwarded, either directly
or through the liaison bodies, to the competent institution of the other Contracting Party (B).

(4) In the cases referred to in subparagraph (b) of paragraph (2) of this article the com-
petent institution of the other Contracting Party (B), upon receipt of the notification indicated
in paragraph (3), second sentence, of this article shall calculate the amount of benefit payable
under the legislation which it administers taking into account, as the case may require, of the
provisions of the Convention. Its decision entered on a standard form, cf. article 20 of this
Agreement, shall be notified, either directly or through the liaison bodies, to the competent in-
stitution of the Contracting Party to which the claim is submitted (A).

(5) The competent institution of each Contracting Party shall dispatch to the claimant,
either directly or through the liaison bodies, a statement notifying him of the decision made by
the institution, of the legal remedies provided for by the legislation administered by the institu-
tion and of the periods allowed for the application of such remedies. A duplicate of any such
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statement dispatched to the claimant by the competent institution of a Contracting Party shall
be forwarded, either directly or through the liaison bodies, to the competent institution of the
other Contracting Party.

Article 17. (1) Where a Pakistani national resident or staying in the territory of
Pakistan submits a claim for an anticipatory old age-pension or an invalidity pension under
Danish legislation as provided for in articles 22 (4) and 23 respectively of the Convention, or
for a widow's pension under Danish legislation as provided for in article 24 (2) of the Conven-
tion the claimant shall be bound, if so decided by the Danish institution concerned, to come to
stay in the territory of Denmark to the extent necessary for the investigation of his claim for a
pension.

(2) The travel and maintenance expenses necessitated by the said stay of the claimant in
the territory of Denmark shall be defrayed by the Danish institution concerned.

(3) Where such decision as referred to in paragraph (1) of this article is made by the
Danish institution concerned the institution shall notify the claimant thereof in writing. If the
claimant fails to comply with the summons the institution shall be empowered to proceed to a
decision on the pension claim on the basis of the evidence otherwise available or to dismiss the
case.

APPLICATION OF TITLE VII OF THE CONVENTION

Provisions concerning medical examinations and medical and administrative controls of
claimants and beneficiaries

Article 18. (1) Where a person claiming benefit provided for in the Convention is stay-
ing or resident in the territory of a Contracting Party other than that in which the competent in-
stitution is situated the medical examinations required for the investigation of the claim, at the
request of the competent institution made through the liaison bodies, shall be conducted by the
corresponding institution of the Contracting Party in whose territory the claimant is staying or
resident in conformity with the procedure provided for by the legislation administered by the
latter institution. However, the competent institution shall retain the right to have the claimant
examined by a physician of its own choice.

(2) The preceding paragraph shall apply without prejudice to the provisions contained in
article 17 of this Agreement.

(3) The costs entailed in the medical examinations referred to in the first sentence of
paragraph (1) of this article shall be repaid by the institution on whose behalf the examinations
were made to the institution of the other Contracting Party having conducted the examina-
tions, on the basis of the charges applied by the latter institution.

(4) In the conduct of medical control of persons who are in receipt of benefits under the
legislation of one Contracting Party and are staying or resident in the territory of the other
Contracting Party the provisions of paragraphs (1)-(3) of this article shall apply by analogy.

(5) Where a person claiming or in receipt of benefit under the legislation of one
Contracting Party is staying or resident in the territory of the other Contracting Party the ad-
ministrative checks of the person concerned, at the request of the competent institution made
either directly or through the liaison bodies, shall be carried out by the corresponding institu-
tion of the Contracting Party in whose territory the claimant (the beneficiary) is staying or resi-
dent in conformity with the procedure provided for by the legislation of the latter Party. Such
administrative checks shall be effected free of charge.
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Provisions concerning the procedures to be followed in the payment of case benefits to
beneficiaries resident or staying in the territory of a Contracting Party other than that in
which the institution responsible for such payment is situated

Article 19. Payment of cash benefits, including pensions/allowances due under the
legislation of one Contracting Party or under the provisions of the Convention beneficiaries
who are resident or staying in the territory of the other Contracting Party shall be made to the
said beneficiaries either directly or otherwise in the territory of the Contracting Party in which
they are resident or staying. However, payment of cash benefits which by virtue of the provi-
sions of the Convention are due to a person resident or staying in the territory of the other Con-
tracting party shall be conditional upon the beneficiary satisfying the identification
requirements stipulated by the authorities of the Contracting Party concerned (e.g.,
fingerprinting, national identity card etc).

Final provisions

Article 20. Standard forms for the issue of the certificates, certified statements and
other documents necessary for the application of this Agreement shall be drawn up in coopera-
tion between the Danish and Pakistani liaison bodies concerned, cf. article 1. The said forms
shall be drafted in the languages of both Contracting Parties.

Article 21. The English language shall be used in correspondence between the
authorities and institutions of the Contracting Parties.

Article 22. (1) This Administrative Agreement shall enter into force on the same date
as the Convention. It shall have effect for the same period as the Convention.

(2) This Administrative Agreement may be amended by agreement between the compe-
tent authorities of the Contracting Parties.

DONE in triplicate at Copenhagen this day of March 1, 1982, in the Danish, Urdu and
English languages, each version being equally authoritative.

For the Danish Ministry of Social Affairs:

ADAM TRIER

For the Pakistani Ministry of Labour, Manpower
and Overseas Pakistanis:

M. A. KAzmi

ANNEX

COMPETENT INSTITUTIONS

(Article I (J) of the Convention and article 1 (2) of the Administrative Agreement)

A. Denmark
1. Sickness and maternity:

(a) Benefits in kind:
The competent amtskommune (district administration). Application shall be made to
the social commission of the commune in which the person concerned resides. In the
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commune of Kobenhavn: Magistraten (the communal administration). In the com-
mune of Frederiksberg: the communal administration.

(b) Cash benefits:
The social commission of the commune in which the beneficiary resides. In the com-
munes of Kobenhavn, Odense, Aalborg and Arhus: Magistraten (the communal ad-
ministration).

2. Accidents at work and occupational diseases:
(a) Benefits in kind and pensions:

Sikringsstyrelsen (National Social Security Office), Kobenhavn
(b) Daily cash benefit:

The social commission of the commune in which the beneficiary resides. In the com-
munes of Kobenhavn, Odense, Aalborg and Arhus: Magistraten (the communal ad-
ministration).

3. Family allowances:
The social commission of the commune in which the beneficiary resides. In the communes
of Kobenhavn, Odense, Aalborg og Arhus: Magistraten (the communal administration).

4. National old age-, invalidity and widow's pensions:
(a) Entitlement under the legislations of both Contracting Parties:

Sikringsstyrelsen (National Social Security Office), Kobenhavn,
(b) Entitlement under Danish legislation only:

The social commission of the commune in which the beneficiary resides. in the com-
munes of Kobenhavn, Odense, Aalborg og Arhus: Magistraten (the communal ad-
ministration).

5. Death grants:
The social commission of the commune in which the beneficiary resides. In the communes
of Kobenhavn, Odense, Aalborg og Arhus: Magistraten (the communal administration).

6. Unemployment benefit:
Arbejdsdirektoratet, (National Employment Office), Kobenhavn.

7. Pensions payable under the Labour Market Supplementary Pension Scheme (A TP):
Arbejdsmarkedets Tillaegspension (Supplementary Pension Office for Employed Persons),
Hillerod.

B. The Islamic Republic of Pakistan

1. Medical care, sickness benefits, maternity benefits, death grant, injury benefit, disablement
pension, disablement gratuity and survirors' pension:
(a) In respect of workers residing in the Province of Sind:

Sind Employees' Social Security Institution, Karachi.

(b) In respect of workers residing in the Province of Punjab:
Punjab Employees' Social Security Institution, Lahore.

(c) In respect of workers residing in the province of N.W.F.P.:
N.W.F.P. Employees' Social Security Institution, Peshawar.

2. Old-age allowance and Invalidity allowance:
In all cases:
Employees' Old-Age Benefits Institution, Karachi.
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[TRADUCTION - TRANSLATION]

CONVENTION' SUR LA SItCURITI SOCIALE ENTRE LE ROYAUME
DU DANEMARK ET LA RIePUBLIQUE ISLAMIQUE DU PAKISTAN

Le Gouvernement du Royaume du Danemark et le Gouvernement de la R~pu-
blique islamique du Pakistan,

D~sireux de r~gler les relations entre les deux Etats dans le domaine de la s~curit6
sociale,

Sont convenus des dispositions suivantes:

TITRE I. DISPOSITIONS GPN8RALES

Article premier. 1. Aux fins de 'application de la pr6sente Convention, et A
moins que le contexte ne s'y oppose :

a) L'expression <<Partie contractante>> d6signe, selon le contexte, le Royaume
du Danemark ou la Rpublique islamique du Pakistan;

b) Le terme <<territoire. d~signe, en ce qui concerne le Royaume du Dane-
mark, son territoire national A 'exception du Groenland et des lies F6ro6 et, en ce qui
concerne la Rpublique islamique du Pakistan, son territoire national;

c) Le terme (< ressortissant, d6signe, en ce qui concerne le Royaume du Dane-
mark, un sujet danois et, en ce qui concerne la R6publique islamique du Pakistan, un
citoyen pakistanais;

d) Le terme <16gislation> d6signe, selon le contexte, la 16gislation sp6cifi~e a
rarticle 2 de la pr~sente Convention en vigueur sur toute partie du territoire de l'une
ou I'autre Partie contractante;

e) Le terme (<autorit6 comp6tente> d6signe, en ce qui concerne le Royaume du
Danemark, le Ministate des affaires sociales, le Ministbre du travail ou le Ministare de
l'Int6rieur, selon le cas, et, en ce qui concerne la R6publique islamique du Pakistan, le
Ministate f~ddral du travail, de la main-d'oeuvre et des Pakistanais A '6tranger ainsi
que les administrations provinciales concern6es;

f) Le terme <institution comp6tente, d6signe l'institution responsable de l'oc-
troi des prestations;

g) Le terme <<r~sidence. signifie le lieu de sjour habituel 16galement 6tabli;
h) Le terme o s6jour> d6signe un sdjour temporaire;
i) Le terme <<travailleur> d~signe

- En ce qui concerne le Royaume du Danemark:
- Pour toute p~riode ant6rieure au Ier septembre 1977, toute personne qui, A

raison de son travail au service d'un employeur, est soumise au rdgime de la
legislation sur les accidents du travail et les maladies professionnelles;

- Pour toute p6riode commeneant le 1er septembre 1977 ou post6rieure A cette
date, toute personne soumise au r~gime des pensions compl6mentaires du
march6 de l'emploi;

Entr6 en vigueur le Ier mai 1983, soit le premier jour du deuxi~me mois suivant le mois de l'Hchange des instruments
de ratification, qui a eu lieu A Copenhague le 21 mars 1983, conformcment & Particle 37.
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- En ce qui concerne la Rpublique islamique du Pakistan, toute personne qui, A
raison de son travail au service d'un employeur, lest soumise au rdgime de la sdcu-
rit sociale;
j) Le terme p6riodes d'assurance))d6signe les p6riodes de cotisation telles que

d~finies ou reconnues comme pdriodes d'assurance par la legislation selon laquelle
elles ont 6t6 accomplies, ainsi que toutes autres p~riodes consid6r6es par ladite 16gis-
lation comme 6quivalentes aux pdriodes d'assurance;

k) Le terme p6riodes d'emploi> >comprend les p6riodes d6finies ou reconnues
comme telles par la legislation selon laquelle elles ont W accomplies, dans la mesure
oOi elles sont considdr6es par ladite 16gislation comme 6quivalentes aux p6riodes
d'emploi;

1) Le terme <p~riodes de r~sidence>> dsigne les p~riodes d~finies ou reconnues
comme pdriodes de residence par la l6gislation selon laquelle elles ont W accomplies
ou sont cens6es avoir 6t6 accomplies;

m) Les termes < prestations >>, (< pensions>> et << allocations > d6signent toutes les
prestations, pensions et allocations, y compris tous les 616ments A charge du Trdsor
public, des caisses de s6curit6 sociale et des caisses de retraite des vieux travailleurs,
selon le cas, les majorations de revalorisation et les allocations suppl~mentaires, sauf
dispositions contraires de la pr6sente Convention, ainsi que les prestations en capital
qui peuvent etre substitu6es aux pensions et, s'il y a lieu, les paiements effectu6s au
moyen de remboursements de cotisations.

2. Les autres termes et expressions utilis6s dans la pr6sente Convention ont le
sens que leur reconnaissent les 1dgislations respectives des Parties contractantes, et le
singulier s'entend 6galement du pluriel si le contexte le permet.

Article 2. La pr6sente Convention s'applique :
1) Au Royaume du Danemark, aux l6gislations concernant:

a) La sant6 et l'hygi~ne publiques;
b) Les services hospitaliers;
c) Les soins de maternit6;
d) Les indemnit6s journalires en esp~ces en cas de maladie et d'accouchement;
e) L'assurance contre les accidents du travail et les maladies professionnelles;
f) Les allocations familiales;
g) L'assurance contre le ch6mage;
h) La pension nationale de vieillesse;
i) La pension d'invalidit6;
j) La pension de veuve;
k) L'allocation logement des retrait6s;
1) La pension compl6mentaire du march6 de l'emploi (ATP);

2) En R6publique islamique du Pakistan, aux 16gislations suivantes : l'ordonnance
de 1965 sur la s6curitd sociale du Pakistan occidental et la loi de 1976 sur la
protection sociale des vieux travailleurs qui r6gissent les prestations suivantes
a) Les soins m6dicaux;
b) L'allocation maladie;
c) L'allocation de maternit6;
d) Le versement en cas de dc~s;
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e) Les indemnit~s d'accident du travail;
f) La pension d'invalidit6;
g) Les indemnit6s d'invalidit6;
h) La pension du survivant;
i) L'allocation vieillesse;
j) L'allocation d'invalidit6.

Article 3. 1. La pr6sente Convention s'applique aux ressortissants des
Parties contractantes qui sont ou ont W soumis A la legislation de l'autre Partie,
selon les dispositions de l'article 5 ci-dessous.

2. Les dispositions de la pr6sente Convention s'appliquent sans pr6judice des
droits et obligations que des instruments l6gislatifs de la Communaut6 dconomique
europ6enne pr6voient A l'gard des Pakistanais.

Article 4. 1. La pr6sente Convention s'applique A tous les actes 16gislatifs ou
r~glementaires qui modifient ou compl~tent les l6gislations dnum6r6es en son article 2.

2. Nonobstant les dispositions du paragraphe 1 ci-dessus, la pr6sente Conven-
tion ne s'applique A ces actes 1gislatifs ou r6glementaires couvrant une branche nou-
velle de la s6curit6 sociale que s'il en est ainsi convenu entre les Parties contractantes.

3. Nonobstant les dispositions du paragraphe I ci-dessus, la pr6sente Conven-
tion s'applique aux actes l6gislatifs et r6glementaires d'une Partie contractante dten-
dant la port6e des dispositions en vigueur a de nouvelles cat6gories de prestataires, A
moins que rautre Partie contractante ne s'y oppose dans les six mois de la date ;h
laquelle elle a 6t6 avis6e desdits actes.

Article 5. 1. Le ressortissant d'une Partie contractante qui est r6sident sur le
territoire de 'autre Partie contractante est soumis A la l6gislation de cette dernire
comme il est sp6cifi6 A rarticle 2 de la pr6sente Convention, aux conditions pr6vues
par la 16gislation consid6r6e.

2. Nonobstant les dispositions du paragraphe 1 ci-dessus, le ressortissant d'une
Partie contractante qui exerce une activit6 au service d'un employeur sur le territoire
de l'autre Partie contractante est soumis A la 16gislation de cette autre Partie en ce qui
concerne les prestations li6es 6 l'emploi.

Article 6. Sauf disposition contraire de la pr6sente Convention, toute personne
qui, aux termes de l'article 5 de la pr6sente Convention, est soumise it la 1dgislation
d'une Partie contractante jouit des m~mes droits et assume les memes obligations
qu'un ressortissant de cette autre Partie en vertu de la 16gislation consid~rde.

Article 7. Le principe g~n~ral posd l'article 5 comporte les exceptions
suivantes :
a) Le travailleur employ6 sur le territoire d'une Partie contractante par une entre-

prise dont le bureau principal ou le sifge officiel se trouve sur le territoire de cette
Partie, et qui est affect6 par cette entreprise sur le territoire de l'autre Partie
contractante pour y effectuer un travail temporaire pour le compte de l'entreprise,
reste soumis A la 16gislation de la premiere Partie pendant les six premiers mois de
son sdjour sur le territoire de la deuxi~me Partie. Si la dur6e du travail sur le terri-
toire de 'autre Partie contractante se prolonge au-delA de six mois en raison de
circonstances impr~visibles, la 16gislation de la premiere Partie continue de s'ap-
pliquer jusqu'% la fin du travail consid6r6, condition que l'autorit6 comptente
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de la Partie contractante sur le territoire de laquelle le travailleur est affect6 en soit
d'accord; cet assentiment doit etre demandd avant la fin de la p6riode de six mois
initialement prdvue;

b) Le travailleur qui fait partie du personnel navigant ou roulant d'une entreprise de
transports dont le bureau principal ou le sifge officiel se trouve sur le territoire
d'une Partie contractante, et qui travaille sur le territoire de 'autre Partie contrac-
tante, est soumis A la legislation de la premiere Partie. Cependant, dans le cas ofi
r'entreprise consid6r6e poss~de sur le territoire de l'autre Partie contractance une
succursale ou une representation permanente, le travailleur A l'emploi de la succur-
sale ou de la repr6sentation permanente qui r6side sur le territoire de cette Partie
est soumis A la lgislation de cette dernire;

c) L'6quipage d'un navire et toute personne employde A bord d'un navire sont
soumis t la legislation de la Partie contractante dont le navire arbore le pavilion.
Le travailleur qui r6side sur le territoire d'une Partie contractante et qui est
employ6 sur un navire battant pavillon de cette Partie aux fins des opdrations de
chargement, de d6chargement, de r6paration ou de surveillance dans le territoire
de l'autre Partie est soumis A la lgislation de cette autre Partie.

Article 8. 1. Les reprdsentants diplomatiques ou consulaires et les fonction-
naires ou personnes employ6es comme tels dans des missions diplomatiques ou des
postes consulaires sont soumis A la lgislation de la Partie contractante qu'ils repr6-
sentent.

2. Sous r6serve des dispositions du paragraphe 1 ci-dessus, les dispositions de
'article 5 s'appliquent aux personnes employ6es par les missions diplomatiques ou les

postes consulaires ainsi qu'au personnel domestique priv6 des agents de ces missions
ou postes.

3. Toutefois, les personnes vis6es au paragraphe 2 ci-dessus qui sont ressortis-
santes de la Partie contractante repr6sent~e par la mission diplomatique ou le poste
consulaire peuvent opter pour la lgislation de cette Partie. Ce droit ne s'exerce
qu'une seule fois. Le choix doit etre fait dans un d6lai de six mois A compter de la date
d'entr6e en vigueur de la pr6sente Convention ou de la date du d6but de l'emploi.
L'option prend effet A partir de la date d'entr6e en vigueur de la pr6sente Convention
pour les personnes dont 'emploi a ddbut6 avant ladite date et, dans les autres cas, A
partir de la date du d6but de leur emploi.

Article 9. Les autorit6s comp6tentes des Parties contractantes peuvent, d'un
commun accord, fixer d'autres d6rogations au principe g6n~ral pos6 A l'article 5. Elles
peuvent 6galement convenir que les d6rogations pr6vues A 'article 7 ne s'appliquent
pas dans certains cas particuliers.

Article 10. Les dispositions l6gislatives prises par une Partie contractante
pour r6duire, suspendre ou annuler des prestations qui se cumulent avec d'autres
prestations de s6curit6 sociale ou d'autres revenus peuvent Eire invoqu6es meme si le
droit aux secondes prestations a 6 ouvert aux termes de la l6gislation de 'autre Partie
contractante ou si le revenu est produit dans le territoire de cette Partie. Cependant,
cette disposition ne s'applique pas A la personne qui regoit des prestations au titre de
l'invalidit6, de la vieillesse ou du d6c~s (pensions) octroy6es par les institutions des
deux Parties contractantes conform~ment aux dispositions des articles 26 et 28,
respectivement, de la pr6sente Convention.
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TITRE n. MALADIE ET MATERNIT8

Article 11. Le ressortissant d'une Partie contractante qui reside sur le terri-
toire de l'autre Partie contractante bdn6ficie des prestations en nature et en esp~ces
accord~es en cas de maladie et de maternit6 par la lgislation de la seconde Partie
pour lui-meme et pour les membres de sa famille qui resident sur le territoire de cette
seconde Partie, A condition que ces personnes satisfassent aux conditions de la l~gis-
lation considdrde.

Article 12. L'institution comp~tente d'une Partie contractante dont la l6gisla-
tion prdvoit 'ouverture, le maintien ou la restauration du droit aux prestations pour
maladie ou maternit6 sous reserve de l'accomplissement des p~riodes sp~cifi~es d'assu-
rance, d'emploi ou de residence tient compte, dans une certaine mesure, des p~riodes
d'assurance, d'emploi et de residence accomplies selon la l6gislation de l'autre Partie
contractante, comme s'il s'agissait de pdriodes accomplies selon la sienne propre.

Article 13. L'institution comptente d'une Partie contractante dont la lgisla-
tion pr~voit que le calcul des prestations en esp~ces en cas de maladie ou de maternit6
est fond6 sur le revenu annuel ou moyen provenant des salaires, traitements ou autres
gains regus par la personne prot6g6e d6termine ce revenu annuel ou moyen en consi-
d6rant uniquement le revenu dont il est av&6r qu'il a W relu au cours des p6riodes
accomplies selon ladite legislation.

Article 14. 1. Lorsque les ressortissants d'une Partie contractante ont droit bL
une indemnitd journalire en espkces en cas de maladie ou de maternitd selon la 16gis-
lation d'une Partie contractante, cette indemnit6 peut 6galement etre vers6e aux
personnes concernes si elles resident sur le territoire de l'autre Partie contractante,
dans les m~mes conditions et dans la m~me mesure que s'il s'agissait de ressortissants
de la Partie contractante sur le territoire de laquelle l'institution compdtente est
situde, sous r6serve des procddures stipul6es dans l'accord administratif A conclure ad
article 29.

2. Les dispositions du paragraphe ci-dessus s'appliquent, mutatis mutandis, au
versement en cas de ddc~s (allocation de fundrailles) selon la legislation de l'une ou
l'autre des Parties contractantes.

TITRE in. ACCIDENTS DU TRAVAIL ET MALADIES PROFESSIONNELLES

Article 15. 1. Le droit aux prestations en cas d'accident du travail est d6ter-
min6 par la 16gislation de la Partie contractante A laquelle l'assurd est soumis au
moment de l'accident selon les articles 5, 7 et 8 de la prdsente Convention.

2. Si la victime d'un accident du travail auquel s'applique la 16gislation de l'une
des Parties contractantes est A nouveau victime d'un accident du travail auquel s'ap-
plique la legislation de l'autre Partie contractante, l'institution comptente de cette
dernire Partie tient compte, dans le calcul du degr6 d'invalidit6 de la personne consi-
d~r6e au regard de sa propre legislation, de l'accident ant~rieur, comme s'il 6tait r6gi
par sa propre legislation. Cependant, elle n'est tenue de verser de prestations qu'A
raison des blessures r6sultant du nouvel accident, telles que d6termin6es par le r6gime
qu'elle administre.

Article 16. 1. Les prestations relatives A une maladie professionnelle sont
octroy~es selon la legislation de la Partie contractante A laquelle 6tait soumise la vic-
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time au moment oit elle exergait l'activit6 A laquelle est probablement imputable la
maladie, m~me si la maladie a 6td diagnostiqu~e pour la premiere fois sur le territoire
de l'autre Partie contractante.

2. Si l'assur6 exergait sur le territoire des deux Parties contractantes une acti-
vitd A laquelle on pourrait imputer la maladie consid~rde, seule s'applique la lgisla-
tion de la Partie sur le territoire de laquelle la victime a exerc6 pour la dernire fois
son activitd avant que la maladie ne soit diagnostiqu~e. Cependant, cette disposition
ne s'applique pas aux cas ob la maladie est manifestement imputable A une activit6
exerc~e sur le territoire de l'autre Partie; en tel cas, c'est la 16gislation de cette autre
Partie qui s'applique.

Article 17. Les dispositions de l'article 13 s'appliquent mutatis mutandis au
calcul des indemnit6s en esp~ces vers6es en cas d'accident du travail ou de maladie
professionnelle selon la l6gislation danoise.

Article 18. 1. Les dispositions du paragraphe 1 de l'article 14 s'appliquent
mutatis mutandis au versement des indemnit~s journalires en esp~ces en cas d'acci-
dent du travail et de maladie professionnelle.

2. Sous r6serve des dispositions stipul6es dans l'accord administratif A conclure
ad article 29, les pensions (annuit~s) versdes au ressortissant d'une Partie contrac-
tante victime d'un accident du travail ou d'une maladie professionnelle ou A ses survi-
vants selon la legislation d'une Partie contractante ne font l'objet d'aucune r6duction,
suspension, annulation ou confiscation au motif que le prestataire r6side sur le terri-
toire de l'autre Partie.

TITRE iv. ALLOCATIONS FAMILIALES

Article 19. Sous r6serve des dispositions de l'article 20 de la pr6sente Conven-
tion, l'enfant qui r6side sur le territoire du Danemark et dont le p~re ou la mere est
ressortissant du Pakistan et r6side au Danemark a droit aux allocations familiales
pr6vues par la 16gislation danoise aux memes conditions que 'enfant danois.

Article 20. Les enfants de veuves et de veufs qui sont des ressortissants pakis-
tanais, de m~me que les orphelins enfants de ressortissants pakistanais, ont droit,
s'ils r6sident sur le territoire du Danemark, aux allocations familiales sp6ciales pr6-
vues par la Idgislation danoise pour les enfants danois, i condition que les enfants ou
l'un de leurs parents aient r6sid6 sur le territoire du Danemark pendant six mois au
moins et que le pre et dventuellement, la mere ddc6dds aient rdsidd sur le territoire du
Danemark au moment du d6c~s.

TITRE V. ASSURANCE CHOMAGE

Article 21. Les ressortissants du Pakistan qui r6sident sur le territoire du
Danemark b6ndficient du mEme traitement que les ressortissants du Danemark en ce
qui concerne le droit d'Etre assur6 contre le ch6mage.
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TITRE VI. ALLOCATIONS VIEILLESSE, INVALIDITt ET PENSIONS
DES SURVIVANTS

Chapitre premier. ALLOCATIONS EN VERTU DE LA LEGISLATION DANOISE

Article 22. 1. Les ressortissants pakistanais qui ont travaill6 sur le territoire
du Danemark pendant 12 mois au moins ont droit A une pension en vertu de la lgis-
lation sur la pension de vieillesse dans les mmes conditions que les ressortissants
danois, pourvu qu'apr~s avoir atteint l'age ouvrant droit A pension en vertu de ladite
legislation et avant d'avoir atteint l'age minimal normal auquel une pension nationale
de vieillesse peut etre servie ils aient ordinairement rdsidd sur le territoire du Dane-
mark pendant une p~riode totale de cinq ans au moins.

2. Tout autre ressortissant pakistanais a droit A une pension en vertu de la
legislation sur la pension nationale de vieillesse dans les memes conditions que les
ressortissants danois, pourvu qu'apr~s avoir atteint l'age ouvrant droit A pension en
vertu de ladite legislation et avant d'avoir atteint l'fge minimal normal auquel une
pension nationale de vieillesse peut atre servie il ait ordinairement r~sid6 sur le terri-
toire du Danemark pendant une pdriode totale de cinq ans au moins.

3. A moins que la prdsente Convention n'en dispose autrement et sous reserve
des procedures stipules dans l'accord administratif ;h conclure ad article 29, la pen-
sion A laquelle le ressortissant d'une Partie contractante s'est ouvert droit en vertu de
la legislation danoise ou en vertu des dispositions du paragraphe I du present article
ne fait l'objet d'aucune reduction, modification, suspension, retrait ou confiscation
au motif que le b~n~ficiaire reside sur le territoire du Pakistan.

4. En ce qui concerne les droits des ressortissants pakistanais A une pension de
vieillesse anticip~e en vertu de l'alin~a 1 du point 3 de l'article 2 de la loi sur la pension
de vieillesse nationale et le rgime de versement de cette pension h un prestataire qui
rdside sur le territoire du Pakistan, ce sont les dispositions de rarticle 23 de la pr-
sente Convention qui s'appliquent, mutatis mutandis.

5. Nonobstant les dispositions des paragraphes 1 et 2 du present article, les dis-
positions de l'alin~a a du paragraphe 1 de l'article 24 de la pr~sente Convention peu-
vent s'appliquer mutatis mutandis pour determiner le droit A la pension de vieillesse
des ressortissantes pakistanaises veuves de travailleurs pakistanais et qui :
a) Soit, au moment de leur veuvage, avaient atteint rage leur ouvrant droit A la pen-

sion nationale de vieillesse;
b) Soit, si le veuvage intervient avant, satisfont aux conditions ouvrant droit A une

pension de veuve.
6. Nonobstant les dispositions des paragraphes 1 et 2 du present article, les res-

sortissants pakistanais qui regoivent une pension au titre du regime des pensions d'in-
validit6 ou des pensions de veuve ont droit A recevoir, en 6change, une pension au
titre du rdgime de la pension nationale de vieillesse au moment oil ils atteignent l'dge
ouvrant droit A cette pension. Cette pension nationale de vieillesse n'est vers6e A une
personne qui reside sur le territoire du Pakistan que dans le cas oil, selon la pr~sente
Convention, la pension d'invalidit6 ou la pension de veuve revue par la personne
concernde avant la conversion de sa pension lui aurait W vers6e si elle avait rdsid6 sur
le territoire du Pakistan.

Article 23. 1. Le ressortissant pakistanais qui a travaill6 sur le territoire du
Danemark pendant 12 mois au moins a droit A une pension en vertu de la 16gislation
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sur la pension d'invalidit6 selon les m~mes r~gles que celles qui s'appliquent aux res-
sortissants danois, A condition qu'apr~s avoir atteint l'Age ouvrant droit A pension en
vertu de ladite 16gislation il ait ordinairement r6sid6 sur le territoire du Danemark
pendant une pdriode ininterrompue de 12 mois au moins juste avant la date oii il fait
valoir ses droits A ladite pension et que, pendant 12 mois au moins au cours de cette
dernire pdriode, il ait W physiquement et mentalement capable d'exercer une acti-
vit6 normale.

2. Tout autre ressortissant pakistanais a droit & une pension en vertu de la
legislation sur la pension d'invalidit6 dans les m~mes conditions que les ressortissants
danois, pourvu qu'apr~s avoir atteint l'Age ouvrant droit A la pension selon cette 16gis-
lation il ait ordinairement r6sid6 sur le territoire du Danemark pendant une p6riode
totale de cinq ans au moins, dont une p6riode ininterrompue de 12 mois au moins juste
avant la date oii il fait valoir son droit, et que pendant 12 mois au moins au cours de
cette dernire p~riode il ait W physiquement et mentalement capable d'exercer
une activit6 normale.

3. Le droit 4 pension en vertu des paragraphes 1 et 2 du pr6sent article est
soumis A la condition suppl6mentaire que l'incapacitd de travail suivie d'invalidit6
doit Etre apparue alors que le ressortissant pakistanais r6sidait sur le territoire du
Danemark.

4. A moins que la pr6sente Convention n'en dispose autrement et sous reserve
des procedures stipuldes dans 'accord administratif it conclure ad article 29, la pension
A laquelle le ressortissant des deux Parties contractantes s'est ouvert droit en vertu de
la lWgislation danoise ou en vertu des dispositions du paragraphe 1 du present article,
celles du paragraphe 3 6tant 6galement consid6r6es, ne peut faire l'objet de r6duction,
modification, suspension, retrait ou confiscation au motif que le b6ndficiaire r6side
sur le territoire du Pakistan.

5. Dans le cas oii un ressortissant pakistanais a acquis un droit A pension aux
termes des paragraphes 1 et 2 du present article, les dispositions du paragraphe 3 6tant
6galement consid~r6es, sa pension ne peut atre convertie en une pension d'un mon-
tant plus dlev6 A la suite de l'aggravation de son invalidit6 s'il ne reside pas sur le terri-
toire du Danemark.

Article 24. 1. La ressortissante pakistanaise a droit a une pension en vertu
du regime de la pension de veuve dans les m~mes conditions que la ressortissante
danoise, pourvu que :
a) Son mari dc6d ait travaill6 sur le territoire du Danemark pendant 12 mois au

moins; apr~s avoir atteint l'fdge ouvrant droit t pension en vertu de ladite 16gisla-
tion, il ait r6sid6 sur le territoire du Danemark pendant une p6riode ininterrom-
pue de 12 mois au moins juste avant son d~c~s; pendant au moins 12 mois au
cours de cette dernire p6riode il ait W physiquement et mentalement capable
d'exercer une activit6 normale; son ddc~s se soit produit alors qu'il r6sidait sur le
territoire du Danemark; et au moment de ce d6c~s, ou dans la p6riode imm6diate-
ment pr6c6dente, la veuve ait r~sid6 sur le territoire du Danemark; ou

b) Elle ait elle-m~me, apr~s avoir atteint l'Atge ouvrant droit it pension selon ladite
legislation, ordinairement r6sid6 sur le territoire du Danemark pendant une
p6riode d'au moins cinq ans, dont une p6riode ininterrompue de 12 mois au
moins pr6cddant imm6diatement la date A laquelle elle fait valoir ses droits, et que
pendant cette dernire p6riode elle ait W physiquement et mentalement capable
d'exercer une activit6 normale.
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2. La pension pr~vue au paragraphe 2 de rarticle 1 de la loi sur la pension de
veuve ne peut 8tre accord~e qu'en vertu de l'alin6a b du paragraphe I du present arti-
cle et sous r6serve que les conditions autorisant le versement de cette pension soient
remplies alors que l'int~ress6e r~sidait sur le territoire du Danemark.

3. A moins que la pr6sente Convention n'en dispose autrement et sous r6serve
des proc6dures stipul6es dans l'accord administratif A conclure ad article 29, la pen-
sion A laquelle le ressortissant d'une des Parties contractantes s'est ouvert droit selon
la 16gislation danoise ou aux termes de l'alin6a a du paragraphe 1 du present article ne
peut faire l'objet d'aucune r6duction, modification, suspension, retrait ou confisca-
tion au motif que le bdndficiaire reside sur le territoire du Pakistan.

Article 25. Les prestations et allocations suppl6mentaires suivantes pr6vues
par la 16gislation danoise sur la pension nationale de vieillesse, d'invalidit6 et de veuve
et sur l'allocation logement des retrait6s ne sont pas servies aux personnes qui r6si-
dent hors du territoire du Danemark:
a) La pension compl6mentaire;
b) L'allocation pour conjoint A charge;
c) L'allocation de mariage;
d) Les allocations personnelles;
e) L'allocation d'aide ext~rieure;
f) L'allocation d'assistance permanente;
g) Les prestations d'invalidit6;
h) L'allocation logement des retrait6s.

Article 26. 1. Dans le cas ofx le ressortissant d'une Partie contractante, s'6tant
ouvert droit A la pension nationale de vieillesse, d'invalidit6 ou de veuve selon la 16gis-
lation danoise ou selon les dispositions de la pr6sente Convention, s'est 6galement
ouvert droit A une pension ou une allocation de vieillesse, d'invaliditd ou de veuve
selon la 16gislation pakistanaise ou selon des dispositions de la pr6sente Convention,
les r~gles qui suivent s'appliquent au calcul du montant de la pension qui lui est servie
selon la 16gislation danoise :

L'institution comp6tente du Danemark calcule le montant de la pension A verser
sur la base du montant int6gral de la pension prdvue par la 16gislation danoise -
pour 40 ans de r6sidence - au prorata du nombre d'ann6es de r6sidence pr6c6dant le
fait gdndrateur sur le territoire du Danemark, dans les limites d'age prdvues par la
legislation danoise. Si la 16gislation danoise n'en dispose pas autrement, la pdriode
allant de la date A laquelle est servie la pension A la date A laquelle est atteint l'Fge
normal ouvrant droit A pension (c'est-A-dire la p~riode entrant dans le calcul) s'ajoute
au nombre d'ann6es de r6sidence de l'int6ress6.

2. L'application des dispositions du paragraphe 1 qui prc dent ne peut avoir
pour effet de d6terminer le montant total de la pension que doivent verser les deux Par-
ties contractantes A un niveau inf6rieur au montant de la pension qui devrait atre servie
selon la seule 16gislation danoise ou, le cas 6ch6ant, selon les dispositions de la pr6sente
Convention, dans le cas ofi l'int6ress6 r6side sur le territoire du Danemark. Au besoin,
l'institution comp6tente du Danemark verse au retrait6, pendant qu'il r6side sur le ter-
ritoire du Danemark, une retraite compl6mentaire 6quivalant A la diffdrence.
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Chapitre 2. PRESTATIONS PREVUES PAR LA LEGISLATION PAKISTANAISE

Article 27. 1. Le ressortissant danois qui r6side sur le territoire du Pakistan
b~ndficie d'un traitement dquivalant A celui des ressortissants pakistanais pour ce qui
est du droit A l'assurance pr~vu par la legislation pakistanaise sur les pensions de vieil-
lesse, dans les memes conditions que le ressortissant pakistanais.

2. Le ressortissant danois employ6 et assur6 sur le territoire pakistanais a droit
A une allocation d'invaliditd selon la l6gislation pakistanaise sur l'allocation d'invali-
dit6 dans les mEmes conditions que le ressortissant pakistanais, pourvu qu'il ait rfsid6
ordinairement sur le territoire du Pakistan pendant une p~riode ininterrompue d'au
moins 12 mois pr~c~dant imm~diatement la date A laquelle il fait valoir ses droits et
que, pendant cette p~riode, il ait W physiquement et mentalement capable d'exercer
une activit6 normale.

3. Toute p~riode de residence reconnue par la legislation danoise est prise en
compte dans le calcul des droits aux prestations prdvues dans la pr~sente Convention,
dans la mesure o6i le total des p~riodes consid~r6es n'est pas sup~rieur h la p~riode
minimale ouvrant droit aux prestations, A condition qu'aucune p~riode ant~rieure au
fait g~nfrateur des droits n'entre en compte dans le calcul.

4. Sous reserve des procedures stipul~es dans l'accord administratif A conclure
ad article 29, les prestations auxquelles le ressortissant de 'une des Parties contrac-
tantes s'est ouvert droit aux termes des paragraphes 1 ou 2 du present article ne peu-
vent faire l'objet de reduction, modification, suspension, retrait ou confiscation au
motif que l'int~ress6 reside sur le territoire du Danemark.

Article 28. 1. Lorsque le droit h une pension de vieillesse, d'invalidit6 ou de
veuve a &6 acquis en vertu des ldgislations des deux Parties contractantes ou, le cas
dchfant, en vertu des dispositions de la pr~sente Convention, les r~gles suivantes s'ap-
pliquent au calcul des prestations vers~es selon la legislation pakistanaise :
a) L'institution comp~tente du Pakistan calcule le montant thforique auquel l'int6-

ressd pourrait prdtendre si toutes les p~riodes d'assurance et de rdsidence accom-
plies en vertu des l6gislations des deux Parties contractantes l'avaient W sur le
territoire du Pakistan, selon la legislation pakistanaise, A la date ofi les presta-
tions doivent Etre servies.

b) L'institution 6tablit alors le montant reel des prestations sur la base du montant
th~orique vis6 A 'alin~a a du present paragraphe, dans la proportion existant en-
tre la dur~e des p~riodes d'assurance ou de residence accomplies avant le fait g6-
n~rateur selon la lgislation pakistanaise d'une part et, de l'autre, la durde totale
des p~riodes d'assurance et de residence accomplies avant le fait g~nrateur selon
les lgislations des deux Parties contractantes.

c) Si la dur~e totale des p~riodes d'assurance et de residence accomplies selon les
legislations des deux Parties contractantes avant le fait g~nfrateur est sup~rieure A
la p~riode d'emploi assur6 exig~e par la lgislation pakistanaise pour ouvrir droit
b la prestation totale, c'est la p~riode d'emploi assur6 considdr~e qui se substitue A
la dur~e totale des p~riodes vis~es A l'alinda b ci-dessus.

d) C'est la prestation ainsi calcule que l'institution comp~tente pakistanaise verse A
l'intfress6.

e) Si le total des montants que doivent verser les deux Parties contractantes est inf6-
rieur A ce que l'int~ressd aurait requ en vertu de la seule legislation pakistanaise,
l'institution comp~tente pakistanaise lui verse la difference tant qu'il reside sur le
territoire du Pakistan.
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2. Les dispositions du paragraphe 1 du present article s'appliquent meme si les
prestations consid6r6es ne sont pas du m~me ordre.

TITRE vii. DISPOSITIONS DIVERSES

Article 29. Les autorit6s comp6tentes des deux Parties contractantes, ou les
organes qu'elles auront d6sign6s :
a) Concluront l'arrangement administratif n6cessaire A l'application de la pr6sente

Convention;
b) Se communiqueront les informations concernant les mesures d'application

qu'elles auront prises;
c) Se communiqueront toute autre information concernant les modifications appor-

t6es A leurs 16gislations respectives, susceptibles d'influer sur l'application de la
pr6sente Convention;

d) D6signeront dans l'accord administratif susmentionn6 les organismes de liaison
qui seront charg6s de faciliter l'application de la pr6sente Convention.

Article 30. Aux fins de l'application de la pr6sente Convention :
a) Les autorit6s et institutions comptentes des Parties contractantes se prateront

leurs bons offices et agiront comme s'il s'agissait de l'application de leurs propres
legislations. En principe, cette entraide administrative sera fournie A titre gracieux
par lesdites autorit6s et institutions. Cependant, les autorit6s comp~tentes des
Parties contractantes peuvent convenir que certaines d~penses seront rembours6es;

b) Les autorit6s et institutions des Parties contractantes pourront communiquer
directement entre elles ainsi qu'avec les personnes int6ressdes ou leurs reprdsen-
tants. Dans ces communications, elles utiliseront l'anglais.

Article 31. 1. Le b~n~fice des exemptions ou reductions de taxes, de droits
de timbre, de greffe et d'enregistrement, pr6vues par la l6gislation de l'une des Parties
contractantes pour les certificats ou documents A produire en application de la 16gisla-
tion de cette Partie, est 6tendu aux certificats et documents analogues A produire en ap-
plication de la legislation de l'autre Partie contractante ou de la pr6sente Convention.

2. Tous actes, documents et certificats de toute nature b produire en applica-
tion de la pr6sente Convention sont dispensds du visa de l~galisation des autorit6s
diplomatiques ou consulaires.

Article 32. Toute demande de prestations (pensions) de vieillesse, d'invaliditd
ou de survivant, de pensions du fait d'accidents du travail et de maladies profession-
nelles, et de capital d6c~s (allocation de fun~railles) est pr6sent6e conform6ment aux
dispositions de l'arrangement administratif A conclure ad article 29.

Article 33. L'accord administratif A conclure ad article 29 pr6cisera les
modalit6s :
1) Des examens m6dicaux et des v6rifications administratives pr6vus par la 16gisla-

tion de l'une ou l'autre Partie contractante :
i) Quand la personne pr6tendant A une prestation aux termes de la 16gislation de

cette Partie, ou
ii) Quand la personne b6n6ficiant d'une prestation aux termes de la 16gislation de

cette Partie
r6side ou s6journe sur le territoire de l'autre Partie contractante.
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2) Du versement des prestations en esp~ces aux personnes qui resident ou sjournent
sur le territoire de la Partie contractante dont ne relve pas r'institution responsa-
ble du versement.

Article 34. Les dispositions sp~ciales de la 16gislation danoise sur l'affiliation
des travailleurs 6trangers au regime des pensions compldmentaires du march6 de
l'emploi (ATP) s'appliquent aux travailleurs pakistanais employ6s sur le territoire du
Danemark.

Article 35. Tout diff~rend qui surviendrait A propos de l'application de la pr6-
sente Convention sera r6glM d'un commun accord par les autorit6s des deux Parties
contractantes.

TITRE viii. DISPOSITIONS FINALES ET PROVISOIRES

Article 36. 1. Les dispositions des articles 22 A 24 de la pr6sente Convention
n'autorisent pas le ressortissant pakistanais A b6ndficier d'une pension aux termes des
dispositions provisoires des lois danoises du 7 juin 1972 relatives aux droits A pension
des ressortissants danois qui ont ordinairement r6sid6 au Royaume du Danemark
pendant les pdriodes pr6vues avant de faire valoir leurs droits.

2. Aucune p6riode ant6rieure A la date d'entr6e en vigueur de la pr6sente
Convention n'ouvre droit A prestations.

3. Toute p6riode d'assurance ou p6riode 6quivalente et toute p6riode d'emploi
ou de r6sidence accomplies selon la 1egislation de l'une des Parties contractantes
avant la date de l'entr6e en vigueur de la pr6sente Convention entrent en compte dans
le calcul des droits A prestations en vertu de la pr6sente Convention. Cependant, les
p6riodes de r6sidence accomplies selon la 16gislation danoise avant le Ier avril 1957 ne
seront pas prises en compte dans le calcul du montant de la pension nationale de vieil-
lesse, d'invalidit6 ou de veuve pr~vue par la 16gislation danoise A laquelle ont droit les
ressortissants pakistanais rdsidant sur le territoire du Pakistan.

4. Sous r6serve des dispositions du paragraphe 2 du pr6sent article, un 6vdne-
ment qui est intervenu avant l'entrde en vigueur de la prdsente Convention peut
ouvrir un droit b prestations aux termes de la pr6sente Convention.

5. Toutes les prestations qui n'ont pas W accord6es ou qui ont W interrom-
pues en raison de la nationalit6 de l'int6ress6 ou du fait qu'il r6side sur le territoire de
l'autre Partie contractante seront accorddes ou restaur6es b la demande de l'int6ress6,
A compter de la date d'entrde en vigueur de la prdsente Convention, A condition que
les droits 6tablis auparavant n'aient pas donnd lieu A un versement en capital. Si la
legislation d'une Partie contractante ne pr6voit pas que l'intdressd doit pr6senter une
demande pour bdn6ficier de prestations, les prestations consid6r6es seront servies
meme en l'absence d'une demande A cet effet.

6. Si la demande vis~e au paragraphe 5 ci-dessus est pr~sent~e dans un d~lai de
deux ans A partir de la date d'entr6e en vigueur de la prdsente Convention, les droits
acquis en vertu de la pr6sente Convention prennent effet A partir de cette date. Si elle
est prdsent~e apr~s l'expiration de ce dM1ai de deux ans, les droits qui ne sont ni
frapp6s de d6ch6ance ni prescrits prennent effet & partir de la date & laquelle la
demande a 06 prdsent6e.

Article 37. La prdsente Convention est sujette A ratification; les instruments
de ratification seront 6changds A Copenhague. La Convention entrera en vigueur le
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premier jour du deuxi~me mois suivant la date de l'change des instruments de ratifi-
cation.

Article 38. 1. La pr6sente Convention est conclue pour une dur6e de 12 mois
A partir de la date de son entree en vigueur. Par la suite, ele sera tacitement reconduite
d'ann~e en annie, sauf abrogation par 6crit du gouvernement de 'une des Parties
contractantes, qui devra etre notifi6e au moins trois mois avant 1'expiration de la
pdriode d'un an en cours. En cas d'abrogation, la Convention cessera ses effets A
l'expiration de la p~riode d'un an au cours de laquelle elle a W abrogde.

2. L'abrogation de la Convention n'affectera pas les droits acquis en vertu de
ses dispositions. Toute question concernant l'octroi de prestations futures en vertu de
droits en cours d'acquisition au moment ois la Convention cesse ses effets par suite
d'abrogation sera rdgl6e par accord spdcial.

EN FOI DE QUOI, les soussign~s, h ce dfiment autoris6s par leurs gouvernements
respectifs, ont sign6 la pr6sente Convention.

FAIT A Copenhague, le 1 er mars 1982, en trois exemplaires, en danois, en ourdou
et en anglais, les trois textes faisant 6galement foi.

Pour le Gouvernement du Royaume du Danemark:

BENT HANSEN

Pour le Gouvernement de la R6publique islamique du Pakistan

GHULAM DASTGIR KHAN

PROTOCOLE

(faisant partie int6grante de la Convention)

A l'occasion de la signature de la Convention sur la s6curit6 sociale sign6e ce jour entre le
Royaume du Danemark et la R6publique islamique du Pakistan, les Parties contractantes sont
convenues de ce qui suit :

1. La coordination des pensions qui fait l'objet de l'article 26 de la Convention ne s'ap-
plique pas A la pension acquise en vertu de la 16gislation danoise sur le r6gime des pensions
compl6mentaires du march6 de l'emploi (ATP).

2. Les conditions ouvrant droit i des indemnit6s journali~res en esp~ces en cas de mater-
nitd en vertu de la legislation danoise ne sont pas satisfaites si la personne concern6e est enre-
gistr6e aupr~s du service public de 'emploi uniquement en tant que demandeuse d'emploi.

3. a) La pension nationale de vieillesse anticip6e accord6e par la 16gislation danoise
sous forme de dispense d'age pour raisons de ch6mage ou autre impossibilit6 analogue d'acti-
vit6 r6mun&re n'est pas vers~e aux ressortissants des deux Parties contractantes qui r6sident
hors du territoire du Danemark.

b) Les dispositions de l'alin6a ci-dessus s'appliquent 6galement au versement en cas de
depart volontaire A la retraite anticip6e qui se substitue aux prestations de chomage selon ]a
16gislation danoise quand une personne assur6e contre le ch~mage atteint un certain age.

4. Si le Pakistan adopte une 16gislation pr6voyant le versement d'allocations familiales
ou d'allocations de ch6mage, les r~gles suivantes s'appliquent :
i) Le ressortissant danois qui est sournis A la 16gislation pakistanaise en vertu des articles 5, 7

et 8 de la Convention b~ndficie de l'galit6 de traitement au regard de l'ventuelle legislation
pakistanaise, conform6ment aux dispositions de l'article 6 de la Convention;
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ii) Les allocations familiales ne peuvent atre demand~es pour le mime enfant qu'au titre de la
legislation de la Partie contractante sur le territoire de laquelle r6side l'enfant.

EN FOI DE QUOI, les soussign6s, A ce dfiment autoris6s par leurs gouvernements respectifs,
ont sign6 le pr6sent protocole.

FAIT A Copenhague, le ler mars 1982, en trois exemplaires, en danois, en ourdou et en
anglais, les trois textes faisant 6galement foi.

Pour le Gouvernement du Royaume du Danemark

BENT HANSEN

Pour le Gouvernement de la R6publique islamique du Pakistan:

GHULAM DASTGIR KHAN

ACCORD ADMINISTRATIF FIXANT LES MODALITtS D'APPLICATION DE LA
CONVENTION SUR LA SICURITI SOCIALE ENTRE LE ROYAUME DU DANE-
MARK ET LA RL PUBLIQUE ISLAMIQUE DU PAKISTAN EN DATE DU ler MARS
1982

Conform6ment aux dispositions de l'alin~a a de l'article 29 de la Convention sur la s6curit6
sociale conclue entre le Royaume du Danemark et la R~publique islamique du Pakistan le
Ier mars 1982 - ci-apr~s d6nomm6e la <Convention> - les autorit~s comp6tentes des Parties

contractantes, savoir :
Pour le Royaume du Danemark : le Minist~re des affaires sociales, represent6 par M. A. Trier,

Sous-Secr~taire d'Etat adjoint, et
Pour la R6publique islamique du Pakistan : le Ministre du travail, de la main-d'oeuvre et des

Pakistanais A l'6tranger, repr6sent6 par M. M. A. Kazmi, Secr~taire du travail et de la
main-d'oeuvre,

sont convenues des dispositions suivantes relatives aux modalit~s d'application de la Conven-
tion :

Article premier. 1. Les organismes de liaison vis6s A l'alin6a d de l'article 29 de la
Convention sont :
A. Pour le Royaume du Danemark:

a) En ce qui concerne les pensions servies en vertu du r6gime des pensions compl6men-
taires du march6 de l'emploi (ATP) :
Arbejdsmarkedets Tilleegspension, Hillerod.

b) En ce qui concerne les allocations de ch6mage:
Arbejdsdirektoratet, Copenhague.

c) En ce qui concerne les autres prestations
Sikringsstyrelsen, Copenhague.

B. Pour la R6publique islamique du Pakistan:
L'Institut de protection sociale des vieux travailleurs, Karachi.
2. Les institutions comp~tentes des deux Parties contractantes vis6es & l'alinafdu para-

graphe 1 de l'article premier de la Convention, sont 6numfr6es A I'annexe du pr6sent Accord.
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APPLICATION DES DISPOSITIONS DU TITRE PREMIER DE LA CONVENTION

Article 2. 1. a) Dans les cas pr6vus A la premiire phrase de l'alin~a a de l'article 7 de
la Convention, une attestation de dtachement est 6tablie A la demande de l'intdressd ou de son
employeur, certifiant que pendant une pfriode donn~e, toujours infirieure A six mois, l'int6-
ress6 reste soumis A la l6gislation de la Partie contractante du territoire de laquelle il se trouve
d~tach. L'attestation de d~tachement est 6tablie sur un formulaire normalis6 dans les condi-
tions vis~es A I'article 20 du present Accord.

b) Le certificat de d6tachement sera 6tabli
i) Au Danemark, par le Sikringsstyrelsen, Copenhague;

ii) Au Pakistan, par l'Institut de protection sociale des vieux travailleurs, Karachi.
2. L'autorit6 vis6e A l'alin6a b ci-dessus avisera l'institution comp6tente de I'autre Partie

contractante, par l'interm6diaire des organismes de liaison, de l'mission du certificat.
3. L'assentiment que doit donner la Partie contractante du territoire de laquelle le

travailleur est d~tach, selon la deuxi~me phrase du paragraphe a de l'article 7 de la Conven-
tion, doit etre demand6 par l'employeur. Cet assentiment est donn6:
i) Au Danemark, par le Sikringsstyrelsen, Copenhague;

ii) Au Pakistan, par l'Institut de protection sociale des vieux travailleurs, Karachi.
L'assentiment est consign6 sur l'attestation de d~tachement 6mise en vertu du paragraphe I

du pr6sent article.
4. L'autorit6 vis~e au paragraphe 3 du pr6sent article avise l'institution comp6tente de

l'autre Partie contractante, par l'interm~diaire des organismes de liaison, qu'elle a ainsi donnd
son assentiment.

Article 3. 1. Dans les cas pr6vus au paragraphe 3 de I'article 8 de la Convention, l'int6-
ress6 avise l'autorit6 de la Partie contractante dont il est ressortissant, vis6e au paragraphe 2 ci-
dessous, et informe en mime temps son employeur qu'il choisit d'etre soumis A la lgislation de
la Partie contractante dont il est ressortissant.

2. Les notifications vis6es au paragraphe ci-dessus sont adress6es:
i) Au Danemark, au Sikringsstyrelsen, Copenhague;

ii) Au Pakistan, A l'Institut de protection sociale des vieux travailleurs, Karachi.
3. L'autorit6 indiqu~e au paragraphe 2 ci-dessus d6livre A l'int6ress6 un certificat attes-

tant qu'il est soumis, de par le choix qu'il a fait, A la IWgislation de Ia Partie contractante dont il
est ressortissant. Elle transmet en meme temps une copie de cette attestation A l'autorit6 de
l'autre Partie contractante, indiqu~e au paragraphe 2 ci-dessus.

Article 4 ad article 10 de la Convention. L'institution comp~tente de la Partie contrac-
tante selon la Igislation de laquelle un ressortissant danois ou pakistanais revoit ou a droit de
recevoir des prestations peut demander, par l'interm6diaire des organismes de liaison, des ren-
seignements officiellement attest6s sur les prestations sociales auxquelles a droit le bdn6ficiaire
(le prestataire) selon la 16gislation de l'autre Partie contractante, ainsi que des renseignements
sur tout autre revenu pergu par l'int~ress6 sur le territoire de cette autre Partie.

APPLICATION DU TITRE II DE LA CONVENTION

Article 5 ad article 12 de la Convention 1. Le requ~rant pr~sente A l'institution comp-
tente de la Partie contractante int6ressde un dtat certifi6 indiquant les p~riodes d'assurance,
d'emploi ou de residence accomplies selon la l6gislation de l'autre Partie contractante. Cet 6tat
est mis, A la demande du requdrant :
i) Au Danemark, par la commune dans laquelle le requ~rant r~sidait en dernieu lieu;

ii) Au Pakistan, par l'Institut de protection sociale des vieux travailleurs, Karachi.
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2. Si le requdrant omet de produire l'tat certifi6, l'institution comptente de la Partie
contractante int~ress6e demande & l'institution vis6e au paragraphe 1 ci-dessus de l'autre Partie
contractante d'6mettre et de lui communiquer ce document.

3. L'6tat certifid vis6 aux paragraphes 1 et 2 ci-dessus est 6tabli sur un formulaire norma-
lis, selon les dispositions de l'article 20 du present Accord.

Article 6 ad paragraphe 1 de I'article 14 de la Convention. Sous reserve des dispositions
de I'article 19 du present Accord, sont applicables les r~gles suivantes

1. Le versement des prestations en espces pour maladie ou maternit6 pr6vu par la 16gis-
lation pakistanaise pour un ressortissant danois ou pakistanais qui se trouve sur le territoire du
Danemark s'effectue selon les dispositions ci-dessous :
a) Si la dur6e du sjour du prestataire sur le territoire du Danemark est inf6rieure A six mois,

les versements en espces en cas de maladie ou de maternit6 sont effectuds A son retour sur
le territoire du Pakistan, aux conditions pr6vues dans la 16gislation pakistanaise;

b) Dans tous les autres cas, les versements en sep ces en cas de maladie ou de maternit6 peu-
vent etre transf~r6s au prestataire au lieu ofi il se trouve sur le territoire du Danemark si l'ins-
titution comp6tente pakistanaise y a consenti avant que i'int~ress6 n'ait quitt6 le territoire
du Pakistan, aux conditions prdvues par la legislation pakistanaise;

c) Les versements en espces vis6s aux alin6as a et b ci-dessus sont effectu~s au vu d'un dossier
medical dtabli par un h6pital , un m6decin ou un m~decin spdcialiste danois, sur un formu-
laire normalis6, selon les dispositions de I'article 20 du pr6sent Accord. Le dossier m6dical
est transmis A l'institution pakistanaise comp6tente soit directement, soit par l'inter-
m6diaire des organismes de liaison.
2. Le versement des indemnit6s journalires de maladie ou de maternit pr6vues par la

1dgislation danoise au b6ndfice du ressortissant danois ou pakistanais qui se trouve sur le terri-
toire du Pakistan, s'effectue conform6ment aux dispositions ci-dessous :
a) Si le prestataire s6journe sur le territoire du Pakistan pour des raisons de convalescence, il

b~ndficie d'une indemnitd journalire qui peut lui etre transmise au lieu oi il se trouve, si
l'institution danoise comp6tente 4 consenti avant qu'iI ne quitte le territoire du Danemark,
aux conditions pr~vues par la legislation danoise;

b) Si le prestataire se trouve sur le territoire du Pakistan pour toute autre raison, les indem-
nitds journalires lui sont vers~es ds son retour sur le territoire du Danemark, dans la
mesure oil le traitement m6dical l'aurait empech de revenir plus tbt sur ce territoire, dans
les conditions pr6vues par la 1dgislation danoise. Le cas de force majeure doit atre attest6
par un dossier medical 6tabli par un h6pital, un m~decin ou un m~decin sp~cialiste pakista-
nais, sur un formulaire normalis6, selon les dispositions de I'article 20 du prdsent Accord.
Le dossier m6dical est transmis A l'institution danoise comp~tente soit directement, soit par
l'interm6diaire des organismes de liaison.

Article 7. Si le ressortissant d'une Partie contractante qui se trouve soumis h la 16gisla-
tion de l'autre Partie contractante d~c~de alors qu'il se trouve sur le territoire de la premiere
Partie, une demande d'allocation de d6c~s est pr~sent6e, par l'interm6diaire des organismes de
liaison, i l'institution compdtente de la Partie contractante A la Igislation de laquelle le d~funt
6tait soumis, conform6ment A la proc6dure fix~e par la 16gislation appliqu6e par cette institu-
tion. La demande doit etre accompagn6e des pices exig6es par cette 16gislation.

APPLICATION DU TITRE III DE LA CONVENTION

Article 8. Si un accident de travail se produit ou si une maladie professionnelle est
diagnostiqu~e sur le territoire d'une autre Partie contractante que celle ohi se trouve l'institution
comp~tente, cet accident ou cette maladie doivent Wre d~clar(s conform6ment b la procedure
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fixde par ia Idgislation qu'applique l'institution compdtente. La declaration est faite A 'institu-
tion compdtente soit directement, soit par 'intermddiaire des organismes de liaison.

Article 9. L'institution compdtente peut demander, par r'intermddiaire des organismes
de liaison, aux autoritds et institutions de I'autre Partie contractante toute information qui
semble ndcessaire A l'examen de 'affaire.

Article 10. Si, dans les cas prdvus au paragraphe 2 de l'article 16 de la Convention,
l'institution d'une Partie contractante qui reqoit une declaration de maladie professionnelle en
vertu de l'article 8 du present Accord s'est assurde que l'intdress6 a eu derni~rement une activitd
susceptible de causer la maladie sur le territoire de l'autre Partie contractante, elle transmet,
soit directement soit par l'intermddiaire des organismes de liaison, Ia dclaration et tout dossier
complmentaire l rinstitution homologue de l'autre Partie contractante, en indiquant la ddci-
sion qu'elle aura prise.

Article 11. L'institution compdtente informe par 6crit le requdrant de la decision qu'elle
a prise quant 2 sa demande de prestations pour raison d'accident du travail ou de maladie pro-
fessionnelle.

Article 12 ad paragraphe 1 de 'article 18 de la Convention. Les dispositions de l'article 6
du present Accord s'appliquent dgalement au versement des allocations journali6res en esp~ces
en cas d'accident du travail ou de maladie professionnelle.

APPLICATION DU TITRE VI DE LA CONVENTION

Article 13. S'il ressort d'une demande de prestations aux termes de la legislation d'une
Partie contractante adressde A une institution de cette Partie que 'assurd (demandeur ou
conjoint ddc~d) a 6galement W soumis A la ldgislation de rautre Partie contractante, la
demande est rdpute concerner aussi les prestations prdvues par la ldgislation de cette derni~re
Partie.

Article 14. 1. Les demandes de prestations sont adressdes A l'institution compdtente de
la Partie contractante sur le territoire de laquelle rdside le requdrant, conformdment A Ia proc&
dure fixde par Ia legislation appliqude par cette institution. La demande est accompagnde, dans
toute la mesure possible, des attestations documentaires ndcessaires. La date de la presentation
de la demande A l'institution considdrde est rdputde 8tre la date A laquelle la demande a 6t6
prdsentde A l'institution homologue de l'autre Partie contractante.

2. Si l'institution A laquelle est adressde la demande s'est assurde que le requdrant ou, le
cas dchdant, le conjoint ddcdd6 n'a pas 6td soumis A la lWgislation de la Partie contractante sur le
territoire de laquelle reside le requdrant, et s'il ressort de la demande que le requdrant ou, le cas
6chdant, le conjoint ddcdd6 a dt6 soumis i la ldgislation de l'autre Partie contractante, la
demande est transmise, soit directement soit par l'intermddiaire des organismes de liaison, A
l'institution compdtente de 'autre Partie contractante, pour suite A donner. En l'occurrence, les
dispositions de l'article 16 du present Accord ne s'appliquent pas.

Article 15. 1. Le requdrant fournit dans toute la mesure possible des renseignements
ddtaillds sur les regimes de sdcurit6 sociale - prestations d'invalidit6, de vieillesse et de
ddc~s - auxquels l'assur6 (le requdrant ou le conjoint ddc~d) dtait aflili6 sur territoire des
Parties contractantes, sur 'employeur ou les employeurs de l'assurd (le requdrant ou le conjoint
ddc~d) et, en cas de demande de prestations aux termes de la legislation danoise, sur le lieu ou
les lieux de residence de 'assur6 (le requdrant ou le conjoint ddc~d) sur le territoire du Dane-
mark. Toute piece tendant bL prouver la qualit6 d'employ6 et d'assur6 du prestataire et toute
autre donnde pouvant 6clairer l'affaire sont jointes A la demande.
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2. L'institution saisie de la demande consigne les renseignements visas au paragraphe 1
ci-dessus et tout renseignement supplmentaire que pourrait demander l'institution de i'autre
Partie contractante pour examiner l'affaire, sur un formulaire normalis6, selon les dispositions
de l'article 20 du present Accord.

Article 16. 1. L'institution comptente de la Partie contractante saisie de la demande
(ci-apr~s d6nomm6e la << Partie A)>) certifie, sur un formulaire normalis6 selon les dispositions
de l'article 20 du present Accord, les pdriodes d'assurance, d'emploi ou de residence accomplies
selon la 16gislation qu'elle applique et indique sur le mame document si un droit A prestations a
W ouvert aux termes de ladite 16gislation A raison des seules pdriodes ainsi attest~es et au regard
des conditions d'octroi fix~es dans la Idgislation appliquge par cette institution. L'institution
transmet, soit directement soit par l'intermgdiaire des organismes de liaison, le formulaire dfi-
ment rempli en meme temps que le formulaire vis6 au paragraphe 2 de l'article 15 6 l'institution
comp~tente de l'autre Partie contractante (ci-apr s d~nomm~e la <<Partie B>).

2. Ds r6ception du document vis6 au paragraphe I ci-dessus, l'institution comptente de
la Partie B certifie sur un formulaire normalis6 identique A celui que vise la premiere phrase du
paragraphe 1 ci-dessus les p6riodes d'assurance, d'emploi ou de residence accomplies selon la
16gislation qu'elle applique et indique sur le meme document si un droit A prestations a 6t6
ouvert aux termes de ladite 16gislation h raison des seules p6riodes ainsi attest6es et au regard
des conditions d'octroi fix6es dans la 16gislation appliqu6e par cette institution et, le cas
6ch6ant, dans la Convention. L'institution transmet, soit directement soit par l'interm6diaire
des organismes de liaison, le formulaire dfiment rempli A l'institution comp&ente de la Partie A.
Subs6quemment, l'institution comp6tente de la Partie B suit la proc6dure suivante :
a) Si, au vu des renseignements reius aux termes du paragraphe 1 du pr6sent article, elle est en

mesure d'attester qu'un droit a prestations a W ouvert aux termes des legislations des deux
Parties, elle calcule le montant des prestations A verser selon la 16gislation qu'elle applique,
compte tenu des dispositions de la Convention. Sa d6cision, consignee sur un formulaire
normalis6 selon les dispositions de l'article 20 du pr6sent Accord, est notifi6e, soit directe-
ment soit par l'interm6diaire des organes de liaison, h l'institution comp6tente de la Partie A;

b) Dans tous les autres cas, l'institution sursoit A sa d6cision en attendant de recevoir la notifi-
cation vis6e A la seconde phrase du paragraphe 3 ci-dessous et se conforme subs6quemment
aux dispositions du paragraphe 4 du pr6sent article.
3. Ds r6ception de la formule vise A la deuxi~me phrase du paragraphe 2 ci-dessus, l'ins-

titution comp6tente de la Partie A d6termine si un droit A prestations a W ouvert selon la lgis-
lation qu'elle applique, compte tenu des dispositions de la Convention. Elle notifie sa d6cision
par l'envoi d'un formulaire normalis6 selon les dispositions de l'article 20 du pr6sent Accord,
soit directement, soit par l'interm6diaire des organismes de liaison, A l'institution comp6tente
de la Partie B.

4. Dans les cas vis6s h l'alin6a b du paragraphe 2 du pr6sent article, l'institution comp6-
tente de la Partie B, ds r6ception de la notification vis6e A la seconde phrase du paragraphe 3 du
pr6sent article, calcule le montant des prestations A verser selon la 1egislation qu'elle applique,
en tenant compte, le cas dchdant, des dispositions de la Convention. Sa d6cision, consignee sur
un formulaire normalis6 selon les dispositions de l'article 20 du pr6sent Accord, est notifi6e,
soit directement soit par l'intermddiaire des organismes de liaison, A l'institution comp6tente de
la Partie A.

5. L'institution comp6tente de chacune des Parties contractantes avise le requ6rant, soit
directement soit par l'interm6diaire des organismes de liaison, de la d6cision qu'elle a prise, des
recours 16gaux pr6vus dans la 16gislation qu'elle applique et des d6lais dans lesquels il doit s'en
pr6valoir. Une copie de la notification adressde au requ6rant par l'institution compdtente de
l'une des deux Parties contractantes est adress6e, soit directement soit par l'interm6diaire des
organismes de liaison, A l'institution comp6tente de l'autre Partie.
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Article 17. 1. Si un ressortissant pakistanais r~sidant ou s~journant sur le territoire du
Pakistan pr~sente une demande de pension de retraite anticipde ou de pension d'invaliditd aux
termes de la 16gislation danoise, comme pr~vu au paragraphe 4 de I'article 22 et A I'article 23 de
la Convention, respectivement, ou de pension de veuve aux termes de la lgislation danoise,
comme pr6vu au paragraphe 2 de I'article 24 de ia Convention, le requ~rant est tenu, si 'institu-
tion danoise intdress6e en d6cide ainsi, de s6journer sur le territoire du Danemark pendant la
dur6e ncessaire A l'examen de sa demande.

2. Les frais de voyage et de subsistance entran~s par le s6jour du requ6rant sur le terri-
toire du Danemark sont pris en charge par l'institution danoise int~ress~e.

3. Si l'institution danoise prend la d6cision vis6e au paragraphe 1 du pr6sent article, elle
en informe le requ6rant par &rit. Si ce dernier ne r6pond pas A la convocation, l'institution a la
facult6 soit de se prononcer au vu des 16ments d'appr~ciation qui lui sont soumis, soit de clas-
ser I'affaire.

APPLICATION DU TITRE VII DE LA CONVENTION

Dispositions concernant les examens midicaux et les contr6les mo'dicaux et administratifs
des requdrants et des prestataires

Article 18. 1. Si celui qui demande des prestations pr(vues dans la Convention sjourne
ou reside sur le territoire d'une autre Partie contractante que celle o se trouve l'institution
competente, les examens m~dicaux n~cessaires au traitement de la demande sont effectu~s, i la
demande de l'institution comp~tente formule par l'interm~diaire des organismes de liaison,
par I'institution homologue de la Partie contractante sur le territoire de laquelle sjourne ou
reside le requ~rant, conform(ment aux procedures fix~es dans la legislation qu'applique cette
dernire institution. Nanmoins, la premiere institution conserve le droit de faire examiner le
requ~rant par le m~decin de son choix.

2. Les dispositions du paragraphe ci-dessus s'appliquent sans prejudice des dispositions
de I'article 17 de I'Accord.

3. Le cofit des examens m~dicaux viss Ai la premiere phrase du paragraphe 1 du present
article est rembours6 par I'institution au nom de laquelle ces examens sont pratiqu~s Al institu-
tion de I'autre Partie contractante qui a fait procder aux examens, sur la base des frais exposes
par cette derni~re.

4. Les contrbles m~dicaux auxquels sont soumises les personnes qui bdn~ficient de
prestations selon la legislation de l'une des Parties contractantes et sjournent ou rdsident sur le
territoire de I'autre Partie sont r6gis mutatis mutandis par les dispositions des paragraphes 1 i 3
du present article.

5. Si la personne qui demande ou regoit des prestations selon la lgislation de l'une des
Parties contractantes sdjourne ou reside sur le territoire de I'autre Partie, les v6rifications admi-
nistratives de la situation de la personne consid~r~e sont effectu~es, A la demande de r'institu-
tion comp~tente, transmise soit directement soit par l'interm~diaire des organismes de liaison,
par l'institution homologue de la Partie contractante sur le territoire de laquelle le requ~rant ou
le prestataire sjourne ou rdside, conform6ment aux procedures fixes dans la l6gislation de
cette derni~re Partie. Ces contr6les administratifs sont sans frais.

Procedures & suivre pour le versement des prestations en esp~ces aux bineficiaires qui risident
ou sjournent sur le territoire d'une Partie contractante autre que celle dans laquelle est
situge l'institution responsable dudit versement

Article 19. Le versement des prestations en esp~ces, y compris les pensions ou alloca-
tions pr~vues par la l6gislation de l'une des Parties contractantes ou par les dispositions de la
Convention, aux personnes qui resident ou sjournent sur le territoire de i'autre Partie contrac-
tante est effectu6 au domicile des b~ndficiaires, directement ou autrement, sur le territoire de la
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Partie contractante ou ils sjournent ou resident. Ndanmoins, le versement des prestations en
esp&es dont doit bdn~ficier, en vertu de la Convention, une personne qui reside ou sjourne sur
le territoire de l'autre Partie contractante est subordonn6 h la preuve d'identit impos~e par les
autorit~s de la Partie contractante concern~e (par exemple, empreintes digitales, document
national d'identit6, etc).

Dispositions finales

Article 20. Les formulaires normalis6s devant servir k l'mission des attestations, 6tats
certifids et autres documents A produire en vertu du pr6sent Accord seront 61abor6s par les
organismes danois et pakistanais de liaison vis6s A I'article premier. Ces formulaires seront
rddigds dans les langues des deux Parties contractantes.

Article 21. La correspondance entre les autorit~s et les institutions des Parties contrac-
tantes se fait en anglais.

Article 22. 1. Le pr6sent Accord administratif entre en vigueur A la meme date que la
Convention. Il exerce ses effets pendant la meme p~riode.

2. Le pr6sent Accord administratif peut &re modifi par accord entre les autorit6s
comp~tentes des Parties contractantes.

FAIT en triple exemplaire & Copenhague, le Ier mars 1982, en danois, en ourdou et en
anglais, les trois versions faisant dgalement foi.

Pour le Ministre des affaires sociales du Danemark

ADAM TRIER

Pour le Minist~re du travail, de la main-d'oeuvre
et des Pakistanais A l'tranger

M. A. KAzMI

ANNEXE

INSTITUTIONS COMPETENTES

(Ad paragraphe f de l'article premier de la Convention et paragraphe 2 de l'article premier
de l'Accord administratif)

A. Danemark

1. Maladie et maternite':

a) Prestations en nature
L'administration de district compdtente (amtskommune). Les demandes sont pr6-
sent~es A la commission sociale de la commune oii r6side l'int~ress6. Dans le cas de
Copenhague : l'administration communale (Magistraten). A Frederiksberg : l'admi-
nistration communale.

b) Prestations en espces
La commission sociale de la commune o/i rdside l'int~ress6. A Copenhague, Odense,
Aalborg et Arhus : l'administration communale (Magistraten).
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2. Accidents du travail et maladies professionnelles:
a) Prestations en nature et pensions :

Sikringsstyrelsen (Office national de s~curit6 sociale), Copenhague.
b) Allocations journalires :

La commission sociale de la commune oii rdside l'int6ress6. A Copenhague, Odense,
Aalborg et Arhus : I'administration communale (Magistraten).

3. Allocations familiale:

La commission sociale de la commune oil reside l'int6ress6. A Copenhague, Odense,
Aalborg et Arhus : l'administration communale (Magistraten).

4. Allocations de vieillesse, d'invaliditd et de survivants :
a) Droits acquis en vertu des legislations des deux Parties contractantes

Sikringsstyrelsen (Office national de la s6curit6 sociale), Copenhague
b) Droits acquis en vertu de la 16gislation danoise seulement :

La commission sociale de la commune ofi reside l'int6ressd. A Copenhague, Odense,
Aalborg et Arhus : I'administration communale (Magistraten).

5. Allocation en cas de ddcbs :
La commission sociale de la commune oii reside l'intress6. A Copenhague, Odense,
Aalborg et Arhus : l'administration communale (Magistraten).

6. Indemnitis de ch6mage :
Arbejdsdirektoratet (Bureau national de 'emploi), Copenhague.

7. Pension du regime des pensions compldmentaires du march6 de l'emploi (A TP):
Arbejdsmarkedets Tillegspension, (Bureau des pensions compl6mentaires des employ~s),
Hillerod.

B. Rdpublique islamique du Pakistan

1. Soins m6dicaux, maladie, maternitd, ddcs, accident, invaliditd, subvention en cas d'invali-
ditd et pension de survivants :
a) Pour les travailleurs r6sidant dans la province du Sind

L'Institut de s6curit6 sociale des employ~s du Sind, Karachi.
b) Pour les travailleurs r6sidant dans la province du Pendjab :

L'Institut de s6curit6 sociale des employ6s du Pendjab, Lahore.
c) Pour les travailleurs r6sidant dans la province des N.W.F.P. :

L'Institut de s~curitd sociale des employds des N.W.F.P., Peshawar.
2. Vieillesse et invaliditd:

Dans tous les cas :
L'Institut de protection sociale des vieux travailleurs, Karachi.
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ANNEX A ANNEXE A

No. 8507. AGREEMENT CONCERNING
THE NIGER RIVER COMMISSION AND
THE NAVIGATION AND TRANSPORT
ON THE RIVER NIGER. DONE AT
NIAMEY ON 25 NOVEMBER 1964'

PARTIAL TERMINATION (Note by the
Secretariat)

The Government of Niger registered on
13 January 1984 the Convention creating the
Niger Basin Authority concluded at Faranah,
Guinea, on 21 November 1980.2

The said Convention, which came into
force on 3 December 1982, provides, in its ar-
ticles 1 and 21, for the termination of certain
provisions of the said Agreement of 25 No-
vember 1964.

(13 January 1984)

N o 8507. ACCORD RELATIF A LA
COMMISSION DU FLEUVE NIGER ET
A LA NAVIGATION ET AUX TRANS-
PORTS SUR LE FLEUVE NIGER. FAIT
A NIAMEY LE 25 NOVEMBRE 1964'

ABROGATION PARTIELLE (Note du Se-
crdtariat)

Le Gouvernement nig6rien a enregistr6 le
13 janvier 1984 la Convention portant crea-
tion de l'Autorit6 du bassin du Niger conclue
A Faranah (Guin6e) le 21 novembre 19802.

Ladite Convention, qui est entr6e en
vigueur le 3 d6cembre 1982, stipule, A ses arti-
cles I et 21, l'abrogation de certaines disposi-
tions dudit Accord du 25 novembre 1964.

(13 jan vier 1984)

I United Nations, Treaty Series, vol. 587, p. 19, and an- I Nations Unies, Recuell des Traitds, vol. 587, p. 19, et
nex A in volume 636. annexe A du volume 636.

2 See p. 207 of this volume. 2 Voir p. 207 du present volume.
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[TRADUCTION - TRANSLATION]

No. 13979. DEVELOPMENT CREDIT
AGREEMENT - SECOND HIGHWAY
PROJECT - BETWEEN THE REPUB-
LIC OF MALAWI AND THE INTER-
NATIONAL DEVELOPMENT ASSOCI-
ATION. SIGNED AT WASHINGTON
ON 19 DECEMBER 1974'

LETTER CONSTITUTING AN AGREEMENT' AMEND-

ING THE ABOVE-MENTIONED AGREEMENT.

SIGNED AT WASHINGTON ON 9 JUNE 1978 AND
AT LILONGWE ON 11 JULY 1978

Authentic text: English.

Registered by the International Development
Association on 4 January 1984.

Publication effected in accordance with ar-
ticle 12 (2) of the General Assembly regula-
tions to give effect to Article 102 of the
Charter of the United Nations as amended in
the last instance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 United Nations, Treaty Series, vol. 968, p. 59.
2 Came into force on II July 1978, the date by which it

had been signed by both Parties.

No 13979. CONTRAT DE CRIDIT DE
DtVELOPPEMENT - DEUXI ME
PROJET RELA TIF AU R 4SEA U ROU-
TIER - ENTRE LA RIPUBLIQUE DU
MALAWI ET L'ASSOCIATION INTER-
NATIONALE DE DIVELOPPEMENT.
SIGN8 A WASHINGTON LE 19 D-
CEMBRE 1974'

LETTRE CONSTITUANT UN ACCORD' MODIFIANT

LE CONTRAT SUSMENTIONNE. SIGNtE A WASH-

INOTON LE 9 JUmI 1978 ET A LILONGWE LE
11 JUILLET 1978

Texte authentique : anglais.

Enregistrie par l'Association internationale
de ddveloppement le 4 janvier 1984.

Publication effectude conformdment au pa-
ragraphe 2 de l'article 12 du rbglement de l'As-
semblde gdndrale destinj 6 mettre en applica-
tion i'Article 102 de ia Charte des Nations
Unies tel qu'amendd en dernier lieu par la
rdsolution 33/141 A de l'Assemblde gdndrale
en date du 19 de'cembre 1978.

1 Nations Unies, Recueil des Trait6s. vol. 968, p. 59.
2 Entrde en vigueur le II juillet 1978, date i laquelle elle

avait dtd sign6e par les deux Parties.
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No. 20378. CONVENTION ON THE
ELIMINATION OF ALL FORMS OF
DISCRIMINATION AGAINST WOMEN.
ADOPTED BY THE GENERAL ASSEM-
BLY OF THE UNITED NATIONS ON
18 DECEMBER 1979'

RATIFICATION

Instrument deposited on:

5 January 1984

SPAIN

(With effect from 4 February 1984.)

With the following reservation:

No 20378. CONVENTION SUR L'8LIMI-
NATION DE TOUTES LES FORMES DE
DISCRIMINATION A L'tGARD DES
FEMMES. ADOPTIE PAR L'ASSEM-
BL8E GANIERALE DES NATIONS
UNIES LE 18 D8CEMBRE 1979'

RATIFICATION

Instrument d6pos6 le:

5 janvier 1984

ESPAGNE

(Avec effet au 4 fvrier 1984.)

Avec la r6serve suivante :

[SPANISH TEXT - TEXTE ESPAGNOL]

"La ratificaci6n de la Convenci6n por Espafia no afectard a las disposiciones constitucio-
nales en materia de sucesi6n a la Corona espafiola."

[TRANSLATION]

The ratification of the Convention by Spain
shall not affect the constitutional provisions
concerning succession to the Spanish Crown.

Registered ex officio on 5 January 1984.

1 United Nations, Treaty Series, vol. 1249, p. 13, and an-
nex A in volumes 1252 to 1254, 1256.1257,1259,1261,1262,
1265, 1272, 1284, 1286to 1288, 1291, 1299, 1302, 1312, 1314,
1316, 1325, 1332 and 1343.

[TRADUCTION]

La ratification de Ia Convention par
l'Espagne n'aura pas d'effet sur les dispositions
constitutionnelles rgissant les r~gles de succes-
sion de la Couronne dEspagne.

Enregistr6e d'office le 5 janvier 1984.

1 Nations Unies, Recuel des Traitfs, vol. 1249, p. 13, et
annexe A des volumes 1252 A 1254, 1256, 1257, 1259, 1261,
1262, 1265, 1272, 1284, 12868 1288, 1291, 1299, 1302, 1312,
1314, 1316, 1325, 1332 et 1343.
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No. 22376. INTERNATIONAL COFFEE
AGREEMENT, 1983. ADOPTED BY
THE INTERNATIONAL COFFEE
COUNCIL ON 16 SEPTEMBER 1982'

RATIFICATION

Instrument deposited on:

6 January 1984

BuRUNDI

(With effect from 6 January 1984. The
Agreement came into force provisionally on
1 October 1983 for Burundi which, by that
date, had notified its intention to apply it, in
accordance with article 61 (2).)

Registered ex officio on 6 January 1984.

No 22376. ACCORD INTERNATIONAL
DE 1983 SUR LE CAFM. ADOPT8 PAR
LE CONSEIL INTERNATIONAL DU
CAFIE LE 16 SEPTEMBRE 1982'

RATIFICATION

Instrument ddposg le:

6 janvier 1984

BuRuNDi

(Avec effet au 6 janvier 1984. L'Accord est
entr6 en vigueur A titre provisoire le 1 er octobre
1983 A l'dgard du Burundi qui, a cette date,
avait notifi6 son intention de l'appliquer,
conform6ment au paragraphe 2 de I'article 61.)

Enregistr'e d'office le 6janvier 1984.

I United Nations, TreatySeries, vol. 
133 3,p. 119, andan- I Nations Unies, Recueildes Traitds, vol. 1333, p. 119, et

nex A in volumes 1334, 1338, 1342, 1344 and 1345. annexe A des volumes 1334, 1338, 1342, 1344 et 1345.
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UNIVERSAL POSTAL UNION

No. 8844. CONSTITUTION OF THE
UNIVERSAL POSTAL UNION. SIGNED
AT VIENNA ON 10 JULY 1964'

RATIFICATIONS and APPROVAL (A) in
respect of the General Regulations of the
Universal Postal Union done at Rio de
Janeiro on 26 October 19792

Instruments deposited with the Govern-
ment of Switzerland on:

26 May 1983

YEMEN

(With effect from 26 May 1983.)

8 August 1983

UNION POSTALE UNIVERSELLE

No 8844. CONSTITUTION DE L'UNION
POSTALE UNIVERSELLE. SIGN8E A
VIENNE LE 10 JUILLET 1964'

RATIFICATIONS et APPROBATION (A)
A 'gard du R~glement g~ndral de 'Union
postale universelle fait A Rio de Janeiro le
26 octobre 19792

Instruments ddposs aupr&s du Gouverne-
ment suisse le:

26 mai 1983

YtMEN

(Avec effet au 26 ma 1983.)

8 aofit 1983

CHAD

(With effect from 8 August 1983.) (Avec effet au 8 aofit 1983.)

22 aofit 1983 A

UKRAINIAN SOVIET SOCIALIST REPUBLIC

(With effect from 22 August 1983.)

31 October 1983

CUBA

(With effect from 31 October 1983.)

I United Nations, Treaty Series, vol. 611, p. 7; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 14, as well as annex A in volumes 904, 907, 917,
920, 926, 932, 941, 952, 958, 959, 978, 987, 1003, 1005,
1006, 1008, 1018, 1019, 1025, 1031, 1038 to 1040, 1046,
1052, 1057, 1060, 1066, 1078, 1080, 1088, 1092, 1110,
1127, 1135, 1138, 1144, 1147, 1151, 1156, 1158, 1162,
1196, 1207, 1216, 1224, 1238, 1239, 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 and 1331.

2 Ibid., vol. 1239, No. A-8844, and annex A in volumes
1247, 1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297,
1312, 1326 and 1331.

REPUBLIQUE SOCIALISTE

D'UKRAINE

(Avec effet au 22 aofit 1983.)

31 octobre 1983

CUBA

SOVIETIQUE

(Avec effet au 31 octobre 1983.)

I Nations Unies, Recueil des Traits, vol. 611, p. 7; pour

les faits ulttrieurs, voir les rifdrences donndes dans les In-
dex cumulatifs nos 9 A 14, ainsi que l'annexe A des volumes
904, 907, 917, 920, 926, 932, 941, 952, 958, 959, 978, 987,
1003, 1004, 1006, 1008, 1018, 1019, 1025, 1031, 1038 A
1040, 1046, 1052, 1057, 1060, 1066, 1078, 1080, 1088,
1092, 1110, 1127, 1135, 1138, 1144, 1147, 1151, 1156,
1158, 1162, 1196, 1207, 1216, 1224, 1238, 1239, 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
et 1331.

2 Ibid., vol. 1238, no A-8844, et annexe A des volumes
1247, 1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297,
1312, 1326 et 1331.
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11 November 1983 11 novembre 1983

ARGENTINA

(With effect from 1I November 1983.)

With the following reservations:

ARGENTINE

(Avec effet au 11 novembre 1983.)

Avec les r6serves suivantes :

[SPANISH TEXT - TEXTE ESPAGNOL]

"Reit~rase la reserva efectuada en oportunidad de ratificarse la 'Constituci6n de la Uni6n
Postal Universal,' suscripta en la ciudad de Viena, Austria, el 10 de julio de 1964, en la que el
Gobierno Argentino dej6 expresa constancia que el artfculo 23 de dicha Carta Orgdnica no se
refiere ni comprende a las Islas Malvinas, Islas Georgias del Sur, Islas Sandwich del Sur y
Ant~ftida Argentina, por cuanto forman parte del territorio argentino y estdn comprendidas
en su dominio y soberanla."

"Asimismo, la Reptiblica Argentina reserva especialmente sus legitimos titulos y derechos
sobre estos territorios, sefialando que la disposici6n contenida en el articulo 28, numeral 1, del
Convenio Postal Universal sobre circulaci6n de sellos postales valederos en el pas de origen,
no serd considerada como obligatoria para la Reptiblica cuando en los mismos se desfigure la
realidad geogrdfica y juridica argentina, y sin perjuicio de la aplicaci6n del pdrrafo 15 de la
Declaraci6n Conjunta Argentino Brittnica del l .de julio de 1971 sobre comunicaciones y mo-
vimiento entre el territorio continental argentino y las Islas Malvinas, aprobada por Notas
Reversales intercambiadas entre ambos gobiernos el 5 de agosto de 1971."

[TRANSLATION]

The Argentine Government reiterates the
reservation which it made when ratifying' the
Constitution of the Universal Postal Union,
signed at Vienna, Austria, on 10 July 1964,2
whereby it expressly declared that article 23 of
that Constitution did not refer to or include
the Islas Malvinas, the Islas Georgias del Sur,
the Islas Sandwich del Sur or the Argentine
Antarctic, inasmuch as they formed part of
the Argentine territory and fell under its
dominion and sovereignty.

Furthermore, the Argentine Republic
especially reserves its legitimate title to and
rights over these territories, pointing out that
the provisions of article 28, paragraph 1, of
the Universal Postal Convention' concerning
the circulation of postage stamps valid in the
country of origin will not be regarded as bind-
ing on the Republic when the said stamps mis-
represent the realities of Argentine geography

I United Nations, Treaty Series, vol. 611, p. 102.
2 Ibid., p. 7.

3 Ibid., vol. 1239, No. 1-19985.

[TRADUCTION]

Est confirme la reserve formulae lors de la
ratification' de la Constitution de 'Union pos-
tale universelle, sign~e t Vienne (Autriche) le
10 juillet 19642, selon laquelle le Gouverne-
ment argentin a d~clar6 formellement que
l'article 23 de ladite Constitution ne se r~f~re
ni ne s'applique aux 'les Malouines, aux 'les
de la Gdorgie du Sud, aux lles Sandwich du
Sud et k 'Antarctique argentin, lesquels font
partie du territoire argentin et rel~vent de sa
juridiction et de sa souverainet6.

De meme, la R~publique argentine reserve
spdcialement ses titres et droits lgitimes
concernant ces territoires et signale que la dis-
position du paragraphe 1 de l'article 28 de la
Convention postale universelle 3 relatif h la
circulation de timbres-poste valables dans le
pays d'origine ne sera pas consid~r~e comme
liant la R~publique lorsque ces timbres d~for-
meront la r~alitd g~ographique et juridique

I Nations Unies, Recueides Traitcs, vol. 611, p. 58.
2 Ibid., p. 7.

3 Ibid., vol. 1239, no 1-19985.
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and law. This is without prejudice to the
application of paragraph 15 of the Joint
Argentine-British Statement of I July 1971 on
communications and movements between the
Argentine mainland and the Islas Malvinas,
approved by exchange of notes on 5 August
1971.

argentine, et s'entendra sans prejudice de I'ap-
plication du paragraphe 15 de la D6claration
commune de 'Argentine et du Royaume-Uni
en date du Ier juillet 1971 concernant les com-
munications et les d6placements entre le terri-
toire continental de 'Argentine et les iles
Malouines, approuv~e par 6change de notes
en date du 5 aofit 1971.

Vol. 1346, A-8844
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No. 19985. UNIVERSAL POSTAL CON-
VENTION. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979'

No. 19986. POSTAL PARCELS AGREE-
MENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 19792

RATIFICATIONS and APPROVAL (A)

Instruments deposited with the Govern-

ment of Switzerland on:

26 May 1983

YEMEN

(With effect from 26 May 1983.)

8 August 1983

CHAD

(With effect from 8 August 1983.)

22 August 1983 A

UKRAINIAN SOVIET SOCIALIST REPUBLIC

(With effect from 22 August 1983.)

31 October 1983

CUBA

(With effect from 31 October 1983.)

11 November 1983

ARGENTINA

(With effect from 11 November 1983.)

With the following reservations:

[For the text of the reservations, seep. 367
of this volume.]

I United Nations, Treaty Series, vol. 1239, No. 1-19985,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1292, 1297, 1312, 1326 and 1331.

2 Ibid., No. 1-19986, and annex A in volumes 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
and 1331.

No 19985. CONVENTION POSTALE
UNIVERSELLE. CONCLUE A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

No 19986. ARRANGEMENT CONCER-
NANT LES COLIS POSTAUX.
CONCLU A RIO DE JANEIRO LE
26 OCTOBRE 19792

RATIFICATIONS et APPROBATION (A)

Instruments ddposis auprs du Gouverne-

ment suisse le:

26 mai 1983

YtMEN

(Avec effet au 26 mai 1983.)

8 aofit 1983

TCHAD

(Avec effet au 8 aofit 1983.)

22 aofit 1983 A

REPUBLIQUE SOCIALISTE SOVItTIQUE
D'UKRAINE

(Avec effet au 22 aofit 1983.)

31 octobre 1983

CUBA

(Avec effet au 31 octobre 1983.)

11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)

Avec les r6serves suivantes :

[Pour le texte des rcserves, voir p. 367 du
prdsent volume.]

I Nations Unies, Recueil des Traits, vol. 1238,
no 1-19985, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 et 1331.

2 Ibid., no 1-19986, et annexe A des volumes 1247, 1254,
1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 et
1331.
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No. 19987. MONEY ORDERS AND
POSTAL TRAVELLER'S CHEQUES
AGREEMENT. CONCLUDED AT RIO
DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATIONS

Instruments deposited with the Government
of Switzerland on:

26 May 1983

YEMEN

(With effect from 26 May 1983.)

8 August 1983

CHAD

(With effect from 8 August 1983.)

11 November 1983

ARGENTINA

(With effect from 11 November 1983.)

With the following reservations:

[For the text of the reservations, seep. 367
of this volume.]

I United Nations, Treaty Series, vol. 1239, No. 1-19987,
and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276,
1289, 1292, 1297, 1312, 1326 and 1331.

Vol. 1346, A-] 9987

No 19987. ARRANGEMENT CONCER-
NANT LES MANDATS DE POSTE ET
LES BONS POSTAUX DE VOYAGE.
CONCLU A RIO DE JANEIRO LE
26 OCTOBRE 1979'

RATIFICATIONS

Instruments ddposs auprbs du Gouverne-
ment suisse le:

26 mai 1983

YtMEN

(Avec effet au 26 mai 1983.)

8 aofit 1983

TCHAD

(Avec effet au 8 aoflt 1983.)

11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)

Avec les reserves suivantes :

[Pour le texte des riserves, voir p. 367 du
prsent volume.]

I Nations Unies, Recuell des Traits, vol. 1238,
no 1-19987, et annexeA des volumes 1247, 1254, 1258, 1261,
1271, 1276, 1289, 1292, 1297, 1312, 1326et 1331.



1984 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 371

No. 19988. GIRO AGREEMENT. CON-
CLUDED AT RIO DE JANEIRO ON
26 OCTOBER 1979'

No. 19989. CASH - ON - DELIVERY
AGREEMENT. CONCLUDED AT RIO
DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATIONS

Instruments deposited with the Govern-
ment of Switzerland on:

8 August 1983

CHAD

(With effect from 8 August 1983.)

11 November 1983

ARGENTINA

(With effect from 11 November 1983.)

With the following reservations:

[For the text of the reservations, seep. 367
of this volume.]

I United Nations, Treaty Series, vol. 1239, No. 1-19988,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1292, 1297, 1312, 1326 and 1331.

2 Ibid., No. 1-19989, and annex A in volumes 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
and 1331.

N o 19988. ARRANGEMENT CONCER-
NANT LE SERVICE DES CHLQUES
POSTAUX. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

N o 19989. ARRANGEMENT CONCER-
NANT LES ENVOIS CONTRE REM-
BOURSEMENT. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

RATIFICATIONS

Instruments ddposds auprbs du Gouverne-
ment suisse le:

8 aoflt 1983

TCHAD

(Avec effet au 8 aoflt 1983.)

11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)

Avec les reserves suivantes :

[Pour le texte des rdserves, voir p. 367 du
prdsent volume.]

I Nations Unies, Recueil des Trait's, vol. 1238,
no 1-19988, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326 et 1331.

2 Ibid., No. 1-19989, 'et annexe A des volumes 1247,
1254, 1258, 1261, 1271, 1276, 1289, 1292, 1297, 1312, 1326
et 1331.

Vol. 1346! A.19988, 19989
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No. 19990. COLLECTION OF BILLS
AGREEMENT. CONCLUDED AT RIO
DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATION

Instrument deposited with the Government
of Switzerland on:

11 November 1983

ARGENTINA

(With effect from 11 November 1983.)

With the following reservations:

[For the text of the reservations, seep. 367
of this volume.]

No 19990. ARRANGEMENT CONCER-
NANT LES RECOUVREMENTS.
CONCLU A RIO DE JANEIRO LE
26 OCTOBRE 1979'

RATIFICATION

Instrument depose auprs du Gouverne-

ment suisse le :

11 novembre 1983

ARGENTINE

(Avec effet au 11 novembre 1983.)

Avec les reserves suivantes :

[Pour le texte des reserves, voir p. 367 du
prisent volume.]

I United Nations, Treaty Series, vol. 1239, No. 1-19990, 1 Nations Unies, Recueji des Traitfs, vol. 1238,
and annex A in volumes 1247, 1254, 1258, 1261, 1271, no 1-19990, et annexe A des volumes 1247, 1254, 1258,
1276, 1289, 1292, 1297, 1312 and 1326. 1261, 1271, 1276, 1289, 1292, 1297, 1312 et 1326.

Vol. 1346, A- 19990
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No. 19991. INTERNATIONAL SAVINGS
AGREEMENT. CONCLUDED AT RIO
DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATION

Instrument deposited with the Government
of Switzerland on:

8 August 1983

CHAD

(With effect from 8 August 1983.)

N o 19991. ARRANGEMENT CONCER-
NANT LE SERVICE INTERNATIONAL
DE L'I PARGNE. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

RATIFICATION

Instrument ddposL4 auprs du Gouverne-
ment suisse le :

8 aoflt 1983

TCHAD

(Avec effet au 8 aolt 1983.)

I United Nations, Treaty Series, vol. 1239, No. 1-19991,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1292, 1297, 1312 and 1326.

I Nations Unies, Recuell des Traitds, vol. 1238,
no 1-19991, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1292, 1297, 1312 et 1326.

Vol. 1346, A- 19991
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No. 19992. SUBSCRIPTIONS TO NEWS-
PAPERS AND PERIODICALS AGREE-
MENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979'

RATIFICATION

No 19992. ARRANGEMENT CONCER-
NANT LES ABONNEMENTS AUX
JOURNAUX ET ACRITS PtRIO-
DIQUES. CONCLU A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

RATIFICATION

Instrument deposited with the Government
of Switzerland on:

11 November 1983

Instrument ddposd auprbs du Gouverne-
ment suisse le :

11 novembre 1983

ARGENTINA

(With effect from I 1 November 1983.)

With the following reservations:

[For the text of the reservations, seep. 367
of this volume.]

Certified statements were registered by
Switzerland on 6 January 1984.

1 United Nations, Treaty Series, vol. 1239, No. 1-19992,
and annex A in volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289, 1297, 1312 and 1326.

ARGENTINE

(Avec effet au II novembre 1983.)

Avec les reserves suivantes :

[Pour le texte des reserves, voir p. 367 du
prdsent volume.]

Les ddclarations certifijes ont dtd enregis-
trees par la Suisse le 6 janvier 1984.

1 Nations Unies, Recuell des Traitds, vol. 1238,
no 1-19992, et annexe A des volumes 1247, 1254, 1258,
1261, 1271, 1276, 1289, 1297, 1312et 1326.
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